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The Lok Sabha met at Eleven of the
Clock

{MR SPpEARER i the Chair]
ORAL ANSWERS TO QUESTIONS

Appointmant of Chairman and Mem.
bers of Law Commission

+
*760 SHR]I G M BANATWALLA

SHRI MUKHTIAR SINGH
MALIK

Will the Minuster of LAW JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state

(a) whether Government have since
appointed the new Chairman and
other members of the reconstituted
Law Commission, and

(b) if so the details ttereof?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a)
and (b) Shri Hans Raj Khanna, a
former Judge of the Supreme Court
has been appointed as Chairman and
Shr1 P M Bakshi a member of the
Central Legal Service has been ap-
pointed as Member-Secretary of the
reconstituted Law Commission

The question of appoiting the other

two Members of the Commussion is
under consideration

SHRI ¢ M BANATWALLA ‘This
@overnment has appointed a record
512 LS

2

number of Commuissions but it 18 un-
decided about the composition of the
Law Commssion It 18 rather an
unfortunate factor that it 18 a prison-
er of indecision here in this matter

May I know, therefore, from the
government when the Chairman and
the Secretary were appointed and
what are the formidable reasons for
the delay i1n the appointment of the
other Members of the Commission?

SHR; SHANTI BHUSHAN So far
as the Charman and the Member-
Secretary were concerned, they were
appointed a few months ago I+ '
intended that the Law Commission
should consist of four members in-
cluding the Chairman The Chair-
man and the Member-Secretary have
already been appointed The appoint-
ment of another Member has already
been processed and approved by the
Appointments Committee so that it
will be announced within a few days

So far as the fourth Member 1»
concerned what I wish ty say 15 that
1t 18 extremely important that a per-
son who would really fill the role with
distinction has to be appointed There-
fore consultation with the Chair-
man of the Law Commussion 18 going
on The Chairman of the Law Com-
mission 1s trying to find out who
would be the most suitable person
for the fourth membership of the
Commussion As soon as that 13 com=

pleted the appointment would be
announced

SHRI G M BANATWALLA It is
very obvious that there i1s no satis-
factory reply to this particular point
Since a few monthg the consultations
are going on and this government is
not in a position to appoint even four
members of the Law Commission
This 18 a very unsatisfactory state of
affairs We can understand that very
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outstanding persons are to he appoint-
ed. That does not, however, mean
that the constitution of the commis-
#lon should go on in an unsatisfactory
and piecemeal manner. May I know
in what time would this entire Com-
mission be reconstituted? May I
know what was the occasion for the
re-constitution of the Law Commis~
glon?

SHR] SHANTI BHUSHAN: The
occasion for the re.constitution of
the Law Commission was that a Law
Commission is appointed for a term
of three years. When the term of
the three years of the previous Law
Commission expired, then the Law
Commission was re-constituted. We,
at that time, decided that the Law
Commission should not be too large
a body. We, therefore, reduced the
membership to four including the
Chairman and the Member Secretary.
As T informed the hon. member just
now one more Member's name has
been finalised. It has been processed.
Because the person was over 60 years
of age, therefore, some formalities
had to be complied with. The ap-
pointment has been approved by the
Appointment Committee. Therefore,
very soon, it will be announced.

So far as fourth Member is con-
cerned, the Chairman of the Law
Commission had, after some enquiries,
suggested a distinguished name.
Shortly, thereafter, he informed the
Government that that distinguished
person for some reasons, individual
and personal reasons, was not willing
to come for the Law Commission.
Therefore, the Chairman is looking
out for another person because the
Chairman is anxious that a really
distinguished person who can really
perform an important function in the
Law Commission should he selected.
Therefore, he is in the process, he
has not yet been able t0 select that
fourth person, after he selects, and
suggest to us, then we will process
the matter.

SHRI MUKHTIAR SINGH MALIK:
1 tully support the observations made
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by my learned colleague. But this
long reply by the hon. Minister to
the question doeg not satisfy the
House. However, I would like to
know from the hon. Minister whe-
ther for constituting’such an impor-
tant body, the Bar Council of India
has been consulted in the matter or
not.

SHRI SHANTI
Sir.

BHUSHAN: No,

SHR1 K. MAYATHEVAR: Law
Commission may be dealing with the
law questions including the amend-
ment to the Indian Constitution.
Therefore, what is the special quali-
fication for the appointment as a
Member or the Chairman of this Com-
mission? Is it the High Court Judge
or the working judge or the Supreme
Court judge or retired judge of the
High Court or the Supreme Court,

SHRI SHANTI BHUSHAN: The
Chairman and the Members could
either be serving judges or retired
judges of the Supreme Court or the
High Court or he could be a legal
expert, a jurist, a professor of Law
in a University of India. This is the
fleld from which a person can be
taken.

Case regarding Swadeshi Cotton Mills
Ltd.

*761. SHRI MOHAN LAL PIPIL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer to reply to Unstarred
Question No. 2853 on 14th March 1978
regarding Delhi High Court orders
on Appointment of New Directors of
Swadeshi Cotton Millgy and state:

(a) the outcome of the Petition for
Special Leave to Appeal under Article
136 of Constitution along with Applica-
tion for stay of operation of the order
of High Court filed in the Swadeshi
Cotton Millg Co, Limited case; and
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(b) what interim measures Govern-
ment propose to take to ensure stop-
page of further deterioration of the
working of the company under the
continued 'mis-management of the
present Managing Director?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN) (a)
Petition for Special Leave of Appeal
came up for hearing before the
Hon'ble Supreme Court on Monday,
the 10th April 1978 After hearing
the parties for sometime the Court
adjourned the matter to 24th April,
1978

(b) The matter 1¢ sub-judice and
no further action can be taken under
the Companies Act 1956 However,
as per the Notification No SO 265/(E)/
18AA/IDRA/78 dated tne 13th Apri],
1978 the Ministry of Industry Depart-
ment of Industrial Development have
in exercise of powers ronferred by
clause (a) of <ub-section (1) of Sec-
tion 18AA of the Industries (Deve-
lopment and Regulation) Act 1951
(85 of 1951) authorised the National
Textile Corporation Limited to take
over the management of whole of the
sald Industrial undertakings namely
(1) M/s Swadesh; Cotton Mills Xan-
pur (1) M/s Swadesh: Cotton Mills
Pondichery (1) M/g Swadesh: Cot-
ton Millx Naii (1v) M/s Swadesh1
Cotton Mills Maunath Bhanjan (v)
M/s Udaipur Cotton Mills Limited,
Udaipur, and (vi) M/s Rae Bareli
Textile Mills Limited Rac Bareh of
M/s Swadesh: Cotton Mills Companv
Limited Kanpur

W Mg ww ffow - oww ok
T # ST AT 87 g
L fir SR w2 T faew & 6
g frza wY % wve o foar &) wow
L] TTeew o sfer & dw 2 g7 oy
FEraTT T ¢ i v fafe A
wer & fix ordeit wrew faqw & forad
dad @, TR g A AN 1 F7g

CHAITRA 28, 1500 (SAKA)
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weT AgET § e d Aad rwaw y
frg widT | 6 faarax, 1977 W
agr X wAw afe & g gd
a9 § @z faw o= gfr §1 Hagonaar
argar g fr ww oz fae o2 aw =19
g ST

st wbw wew : wrAdE AR
Foqor & fr qw fror v dod #1 ww
aF ¥F ggv F7 fogr amgm . &
TAFT SAT [ W oqewd g 1 W@
aF gORTT W oare W frow o 7 ¥
gaar & feg weg gar arar g fr &
WS F3 a4 o fore a@T | AR
gTer 7 4% W quT & fF wTAge Ay
g e Fgar A ERir 1 AT T
& ¥ Fore AR FWIIIA FT I9
T wdrTESy  wpwr faw frar
T ¥ | IR I TT 3% WET T
fomr &) F 39 ¥ & g FOT
R w& § ek g faw w1od
FTT A wrfew 797 )

«f g mw fafew @ A
AT WIEAR F gF 7@ F fauw ;v
AT FEY IST FET AT AR 97
wIZET G gEAT A gr ?

ﬁmw:ﬂ‘do o dro
¥ goF AAwille 1 & wraw F7 fomn
¥ ofcfeafs # 2 w7 @ W w2w
WTETE EN & IT ®Y ISET |

SHR]I K LAKKAPPA Mr Spea-
ker, Sir, I welcome the taking-over
of the Swadesh: Cotton Mills regard-
ing which a statement has been made
by the Industries Minister Here is
a case of the Swadesh: Cotton Mills
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Ltd. Swadeshi Polytex is run by
Jaipuria Brothers. I say the money
from Swadeshi Cotton Mills Ltd, has
been diverted by Sbri Sitaram Jai-
puria.

MR. SPEAKER:
the question.

Pleage come to

SHR] K. LAKKAPPA: Sir, this is
a very important question. There
has beep allegation against Shri Sita-
ram Jaipuria.

MR. SPEAKER: We had a discus-
sion on this even earlier.

SHRI K. LAKKAPPA: I want to
know from him what prevented the
Government from taking over the
Swadeshi Polytex Ltd. run by Shri
Sitaram Jaipuria. What are the rea-
sons for that?

I would like to put a straight ques~
tion. The Law Ministry specially,
the Law Minister, was engaged by
Shri Sitaram Jaipuria in two cases
namely under company petition No.
20 of 1977—Swadeshi Polylex Ltd. as
also under company Petition No. 21
of 1977.**

(Interruptions)

MR. SPEAKER: I am not allowing
that unless you give prime facie
proof.

SHRI K. LAKKAPPA: 1 would
now put a categorical question, (In-
terruptions). In view of that, will
the Minister kindly consider the tak-
ing over of the Swadeshi Polytex
Ltd. run by Shri Sitaram Jaipuria as
there are large-scale mismanagement
and other things and there ig in.
fluence of thig Government thers?

MR. SPEAKER: It is open tn v
to answer or not t, answer becauss
this question does not arise from it.

(Interruptilma)

APRIL 18, 1978
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SHRI SHANTI BHUSHAN: In view
of this ruling, I cannot answer that,
But, if you give me the option, I can
answer,

MR. SPEAKER: You may answer
that.

SHRI SHANTI BHUSHAN: So far
as the taking over of the manage-
ment under the Industries Develop-
ment and Regulation Act is concern-
ed, it is just like the taking over of
the Swadeshi Cotton Mills and that is
within the purview of the Industries
Ministry. That does not concern the
Law Ministry.

So far as the appointment of Gov-
ernment directors under Sec. 408 of
the Indian Companies Act is con-
cerned, for instance, in Swadeshi
Cotton Mills Ltd, Government direc-
tors had been appointed under Sec.
408. But, the operation of that order
was stayed by the Delhi High Court.
I hud had an occasion to inform this
House earlier that so far ag Swadeshi
Polytex Ltd. is concerned, there were
certain allegations which were being
enquired jinto. Inspection of the
accounts had been ordered. As a
result of the inspection of the ac-
counts, that question would be exa-
mined as to whether there ;s a case

for appointment of Government dir-
ectors under Sec. 408.

Wt gwn W wom : goeTe ¥
wM w1eT A § 8 gfveg W
wﬁxwﬁfmrg, i‘t{m‘twmm
ug & fe 3% di9nz F3rr s
T WA T T B I T
AT 1 T a7 wnafafudd §,
o A T dwr ¥ 4, wod e
wifr¥e S s dsqedt o7 dar 2 §
o fo Ft § e o firar g,
g1e @ srarfet &, st oy w0
da1 TR I WeTght vt forgix

**Not recorded.
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@ W &ur wamar & 9w 1 dar o
gy w1 dar Sow wwre ¥ firx ?
T A wrwear weft e W ?
I g, Y g o o ot 3 2

Ao er & gawar g fe
T QFo Elo o A ¥H HEEIHT *Y
x  wnmx fear @ o waw T
7% weey g fR o Wy 1 da
AT § fore & wreor AIGA A weA
@ o fom & wrow 0w T Ak
HIHAT GG EMTAT  FAET W F FATATY
frprst &% 37 %1 a1 3 F7 a=wrAS
T wET AT A o ¥ a7 g
Feafr 1 fear

Wt gen ww werw iy
ary e frar g

W wifgs feafr gw Foody gAY
IAF Ay gr AL AFE AW O/
o1 wramr fF fam arg ¥ 9w W
gy faar a1 aFAT 39

SHRI SAUGATA ROY Sir, in May
1977, the Company Law Board had
to undertake inspection under Sec-
tion 209(a) of the Companites Act
and a notice was 1ssued to this com-
pany under Section 408 of the Com-
panles Act I do not know why Dir-
ectors could not be appointed in the
company to prevent the affairs of
the company from being conducted
mn a manner detrimental to pubhe
interest My question 18 1n regard to
the backlog of the wages Let the
UP Government appoint a receiver
who in the exercise of his rights
attach shares worth Rs 10 crore of
the Swadeshi Polytex invested in the
Swadesh: Cotton Mills I would like
to know from the hon Mimister whe-
ther he would place a report of the
nvestigation carried out by the Com-
pany Law Board on the Table of the
House because whatever hag been

CHAITRA 28, 1900 (SAKA)
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stated up till now has been a sort
of eye-wash What will be the posi.
tion vis-a-vis the Company Law Board
regarding the Swadeshi Polytex
shares which are already invested in
Swadeshi Cotton Mlls?

SHRI SHANTI BHUSHAN So far
as the first part of the question 18
concerned in regard to proceedings
relating to the investigation under
Section 408 of the Compames Act
against Swadeshi Cotton Mills Lamited,
as I have stated earlier, as a result
of the investigation, the Government
had decided, ip fact appointed Gov.
ernment Directors under Section 408
But in respect of (Interrup-
tions) Now, even before the Gov-
ernment made that order, a writ pe-
tition had been filed in the Delhi
High Court The Dellm High Court
had made an order saying that the
Proceedings may go on and the Gov-
ernment could proceed with the con-
sideration of the matters under Sec-
tion 408 and may also make an order,
if necessary But the order shall not
be given effect to il the High Court
permutted the same to be done There-
fore an order under Section 408 was
made appomting the Government
Directors but  which had not been
given effect to Thereafter the wrt
betition was heard the Delhy High
Court It was admitted and a stay

order was made staying the operation

of the Department of Company Dyrec-
tors under

Section 408 since the
matter 1s stil] sub Judice, because the
writ petition 1s stil] pending There-
fore 1t will not be possible to go into
this matter namely as to what pro-
cecdings had been done because the

matter 15 stil] Pending (Interrup.
tions)

MR SPEAKER He wants to know
whether you wijj place the report on
the Table of the House

SHR] SHANTI BHUSHAN I would
consider that after taking into consi-
deration The matter 18 pending in
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SHRI SAUGATA ROY: What about
my second part of the guestion re-
gerding Swadeshi Polytex...?

SHRI SHANTI BHUSHAN: So far
as the other part of the question is
concerned, perhaps the hon. Member
has got a little mixed up because it is
not that Swadeshi Polytex has got
ghares 1n Swadeshi Cotton Mills Ltd.
On the other hand, Swadeshi Cotton
Mills Limted has got certain shares in
Swadeshi Polytex, So far as those
shares are concerned, as 1 had said
on an earher occasion, the receiver
appointed bv the State Government
for the putpuse of collection of elec-
tricity dues which was due to the
U.P. State Electnicity Board had
been appomnted and then these shares
were attached The delivery of these
shares, according to my information,
has not been procured by the recei-
ver but the iecciver had advertised
and invited offers for the purchase of
these. There have beep certain offers
and one of them had been accepted,
namely, a large industrial  house.
1 had occasion to inform the House
that no application for approval of
the Law Ministry, namely, Company
Affairs department under section 372
of the Companies Act or under the
MRTP Act had been received so
far. . (Interruptions)

SHRI SAUGATA ROY: I am read-
ing from the statement of the Indus-
tries Minister and what I said was
correct. The hon. Law Minister says
that what I said was the wrong thing.

(Interruptions) **

MR. SPEAKER: Don't record. All
that the hon. Minister said was that
there was a little contusion because
the shares were not taken by Poly-
tex.... (Interruptions) For every
small mater should people get wup
like this?

APRIL 18, 1078
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THE PRIME MINISTER (SHRI
MORARJI DESAI): May I ask my
hon. friends, why can they not speak
more politely? Why do they always
want to have a quarrel, I cannot un-
derstand it. ( Interruptions) It is not
the way to do it. (Interruptions)

MR. SPEAKER: What is most d&-
turbing is, when one man gels up
and speaks, I can understand it, but
does he require the support of anothes
half a dozen people to shout together?
1 think the voice of Mr. Saugata Roy
15 loud enough to be heard by every-
body. Is Mr. Lakkappa’s assistance
necessary? Mr. Saugata Roy is on
his legs—I can understand that. If
there is any error that can be cor-
rected. But I cannot understand half
a dozen people getting up and saying
“No, No". What the Mimster said
was that there was a mixing of thought
and 1t 15 a polite expression.

(Interruptions)

SHRI SHANT] BHUSHAN: May 1
clarify? Perhaps, the hon. Member
would appreciate that the Swadeshi
Cotton Mills Limited, which is ope
company, owned shares in the other
company viz, Swadeshi Polytex
Limited. Now the sentence to which
my attention has been drawp by the
hon, Member, the relevant portion
reads like this “Let UP Government
appoint 8 receiver who in exercise of
his rights attach shares worth Rs. 1
crore of the Swadeshi Polytex”—ot
course, it can refer to the shares of
Swadeshi Polytex Limited—*“invest.
ed in the Swadeshi Cotton Mills.”
Perhaps, the happier expression should
have been “invested by the Swadeshi
Cotton Mills”, ‘In’ or ‘by’, in a com~
plex_ sentence many people use a
barticular word. Invested in the
_Swadexhi Cotton Mills—that is money
invested in the Swadesh{ Cotton Mills
in the sense that Swadeshi Cotton Mills
holds those shares in another com-
pany. So it can in one sense be re-
garded as investment &, the Swadesh{
Cotton Mills, This i5 also ong of the

**Not recorded.
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investments, But this is merely a
matter of language Language is a
vehicle of thought Many people
speak 1n different ways But both
mean the same

Relaxation of Restrictiongy on Seasem
Ticket Holders on Paschim Express

*762 SHRI SOMJIBHAI DAMOR
Will the Minister of RAILWAYS be
pleased to state

(a) whether the additional restrie-
tion was relaxed for season ticket hol-
uers for travel by Air Conditioned ex-
press (Deluxe) Paschim Express dur-
ing August 1075 till turther notice,
and

(b) 1f so the reasons for not relax.
m: t prescnt between Vadoedara and
Dohad?

1HF MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
(1) and (b) A statement 1s laid on
the Table of the House

Statement

(a) Season ticket holders are not
permitted to travel by 25 Dn/26 UP
AC Express (Deluxe)/Paschim Ex-
press tramns Due to extensive brea-
ches train services were drastically
curtailed during Awugust/September,
1976 Season ticket holders were
temporarily permitted to travel by
these trains between Godhra and Va-
dodara upto 30-9-1976 This was done
only as a temporary measure to alle-
viate the difficulties of daily passen-
gers till normalcy was restored.

(b) These trains cater for long dis-
tance passengers and the occupation
being heavy, season ticket holders
cannot be permitted between Dohad
and Vadodara

st grwoft Ak AT ;. e
asqst Y, ¥ W R wWwRmEr
[AAT 9T, wF I ¥ syiwere arfaw
refem T &1 ag o gz 7w
Bgx mdft §, oy ot e
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& o gy g a@ ¥ we
ara &1 & ag geW wgEt g—faw
&€ ¥ v w7 Wacfka |
& @%@ g, ¥ S axg w7 glwar
iyt w19 ¥ §37 F foqg wis
FT&T ?

(.

sto Wy wEER  wiEeT, Y
A ST YT AT E, SH ¥ qg AW
fardme | for WY & qraeiim e Y
FATIAT |GAT § — &AW T &7 9N
T WY F @ wa gA A AN w7
FIAYE G~ 9§ T34 A0 F grfog-
vz T gfgar 24 F faw gwoamt §
a0 SR AT IR ¥
ot dew Y, T ama & 1 W
s 1975 o7 fawfyy & & rw
TMAFEE | WwE 1976 g fgqav
1976 & @9 s fere gred ®Y
a7 gyt adat) IwFmTEE 9%
Hiwan At afeay gamig——ar mfear
awr fi ) g mfear ey &
w€ oY, wdT A A7 AR vwd ¥
Trgwz g fear mm gr 1 3w fag
draw fexe gred =1 gw mied
q s W s draf o K
FqE v dvgr g g oifae-
Az w7 giwar w7 £ 7 6 g
feqfs #1 ¥ T femr o @
frw @ @ frdt quY gfear Y @
X T gt AL

ot ot W WA By @
o1 91 fF ma few fere a1
WO oW I Fa ) o e
s & 4qwe fom ¥ W o mfemy
¥ Zow w aFAt § A WIT §F AR Y
Wt W R oo Afad . w
TRT 1597 207947 ¥ g e el
21 wremy TS T AT @ o
TN AN § ARG
el ¢+ war Qft gl & 7
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Mo ug AW : WY § S
aix  ofray qeanda mfed) w1 fas
fieqr, T o mfeat a@ gHT AN
arfeat & | AR QTR AATATTAY WX
qrdt @ & fv og gw faslt & awk
F faqg avc @ § al gaar dan
o4 F §, we A afagi e F
W ¥ gwT T a7 gA AgW awATh
gy 1 afg g g7 &t wfzar &
wreqawe Fr fewd w3 ar st
W g fF ogw & wrRmE 139
Tdz 31 fosd ar sw-faed
AT F g7 7 #Y fomd 3 arw @,
fwr & waw w1 varar @wy A oA
ATEAT g, TAW wRqINT 139 e
g 100%r Swg g wfew 139 @
gy # | O grew § 9w fedw
Farod 9@ wyt Prodwa F0 FT AR
g war di9w gwgeed w9
TRy TR & 9 ¥ TSI &, A
aiw fsrda oo A1 FR qwA S
& oY &7 wra # WY 4g wgr A
@ & 5 A feda gor & wafrorce
T #1 Fqsd Fraredza Fawe FW@
Y §JTAA T £ T F470F 37 A I HY
eI graT § |

Recommendations of Law Commisslion

t

*763. SHRI MANORANJAN BHAK-
TA:

SHRI PRADYUMNA BAL:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state the action taken by Govern-
ment on the recommendations contain-
ed in the 58th Report of the Law Com-
mission on structure and jurisdiction
of the higher judiciary in respect of
the following matters;

(1) appeals in criminal cases;
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(2) retirement age; and

(3) grant of other benefits to

judges of High Courts and
Supreme Court?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): A statement
containing the requisite information 18
laid on the Table of the House. [Placed
in Library. See No. LT-2127/78].

SHRI MANORANJAN BHAKTA:
The Law Commission suggested that
the Constitution should be amended
to restrict the criminal appeals to the
Supreme Court and therefore in the
statement laid by the hon. Minister, .t
is stated that article 134 (1) (c) of the
Constitution would be amended along
with articles 132 and 133 which is un-
der consideration of the Government.
May 1 know what will be the salient
features of the amendment?

MR. SPEAKER: It is
sideration.

under con-

SHRI SHANTI BHUSHAN: The
matter is still under consideration. So
long as the matter is still under con-
sideration and a decision has not been
taken, obviously I would not be in a
position to say what will be the shape
of the final amending bill

SHRI MANORANJAN  BHAKTA:
The High Court Judgeg (Conditions of
Service) Act, 1954 and the Supreme
Court Judges (Conditions of Service)
Act, 1958 were amended in 1978. Con.
sidering the suggestions made by the
Law Commission, sometimes it appears
much more benefits have been provided
by the amendments of 1976. That
was the time of the emergency and
there was very often criticism in this
House and outside regarding commit-
ted judges, etc. In view of the chang-
ed political gituation, I want to know
whetther the government is thinking
of re-examining the whole amend-
ment made during that period?
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SHR] SHANTI BHUSHAN: What-
ever improvements were made in the
<conditions of service of the judges of
the High Courts and Supreme Court
by the amending Act of 1976, there 18
no proposal under the consideration of
the government to withdraw any of
them.

SHRI SOMNATH CHATTERJEE'
May 1 know whether the government
is considering raising the retirement
age of Supreme Court Judges and con-
sequently the retirement age of High
Court Judges because they want to
keep a distinction between the Sup-
reme Court Judges and High Court
Judges” May I know  whether the
the State Governments in regard to
providing proper facilities with regard
to dispensation of criminal justice? So
far as I know, a representation has
been made by the West Bengal Gov-
ernment for financial assistance May
1 know whether the Government is
considering 1t?

SHRI SHANTI BHUSHAN So far
as the age of retirement 1s concerned,
the suggestion made in the report of
the Law Commission was that the age
of retirement of High Court Judges
should be raised from 62 to 65 At
that stage 1t was decided by the gov-
ernment not to accept that recom-
mendation of the Law Commission
because the government felt that there
should be a difference in the retire-
ment ages of High Court Judges and
Supreme Court Judges, one of the
reasons being obvious, i.e., some at-
traction for going to the Supreme
Court is provided even by the differ-
ence in the two ages.

Now, so far the Government has
not apphed its mind to the question
of making a general raise in the age
of retirement of the Supreme Court
Judges also except the fact that the
former Chief Justice of India had sent
a suggestion some time back that the
age of retirement of the Supreme Court
Judges ghould also increase, but no

consideration has been given to that
proposal.
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About the other part of the question
relating to  facllities * for providing
better criminal justice, it is true that
I had written a letter some time back
to the Chief Ministers of all the States
in the country drawing their attention
to the fact that even criminal justice
was too much delayed and pointed out
the various serious consequences
which arose on account of delays not
only 1n the administration of criminal
justice, but also in the administration
of justice by 1itself and 1 had suggested
that perhaps they might consider the
question of constituting more courts
and taking other stepg also, whatever
might be feasible, to rectify the situa-
tion In that connection, many of the
State Governments have already in-
creased the number of courts and
various other things are being done
and the Chief Minmister of West Bengal
also wrote to me saying “Yes, we are
trying to increase the number of
courts, providing more court rooms,
buildings and so on but then there
are financial implications”. He wrote
that special assistance to the West
Bengal Government might be provid-
ed by from the Central financial assis-
tance in that connection Now, it is
obvious that this i1s not a problem
special to the West Bengal Govern-
ment, this is a problem which occurs
in almost all the States of the country
so that the question of providing any
special  assistance  only to the West
Bengal Government and not to other
Governments obviously does not arise
But so far as general assistance to
State Governments etc, is concerned,
that 1s a general question and obvious-
ly everything, allocation of funds ete.,
15 taken into consideration

New Direct Train trom Ahmedabtad to
Madras

*764 PROF P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state.

(a) whether Government have
started a new direct train between
Ahmedabad and Madras;



[ e

19 Oral Answers

(b) if so, when and with what
periodicity;

2

(¢) is it an all second-class train;

(d) if so, what are the special and
additional passenger amenities provid-
ed on the said train?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
%0 (c). Yes Sir, 145/146 Madras Beach-
Ahmedabad weekly Navajivan Express
hag been introduced with effect from
6th April 1978. It is a classless train
having only Iind class accommodation.

(d) It is a fully reserved fast train
with Second Class cushioned sleepers.
Janata Bed rolls are supplied on de-
mand on payment of prescribed char-
ges. Water containers have also been
provided in the coaches to provide
cold water. A  pantry car has been
provided on this train to supply hot
food. A lending library has also been
introduced on the train.

PROF. P. G. MAVALANKAR: Sir, 1
do wish to congratulate my friend, the
Railway Minister for starting this new
train which has been a great help and
it was welcomed by many peopie.
‘Classless society’ is all right. But I
do not know why he calls it a ‘class.
less train’. What he means is a single
class train—only the second class, I
would like to ask him, apart from rcon-
gratulating him on this and also con-
gratulating him on the name given
‘Navajivan Express’, a very significant
and good name, and it i1s his choice I
understand—I congratulate him for
that also—just as he has given the
name ‘Gitanjali Express’ to the train
from Calcutta to Bombay, which is
also his choice, whether the Govern.
ment will eventually consider increas-
ing the periodicity of the Navajivan
Express between Ahmedabad and
Madras. Today it is a weekly train,
But I would like to know whether it
can be made more than weekly—twice
or thrice a week. Secondly, I would
like to know whether this train—I do
not want to take the time by going
into the whole route—will also be rout-
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ed in such a way 8o as to enable hun.
dreds of thousands of people of
Andhra Pradesh who live in Ahmeda-
bad, Baroda and other placeg in Guija-
rat to catch this train and get down
at a particular station to go on their
onward journey to Hyderabad and
other places,

PROF. MADHU DANDAVATE: He
has congratulated me, but during the
Question Hour he rmust only sey
“Whether I can congratulate.” Anyway,
he has congratulated me, I am thank-
ful to him. Asg for the suggestions
which he has made, we have already
made the announcement. Firstly, as
far as the frequency of the train :s
concerned, the occupation of train
goes on increasing as the frequency
increases. It is direcily proportionate
to the occupation and therefore, we
are watching the occupation of the
train. Secondly, we quite see the
difficulties of people coming from other
regions of South like Andhra, Manga-
lore, and Kerala. I have already an-
nounced while introducing the train
that within a few days we are going
to have some additional bogies for peo-
ple travelling to Kerala and other
parts so that they should be able to
get full advantage. In addition to
that ...

SHRIMATI PARVATHI KRISH-
NAN: At least you give South Indian
names to the additional bog.es.

PROF. MADHU DANDAVATE: Yes,
we will give. For that I will consult
Shrimati Parvathi Krishnan and I am
sure that she will give a good sugges-
tion. Then there was also a sugges-
tion from the passengers from Ah-
medabad, that till the new bogies are
introduced, some re-adjustment of the
time-table can be made for the peopls
in the South, so that when they reach
Madras, if they have to get connecting
trains for the southern region, ade-
quate connections should be available,
We are examining that problem.

As far as the third question is con-
cerned, we are trying to give more
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facilities, and you will be happy to
know that our idea is to give more
connections between Ahmedabad and
Madras, not only in terms of carrying
passengers, we have also tried to de-
pict, in this very train, the saga of In.
dian freedom movement, in which the
important events in the life of Gan~
dhiji when he led the struggle, have
been pictorially inscribed, and impor-
tant quotations have also been ins-
eribed. We have received very good
response to jt.

PROF. P. G. MAVALANKAR:
Music is also very important. Music
is soothing.

PROF. MADHU DANDAVATE: 1f
he travels by this train, he will fina
that the entire music of the wheels is
also viry pleasant.

PROF. P. G. MAVALANKAR: He
said in his answer that it was a fully
reserved train. I want to know
whether reservations are also possible
for the passengers to Madras or vice-
versu at the intermediate stations, and
whether the janata bed rolls which
are provided are really of good quality
or they are only of janata quality.
(Interruptions) When we give things
free or at low cost, we don’t look at
the quality. I want that quality
things should also be given. We should
not look merely at the price. I did not
mean Janata Party quality! I said
janata quality. I want to know
whether the quality of the thing will
be looked after, and what is the fee
charged for the bed roll? Finally, the
Railway Miniser has already started
this train. There is also a train from
Ahmedabad to Calcutta. Will he also
think of having a train by name
‘Young India-—a name also given by
Gandhiji—between Ahmedabad and
Delhi via Jaipur, so that these States
can also be connected?

MR. SPEAKER: The last guestion
does not arise.

PROF. MADHU DANDAVATE As
far as part A of the question is con-
cerned, the entire traln is g0 devised
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that it starts from Ahmedbad, goes to
Baroda, then to Surat, Nandurbar,
Jalgaon, Manmad, Dhond, Sholapur,
Guntakkal, Gooty, Renigunta and then
to Madras. The tickets for all the
stations are available. Reservations
for the intermediate stations are avail-
able. And since the train does not
stop in between these stations, the
question of reservation does not arise,
for others.

Secondly as regards the janata bed
rolls, if the hon. Member travels by
this train, he will find that we have
taken proper precaution to provide
clean janata bed rolls, so that passen-
gers should have sound sleep and not
be disturbed by the bad smell of the
janata bed roll. That precaution has
been taken.

As regards the extension of the tra:n,
Members will be very happy to know
that we want such facilities e
extended to different regions. And,
therefore, we are already examining
the starting of such classless trains,
with all these (facilities. We are
examining the problem of starting
them between Bhubaneswar-Secun-
derabad; Secunderabad-Bombay and
similarly between Ahmedabad-Bhav-
nagar-Porbandar and also between
Bhubaneswar and Delhj vig Asansol.

MR. SPEAKER: Mr. Minister, you
are extending the scope of the question.

PROF. MADHU DANDAVATE: He
has asked the question.

MR. SPEAKER: That is why I said
that the last question need not be ans-
wered. Once you extend the scope of
the question, the supplementaries will
also be extended.

PROF. MADHU DANDAVATE: Now
about the last train. I have mention-
ed these trains. There is also one
train in the northern region, I must
mention it. Otherwise I will be guilty
of regionalism. There is the Howrah.
Jammu train which will pass through
Patna, Lucknow and Ludhiana, We
are also trying to examine it.
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SHRI VIJAYKUMAR N. PATIL;
Will the Minister consider the possi-
bility of linking Nardana and Dhule
.line, a distance of 20 miles with this
train? It is lying in the region bet-
ween Ahmedabad and Madras. This
Nardana-Dhule-Chalisgaon line will re-
duce the distance between Abmedbad
and Madras by this train by 60 miles.
There 1s already a demand placed on
the Government by the people of Dhule
district, for the provision of this 20-
mile link between Nardana and Dhule,

PROF MADHU DANDAVATE; That
is altogether a different question.

MR SPEAKER, Mr. Minister, You
have opened the topic. That 1s the
difficulty. Anyway, the Miniser will
cons)der that,

SHRI VIJAYKUMAR N. PATIL:
Will the Government agree to this at
least?

PROF. MADHU DANDAVATE: 1 am
saying that already we have received
a memorandum on those lines We
will take it into account. I am not
going to give a firm commitment. Un-
less we examine the problem, it is not
proper to give a reply.

MR. SPEAKER: May I suggest that
the Mimister may kindly reply to the
question” Do not enlarge the scope.
Then 1t will enlarge the scope of the
supplementaries. That is my request
1o all of you.

Train Accidents

*765. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
RAILWAYS be pleased to lay a state-
ment showing

(a) total number of train accidents
during the last gix months;

(b) total number of people died in
these accidents;

(c) details zone-wise; and

(d) total amount paid as compensa-
tion?
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THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): ()
to (d). A statement is laid on the
Table of the Sabha.

Statement

The number of train accidents in the
categories of collisions, derailments,
level crossing accidents and fires in
trains which occurred on the different
Railways during the period 1-10-1977
to 31-3.78 and the number of persons
killed therein ig given below:—

Railway No of No. of
train persons
accidents killed

1. Central i . 67 8

2. Eastern . . 26 8

g. Northern . . 62 m

4. North Eastern . 35 4

5. Northeast Frontier 29

6. Southern . . 43 8

9. South Central . 32 1”7

8. South Eastern . 59

9. Western . 59 22
Toraw . W:;; 139

(d) A sum of Rs. 251 lakhs approxi-
mately has been paid as compensation
under the Indian Railways Act, 1890 to
the victims or their dependents in.
volved in train accidents during the
period from 1st October, 1977 to 3lst
March, 1978. The other claims are
pending in the courts of the Ad-hoc
Claims Commissioners/Ex-officio
Claims Commissioners and the pay-
ment will be made to the claimants
on the basis of the verdicts of the
courts,

Out of 16 Railway employees who
were killed on duty in these accidents,
a sum of Rs, 3,32,100 has been pa:d as
compensation due under the Work-
men’s Compensation Act 1923 in the
case of 14 deceased employees.
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SHRIMATI BIBHA GHOSH GO-
SWAM]; The Minister must be aware
that there is a widespread feeling
that the maintenance of the railways
1s not up to the mark, especially,
in regard to gangmen etc the accept-
ed formula for appointment or
maintenance of manpower, what is
called the Muffin formula, that for-
mula has been given up in many of
the sections The result is that
vacancies caused by death or retire-
ment are never filled up Consider-
ing also the fact that the wolurre of
traffic has gone up several times,
thig 18 a real danger for the safe
running of tramns I want to know
whether the Minister has gone
through all these questions and
whether he 18 considering the re-
placement of those vacancies caused
by death and retirement by appomnt-
ing more gangmen and other man-
power necessary for fulfiling the
Mufflin formula at least, 1f not more
staff

PROFF MADHU DANDAVATE
There are two aspects of the pro-
blem One 1s mantenance The
second 18 the question of allotment
of work to gangmen and judicious
implementation of the formula that
has been observed so far I am very
happy to informr the House that re-
cently we had tried to strengthen
and to reinforce al} our maintenance
arrangements and a number of
mechanical devices are also being
introduced As far as the problem
of gangmen 18 concerned, I have said
it 1n this very House, that for a
variety of reasons we would perfer
to introduce the concrete sleepers,
instead of the wooden sleepers, be-
cause the durability of the concrete
sleepers 1n the long run will be very
high, about 50 years mnstead of the
usual 12 to 15 vears for wooden
sleepers When we are Introducing
the concrete sleepers, in that new
arrangement, gangmen are not able
to do it manually and, therefore the
Job has to be done mechanically
But even with this mechanisation,
we will see that the gangmen wiil
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not be shifted, As regards the ini-
tial complaint that she has mention-
ed, we will see to 1t that when vacan-
cles of gangmen occur, we will not
allow those vacancies to go uncover-
ea or unfilled Injustice to gangmen
will always be avoided

SHRIMATI BIBHA GHOSH GO-
SWAMI There have been 412 tramn
accidents causing 129 deaths I want
to know 1n how many cases sabotage
was the cause of the accident

PROF MADHU DANDAVATE 1
have already informed the House a
number of times that from st April
1977 to 31st March 1978 we detected
127 obstructions in the path Some
of them were by way of removal of
fish-plates, 1n some places the rails
were cut Even though 127 attempts
were made, 8 of them resulted 1n
accidents due to sabotage In addi-
tion to other steps, :n November we
»et Up a patrolling agency of 25,000
men—14,000 gangmen and 11,000
RPF men-and I am very happy to
say that after starting the practice
of patrolling fromr 23rd December
1977 not a single accident due to
sabotage has taken place, and
that 18 a tribute to our gangmen and
RPF men

SHRI T A PAI May we know
whether the Minister has raised the
quantum of compensation in the case
of deaths from Rs 50000 to Rs 1
lakh because the cess collected 18
leaving an 1insufficient balance every
year and it would be fair that the
travellers by trains are treateq on
a par with travellers by planes”

PROF MADHU DANDAVATE:
The hon Member, who 1s also an ex-
Raillway Minster, 1s aware of the
fact that even thus particular quan-
tum of compensation of Rs 50,000
was introduced after considerable dis-
cussion Normally, there 13 some
sort of link between the compensa-
tion paid to the victims by the air-
ways and the compensation paid by
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the railways. In air, the risk is sup-
posed to be enormously large and,
therefore, to that extent the compen-
sation quantum has always been more
there. There is a certain interna-
tional concept that has been accepted,
and it has always been accepted that
whenever there is an upward revi-
sion of the one, there is an upward
revision of the other. In fact, I my-
self had suggested that this should
be examined. We have examined
this and come to the conclusion that
the maximum compensation should
be Rs. 50,000 and that if we revise it
upwards, the compensation to the
air victimg will have also to be rais-
ed. At present we are confining
ourselves to Rs. 50,000. Let there
be no incentive for accidents.

SHR1 SHAMBU NATH CHATUR-
VEDI: May 1 know how the accident
figures of the current year compare
with the figures of the previous
years?

PROF, MADHU DANDAVATE: In
1974-75 for this period the number
of accidents was 479. They are 412
for this year. In 1975-76 it was 428,
in 1976-77 it was 368 and in 1977-78
it is 412.

SHRI BEDABRATA BARUA: May
I know from the hon. Minister what
has happened to the theory of sabot-
age? Has 1t remained only a theory
or has there been any finding also
that many of these accidents took
place due to sabotage resulting in
losgs of life and property? I would
like to know whether, after six
months or one year of propounding
this theory, Government has come to
any conclusion as to who induiged
in this sabotage. It is no use saying
there is sabotage, but we do not
know who did it. We should be told
if they suspected certain elements
and have made certain findings about
the matter.

PROF. MADHU DANDAVATE:
“There is no question of a theory of
sabotage. 1f sabotage Were to re-
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main in theory, I would have been
extremely heppy. Then there would
have been no danger at all. But it
has been put into practice.

There were 127 obstructions to the
railway track in the form of re-
moval of fish plates, tampering with
the track cutting of the rails ete.
They resuited ultimately in eight
accidents. Even after introducing
patrol, we find that 27 attempts at
sabotage were there, but they were
detected by our patrolmen well in
time before the traing could pass.
In the case of these eight accidents
which were due to sabotage, there
is no clear-cut indication. The final
report has yet to come.

In onc case, 13 men at Murtajapur
have been arresteq .but 1 wish to
make it clear that they do not happen
to be railway employees, because a
theory js sought to be bulilt that he-
cause bonus has not been given there
is discontent and the workers are
indulging in it. In 1974, there was
the maximum disconteny and a 20
days strike, but not a swumgle act of
sabotage took place even during that
struggle. Therefore, I do not want
to allege that the railway workers
arc indulging in this. No railway
worker has committed any act of
sabotage.

SHRI BEDABRATA BARUA: Are
political elements involved in it?

PROF. MADHU DANDAVATE:
The enquiry is going on. No politi~
cal identity has been established,
but it has been established that they
are not railway workers. That much
I can say.

Iae sktw ¥ A wiv dw o o

*765. ST TRETQ  amest : sy
Ytfoaw T Tavw it 3N W Oy
Ty Y gwr w0 fry

(ﬁ) T !’&Wi‘fﬂﬁﬂw:ﬂ

9T AW Ww W @y A oar g
Wi xed  feat gafy g€ §; ok



29  Oral Answers
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MR SPEAKER This question 1s
related only to Uttar Pradesh
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WRITTEN ANSWERS TO
QUESTIONS

Rajdhani Express

*766. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased
to state:

(a) what is the per cent occupancy,
punctuality and economy (with
break up details) of Rajdhani Ex-
press;

(b) whether it is a fact that this
Express is a big white elephant on
the Railways enjoyed only by the
upper strata of the society; and

(c) whether the Government pro-
poses to substitute j3 hy a Janata
Rajdhani Express in near future?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). The occupation of
Howrah—New Delhi Rajdhani Ex-
press ranges between 63 ang 100 per
cent in JAC and 87 to 100 per cent
in A.C., Chair Car and that of
Bombay Central--New Delhi Raj-
dhani Express ranges between 70 and
100 per cent in 1IAC and 83 to 100 per
cent in A.C. Chair Car. Out of 81
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trips run during January to March,
1978, New Delhi—Howrah and New
Delhi—Bombay Central Rajdhani
Express trains ran to time on 43 and
44 occasions respectively The com:-
parative earnings of Ra)ydhanu Ex-
press with other trains running on
these routeg show that 1t is econom-
cal In order to avoid dust nuisance
at the high speeds of these trains,
ar-conditioning 18 essential This
train 13 highly appreciated especially
by tourists coming from foreign
countries Ordinary coaches cannot
be attached to these high speed
tramns

Arrangements to clear summer Traffic
Rush

767 SHR} K MALLANNA Wil
the Mimster of RAILWAYS be
pleased to state

(a) whether any  special arrange
ments have been made by the Railwav
authoritieg for clearance of rush of
trafic duting summer months this
year, and

(b) if so the details thereof”

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE)
(a) and (b) Yes, Sir In order to
clesr the exodus of summer rush
traffic during the coming summer
season, Railways propose to run
about 1200 special tramns on various
routes, subject to traffic offerng A
statement showing important routes
and the frequency of traing 15 laid
on the table of the Sabha

Statement
¢ Arrangements to clear Summer Traffic Rush’
Specral Trams
Route Frequency
(1) New Dethi-Madras Biweekly
{a) Howrah-Delhi Kalka Weekly
(9) Delhi-Jammu Taws Triweekly
(4) Nisamuddin-Bombay
Central . . Biwsekly
Bombay Central.)
) Bombay Cent mem w

Route Frequency

(6) Bombav VT-Trivandrum Weekly

(7) Bombay VT Madras Weckly
(8) Bombay V1-Vasco da-
gama . . Biweekly
(9} Bombay-Sccundcrabad ~ Weekly
(10) Bombay-Pune + Daly
(11) Bombay VI'-Varanas Biweekly
{12) Bombay Contral
Gandhidham Biweekly
(13) Bombay Central
Ahmadabad 5 daysin a week
(14) Abmadabad-Marwar Daily
(15) Viramgam-Jamnagar Bineekly
(16) Howrah-New Jalpmigun  Biweekly

(17) Howrah-Jammu Taw1 . Weekly

(18) Howrah-Barwum Weekly
(19) Dhanbad Varanasi Alternate days
(20) Delhi Sarai Rohlla-

Jodhpur Biweekly

Dhanbad Railway Loco Workers

*770 SHRI YADVENDRA DUTT
Will the Minister of RAILWAYS be
pleased to state

(a) whether on 1st February, 1878,
Dhanbad Railway Loco Workerg had
gone on strike which has led to total
stoppage of rallway traffic, and

(b) if 50 the demands of the wor-
kerg and sfeps taken by Govern.
ment thereon”

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE):
(a) There was g stoppage of work
from 31-1-78 to 1-2.78, passenger
services were maintained by-passing
Chopan

(b) There was a demand for in-
creasing the earnmings out of the
crew links of the Loco Runming Staft
of Chopan The quastion of read-
justment of the links of running steff
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of Chopan Shed and other contigu-
ous sheds in under consideration of
the Railway Administration.

Iowit ¥ wfrard srva-Nva o
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Ebaragpur Workshop

*772. SHRI DINEN BHATTA-
CHARYA: Will the Minister of
RAILWAYS be pleased to state:

(a) has the Government received
any representation from the staff of
Kharagpur Workshop to the effect
that repair work is being entrusted to
private firmg at costs higher than the
costs if repalrs were made in the
Railway Heavy Electrical repair shop;

(b) if so, whether any enquiries
have been made and with what -
sults; and

(c) it so, what steps the Government
propose to take against the officers
responsible for causing a loss to rail.
way revenues in the proceas?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir. Representation from  the
Working President and Secretary on
behalf of Heavy Repair Shop, Elec-
trical Staff Council, Kharagpur, ad-
dressed to the Hon'ble Railway Minis-
ter has been received. Repair work
has been entrusted to private parties



37

only to the extent that Railway
Workshop was not able to find capa-
city. The works contracts to private
parties have been awarded by fol-
lowing all rules of tendering.

(b) The matter has been investiga-
ted and the complaints are not found
to be correct

(c) Does not arise.

A.C.C. Travel by Railway Officers

*773. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis-
ter of RAILWAYS be pleased to
state why the pay lutit for A.C.C.
Travel by railway officers on duty has
been reduced from Rs. 2,250/- to Rs
1,800:- wviolating recommendation of
Third Central Pay Commission con-
tained in para 7 of Chapter 57 of the

Report?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE):
With a view to broadly maintaining,
m the revised set-up, the same set of
relativitics that existed between the
railway employees on the one hand
and other Central Government emp
loyees on the other, in the matter of
entitlement to the class of travel, the
recommendations of the Third Pay
Commission in this regard were modi-
fled to the extent necessary. The
entitlement of Railway officers in the
J.A. grade for travel on duty in ACC
was fixeq at the pay limijt of Rs 1800/-
and above, with the approval of the
Cabinet, to maintain the broad rela-
tivities that prevailed in the pre-
revised set-up between the officers on
the Ralways and those on the Civil
end Defence sides

Ticket-Checking Supervisors at
Howrah

*774. SHR] SOMNATH CHATTER-
JEE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Government has
recelved any representation about the
corrupt practices by the Ticket Check-
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ing Supervisorg at Howrah during
Emergency;

(b) it so, the facts given out in the
representation;

(¢) whether any enquiry has been
conducted in the matter and if so,
with what results; and

(d) what the Government propose
to do to stop such practices and to
punish the delinquent officers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes,
Sir.

(b) Eight representations and
complaints containing wallegations of
illegal charging, realisation of money
without issue of receipts and use of
abusive language towards passenger
(s) were received.

(¢) Yes, Sir: Enquiries have been
completed in the case of seven of the
representationg and the allegations
could not be substantiated in Depart-
menta] and confronted enquires. In
one case, the enquiry is still in pro-
gress.

(d) Secret watch is being kept by
Vigilance Organisation and anti-fraud
squad. If any staff is detected indulg-
ing in any malpractice, suitable dis-
ciplinary action is taken.

AWt wrataR afafe ey
s
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(7) 33 fey Frrdra g areg @
anp ey T Wi

(v) @y faolgr &7 amp s &
faoea & 7w ?

AGT THAR W IHTE
warew ¥ Trew s (s e o )
() WD fram aqr  wEE WY
3w fawrlt & Trerwier FgtET
afafaar afst & wr qwY

(@) & (¥) wifwa =T
wiA araT faa3or qur 9ew 97 vE
fear T 2

firaTw

aawrar  F1afage afafaay
%1 §5% fe® 17-1-1977, 19-1~
1977, 25-5-1977, 7-6-1977,
27-9-1977, 6-10~-1977 %X
30-12-1977 Y gk 91 | @ d3%y
# frefafas ageaqel faoig fadr oy
g -~

(1) Jomat ¥ fh a9y £y
AT I fged w2 Y AT,

(2) fa-dr zrgaerEt #Y @dw .

(3) f=hr =gas geaw A7
qradT ®F TR

(4) =Y 4 wrev qar w1 IO
fedt & 31 ;

(5) et wit Tomt ¥ feqa
FAtdt § w9 qaew X
e & war swagre HvAT ;

(6) =it wmra smdw fowrfas
®Y ¥ AT FEAT ;

(7) marem ¥ wmr: O ¥ sy
ey weRTEet dA1T wT

APRIL 18,

1978

(8) wrowmar sefafirasr, 1963 sl
ATt f, 1976 F ITEeEl
¥ gwafgg gear 1wl
¥ WA Uq  NATT FEAT

(9) winfadt & 51 & Fraqy
A w1 fowfer w0 |

Written Answers 40

ST
(10) 7az &1 mg> fowifar =g
& FHT FAT

(11) feedt arglam wmed arsr =1g-
fregt &1 ard & # ey
wqam ¥ fagy s

(12) fer  sdarT HTEG
AT,

(13) asg TIFRT  FrIAT AT
AT,

(14) feooit =T wemT v few
F AN & Fgrar X & faw
sqrEFy/aqwrraTe afafaar
afsq 741 |

4T gAT & FH AT 2, 3, 4,6
8, 10, 11, 13 #T 14 aT fad wy
fotat 1 quf &7 = 7 faar T §
weg faddt wY ;v Fear s g & Wil
g 3§ safr &1 gEdew oy
wataga  afafaar 1 ds61 v g
Srar 1

Expert Committee for Modifying
existing Plant of OCochin Refinery

*777 SHRI K A RAJAN Will the
Mister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state

(a) whether a Central Expert Com-
muttee i3 examining a plan to modity
the existing plant of the Cochin Re.
finery; and

(b) it so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
AND CHEMICALS AND FERTILI-
ZERS (SHR! JANESHWAR MISH-
RA) (a) and (b) In December 1977
Government appointed a Study Group
under the chairmanship of Shrit R N
Bhatnagar, Chairman and Managing
Director, Bharat Petroleum Corpora
tion to examine the additional re-
fining/secondary processing capacity
to be set up/mitiated during the Sixth
Plan (1978—83) and for two subse-
quent years The functions and duties
of this Study Group were to recom-
mend the priority and location for
the establishment of such additional
capacity based on an evaluation of
technical, logistical and economic 1m-
phications of different projects The
Studvy Group has also studied the
prospect of setting up of secondary
processing facilities ay Cochin The
report submitted by the Study Gioup
i March 1978 13 now under conside
ration of the Government
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Rallway Crossings in Delhi

*779 SHRI KANWAR LAL GUP
TA Will the Mimister of RAILWAYS
be pleased to state

(a) the detaillg of main Railway
crossingg in Dellu where over-brndge
should be constructed,

(b) the details of the Railway
crossings where over-bridges are pro-
posed to be constructed in 1978, 1979
and 1980,

(¢) 1n how many cases Giovernment
has received representation to con
siruct over-bridge on the Railway
crossing, and

(d) why no action was taken over
those representations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Re
placemengy of following level crossings
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by road over/under-bridges is consi-
dered desirable:
(1) Jail road level croming No. 12-B at
km 14/4-5 near Dethi Cantt,

(2) Level croming gate No. 2 at km
4/4~5 near Shakti Nagar, Delhi.

Level ing No. § at km 7/1-2 near
(3) Pc::ms 5 7

Level croming No, 7 at km ¢/2-3 near
(® Py ng No, 7 /2-3
{5) Level crosing No. g at km 13/7-8 near

Mangolpuri,

(6) Level croming No. 12 at km 35/2-4 near
Britania Factory,

(7) Level croming No. 13 at km 26/3-
nwﬁm 2 i3

Level ing No. 580 at km 1519/6-
® v uo-nsms 519/6-7

(9) Level crossing No. A at km
1528/1-2  near omi&" Industrial

tate,
(10) Level croming No. 581 atkm 1526/4-5
pear Okhla  Industrial Estate, *

11) Level crosming No. 4-C & 4-B at km
on 5/8-g at New ohuk‘Rond.*.

(b) No road over-bridges are pro-
posed to be constructed during 1978-
79. Proposals for 1979-80 can be con-
sidered if Delhi Administration|Road
Authorities complete the necessary
preliminaries/formalities in respect
thereof before-hand,

(c) Representations have been re-
ceived in two cases viz., for the cons-
truction of road over-bridges in re-
placement of level crossings mention-
ed against item (1) & (2) (Le, on
Jail Road and in Shakti Nagar res-
pectively) of the reply to part (a) of
the question.

(d) For the road over-bridge on
Jail Road, acceptance of the Munici-
pal Corporation of Delhi for the pro-
posed apportionment of cost ang gene-
ral arrangement drawings ig awaited

For the road over-bridge at Shakti
Nagar, a firm proposal from the Delhi
Administration/Road Authority to-
gether with their undertaking to bear
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their share of cost as per extant rules,
is awaited.

Board of Directors of Kanol Industries
Limited

7181. SHRI K. LAKKAPPA: Wi'l
the Minister of LLAW, JUSTICE AND
COMPANY AFFAIRS be pleased tu
state:

(a) the composition of Board ot
Directors of the Kanof Industries Pri-
vate Limited, Calcutta as at present;

(b) tull particulars of its principal
shareholders and value and percent.
age of shares held by each of them;

(c) whether it iz a fact that the
company does not maintain it books
of accounts and the statutory books in
accordance with the provisions of the
Companies Act;

(d) whether the Company has
accepted loans anq deposits and has
also transferred loang to various other
companies contravening the Compa-
nies Act; and

(e) if so, the facts thereof and
action taken against the principal
officers? 0/

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Board of Directors consists of the fol-
lowing persons:

1. Shri Murlidhar Kanoi
2. Shri Om Prakash Kanoi

3. Shri Hari Krishna Kanof,
4. Smt. Karuna Kanoi.

(b) A statement 1 is attached,

(c) The Department of Company
Affairs has no information in the mat-
ter and no complaint on the subject
has been received.

(d) and (e). A gtatement-II is at
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I Statement-I

Names of principal shareholders,
value and percentage of shares held
by each of them as per the annual
return made upto 30th September
1977 are as under:

Value of Percen-
Share Held tage
Name
1. Shri Murlidhar
Kanoi . . 45000 9%
#. Smt. Karuna Kanoi 45,000 9%
8. Shri Om Prakash
Kanoi . 85,000 7%
4+ Shri O.P.Kanoi 53,000 10° 69,
3. Mrs. Sabba Kanoi  J40,000 8%,
6. Xum, Shrikanta §
Kanoi . . 60,000 12°%
7. Kum, Umakanta
Kanoi . . 60,000 127,
Statement-I1

Particulars regarding loans and de-
posits accepted by the company as
diselosed in its Balance Sheet as at
31st March 1977 gre as under:

Unsecured Loans Rs.
Short terms loans

From Directors . 7,16,500)

¥rom Others . 38,035,314}
Ofher Loans

From Directors ., 7:75:134 )

From Others 5,34,081

Auditors in their report of the Ba-
lanee Sheet as at 31st March 1977 re-
marked that the Company jg taking
steps to comply with the provisions
of Section 38A of Companies Act,
1906 and the Companies (Acceptance

of Deposits) Rules, 1975 with regard
to deposits accepted, Action on this
remark is under examination. De-
partment of Company Affairs have no
information on about the alleged
transfer of loans to various other com.
panies.

Cell for Reservation of Posts for 8.C
and ST.

7132. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether special cell have been
functioning in the Department of
Legal Affairs to ensure strict enforce-
ment of reserving posts for Scheduled
Castes and Scheduled Tribes; and

(b) whether any complaint was sent
to the cell during 1977-782.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): (a)
Yes, Sir.

(b) One complaint was received in
the Cell during 1977-78 which was

duly considered and finally disposed
of.

Monthly Season Tiockets for Passengers
between Dina Nagar and Amrifsar

7183. SHRI DURGA CHAND: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that there
is a great demand for issue of monthly
season tickets for passengery travelling
between Dina Nagar and Amritsar;

(b) whether it is fact that Station
Master, Dina Nagar is reported ta
have observed that the monthly season
tickets can be issued only with the
sanction of the Chief Commercial
Superintendent, Northern Railways;

(c) whether the Pathankot-Amritsar
Railways Section train traveller Asso-
ciation, Gurdaspur have sent any re~
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presentation to the Chief Commercial
Superintendent, Northern Railway in
this regard; and

(d) if so, what action Government
have or propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR! SHEO NARAIN): (a) Yes.

(b) No, The Chief Commercial
Superintendent is also not competent
to authorise issue of Monthly Seasm
Tickets beyond 80 Kms

(c) Yes.

(d) The Association were advised
on 10th March 1978 that under the
extant policy, Monthly Season Tickets
cannot be issued between Dina Nagar
and Amritsar the distance being 82
Kms

Proposal to improve Service Condi-
tions of Judges

7134. SHRI SHYAM SUNDER
GUPTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state

(a) whether Government propose
to raise the pay scales and to further
improve the conditions of service of
the Judges of the Supreme Court and
ihe High Courts; and

{b) if so, what are the details there-
of?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) ard
(b). There js no proposal under
Government’s consideration to raise
the pay scales of Judges of the Sup-
reme Court ang the High Court. How-
ever, the Government are at presant
oonsidering:—

(1) a proposal to exempt the
Judges of the Supreme Court a-~d
the High Courts from payment of
income-tax in respect of rent-free
accommodation allotted to them o~
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the house rent allowance admis-
sible in lieu thereof to the Judges
of the High Courts.

(ii) a proposal to amend the High
Court Judges (Conditions of Ser-
vice) Act, 1954 and the Supreme
Court Judges (Conditions of Ser-
vice) Act, 1858 so as to allow Jud-
ges of the High Courts and the Sup-
reme Court to avail of leave on full
salary for 120 days when it is on
medical grounds in place of exist-
ing limit of 45 days.

The former Chief Justice of India
sent a proposal in November, 1877 re-
commending that the age of relire-
ment of Judges of the High Ceurts
and the Supreme Court may be raised
from 62 years to 65 years and from:
65 years to 68 years respectively, The
Government has not yet given any
consideration to this proposal.

Task Force Oficers Unclaasifed

7135. DR LAXMINARAYAN PAN.
DEYA: Will the Minister of RAIL-
WAYS be pleased to sgtate:

(a) whether there is a strong task
force of thousand officers on the
Indian Railway unclassified becawse
they were recruited as temporary offi-
cers;

(b) whether Aliahabad High Court
has pronounced verdict with 5 judges
in 3 stages that these officers are assis-
tant officers and they should be en.
titled to seniority from their respective
dateg of recruitments; and

(c) on what grounds his Ministry
disregards the judicial decrees and
does not implement the above decisions
unlike other Ministries, as this has a
strong repercussion and demoralising
effect on the career growth of thess
temporary officers?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 1089
temporary officers recruiteq through
Union Public Service Commission
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with certain relaxed conditions were
“unclassified” ie, neither in Clasa I
nor in Class II ag they were recruit-
ed against the temporary posts

(b) The Allahabad High Court mn
their judgment in the Wnit filed bv
one Temporary Assistant Officer had
only directed the Railway Adminis-
tration to consider the name of the
petstianer for appointment in officiat-
ing vacancy to the post of District
Officer 1n the Senior Scale as soon 28
the vacancy arose This has been
complied with

(¢) Does not arise
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Representation received by FTA /
Administration

7138 SHRI ROBIN SEN Wil the
Minister of RAILWAYS be pleased
to state

(a) total number of representations
received by the F T A /Administration,
Western Railway during the year 1972
to 1877,
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(b) total number of represent:tions
finglsed and still pending;

(c) the reasons for thig long delay;
and

(d) steps taken by Government for
the quick disposal of stafl representa-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 67.

(b) Finalised 59; Pending 8.

(¢) Pending representations are not
very old angd there is no undue delay.
They are being finalised.

(d) Instructions exist for prompt
disposal of staff representations ai.d
all efforts are being made to ensure
this.

Camplaints made to M-R.T.P. Commis-
sion

7139. SHRI D. B, CHANDRE GOW.-
DA: Will the Minister of LAW, JUS.-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether some cases have been
brought to the notice of Government
frem the dealers who made complaints
te M.R.T.P. Commission against manu-
facturers in respect of unfair and res.
trictive trade practice during the last
two years; and

(b) if so, the details thereof and
the decision taken by the Commission
in each case?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): ()
Yes, Sir.

(b) A statement iy laig on the
Table of the House. [Placed in Libra-
Y. See No. LT-2129/78).
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Violation of Companies Act by Hin-
dustan Lever Limited

7140. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to the various irregu-
larities committed contravening the
provisions of the Companies Act 1856
by the Hindustan Lever Limited Bom-
bay;

(b) the facts thereof;

(c) the composition of Board o?
Directors of the Company including
the principal shareholders and valwe
and percentage of shares held by eath
of them;

(d) whether it is alleged that the
Company has secured deposits from
various sources without appropriately
securing any permission of authorities;
and

(e) it go, the details thereof anat
action taken thereon?

THE MINISTER OF LAW, JUB-
TICE AND COMPANY AFFAIRS
(SHR1 SHANTI BHUSHAN): (a) aad
(b). Government’s attention wmse
drawn to an article published in ‘New
Age’ dated the 26th of September,
1976 containing allegations of jrregu-
larities committeq by the compaay.
The following are the main allega-
tions.—.

(a) There wag discrepancy in
the figures reported in the Profit
and Loss Accounts of the company
for the years ended 31st December
1974 and 318y December 1873.

(b) There was discrepancy in the
provision for bagd and doubtful
debts.

(¢) Discrepancy in the closing
stock.

(d) Production in excess of licam-
ced capacity plus permitted liberali-
sation.
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(e) Collection of security advan-
ces from distributors without pay-
ment of interest, and ytilising the
said money without disclosing in the
Balance Sheet.

(f) Running trade load schemes
and making hidden earnings,

(g) Running Guest Houses as
Hotels without any licence.

(h) Company has not diluted its
foreign equity holding which stands
at 85 per cent,

These points were taken up with
the company who has satisfactorily
explained the position.

II. Additional]y, during the course
of inspection of the books of accounts,
etc, of this company under section
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7 of the Companieg (Issue of Share
Certificates) Rules, 1960.

(ii) Non-compliance of the provi-
sions of section 297, 299/301 of the
Companies Act, 1956 (Director’s in-
terest in contracts entered into by
the company).

(iii) Non-compliance of the provi-
sions of section 193, of the Compa-
nies Act, 1956, relating to main-
tenance of Minute Books.

(iv) Non-compliance of section
211 read with Schedule VI on ac-
count of understatement of the
authorised capital.

209A of the Companies Act, 19386,
following irregularities were founq by
the Inspecting Officer in 1974:—

1. Item (ii) is under examination
in consultation with the Department
of Legal Affairs. The remaining items
have been dropped after rectification

(i) Non-complianc, -
P e of the prov of the defects by the company.

sions of section 150 read with rula

(c)

Name of the Directors | Sh:l:-lule‘ ej.fd , Percentage

Rs. R
1. Shri T. Thomas (Chairman) . . . . .o

2. Shri E. H. Shimmin (Vice-Chairman) . . . .
3. ShriR.Banejee . . . . .o 3,000 0*0015
4 ShriH.C.Bijawat . . . . . 5,000 ©0* 0025
5. Shri J. C. Chopra . . . . . . 5,000 0° 0023
6. Shri S. M. Datta . . . . . 6,000 0°0029
7. Shri A. S. Ganguly . . . . 7:500 0°0037
8. Shri S. H. Gursahani . B . 2,000 0°000g8
9. ShriJ.P.Lusty . . . . . . v .
10. ShriJ.S.Raj . . . . . . . .

Principal Shaveholders (having shares valued at more than Rs. 1 lakh)

1. Unilever Limited, U. K.Y . . B . +  14,38,48,500° 00 70° 99
2. Life Insurance Corporation . . . . . 16,67,830° 00 o' 82
3. Unit Trust of India . . . . . . 40,82,640° 00 2° 00
4. General Insurance Corporation of India . . 2,25,980°00 o°1r
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S‘l:a‘rh: ll::ld Pcreentage

Rs.

5. Bank of India . . . . 1,80,210° 00 o' 09
6. The Calcutta Hos, & Nur. Home Benefits Asson. Ltd. 1,69,510° 00 0083
7. Industrial Investment Trust Limited 3,61,180' 0o o0*18
8. Oriental Fire & General Insurance Company Limited 10,35,060° 00 0° 51
9. United India Fire & Gencral Insurance Company Ltd. . 7,95:500" 00 0°39
10. New India Assurance Co. Ltd. . 8,04,8g0° 1o 0" 44
11. National Insurance Co. Lud, ,26,550° 00 010
12. Ruby General Insurance Company Limited . 1,50,270° 00 o o078
1,238,460 00 o oby

13. National Assurance Co. Ltd.

(dy and (e). It was alleged that
the company had collected huge
amountg interest-free as security ad-
vances from distributors and these
were not disclosed in the Balance
Sheets. The matter was taken up
with the company. The company ex-
plained that due to continuous finw
of company's goods to the redistribu-
tion stockists and the adverse expe-
rience the company had in the matter
of bouncing of cheques, it was decid-
ed to cover a part of its risk of bad-
debts by taking from the distribution
stockists an advance to cover partly
the price of goods continuously being
sold and supplied to them. The com-
pany explained that taking such
advances to cover the risk of bad-
debts was prudent business practice
and any supplier of goods cannot be
compelled to extend credits or to sup-
ply the goods otherwise than on cash
payment, simultaneously, with the
delivery of goods to the purchaser.
1t was also explained that since these
were in the nature of security advan-
ces for price of goods continuously
supplied to the distribution stockists,
the question of payment of interest
did not arise. The company con*end-
eq that at any given time the value of
goods sold including those in transit

to the distribution stockists in which
the company had already transferred
ownership to them was far more than
the security advance standing to their
credit The company also added that
it was not correct that these advan-
ces were not disclosed in the Ralence
Sheets,

In this connection, it ig seen that
the following amounts have been sta-
ted in the company’s balance sheets
under the head ‘Security Advances.

Amount
of
Financial yrar Security
Advance
{Rs, in
Jakhs)
31-12-1974 224" 37
$1-12-1975 188° 54
31-12-1976 270" 73
31-12-1977 300° 20

Under the Companies Act, no per-

mission is required to be taken from
Government to accept such Deposits.
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Proposal to Start Express Train from
Bhubaneshwar o Bombay

7142. SHRI PABITRA MOHAN
PRADHAN: Will the Ministes of
RAILWAYS be pleased to state whe-
ther there is any proposal for starting
any express train from Bhubaneshwar
to Bombay via Hyderabad and from
Bhubaneshwar to Delhi via Kharag-
pur, Asansol, Mughalsarai, Allahabad?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): There is a
proposal ynder active consideration to
run direct trains between Bhubanesh-
war and Secunderabad and between
Secunderabad and Bombay in near
future. The proposal to run a irain
between Bhubaneshwar and Delhi via
Asansol is also being examined.

Conversion of Gauge in Karnataka

7143. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the details of proposals sent by
the Karnataka Government to the
Central Government for construction
of new railway lines jnto broad gauge
lines during the Fifth Five Year Plan;

(b) whether some incomplete pro-
jects have also been included in the
Sixth Five Year Plan; and

(¢) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
Karnataka State Government have
been pressing for early completion of
the conversion of Guntakal-Bangalore
line and for taking up the gauge con-
version of Mysore-Bangalore railway
line from metre gauge to broad gauge.

(b) and - (c). Guntakal-Bangalore
conversion project ig in progress, and
the progress made is 48 per cent. A
sum of Rs. 11.83 grores has been in-
curred on this project till the end of
March, 1877 out of the total cost of
about Rs. 24 crores, Provision of
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Rs. 2.068 crores has been made for the
project in the Budget for the current
year, The project is exvected to be
completed by 1983, subject to avail-
ability of adequate funds in the next
and subsequent years.

Representation from Ex-Combatanis of
Defence

7144. SHRI R. K. MHALGI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
Government have received a represen-
tation dated the 12th January, 1978
from the ex-combatants of Defence
Services, South Central Railways,
Secunderabad; and

(b) if so, what action have Gov-
ernment taken or propose to take in
the matter soon?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN); (a) and (b).
A representation dated 20th January
1978 from a clerk of the FA & CAO’s
Office, South Central Railway, Secun-
derabad has been received by the
General Manager and thg same has
been forwarded to the defence autho.
rities, Further action in the matter
will be taken on receipt of a reply.

Goods earning Revenue at Achalda
Station

7145. SHR R. L. P. VERMA:
Will the Minister of RAILWAYS
be pleased to state the revenue earn-
ed from goods at Achaldg Railway
station of the Allahabad Division of
the Northern Railway from 1067-68 to
1977-78 year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The revenue
earned from goods at Achalda rail-
way station year-wise from 1968-70
to 1077-78 is as under:

APRIL 18, 1878
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Year Amount

(Rs.}}
1960-70 . . . . 338218
1970-71 459631
97172 . . 343463
1972-73 479522
1973-74 607354
197475 473751
1975-76 1225492
1976-77 1588158
1977-78 1137567

Information for the ycars 1967-68
and 1968-69 is not available.

Fertilizer Unit at Uran, Bombay

7146. SHRIMATI PARVATH{ KRI-
SHNAN: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it 1s a fact that Gov-
ernment are considering a private sec-
tor proposal to set up a fertilizer unit
at Uran in Bombay; and

{b) if so, what are the details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PFTROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b). A proposal received from
M/s. Deepak  Nitrite Ltd.,, to set
up a small size gas based plant for the
manufacture of 235 tonnes per day of
ammonia near Uran in Maharashtra
was earlier rejected for the following
reasons:

(i) The capacity of the plant, viz.,
235 tonnes per day is uneconomical as
againsy 8 capacity of 1850 fonnes
per day being planned for the gas
baseq plants in the Bombay region.
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(ii) Government have already
finalised their plans for the utilisa-
tion of associated gas thal would
be available from the Bombay High
and it jg not necessary to sanction
this proposal as 2 means of utilis-
ing the associated gas.

(iif) The applicant did not have a
clear marketing plan for ammoria.

The company has represented
againgt the rejection. This represen-
tation is under consideratimn,

Judges of High Court of Punjab and
Haryana provided with official Resi.
denceg

7147. SHRI OM PRAKASH TYAGT:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas.
ed to state:

{a) how many Judges are working
in the High Court of Punjab and Har-
yana;

(b) how many out of them have
been provided with rent free official
residence as required under the pro-
vigions of the High Court Judges (Con-
ditions of Service) Amendment Act,
1976; and

(c) what steps have been taken by
the Chandigarh Administration to
provide rent free residence to the other
Judges who are not having official
residence?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Nineteen Judges including the Chief
Justice are working in the Hugh Court
of Punjab and Haryana,

(b) Seventeen Judges including the
Chiet Justice have been provided with
rent free residences;

(c) Rent free residences remain to
be provideg to two Judges, who have
recently been appointed/traneferred.
According to the Chandigarh Adminis.
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tration, a search for suitable houses
is being made by the Administration
and both the remaining Judges are
expected to be provided with rent tree
residences shortly.

Monetary Limits of Divisional Superin.

tendents to, enter into Agreements for

entrusting Goods and Parce] Handling
contracts

7148. SHR] BATESHWAR HEM-
RAM: Wil the Mirister of RAIL-
WAYS be pleased to state

(a) what are the monctary limits up
to which the Divisional Superinten.
denig working on Northern, Eastera
and North Eastern Railways are com-
petent to  negotiate and enter into
agreements with TLabour Cooperative
Societies/Contractors  for entrusting
Goods and Parcels handling contracts;

(b) what is the present annual valu-
ation of parcels handling work at
Allahabad;

(c) whether the Parcels handling
contract at Allahabad falls within the
competence of the Divisional Superin-
tendent concerned or the final authori-
ty is vested in the Chief Commercial
Superintendent; and

(d) what is the hitch in deading
fresh award of contract at Allahabad
ag the old contract had already ex-
pired on the 31st July, 19777

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN)- (a) The
monetary limits up to which Divi-
sional Superintendents on Northern,
Eastern and North Eastern Railways
are competent to ncgotiate and enter
into agreements with Labour Co-
operative Societies/Contractors for
entrusting Goods and Parcels handling
contracts are as under:

Northe rn Railway — up to R« 10 Jakhs
per annum.

Eastein Railway — up to Rs 5 lakhs for
3 years.

North Bastern Rajlway — up to Rs. 10
lakhs in each case.
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(b) Rs, 2,54,100 per annum,

(c) The Parcel handling contract at
Allahabad falls within the competence
of Divisional Superintendent, Allaha-

bad.

(d) This is under examinnalion In
the meantime, the existing Society is

bemng allowed to continue.
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Booking at wayside Rallway Stations .
7151. SHRI SURAJ BIAN: Wwill

the Minister of RATLWAYS be pleas-
ed to state:

(a) are the Government aware of
the fact that on wayside Rellway-
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Stations the booking windows are not
opened quite in time to enable the
passengers to purchase tickets without
inconvenience, they are some times
opened after the train leaves the last
station and thereby much confusion is
caused; and

(b) what steps are proposed to be
taken to remove this difficulty of the
railway passengers who generally
come from the rural areas?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). A few complaints sbout non-
opening of Booking windows in time
have been receiveq by the Railway
Administrations. Instructicre already
exist that Booking windows are kept
open at least one hour before the
train is due to arrive and longer
where the offering requires so.

Frequent checks are ciuducted by
the Inspecting Officials ang the stafl
found at fault are taken up suitably.
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Proposal to ameng Constitution to
proscribe detention Law

153. SHRI S. R. DAMANI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Bar Council of
India has urged the Government to
amend the Constitution tp proscribe
detention without trial; and

(b) if g0, Government’s reaction
thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT] BHUSHAN): (a) The
Bar Council of India has mrged that
the Constitution be suitably amended
to proscribe detention without trial or
citizens of India except durirg a real
emergency.

(b) Government will give due cun-
sideration to the said suggestion whue
finalising the proposaly for amend-
ment of the Constitution.

Recommendations of Tarkunde
Committee

7154. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS Lg¢ pleased
to state:

(a) whether any decisions have been
taken on the various recommendations
of the Tarkunde Committee; and

(b) if 8o, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) The
recommendations of the Tarkunde
Committee are under consideration of
Government along with gthae: propo-
sals for electoral reforms. No deci-
siong have yet been taken thereon.

(b) Does not arise.
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Legislative Constituencies on Nagsland
and certain other States

7158 SHRI K B CHETTRI Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) the total number of Legislative
Constituencies m the States of Naga-
Jand, Meghalaya, Arunachal Pradesh
and Stkkim,

(b) the names of the constituencies
State-wise with the total number of
electorates 1n each constituency, and

(c) the criteria laid down  for
demarcating the various constituencies
mn the States®

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANT1 BHUSHAN) (a)
and (b) Two Statements containing
the 1equisite mmformation are laid on
the Table of the House [Placed
Library See No LT-2130/78]

(¢) The cntena laid down for de-
marcating the Assembly constituen
cies 1n the States and Union Terri-
tories are contained 1n Article 170 of
the Constitution and \relevant provi-
sions of the Government of Union
Teriitonnies Act 1963, the Delimta-
fon Act 1972 and the Rpresentation
of Sikkim Subjects Act, 1974

Strength of Railway Employees in
Allahabad ete. Divisions

L)

7159 SHRI SHIV SAMPATI RAM
Wil! the Mimster of RATLWAYS be
pleased to state

(a) what was the total strength of
Railway employees 1in different cate-
gories over Allnhabad, Bikaner, Delhy,
Ferozepore, Jodhpur and Moradabad
Divisions of Northern Railway includ-
ing workshops, constructions and rail-

way electrification during the year
1872 and up to 31st December, 1977;

(b) what 15 the total number of
employees in different categories mn
all divisions over Northern Railway
who were recruited or promoted dur-
g each year and what 18 the total
number amrongst them who belong to
Scheduled Castes, Scheduled Tribes
and others (hist of SC and ST
employees be furnished), and

(¢) what steps have been taken to
make good the shortfall in all cate-
gories 1n the divisions of Northern
Railway mentioned in (a) above {for
the reserved vacancies earmarked for
SC and ST through direct recruit-
ment and promotions?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) to (¢)
Information 1s being collected and
will be laid on the table of the
Sabha

Appointments and Promotions agamnst
Reserved Posis

7160 SHRI R N RAKESH Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) the total number of posts in
the Ministry, 1ts attached and sub-
ordinate offices mcluding Public Sec-
{01  Undertakings, if any, filled
n each category of posts with gpecific
share of Scheduled Castes and Sche-
duled Tribes in such employment and
also the number of posts de-reserved
1 each category and reasons thereof
during the last one year, and

(b) the total number of depart-
mental promotions/upgradation of
posts m each category of posts and
how many posts have gone to 8/C
ang S/T?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
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NAR SINGH YADAV): (a) (i)

Number of Posts Filled
Group Total S.C. S.T.
No, of
Posts
filled
A 58 7 2
B 73 8 4
c 175 32 13
D 12 6

(i) Number of Posts Deressrved

Group S.C. S.T. Reason

A 1 1 Non-availability
of suitable candi-

B 3 3 dates from reserve

(o] 1 2 ed communities.

D

(b) (i) Total number of departmental promotion
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14f) Total number of ubgradation of Posts

Group Total S.C. 8.T.

——— -

o Qv >

Cooking Gas connections issued
Company-wise

7181. SHRT VASANT SATHE: Will
the Miister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state what is the total
number of gas cylinders (cooking
gas) company-wise issued by 3lst
March, 1878 and the total amount
collected as security deposit?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA):

The requisite informvation, as avail-
able, is given below:

Group Total S8.C. ¢ S.T.

A 14

B 43 5 3

Cc 92 14 9

D 12 5 .
Name of the Oil Company

Total number of gas  Totat amount collect-
cylinders issued to ed as security
consumers deposit

1. Indian Oil Corporation Limited
(as on 31-12-77)

2. Hindustan Petroleum Corporation Limited
(as on g1-12-77)

8. Bharat Petroleum Corporation Limited
(as on 1-3-78)

4. Caltex Oil Refining (India) Limited
(as on 31-3-78)

About 15 lakhs About Rs. 22 crores
About 6 lakhs About Rs. 5 g crores
About 5° ¢ lakhs About Rs. 58 crores

About 7 thousand About Rs. 20 lakhs
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The cylnders issued to Calgas cus-
tomers before take over of the Caltex
O11 Refining (India) Limited mn 1876
are owned by the distributors/con-
cessionaries of the company and are
not ncluded m the figures shown
sbove ageinst that company

Exploration gabandoned in Tanzanla
by ONGC

7162 SHRI JANARDHANA POO-
JARY Will the Mister ‘of PET-
ROLEUM CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether ONGC has abandoned
its exploration ventures in Tanzania,
and

(b) 1f so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) ()
and (b) The ONGC has not taRen
up any exploration venture ;n Tan
zania It has only e dnlling cont-
ract with the Tanzama Petroleum
Development Coiporation which 18
still 3n force

Levy on entry of Cars at Railway
Junction

7183 SHRI D N TIWARY Wil
the Mnister of RAILWAYS be
pleaged to state

(a) whether any levy on the entry
of carg is made at railway junctions,

(b if so, the amount of the levy,
and

(c) if not, why at Patna Junction
Re 1/- per car is taken as levy when
a car enters the station yard at Patna
Junction?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN) (u) At
important stations where separate
parking space has been provided,
parking fee 15 levied on private cars
parked m the station premises

(b) and (¢) ‘The amount of levy
varies from 50 Paise to Re 1/- per
car depending on the importance of
the station At Patna Jn the park-
ing fee for private cars has been fixed
at Re 1/- per car

Shifting of Workshop from Jamnagse
to Hapa

7164 SHRI VINODBHAIB SHETH
Will the Minister of RAILWAYS be
pleased to state

(a) whether Government have taken
a decision to shift the workshop at
Jamnagar to Hapa on the Western
Railway, and

(b) 1f so, what amemties would be
provided to the staff in the matter of
housing, water and transport etc?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) With
the conversion of Viramgam-Okha-
Porbundar Metre Gauge Section nto
Broad Gauge Jamnagar will no lon-
ger remamn on the M G route and
at that time the structures and equip-
ment of Jamnagar workshop will be
shifted to Haps and utilised for re-
pairs to Broad Gauge Wegons

(b) Hapa 1s gbout 5 Kms from
Jamnagar The Railway staff work-
ing in Hapa Metre Gauge Yard re-
side at Jamnager and come to work
at Hapa by utilising their own or the
available public transport facilities
The staff of Jamnagar workshop will
not be required to change their resm-
dence with the shifting of their work-
place from Jammager to Hapa As
such there would be no need to pro-
vide any specia} amenities Like Hous-
ing, Water end Transport etc
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Import of Parafin Wax and Criteria
to distribute to States

7165 SHRI AHMED M PATEL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state.

(a) the quantity of Paraffin Wax
imported dquring the last two years;

(b) the name of the agency through
whom: 1mported,

(c) the quantity of Paraffin wax
manufactured in India during that
period;

(d) the ecriteria adopted to dis-
tribute 1t to States for the use of
small scale industries; and

(e) the quantity supphied to Gujarat
State during that period against their
requirements?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b) With a view to supplement-
ing indigenous gvailability of paraffin,
wax the Import Policy for 1977-78
was amended to provide for the first
time, for canalised imports of parm-
ffin wax by the actual users through
M/s Balmer Lawrie and Co Litd,
Calcutta, a public Sector undertaking
of this Mimistry Firm orders for the
mmport of paraffin wax aggregating to
about 2,600 tonnes were registered by
the actual users with the Company
durng the year 1977-78 Out of this g
quantity of 1718 5 tonnes was actually
imported upto the end of March 1978,
M/s Balmer Lawrie and Company
have also placed orders for a further
quantity of 1050 tonnes of paraffin
Wax based on firm registrations.

(c) The Digbol Refinery of the
Assam Oil Company is the main
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source for the production of parafin
wax in the Country. The production
of paraffin wax at this refinery during
the calendar years 1976 and 1977 was
as under:

1976 . 43,000 tonnes

1977 . 41,780 tonnes

(d) The yearly allocations of indi-
genous paraffin wax to the States/
Union Territories are made on the
basis of total expected avmilability 1n
a particular year and the wax uphft-
ment perfoimance of each State

Under the provisions of the Paraffin
Wax (Supply, Distribution and Price
Fixation) Order, 1972 the ‘Compe-
tent Authority’ (usually the Director
of Industiies) of the State/Umon
Territory concerned 15 only compe-
tent to make allotment of paraffin
wax to the actual users under his
junisdiction whether faling under
large, medium or small scale indus-
tries sctors, from within the wax
allocations made by this Ministry

To protect the interests of the
existing small scale units 1n the mat-
ters of allotment of indigenous paraf-
fin wax, the Development Commuse
sioner (Small Scale Industiies), Minis-
try of Industry, has in a circular
dated the 5th November, 1977, asked
the Directors of Industries of all the
States/Union Territories to give pn-
ority to small scale units jn the dis-
tribution of indigenous parafin wax
and direct the large scale units to
procure their requirements from im-
ported source.

(e) The uplifiment of indigenous
parafin  wax by wax allottees in
Gujarat State during the last two
years has been as under:

1976 ... 796 tonnes

1977 ... 1135 tonnes
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Proposal to siart Super Fast Tralns
between Bombay ang Surat

7167 SHRI HITENDRA DESAI
Wil the Munister of RAILWAYS be
pleased to state

(a) is there any proposal with Gov-
ernment for super fast train between
Bombay and Surat, and

(b) 1t 30, when !s it likely to come
into operation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) No

(b) Does not arisc

Bhagalpur Mahadevpur-Bhupur
Steamer Rail Service

7168 DR RAMJI SINGH Wil
the Minister of RAILWAYS be pleas-
ed to state

(a) whether Government are aware
of the fact that on Bhagalpur
Mahadevpur-Bhipur  Steamer Rail
Servce lines there 1s also a private
ferry,

(b) 1s 1t a fact that the private
ferry charges only 50 paise whereas
steamer charges Rs 140,

(c) if so will the Government re.
duce this disparity so as to mrake rail-
way service more popular,

(d) 1s 1t a fact that the private com-
pany plays also during night and
stations 1its steamer very near the
railway steamer and draw the passen-
gers to its own site wiolating rules,
and

(e) if so what action Governmert
has taken or proposed to take in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Yes

(b) Yes

(c) The ferry charges fixed by the
Railway Admumstration include an
element of over head expenses such
as maintenance of the ghat, keeping
the channel of the river nawigable,
costly stand-by equupment etc Hence
it 15 not possible to reduce the char-
ges which will increase the huge loss
already sustained by the Railway
Admnistration 1n running thig ferry.

(d) Yes.
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(e) The Railway Administration
has taken up the matter with the
State Government to shift the private
ferry operators to a distance of 3
kilometres from the railway ferry
ghats,
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Late Running of D.BK. Rallway

7170 SHRI K. PRADHANI: Will
the Minister of RAILWAYS be
please’ to state:

(a) whether Government is aware
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that the D.BXK. Railway line of South
Eastern Raijlway is running late daily

since long;

(b) whether passenger trains operat-
ed diesel engines are scheduled for
run with lengthy time schedule;

(c) whether Railway authorities
have taken any step to improve the
link roads from the important Railway
Stations like Jey Pore Koro-
put ete. to the National High Way 43
for the convenience of the train
passengers; and

(d) what action has been taken for
catering the passengers ¢p these
lengthy line isolated from the towns?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
puntuality performance of 1 WK/2
WK Waltair-Kirandul mixed trains
has been generally satisfactory, the
punctuality percentage being 93.5 and
86 7 respectively during the month
of March, 1978.

(b) As 1WK/2 WK are the only
mixed trains running on the section,
their overall running time cannot be

reduced without affecting clearance of
goods traffic. Running of an indepen-
dent passenger train on the route is
also not feasible as the section capa-
city is fully committed for moving
iron ore traffic for export.

(c) Link Road connecting Jaypur
railway station to the National High-
way js being repaired. Link road to
Koraput is already black topped.
Approach roads to other jimportant
stations are also being maintained to
a satisfactory standard.

(d) Tea stalls have been provided
at Kottavalasa, Araku, Koreput,
Shungavarapukot, and Jagdalpur sta-
tions of Kottavalasa Kirandul gection.
Arrangements gre being made for
train side vending for service of Tea,
Coffee, Pan, Smokes etc. at Padua,

Jaypur and Kirandul stations. At
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present meals are served at Jagdal-
pur. Arrangements for service of
meals at Shunvarapukot and Koraput
is in hand.

Proposal to run Trains from Utkal and
Pari to Nizamuddin

7171. SHRI SARAT KAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether there i8 any propusal
under the consideralion of Govern-
ment for running National trains from
Utkal and Puri to Nizamuddin daily;

(b) whether Government is aware
that a number of pilgrims are facing
difficulties without daily service of
this train; and

(c) if so, the steps Government has
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) and (c). For the convenience
of pilgrims a bi-weekly 77/78 Utkal
Express was introduced between Puri
and Nizamuddin in October, 1969.
The frequency of this train was in-
creased to tri-weekly from 15-3-76
and to 4 times a week from 1-4-77.
Besides, 143/144 Kalinga Express, a
weekly fast service has also been in-
troduced between Puri and Nizamud-
din from 1-4-77. The proposal to
run a train between Bhubaneshwar
and Delhi via Asansol is also being
examined.
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Introduction of Railway Line

7174 SHR1 GANGADHAR APPA
BURANDE Wil] the Minister of
RAILWAYS be pleased to state

(a) the total Railway lines ntroduc-
ed (n Kilometie) m Bhir District,
afte; the independence,

(b) the reason of neglecting the
vast areas of Bhur District

(¢) whether the Government 15 aw «re
that due 1o want of rallway tines thcre
1S no industiial development in this
district and

(d) 1f so steps taken to iniroduce
railway hines in vast Bhir Distuict?

THE MINISTER OF STATE °'N
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) No
1ailway line has been constructed
since independence In Bh.r district

(b) to (d) Government are awa ¢
of the need for construction of new
lines 1n the preas where transport
facilities are Jlacking or are made
quate to meet demands of the arca,
but have not been able to take up
the construction of mort such lines
on account of the constraint of
resources

Steps to curb Wagon-Breaking
Activitieg

7175 SHRI R P DAS Will the
Minister of RAILWAYS be pleased
to state what steps the Governmeng
have so far taken to curb the grow-
g activities of wagon-breaking n
the Ranaghat-Lalgola Section under
Eastern Railway and in othcr parts
of the country?®

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) The steps
taken are —

1 Escorting Goods trains running
between Ranaghat and Lalgola by

Railway Protection Force;
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2 Escorting trains carrying valu-
able consignments/foodgrains by
Railway Protection Force,

3 Patrolling yairds vulnerable for
high incidents of thefts by RPF Dog
Squads also,

4 Patrolling important and wvul-
nerable yards round-the-clock and
guarding by armed Railway Pro-
tection Force personnel,

5 Staff of Crime Intelligence
Branches of thc Zonal Railways and
the Central Crime Bureau of Rail-
way Board aie deployed to collect
crime ntcdligence with a view to
tracking down ciiminals receivers
of stolen property ang also to or-
ganise 1aid

6 Impo tant Goods-shed, and
platforms aie guarded by Railway
Protection Force

7 Close coordination between
Railway Protection Force and Go:-
ernment Railway Police 1s main-
tained to exchange crimunal 1n-
telligence

8 Escorting of Goods tramns
carrying uon and steel foodgrains
suga:, o1l sceds etc by Rallway
Protection Foice aimed personnel
in vulnerable sections

9 Pioper rivetting and locking 19
15 provided on wagons carrying
valuable goods,

10 Seals on yagons are checked
at impoitant yards to localise
crime 2,8, 8l

Complrints made by MRTP.C,
against Indian Oxygen

7176 SHRI SAMAR GUHA* Wil
the Minister of LAW, JUSTICE AND
(iOMPANY AFFAIRS be pleased to
state

(a) whether M R.TPC, made come
plaint against Indian Oxygen Limited
on various accounts and on several
occaslon during last few years:

(b) if so, facts thereabout,

(c) the reaction of the Indian Oxy-
gen Lumited regarding such com-
plaints and

(d) the steps taken or proposed to be
taken by the Government in thig re-
gard”

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) ‘The
Monopolies And Restrictive Trade
Practices Commussion 1nstituted two
restrictive trade practices inqurnies
against M/s Indian Oxygen Ltd
duiing 1976

(b) The Restrictive Trade Practices
inquitles 1nstituted by the MRTP
Commuission against Indian Oxygen
Ltd pertain to the following allega
tions —

RTP No 2 of 1976

(a) discriminating 1n the matter
of charging prices for the sale of
the said gases manufactuied by it
in-as-much as at places where there
1z either no competition or less
competition higher prices are
charged and at places where there
1s competition lower prices are
charged and

(b) charging prices on slab basts
in such manner as to chaige highe:
prices for the consumer; whosc off-
take 1g lesser and charging lesser
prices to the consumers whose off-
take 1s comparatively more, and

(c) preseribing different number
of slabs at different places for
charging prices and thus further
discriminating between consumers
of different places

RTP No 44 of 1976

(a) Insistence on selling a get of
accessories with each gas cylinder
wrrespective of customers’ requure-
ments, and

(b) Inordinate delay in extend-
mng repatr facilities to the gas
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equipment thus jndirectly com-
peling the customers to go in for
new equipment accompanied with
the accessories, etc.

(¢) M/s. Indian Oxygen Limited
has entered appearance before the
Monopolies And Restrictive Trade
Practices Commuission and wanted
to be heard in both the cases.

(d) Necessary steps to support
and pursue the complaint before
the commission has been taken by
the Director of Investigation of the
MRTP Commussion.

Recruitment through U.P.S.C.

7177. SHR1 MANOHAR LAL: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether about 1068 officers were
recruited through the Union Public
Service Commission by regular modes
of recrmitment to Class I Service as
Assistant Officer 10-15 years back and
still their services are not confirmed.
and

(b) it so, what is the reasons for not
confirming them in spite of Cabinet
Secretariat Principles under their C.M.
dated 22nd July, 1972 to all the Minis-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). 1089 Temporary Officers (Un-
classified) were recruited through
Union Public Service Commission i.e.
neither in Class I nor in Class II
against temporary posts with certain-
relaxed conditions during the years
1955 to 1967. 300 officers still remain
as Temporary; but 109 will be per-
manently absorbed in Class I in the
very near future leaving a balance
of only 191 officers ag temporary.
These officers are not covered by the
Cabinet Secretariat O.M. dated 22nd
July, 1972
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Creation of g3 Fost of Member

7179. SHRI HARI VISHNU KA-
MATH: Will the Minister of RAIL-
WAYS be pleased to stale:

(a) whether 1t is a fact that the
Administrative Reforms Commission
had recommended the creation of the
post of a Member (Electrical Electro-
nics) on a restructured Railway Board;

(b) whether the Commission had
made the recommendation with a view
to taking advantage of and fully utiliz-
ing the modern technological activities
in the field of electrical ani electronic
engineering;

{c) whether Government have creat-
ed only the post of an Adviser
(Electrical) in the Railway Board;

tay the reasons therefor and for not
fully implementing the recommenda-
tion of the Administrative Reforms
Commission;

(e) whether it is not a fact that the
absence of the Member (Electrical) in
the Rallway Board has contributed to
the neglect of Rallway electrification
during the last few years;
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(f) whether Government do not con-
sider it necessary 1n this electrical elec-
tronic Age to create the post of a Mem-
ber (Electrical Electronic) with full
responsibihity for electric traction and
allled activities, and

(g) it so the reasons therefor?

THE MINISTER OF BSTATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN) (a) The
Administrative Reforms Commussion
had not specifically recommended the
creation of the post of a Member
(Electrical and Electronics) on the
Railway Board In Recommendation
No 6 of the Report on Railways,
Admimnistrative Reforms Commussion
had rccommended that “for efficient
functioning the Railway Board should
be compact i1n size The number of
Members of the Board excluding the
Chairman and the Member Finance
(Financial Commuissioner) should not
normally exceed six Vide para 17
of Chapter II of theiwr repoit Ad
ministrative Reforms Commission had
in their observations leading to Re-
commendation No 6 suggested a dis-
tribution of work among the Mem-
bers of an enfarged Board (a Board
of 7 Members) as under —

Chanman General admimstration
(including Management Devclop-
ment) Planning Public Relations
Security Vigilance and Research
Designs and Standards Orgamsa-
tion

Membeyr (Finance) Finance Bud-
get Effictency Bureau, Statistical
and Economic Cell

Member
Engineering

(Engineering) Civil

Member (Mechanical) Mecham-
cal

Member  (Transportation and
Commercial) Transportation Tra-
fic and Commercial Branches, Rail-
way Safety

Member (Electrical and Elec-
tronic) Electrical, Signalling and
Telecommunications

Member (Staff) Personnel mat-
ters, Manpower and Personnel
Planning, Organisation and Met-
hods recruitment and training of
Gazetted Officers, Stores

(b) The Admimstrative Reforms
Commussion had observed vide para
17, Chapter II of therr Report

“In recent years certain depart-
ments have acquireq increased ime
portance and fiom the point of view
of operational efficiency moderns-
sation and sophistication they wnii
continue to do so0 We would spe-
sifically mention Electrical En-
gineering Signalling and Telecom-
munication ”

(c) Yes

(d) 1t was decided not to make any
addition to the existing strength of
the Board in the intcrest of cconomy
and cfheient working

(e) No ‘There 1s no ground for
such an apprehension

(f) and (g) The existing orgami-
sational set up and arrangementsg aie
consideried wdequate for effectively
meeting the Railways' present needs
and responsibilities in the matter of
electric traction and allied activities

Vigilance Organisation

7180 SHRI DAYA RAM SHA-
KYA Wil the Minister of RAIL-
WAYS be pleased to state

(a) is it a fact that the Vig lance Or-
ganisations are manned by Railway
Officers who are subordinafe to the
GM of that Railway,

(b) 18 1t also a fact that these officers
of the vigilance organisahon do not
work freely and fearlessly due to thewr
future bemg In the hands of the Rail-
way Officers above them,

(c) the number of cases the vigilance
organisation has succesgfullv investi-
gated and the number of persons
punished, category-wise including
officers, and
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(d) why this organisation is not plac-
ed directly under the Chief Vigilance
Commissioner with full protection of
their Confidential Reports, promotion,
etc, controlled by him, to make it an
effective and purposefu] organisation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Vigi-
lance Organisation, on the Zonal
Railways as part of the Manage-
ment, functions under the overall
supervision of the General Manager.
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(b) No. Al the officers in the
Railway, Vigilance Orgamsations are
independent of other Heads of De-
partment in regard ta Vigilance work.
They have been and are also working
freely and fearlessly in this regard.

() The number of cases in which
departmental inquiries were held and
the number of employees punished
in such Vigilance/SPE cases during
the last three years, is as under:

1974-75

197576

— —

1976-77

Cases m  Employces

Cases in

Employees  Cases in Employees

which depart- punished in which depart. punished in which depart- punished in

mental cach cases  mental such cases mental such cases
enquiries enquiries enquiries
were held were held were held
Gaz. 151 36 172 68 209 76
Non. Gaz. . 2912 1351 3249 1958 330) 2 499

(d) Vigilance Organisation, being
part of the management has to re-
main under the overall supervision
of the General Manager of the Zonal
Railways.
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Modernisation of Rallway Workshops

7183 SHRI M RAM GOPAL RED-
DY Will the Mmmster of RAIL-
WAYS be pleased to state

(a) whether there is a proposal with
the Government to modernise rallway
workshops, and

(b) if so0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR1 SHEO NARAIN) (a) Yes

(b) The objective of Workshop
“Modernisation Project 18 to improve
performance and availability of roll-
ing stock and reduce cost of its ma-
nufacture and maintenance. In the
past 1t has not been possible to
undertake timely replacement of Ma-
chinery and Plant within the himited
resources at the disposal of Railways
‘This hag resulted in 70 per cent of
I'V!nchmery & Plant in Workshops
and repair depots becoming overaged
and rundown thus impairing manu-
facturing and maintenance ability of

(1) Modern  Machinery & Plant
to replace old and antiquat-

ed machinery;

(1) Umt Exchange Assemblies
for mmmsing maintenance
downtime,

(1) Better material handling
material;

(1v) Metrological and tesing

equipments for better quality
control, and

(v) Improved layouts and ra-
tionalisation of workload
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More Tralns from Jammu to Pathankot

7185. DR. BALDEV PRAKASH:
Will the Minislter of RAILWAYS be
pleased to state:

(a) whether Government hag receive
ed representation to start more trains
from Jammu to Pathankot; and

(b) it so, the actions taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
Introduction of an additional train
on the Pathankot-Jammu Tawi  sec-
tion is neither justified nor opera-
tionally feasible due to lack of ade-
quate terrminal facilities at Jammu
Tawi.

Freight Concession on movement of
Export Cargo

7186. SHRI MOHINDER SINGH
SAYIAN WALA:
SHRI YASHWANT BOROLE:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether a decision has since
been taken to give freight concession
on the movement of export cargo;

(b) the nature of the decision taken;
and

(¢) if not, when it is likely to be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT SHEO NARAIN): (a) No.

(b) and (c). Do not arise.
Tk et W e A WY
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Direct Fast Express Train from Delhi
to Orissa

7188. SHRI BAIRAGI JENA: Will
the Mimster of RAILWAYS be pleas-
ed to state the rcasons for not taking
steps to run super fast express di-
rectly to Orissa from Delhi, as the
train is the only direct communica-~
tion to Orissa, whereas other State
capitals are provided with such faci-
lities?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) At present
143/144 Kalinga Express, a weekly
fast service has been provided bet-
ween Puri and Nizamuddin from 1st
April, 1977. Besides, 77/78 Utkal
Express is running between Purl and
Nizamuddin on 4 days in a week.

Derailment of 3 Goods Traln on Bbay-
nagar Division

7189. SHRI PRASANNBHAI MEH-
TA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that twenty
wagons of a goodg train derailed on
22nq March, 1978 between Supedi and
Dhoraji stations on Bhavanagar Divi-
sion of the Western Railway;

(b) it so, the cause of the accident
and its details;

(c) whether in the month of March
the railway accidents again increased
and the Gujarat State shows the higher
number; and
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(d) it so0, the reasons for the same
ang what steps are Deing taken to
check them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) In this
accident 13 wagons had derajled

(r) At about 1325 hours on 22nd
March, 1978 while 14 Up Diesel Goods
train was running between Supedi
and Dhoraj stations on Porbandar-
Jetalsar Metre Gauge section of
Bhavnagar Division of Western Rail-
way, it derailed at Km 145/14-11 No
one was killed or injured i thic ac-
cident

The wmquirv into thus accident has
not yet been completed

(¢) and (d) Yes Out of 13 derail-
ments which took place in  March
1978, on the Western Railways, 9
accurred in Gujarat State There was
also an accident at an unmanned level
crossing in Gujarat State Of the 9
deraments which occurred in Guja-
rat State 4 were due to failure of
rallway staff 8 due to failure of me-
chanical equipment and 2 were acci
dental in nature The accident at
unmanned level crossing was due to
the faflure of road users

Besides counselling the staff to en-
sure that they do not violate the rules
and indulge in short cut methods
exarrunation of traing and gpot checks
at Carriage and Wagon depots have
been intensified Surprise checks are
alsp being conducted in coordination
with police authoritieg to ensure strict
compliance with the Motor Vehicle
Rules by the road users
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Violation of Companles Act by Foreign
Companies

7181 SHRI JYOTIRMOY BOSU
Wil the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state

(8) names and particularg of the
foreign companies, branches ag well as
subsidiaries, who were charged with
‘violation of the provimions of the Com-
panieg Act during 1977,

(b) specific charge against each of
the firms; and

(c) auction taken against the firms
concerned for this violation®
THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): {»
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to (¢) The information is bewng col-
lected and will be laid on the Table
of the House

Corruption Cases

7192 SHRI RAJENDHA XKUMAR
SHARMA Will the Munster of
RAILWAYS be pleased 1o state

(a) the number and nature of corrup.
tion cases pending at present on the

Major Penalty Proceedings
Minor Penalty Proceedings

Pros ¢ 1tion 1n Gourts
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Northern Railway especially in Morada-
bad Division, and

(b) the action taken against them?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN) (a) The
number of vigilance cases pending on
the Northern Railway and in parti-
cular on the Moradabad Division as
on Jist March, 1978 is given below

Northern Radway Moradabad
(all divisions includ Divaision
ing Moradabad
©vision) 12
Gazetted Non Gazctted  Non
Gaz z
18 144 2 18
10 145 21
3 26 2
31 915 2 ¢

(b) Disciphnary proceedings are
in progress in all these cases and ac-
tion as called for will be taken on
finahsation of the proceedings Cons-
{ant efforts are being made for their
quick finalisation

Higher Grade Posts to Post Graduate
Extension Health Educators

7193 DR BIJOY MONDAL Will
the Minister of RAILWAYS be pleas-
«d to state

(a) whether Doctors with Diploma
have been promoted from class III
scrvice to class I between 1966—73 and
Health Inspectors given two h.gher
grade scales of Rs §50—750 and
Rs. 700—0800 with enhanced rercentage
just two years before,

(b) it so, the reason for which Post
Graduate extension/Health Educators

recruited in 1968 have not heen given
any percentage of higher Grade Posis

so far,

(c) 18 it because that it is a tempor-
ary organisation, or

(d) 1s 1t because this organsation is
financed by Ministry of Health and
Famlily Welfare,

(e) if the answer to (¢) nd \d) be
in the affirmalive, is there any eml.argo
to give further grades to the staff of
temporary status and

(f) whether the Ministry ever made
proposals to the Ministry of Health
and Family Welfare for additional
funds and got refusal?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEOQ NARAIN) (a) to (f)
Information 15 being collected and
will be lald on the Table of the
Sabha
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Unlicenced Producers of Lubricants
ang Greases

- 7194. SHRI FAQUIR ALI ANSARI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the number of unlicenced pro-
ducers of lubricants and greases in the
country;

(b) whether it has been established
that the sub-standard and spurious pro-
ducts marketed by these producers are
playing havoc with the sophisticated
machinery and equipment; and

(c) the firm step taken by Govern-
ment to curb the activities of these un-
licensed producers of lubricants and
greases?

THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) The information is not
available with the Government.

(b) and (c). Substandard and spuri-
ous lubricants if used in sophisticated
machinery and equipment will cause
damage but the extent to which this
is taking place is not known. How-
ever, to prevent this and ensure pro-
per quality of the lubricants the
followirtg steps are taken/contem-
plated.

2. The State Governments/U.T.
Administrations have been advised
to invoke the powers available with
them under the Indian Penal Code
and deal severely with adulterators
of petroleum products.

3. Apart from initiating follow-up
action on the measureg suggested by
an expert panel set up by the Gov-
ernment to look into the problem of
adulteration/misuse  of Iubricants
Government have prescribed a scheme
of discipline in regard to distribution
of lubricants which is required to be
implemented by all the major oil
companjes, The oil companies have

been conducting surprise checks on
their retail outlets/agents with a
view to ensuring that there are no
malpractices in distribution of Iubri-
cants through their outlets. The oil
companies have also been asked fo
increasingly take up direct sales to
all the major consumers. Some of
the further steps being contemplated
with the objective of minimising the
circulation of spurious lubricants are
set out below:

(i) Government propose to make
use of the ISI mark manda-
tory for.all manufacturers of
automotive oils, industrial
oils and greases. The details
in this regard are being
worked out in consultation
with the ISI and other con-
cerned organisations.

(i) stricter control has been
prescribed over allocation of
feedstocks for the purpose of
lube manufacture. The idea
is to ensure proper accountal
of feedstock releases as ré-
lated to the output of the
®nd-product.

(iif) The oil companies have been
asked to eliminate intermedi-
aries and prevent multiplica=-
cation of agencies engaged in
lube distribution so as not to
weaken effective control by
the oil companies over their
operations.

(iv) The oil companies have heen
asked to launch a major
publicity drive to bring ab-
out greater consumer aware-
ness and involvement.

(v) Specifically in regard to the
activity of re-refining of used
lubricantg which is potential-
ly a major source for adulte-
ration of lubricants decisions
have recently been taken tO

- introduce a scheme for volun-
tary registration of re-refiners
who fulfit the basic quality
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criteria and possess the re-
quisite facilities including jn-
process quality controls.

4. An Industry Group is presently
engaged in the task of evaluating in
depth the problems in this fleld in-
cluding the specific aspects of the ade-
quacy of the existing laws for curbing
the activities of manufacturers of spu-
rious lubricants. They have been ask-
ed to come up to the Ministry with
definjte and concrete suggestions for
implementation.

Availability of Molasses and its
Utilisation

7195. DR. VASANT KUMAR PAN-
DIT: Will the WMinister of PETRO-
LEUM, CHEMICALS AND FERTI[I-
ZERS be pleased to state*

(a) what is the current availability
of molasses in the country and how
much of it is utiliseq by (1) Industries
manufacturing wines and liquors (2)
Industria] alcohol and (3) by paints,
spirit varnish and other companies;

(b) what are the plans of utilising
molasses production with the progres-
sive implementation of Prohibition
policy by the Government; and

(c) how many new licences would
be given for producing Industrial Al-
cohol ang whether such industries
would be set up in rural areag near
sugarcane producing zones?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERs (SHRI JANESHWAR MISH-
RA): (a) The current availability of
molasses in the country is of the
order of approximately 22 lakh tonnes
per annum, About one lakh tonnes
of molasses is utilised for cattle feed
and fodder and other miscellaneous
uses like tobacco curing. The remain~
ing quantity of molasses is used in
the distilleries for the production of
cthyl alcohol (rectified spirit). About
70 per osnt of the rectified spirit Is
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utilised for industrial purposes and
the remaining 30 per cent is used for
manufacturing potable hquors.

(b) Government are encouraging
the setting up of further alcohol based
industries.

(c) The distillery capacily should
match the availability of molasses.
The distilleries are established within
an economic distance from the sugar
factonies.

Demang for New Division with HQ. at
Rourkela

7196 SHRI GANANATH PRA-
DHAN Will the Minisier of RAllL~
WAYS be pleased to stale

(a) whether the Government have
received any demand to estahhsh a
new Division with Head Quarters at
Rourkela by reorganising the existing
Bilaspur, Chakradharpur, Walteir, and
Khurda Road Division in a rational
manner to achieve optimum operat:on-
al efficiency; and

(b) \ so, the action taken thereon
and the probable period of its imple-
mentation?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The demand was carefully con-
sidered but was not found acceptable
on administrative, operational and
economic grounds

Representation for Howrah Coach upto
Gandhidham

7197 SHRI ANANT DAVE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the people of Kutch and
passenger association are writing to
Railway authority for the extension of
Howrash Coach upto Gandhidbam
which at present comes up to Viram-
gam.

(b) why this Howrah Bogle is not
extended up to Gandhidham; and
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(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Yes.

(b) and (c) At present two through
service coaches vz, one composite
I and II class and one II class 3-tier
sleeper coach are running beiween
Howrah and Viramgam by 2Up/78/15
Dn and 16 Up/77/1 Dn Quotas have
been allotted for different stations in-
tluding a quota of 4 and 2 sleeper
berths for Gandludham and Bbhuy
irea respectively As the quota for
«tations upto Viramgam and stations
t1a Viramgam is fairly high the ex-
fension of the through coaches upto
Gandimdham will 1nconvemence the
present users of Saurashtra region

Stoppage of Work

7198 SHRI SAMAR MUKHER-
JEE Wil the Minster of RAIL-
WAYS be pleased to state

(a) whether there have been any
stoppages of work by rallway woikers
due to 1nordinate delay m payment of
their dues;

(b) 1f so, the detaus thereof, and

(c) the gteps taken by Government
to prevent recurrence?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and
(b) Yes there have been 3} such ins-
tances 1 the recent past

(1) On Eastern Railway, Loco
Running Staf of Gomoh
stopped work from 29th De-
cember, 1977 to 30th Decem-
ber, 1977 demanding imme-
diate payment of their over-
time on the basig of award of
Raillway Labour Tribunal,
1969 for the period from lst
August, 1974 to 30th April,
1975

(i) On Southern Railway a
‘Dharna’ was organised on
28th February, 1878 at the

enfrance of DS's. Office,
Madrags as a protest against
delay in clearance of over-
time bills in the Divisional
Accounts Office,

(1) On South Eastern Railway
certain substitutes working
under Chief Yard Master
Santragachi, stopped work on
20th March 1978 demanding
immediate payment of t{hewr
wages

(¢) The paymentg as admissible 1n
the above cases have been arranged

Instructions to the Railways al-
ready exist to ensure that the work
in regard to timely payment of an-
nual increments, payment nf overtime
and running allowances to staff fixa-
tion of pay and payment of ariears
in regard to the recommendation of
the Thurd Pay Commission etc etc
15> kept current without anv arrears
bemng accumulated

Railway Administrations have fur-
ther been instructed during recent
discussions 1n the office of the Mims-
try of Rallways 1o ensure that the
work 1s kept current and to arrange
for a hgh level watch over delaved
payments

Repayment of Deposits bv M/s. Globe
Motors

7199 SHRI M A HANNAN AL-
HAJ Wil the Mnister of LAW
JUSTICE AND COMPANY AFFAIRS
Ye pleased to state

(a) whether 1t 15 a fect that M/s
Globe Motors, Delh1 had to return the
money of the depositers in a systema-
tic scheme as ordered by the Delhi
High Court,

(b) whether 1t 1s also g fact that
after paying 3-4 wmnstalments M/s
Globe Motors, Delh1 stopped to make
payment to them,

(©) I so, the reasons for not {aking
any action by Government to safe-
guard the interest of depositers; and
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(d) the steps Government propose to
take in this regard?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN). (a)
and (b). As was stated in reply to
Lok Sabha Unstarred Question No.
3791 answered on 13th December,
1977, under scheme of arrangement
sanctioned by the Delhi High Court,
which was effective from 22nd Feb-
ruary 1970, M/s. Globe Motors Limi-
ted was required to repay its credi-
tors (including depositors) in six ins-
talments. the last instalment being
due by 22nd March, 1974. Payments
were made up to fourth instalment
and, as was stated in reply to Lok
Sabha Unstarred Question No. 7909
answered on 28th Aprii, 1975 the
Court had granted extension up to
31st July, 1975 for payment of the
fifth instalment and the sixth instal-
ment was payable up to a period of
two years from the completion of
payment of the fifth instalment.

As wag indicated in reply to Lok
Sabha Unstarred Question No. 37981
answerd on 13th December, 1977, the
company has not filed with the Re-
gistrar of Companies, Delhi any re-
turn of deposits for the periods ended
on 31s{ March. 1975, 313t March 1976
and 31st March, 1977. The winding
up of the company was ordered Ly
the Delhi High Court on 15th April
1977. The company did not file with
the Official Liquidator, Delhi the
statement of affairs. The Government
is, therefore, not aware of the latest
position regarding payment of depo-
sits by the company. A criminal case
has been filed by the Official Liqui-
dator, Delhi against the ex-directors
for non-filing of statement of affairs.

(¢c) and (d). Winding up proceen
ings of the company are conductec¢
under the directions of the High
Court and hence further action will
he taken by the Official Liquidator in
this regard in accordance with the
directions issued by the High Court.
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Convcentration of Economic Power

7200. SHRI CHITTA BASU: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIES be pleased to
refer to the reply given to Starred
Question No. 388 on 21st March, 1978
regarding turn over and profits of In-
dustrial Houses and state:

(a) whether there has been further
concentration of economic power in the
hands of few during these years: and

(b) if so, the particular steps taken
to assess and reverse this trend?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
The reply lo Staried Question No
388 of 21st March, 1978 gives infor-
mation about the turn-over and pro-
fits of 45 Industriai Houses. The data
reveals that there has been an in-
crease in turn-over and jrofits in
most of these cases and to that ex-
tent there has been an increase in
the economic powcr of these Houses

(b) Paragraphs 18 and 18 of Gov-
ernment’s Statement on Industrial
Policy of 23rd December, 1977 detail
the new restrictions to be placed in
the future expansion of Large Houses
Relevant extracts [Placed in Library.
See No, LT-2131/78].

Fees paid by Porter

7201. SHRI B. C. KAMBLE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the different fees including
licence fee, each railway porter, and
head of the porters (Mukadam) is
required to pay to the (i) railway
authority, (li) reilway union either
monthly or annually in Central,
Western, Southern and Eastern Rail-
ways: and

(b) whether in view of the condi-
tions under which the railway porters
labour, Government propose to reduce
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the fees; and grant the facility of
providing more pieces of red-uniforms
to the railway porters?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
The hcence fee paid by the licerised
perters to the Railway Admmistra-
tion ranges from Re. 1 to Rs 5 per
porter per month depending upon the
mmportance and the trafic dealt with
at each <tation The Mukadams do
not pay any additional licence fee

The Railway has no information
about the subscription/fee paid by
porters to their Unions which are
not recognised by the Railway Adm-
nistration

(b) There 13 no such proposal
AT wgre ¥ ‘edn @’

7202 <t sl wrf arco wedt:
T ¥ walT g AAT W T F1 v

(%) sror Feeftor & qremge
TelaT AR 9T whae v S
TewEt & Srw TWAWETY & o eEaw
Y ATy AT Y &

(@) 7 ag wa g fr & wdfex
aqr @ ¥ @ w70 ¥ ok afe
1, A TH T FY AT ¥ @A gY /Wi
A yfaar g 9g L T wEw
wr afs o, @ ¥, W<

() war avftarer arw & wAsTA
A A T & gfw favafagmaa
Fo v gfawd 33 gz ¥ e
#) 7y w2 eqrive frar srde ?

twdwree ¥ oo A (s fw
wremw) : (w) ¥ (7)., whHET O
T EwA ¥ @ AT ¥ O
T wnd avay & fag af 1961,
1969, 1972 WYX 1976 ¥awr
W ot | g sTerx o AT Y wdy ot

afer ot frefiy gfie & oy oY
AT T 47 ) FEE W) Ay Sy
& ot At g0 14 20fFo o 1 U
wx wew afags aru W wife dfa
2 ) WA AT ¥ AT OF AL HY
% AE § W1 Jqar qur arfoarer
e WY g Fareafagara & wiarfan
# gfawr & fag qoraa oo wew af-
g fry 1T QA aeaT ¥ o T
w1 @Y &) T WY, g9 wETT WY QF ATV
g7 W FT ATEAT

Cinder Picking and Ash Handling
contracts

7203 SHRI GYANESHWAR PRA-
SAD YADAV Wil the Minister of
RAILWAYS be pleased to state

(a) whether lumpsum payments
are bemg made to the contractors/
labour Co-operative Societies holding
Cinder picking and ash handling con-
tracts for “cleaning and sweeping of
shed including open area” on Allaha-
bad and Lucknow Divisions,

(b) the details of lumpsum amount
paad to Contractors/Labour Co-
operative Societies at Tundla, Shikoha-
bad Aligarh, Etah, Allahabad, Kanpur
Juhi, Chunar etc including other loco
sheds on Lucknow Division separately,

(c) whether coal handhing, cinder
picking and ash handling contracts are
awarded by the Divisional Supern-
tendent concerned on Allahabad and
Lucknow Divisions of Northern Rail-
way or the same are awarded by the
respective Semor Divisional Mechani-
cal Engineers, and

(d) who 1s the competent authonty
to review the appeal made aganst the
decision of Senjor Divisional Mechani-
cal Engineer in respect of award of
contracts to Labour Co-operative
Societies?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
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For ash handling lumpsum payments
are being made on Lucknow Division
while in Allahabad Division, lump-
sum payments are being made in some
sheds and in others payments are be-
ing made on the basis of actual quan-
tity of ash handled. For cinder pick-
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ing, peyments are being made for the
quantity picked and delivered.

(b) The lumpsum payments belng
made monthly for handling of ashes in
the sheds of Allahabagd and Lucknow
Divisions are as followa!—

Allahabad Division

Shed Amount
Rs.
Allahabad . . «  Departmental
‘Tundla 7001° 00
Shikohabad . 1871° 00
Aligarh Jn. . 1100° 00
Etawah . . . NIL
Kanpur 2191°00
Kanpur . . . NIL
(GMClJuhi)
Chunar 701° 00

(¢) The Senior Divisional Mechani-
cal Engineer is empowered to award
contracts on the recommendation of
the Tender Committee,

(d) The Divisional Superintendent
is the competent authority to review
the appeals in this respect.

Gaunhati-Teensukia Line

7204. SHRI AHMED HUSSAIN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the Government’s plang on
providing/extending Brosd Gauge
line from Gauhati to Teensukia in the
near future; and

(b) what is the financial aspect in-
voived, and whether any survey etc.
have been finalised/required to be
finalised; and

fe) 1 so, the details thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYYN (SHRI SHEO NARAIN): (a)
to (c). The question of extending the

Lucknow Division

Shed Amount
Rs.
Lucknow 5975° 00
Faizabad - . 1825° 00
Pratapgarh . . $000° 00
Varanasi 950° 00
Rai Bareily , . . 60000
Sultanpur 1330° 0D
Jaunpur . . 850° 00
Prayag . . 600° 00

broad gauge line beyond Gaubati
upto Tinsukia can be considered after
the broad gauge link is establishd up-
to Gauhati. The approximate cost
of the proposed gauge conversion of
this 513 Km. long line would be about
Rs. 55 crores.

Licence for Caustic Soda factory at
Madras

7205. SHRI G. BHUVARAHAN: Wit
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Gov-
ernment of Indla have given licence
to start caustic soda factory at Madras;

(b) when was the licence given;
and

(c) the reasons for not starting the
factory so far?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR  MISH.
RA): (a) and (b). Yes, Sir An
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Industrial Licence No. C. IL. 466(75)
dated 24-12-75 was issued to M/s. Ko-
thari (Madras) Ltd., for setting up a
new unit in the State of Tamil Nadu
for the manufacture of caustic soda,
liquid chiorine and hydrochloric acid
with the following capacities:—

(i) Caustic Soda 33,000 LODNEs per year

(ii) Liquid Chlorinc 20,000 tonnes per vear

(i) Hydrochloric Aad 24,750 tonnes per vear

(c) Caustic Soda is a long gestation
industry. A capital goods import I-
cence for import of equipment and
machinery was granted to the firm on
31-3-78 to CCI&E. The firm is in the
fina] stages of comstruction of civil
works and erection of machinery etc
It is estimated that this unit will go
into production during 1979.

Complaints regarding Swadeshi Poly.
tex Limited

7208. SHRI MOHAN LAL PIPIL-
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to refer to the reply given to Un-
starred Question No. 2688 on 14th
March, 1978 regarding coplaints of
mismanagement in Swadesh: Polvtcx
Limited and state:

(a) the name or names of persons/
parties said to have made the com-
plaints against Swadeshi Polytex
Limited referred in part (a) and (b)
thereof;

(b) whether he is aware that the
complaints are being made at the
instance of the present Managing
Director of Swadeshi Cotton Mills
Company Limited who is out to dis-
turb efficient working of Swadeshi
Polytex Limited; and

(c) if so, action Government pro-
pose to take in the matter?

THE MINISTER OF LAW, JUS-
TICX AND COMPANY AFFAIRS
(SHR1I BSHANTI BHUSHAN): (a)
A statement is attached.
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(b) As mentioned in the Statement
Shri R. R. Jaipuria the Managing Di-
rector of Swadeshi Cotton Mills has
made certain complaints. It 1s not
known whether he has instigated otlLers

to make complaints against Swadeshi
Polytex Limited.

(c) The complaints are being look-
ed into, as mentioned in reply to

unstarred question No 2688 of 14th
March, 1978.

Statement
1 Shn V N Ahuja
2 Shri Balkrishna Tandon
3. Shr; Shash; Kumar Malhotra
4 Shr1 Ved Prakash Agarwal
5 Shn Murlhidhar Gupta
6 Shri Raja Ram Jaipuria
7

Shr; Rajendra Kumar Mahesh-
wari

Shrl B B Narula

Shr1 Gopal Chand Mittal

10 Shr; Kun; Behari Lail

11 Shr; Swadeshi Cotton Mills
Company Limited,

12 Shn G. P. Khaitan

18. Shr1 S. D Vengurleskar

14 Staff of Swadesh; Polytex (un-
signed).
Railway Strike in 1974

7207. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to state:

o o

(a) whether it is a fact that All
India Railway employees confedera-
tion fought shoulder to shoulder in
strike 1974 as constituent of NCC.R S,

(b) the present Government are also
holding consultation with all Unions
but ignoring confederation at the ad-
vice of ALR.F;

(c) what steps the present Govern-
ment are taking to give proper repre-
sentation to all categories as both Fed-
erations have totally failed to do so;
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(d) whether Government are aware
of the fact that a few office bearers are
holding posts of ALR.F. and N.F.LR.
for the last 25 years and their elec-
tions are not held democratically; and

(e) if so, the Government’s action
to make the Unions democratic?

THE MINISTER OF STATE
IN THE MINISTRY OF RAI-
NWAYS (SHRI SHEO NARAIN): (a)
The Confederation or its constituents
had seived notice of strike on the
Ralways.

(b) In pursuance of the statement
made by the Minister tor Rallways 11
the Parbiament that he would be hav-
mng discussions with Labour Orgam-
sation, on the problem of Railway
errployees, informal discussions were
hald with the two recognised Federa-
tions, 2, the All India Railwaymen's
¥F-deration and the National Federa-
tion of Indian Railwaymen and also
wrnth certain Members of Parliament
connected with Railway Labour along
with trade Unmionists who accompani-
ed them, in order to explore what
concrete measures could he taken to-
wards fostering a proper industrial
relations chimate on the Railways

tc) Both the recognised Federations
have been found to sponsor the cases
of many categories of staff Further,
the policy of the Government is to
take due note of all grievances and
demands of railway employees whe-
ther they are represented by recognis-
ed or unrecognised Unions/Federa-~
tione

(d) and (e) These relate to inter-
nal affairs of the bodies. No dispute
regarding the office bearers of thesc
two orgamsations hae come to no-
tice,

Views of FICCI on the Concept of
Monopoly Commission

7208. SHRI SHYAM SUNDER
GUPTA- Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:
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(a) whether it is a fact that the
Federation of Indian Chambers of
Commerce and Industry has urged
Government to modify the concept of
‘Monopoly Commission’; and

(b) if so, what are the details there.
of and Government’s reaction there.
to?

THE MINISTER OF LAW, JUS-
TICE AND C€COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (b). The Federation of Indian
€hambers of Commerce and Indus-
try, New Delhi, in its Memorandum
to the Committee appointed by the
Government under the Chairmanship
of Mr. Justice Rajinder Sachar, has
submitted that Chapter III of the
Monopolies and Restrictive Trade Pra-
ctices Act, 1969, should be deleted. It
has further suggested that the Mone-
poly Commission should dea]l only
with matters relating to restrictive
trade practices, The Government is
awaiting the report of the said Com-
mittee which is expected to be sub-
mitted to the Government by the 30th
June, 1978 and would thereafter for-
mulate its views after studying the re-
commendations made therein.

TEgaREd AQ dn wR W
o wr § awen
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wroen farar st w4ife €8 w1 adee
w1 QU qFT )
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Transfer of S.0s.

7212 SHRI ROBIN SEN- Will the
Minister of RAILWAYS be pleased to
state whether it is a fact that the
Section Officers working at Rajkot
Bhavnagar, Ratlam and Kota Divi-
sions are transferable while the Sec-
tion Officers sitting in Delhi office of
the Western Railway Traffic Accounts
Office are not transferable?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
No. The post of Section Officers (Ac-
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counts) is a slection post. Their senj-
ority is maintained on whole-Rail-
way basis and thy are liable for
transfer anywhere on Western Rail-
way.

Signal and Telecommunication staff
Association of Varanasi Division

7213 SHRI ROBIN SEN Will the
the Minister of RAILWAYS be plea-
sed tp state:

(a) whether the Government have
received any representation from the
Signal and Telecom Staff Associatinn
of Varanasi Division about their
grievances;

(b) it so, the details thereof; and

(c) the steps taken by the Govern-
ment to settle the same?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a/
to (c) Information 1s being collectecd
and will be laid on the Table of the
House.

Board of Directors of Darjeeling
Plantation Industries Limited

7214. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW
JUSTICE AND COMPANY AFFAIRS
be pleased to state-

(a) the composition of Board of
Directors of the Darjeeling Plantation
Industries Limited, Calcutta and aims
and object of the said Company;

(b) whether it is a fact that the
Company has been promoted and
formed to take up the business of a
foreign Company viz. Darjeeling Tea
Company Limited;

(c) if so, the facts thereof and
whether huge investment has been
made in the same Company contra~
vening the provisions of the Compa~
nies Act, 1956;
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(d) who are the principal share-
holders and percentage and value of
shares held by each of them; and

(e) whether 1t 1s alleged that the
Company has committed large num-
ber of irregularitieg in contravention
of the Compames Act, 1956 if so, the
facts thereof and action taken there-
on?

THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
A -tatement 15 attached

(b) and (c) The company was pro-
moted and formed to acquire the
busness and undertaking in India, of
“The Darjeeling Company Limited”,
U K The company was registered
wrth the Registrar of Companies,
Calcutta, on 24-12-1978 No informa-
ticn about investments in the com-
pany 1s available ag the company has
nci filed any Balance Sheet so far. The
firrt Balance Sheet of the company is
due to be filed with the Registrar of
Companies, Calcutta by June, 1978

(d) The company has not filed anvy
Return of Allotment since its incor-
poration It has also not filed any
Annual Return It. first annual re-
twn is not yet due for ihng Hence
no information is available about
shareholders and shares held How-
ever the following persons subscribed
to the Memorandum of Association of
the company and have each taken one
equity share of the value of Rs 10/-

(1) Shri Siram Kapur
(2) Shr1 N. A Rajan

(3) Shri J Kapur.

(4) Shri P. Subramaniam.
(5) Shri S. N, Dhawan.
(8) Shri P. K. Pandey.
(7) Shri R. Menon,

(e) No such allegations have been
recetved,

Statement

(1) Following i the composition of
the Board of Directors of M/s Dar-
jeeling Plantation Industries Lamited:

Name
(1) Shri Frank Arthur Ferrow.
(2) Shri Sriram Kapur.
(3) Shr Golam Momen.

(1i) The main objects of the com-
pany, wnter alia include acqusi-
tion, take over and development of
the business and undertaking in India
of the Darjeeling Company Limited, a
company incorporated under the Eng-
lish Companies Act, having its regis-
tered office at London and its Head
Office for India at 81, Chowringhee
Road, Calcutta and all the property
and assets and all the debts and lia-
bihties, contracts and engagements of
the said business, and undertaking in
India. The main objects which will
be pursued by the company as given
in its Memorandum of Association
further include the business of'—

“Planters, farmers, growers and
dealers of tea. coffee and other pro-
duce and to manufacture and deal
all kinds of machinery, implements
requisites, etc. of planters and farm-
eu.ﬂ

Composition of Board of Directors of
ASC Engineers and Consultants
Limited

7215 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the composition of the Board of
Directors of the ASC Engineers and
Consultants Limited, Calcutta;

(b) full particulars of the principal
shereholders and the value of each
individuals or firms shares and per-
centage thereof;
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(c) whether it has been alleged
that the Company management have
committed large number of irregula.
rities contravening the provisions of
the Companies Act, 1956, and

(d) 1f so0, the facts thereof and
action taken thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN) (a)
The composition of Board of Directors
of M/s A S C Engineers and Consul-
tants Limited as per Annual Return
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made upto 2nd May, 1977 15 as under:
1 SHRI B. C. MITTAL
2 SHRI M. L. MITTAL
3 SHRI R K. CHOUDHURY
4 SHRI M SUDARSANAM
5 SHRI L N. MITTAL
6 SHRI M GOENKA

SHRI K. K DAMANI was appointed
subsequently as per Form 32 filed om
17-5-1977 as additional Ducctor

(b) The following are the principal
equity sharehoiders of the company

Number of
equity

Name of the Sharcholder shares Purcentage

of Rs 10/-

each held
1. M/s Giovanola Binny Ltd. N 2,15,150 49 30%
2. M/s. Kanonia Plasto-Chem Private Lumated . 1,20,000 27 30"
3 Shn S K. Ratenia 40,000 9' 17%
4 Shrt PK Mittal . 21,000 4 61 ¢
5 Shn V.K Mttal 40 050 459"
6 Shn S.K Kanora 20,000 4 38%

4,36,200

——

(c) No, Sir, No complaint has been
received in this Department

(d) Does not arise
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i sy ) § Wity NarEmw
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Coach Repairing Factory at Manche-
shwar

7217, SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
RAILWAYS be pleased to state*

() whether the Department have
any scheme to establish a coach re-
pairing factory at Mancheshwar near
Bhubaneshwar; and

(b) if so, the progress made so far
for the purpose?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN)- (a)
Yes.

(b) The work for construction of
this Coach Repair Workshop at Man-
cheshwar is expected to commence
shortly. A provision of Rs. 42.91 lakhs
has been made in the Budget for 1978-
79 for this work. The Project Report
and Estimate received from the South-
Eastern Railway for this work are at
present under examination

Rallway Service Commission at

Cuttack

7218. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Department is
proposing to open a branch of the
Railway Service Commission, Eastern
Zong either at Cuttack or Bhubanesh~
war or Khurdha Road just as branch
offices have been opened at Ranchi
and Dhanbad; and

) if not, why?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). The Government of Orissa
have suggested opening of a branch
office of the Railway Service Commis-
sion Calcutta at Bhubaneshwar or
Cuitack The matter is being exam.n-
ed.

Proposal to run a Passenger train
between Palasa and Balasore

7219 SHRI PABITRA MOHAN
PRADHAN- Will the Mimister of
RAILWAYS be pleased to state whe-
ther the Railway Department have re-
ceived any proposal from the people
for running any passenger train in
between Palasa and Balasore in view
of the fact that the travelling people
are put to difficulty in travelling 1n
this area because of absence of any
through passenger train in ihis portion
of the line?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN):
Introduction of a passenger tran
between Balasore and Palasa is at pre-
sent, not operationally feassible for
want of spare line capacity on certain
sectiong enroute and lack of requistte
terminal facilities at Balasore ami
Palasa. Apart from 3 pairs of
Express tramng stopping both at Bala-
sore and Palasa, connected services are
also available between these points
with a change at Khurda Road.

Railway concession to Physically
handicapped

7220, SHRI R. K MHALGI Wil
the Minister of RAILWAYS be pleas~
ed to state:

(a) whether it 15 a fact that the
Government have received a repre-
sentation dated 80th October, 1877
from ladies of Thana (Maharashtra)
in regard to railway concessions to
physically handicapped students; and
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(b) it so, what action Government
have taken or propose to take in near
future?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
and (b). No representation as such
wag received from ladies of Thana.
However, representations were receiv-
ed fliom the Guardian Association and
the Principal, Vikas High School for
Deaf Students, Dadar. Bombay. On
consideration, it was decided that in
the case of physically handicapped stu-
dents, one escort should be allowed for
every 5 such students instead of 15 a<
provided 1n the extant rules. The
other two demands of the Assoriation
that deaf students under 12 years of
age should be allowed to travel free
on the authority of the attendant’s con-
cessional ticket and the limit of es-
corts in the case of deat students bet-
ween the age of 6 & 12 and 12 & 16
tyears be increased could not be agreed
c

Grievanceg of Car Attendants

7221 SHRI R K MHALGI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it 1s a fact that Divi-
sional  Superintendent of Central
Railway, Bombay has received a
representation dated the 4th October,
1976 regarding the grievances of Car
Attendantg of the Bombay Division;
and

(b) if so, what action has been
trxen and when?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
No.

(b) Does not arise.

APRIL 18, 1978
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Labour Co-operative Se-
cieties holding Coal Handling and Ash
Handling Contracts

7223. SHRI BATESHWAR HEM-
RAM: Will the Minister of RAIL-
WAYS be pleased to state:

(a) names of genuine and registered
Labour Co-operative Societies of
actual workers holding Coal Handling,
Cinder Picking and Ash Handling,
ete. contracts on Allahabad and Luck-
now Divisions of Northern Railway
together with details of contracts held
by them during the last three years;

(b) details of plece-rates fixed by
the Railway Administration and paid
to Labour Co-operative Societies for
different items of schedule together
with average quantum of traffic dealt
with monthly at each individual shed
on Allghabad and Lucknow Divisions
separately;

(c) whether higher rates have been
fixed on Allahabed Division for doing
coal handling work during night
hours together with details thereof;
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(d) whether it 18 a fact that rates
paid to the Labour Co-operatives on
Allahabad Division are lower than
the rates paid on Lucknow Division;
and

»

(e) if so steps proposed to remedy
the situation to avoid dissatisfaction
amongst the labour force?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN) (a)
A statement as Annexure ‘A’ is laid
on the Table of the House

[Placed m Library. See No LT-
2132/18)

(b) Two statements as Annexure ‘B’
and ‘C’ are laid on the Table of the
House

{Placed 1 Library See No LT-
2132/78]

(c¢) Yes, at Aliguh Junction in case
of unloading under three items De-
tails given 1n Annexure ‘B’

(d) Contracts rates vary f{rom
Station to Station as the
same are fixed keeping in view
the previoug rates of contract, the
casual labour 1ates and other factois
prevailing at each Station

(¢) Does not arise
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1 2 3 4 5 6 7 8
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1 2 3 4 6 7 8
ez fafeea fagen fafeera fafrde 12,031
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Unlicensed Hawkers and Beggars
Frequenting Railway Carriage

7225 SHRI SURAJ BHAN: Will the
Minisier for RAILWAYS be pleased
to state

(a) are the Government gware of
the fact that a large number of haw-
kers who are not lLcensed by the
Railways and the beggars frequent the
railway carriages and are a source of
nuisance to the travelling public; and

(b) 1if so, what steps are proposed
to be taken to remove this nuisance
and source of inconvenience to the
travelling public which n a way
erodes the confidence of the public in
the management of the Railways?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIL
SHEO NARAIN): (a) and (b). Yes.
Every effort is made by the Ratilway
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Administration 1o check the beggars’
and uanutherised hawkers’ nuisance in
trains and at stations.

Special drives are launched with the
assistance of Railway Police, Railway
Protection Force and Ticket Checking
Staff to prevent the entry of beggars
and unauthorised hawkers at the
station and to evict them from stations
and trains.

Public cooperation is sought through
exhibition of posters, announcemeris
over the Public Address System etc.,
requesting the public to refrain from
giving alms to beggars and purchasing
edibles from unauthorised persons.

The unauthorised bhawkers found
selling food stuffs and other articles
in running trains as well as at stations
are dealt with in accordance with the
provisions of the Indian Railways Act,
1890.

i Em

7226 st gw foww . W
W Adr 9z FAART TN FG v

(%) =r o+ var & f 9o W&
# F 2w ¥ wEH qwr 4 ¥
qFt ¥ AW @i O a9 | g7 T 9%
¥ @ § fagd oftomrersy arfaa
# wrd wRe AT ;W

(%) afz g & w7 o @y &
wga @ fowre Y fierad e
¥ o Y o€ R afe gl A % wE
¥ gw Wy 9T O wTEE ¥ FW
& war wroor §ecwn feferemer guf-
2wz qRTATY A ¥W AR F 0 sy
) faar wv ?

tw swrore  eq Wit (ot fire
wreww) ¢ (%) WX (W) FuT TR
et Ew ¥ vt Wewrt o oY Y
woqré 2492 TN, ¥ gw Ao
 foercor arga & B Ay & wrw, ary

38

T AT 31-3-78 ¥ 2~4-78 A%
Tafer =i a1 R gEF woerEy o
AT o sqeadta wafi & A -
SR Ao 4 % 71 ¥ art Y qv ) qrew
KT ¥Y 2—4=78 FT ATFHT AT 74T
4t W1 aT ¥ cqEErt Fo 4 qx AN F
qqie ot § |

ot 3 srgter qoen ¥ dag F
g faerex 4 firprae s g€ off Forrd
§ 0% 31-3-78 WX gWA 2-4-78
#1577 g€ o | wer ) fawd aga
Y, faar arde o faar eearR
Lig &)

offewr tw A dwidt W

7227 ¥Mo T ITTA9 QTR :
w1 ¥ Wl 7 A N g A e

(%) w1 afew WE & wAw
fediom # dmiaY #7 wif ¥ gaw &
Arefas wefaT ang & ;

(7) 3% oo & wqEre Afa-
faw qar s w=Ifeat o g
§ frat wfY & ; Wi

() g AHafas v @R
wHATfa ®Y %9 v frafea fear
;AT

T sty % e Sy (o Faw
wrevaw) 2 (%) s dwfo wnfar
wfry s far mar &

(=) sov i 93ar

(7) a8 fomr =l /i o
gt ¥ SvqwT 9 fdx war &
forrer et Aot ® dmlRi & Fowr
aqrt 9T wAff & forg wa= farar T
L



139 Written Answers

Companies owned by Evangelical
Bodies of Foreign Origin

7228. SHRI G. M. BANATWALLA:
(SHRI MUKHTIAR SINGH MALIK):

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number of companies owned
by evangelical bodies of foreign origin
at present registered in India under
the Indian Companies Act;

(b) the upto date investment made
by each one of them in India;

(¢) the nature of their business
activities as companies; and

APRIL 18, 1978
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(d) profif earned by each company
during the last three years, year-
wise?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI  BHUSHAN): (a) As
per the latest available information as
on 31-3-1978, there were 15 evangelical
bodies corporate of foreign origin with
places of business in India and regis-
tered under Section 582 of the Com-
panies Act, 1956

(b) to (d) Statement annexed gives
the latest avallable information aoout
the investment (i.e. value of assets) in
India of these evangelical bodies the
nature of their activities, and about
their profits/losses during the last
three years.
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Violation of Companies Act by Com-
panies

7229 SHR] G M BANATWALLA
SHRI MUKHTIAR SINGH
MALIK
SHRI HUKMDEO NARAIN
YADAV

Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) the number of companieg against
whom prosecution cases have been
mmitiated for wviolation of various pro-
visions of the Companies Act during
the last three years, and

(b) the broad features of charges
agamst them and the action Govern-
ment contemplate taking agamnst
them?

THE MINISTER OF LAW JUSTICF
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) and ()
T'he information 1s being collected and
will be laid on the Table of the House

Remuttances abroad by Foreign Drug
Industry

7230 PROF P G MAVALANKAR
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS be
pleased to state

(a) remittances abroad by way of
dividend royalty and technical fees

by foreign-collaborated compames in
the pharmaceutical :ndustry during
the three years 1975, 1976 and 1977,

(b) foreign exchange earned by the

said companieg during the said period,
and

(¢) Government reactiong thereto,
and whether Government propose to
curb or restrict the remittances, it

any, abroad and if so, broad details
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (1)
and (b) A statement furmshing the
requisite information for the years
1975 and 1976 i1n respect of foreign
collaborated companies 1n the Orgams-
ed Sector having direct foreign eguity
exceeding 40 per cent and engaged 1n
the manufacture of drugs and phae-
maceuticals 1s enclosed

Information for the year 1977 1s not
yet available

(¢) Repatriation of profits etc 1s
permitted in terms of the relevant
statutory/regulatory provisions applic-
able to all such foreign companies in
all Sectors of the Industry

Statement

A;;unt mmw:; abroad _iomp

as Dividend Royalty Exchange

§1 No Name of firm and Technical Fee carned b{

t O

Year Amount Amount
(Rs n (Value m

_ Iakhs) Rs lakhs)

1 2 3 4 5
t  M/s Abbott Labe 197 Nil 72 73
19/ 16 76 53 23
2 M/s Beecham 1975-76 2 66 1 30
4 1972277 Nil o7
3 M/s Burroughs Wellcome 197 Nil 18

— -

19 g o1 L]
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1 2 3 4 5
4. M/s Warner Hindustan . . . . 197 655 26 17
197 18° 00 28 60
5. M/s Cartar Wallace . . . .19y Nu N.A.
197 083 N.A.
6. M/s Whiffens . . . . . 1973 Nil N.A.
197! 0'20 N.A
7. M/s May nd Baker . . . . . 1975 Nil 50° 24
1976 3'91 39 76
8. MiS.KF. . . . . . 1975 20° 55 0°90
1976 . 2 6o
9. M/s Roche . . . . . . . 197 859 29 98
197 3077 55° 41
10. Mj/s Indian Schering . v e s . 197 047 N.A.
197! Nl N.A
11.  M/s Parke Davis . . . . . 1975 Nil 9" 30
1976 10°01 30 9t
12. M/s Anglo French . . . . . 1975 o-60 3 62
1976 o' go 12° 53
13. M/s Glaxo . . B . . . . 1975 33° 43 166* 52
1976 45°46 165 o4
14. M/s Johnwn & Johnson . . . . 197 1°Bo 19
19 1628 38 ot
15. Ms Pfizer Limited . . . . . 197 15' 60 - 29
19 N.A. 86 21
16. Mfs Wycth Labs, Ltd. . B . . . 1975 445 Nil
1976 1118 Nil
17. M/s Ciba Geigy . . . . .« 1975 21° 8! 37
? I 1976 34 .3 8:00
18. M/s Cyanamid . . . . . 197 1°85 18:23
197/ 59" 70 14 37
19. M/s Alkah & Chem, Corpn. of India Led. . . 197 Nit " 22 00
197 Nil 27° 00
20. M/s E. Merck . : B S ¢ - 8, .
’ 107 Ni [
21, Mfs Merck Sharp & Dhome . . . 197 0'02 16°00
197 13'451 10°05
22. M/s Sandoy . . . . . 197 Nil 168' 0o
19 2684 264 00
23. M/s Boots . . . . . 197 +79 33 25
19 10°17 37' 09
24. M/s Richardson Hindustan Ltd. . .. 19756 460 38 o0
1976-77 12700 40000
25, MfaBayer HLed. . . . . . 197 50° 14 10°47
19 23°27 13°00
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1 2 3 4 5
26. M/s Geoffrey Manners . . . 197 603 2-58
19 20° 32 5'58
27. M/s Hocchst Pharm. Ltd, . . 1975 9'48 100° 60
1976 20° 36 1337t
28. M/s Organon . . . 1975 4°30 122+ 2%
1976 4’06 220°43
29 M/s Suhnd Grigy 1975-76 2°00 Nil
1976-77 Nil NA.
go. M/s Synbiotics Limited . . 1975-76 1 ?‘; 328
1976-77 Nt NA.
31 M/s Um-Sankyo 197% 0° 40 3+ 61
1976 1°0y 832

Ticketless Travel

7231 PROF. P G. MAVALANKAR"
Will the Minister of RAILWAYS be
pleased to state

(a) whether ticketless travel jg still
largely prevalent in the country;

(b) 1t so, its magnitude, usual re-
gions wherein it 1s noticed more and
the overall loss of revenues to the
Railways on thig count; and

(c) steps being taken to effectively
check the said evil and with what
concrete results?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). To combat
the evil of ticketless travel on the
Indian Railways, apart from normal
ticket checking arrangements, vigor
ous ticket checking drives are under-
taken. During the period 1-4-1977 to
28-2-1978, 99,442 special checks were
conducted as against 88.787 during the
corresponding period of last year. As
a result of these concentrated drives,
the sale of tickets and earmings realis.
ed therefrom during the period 1-4-1977
to 28-2-1078 have shown considerable
increase over the figures for the cor-
responding period of last year. The
extent of ticketless travel tends to
vary from area to area and in each
area from train to train. On the basis

of sample checks conducted on all
Indian Railways during the year
1976 77, the loss on account of ticket-
less travel was estimated at about
Rs 18 crores per annum,

There has been no let-up in the
drive against ticketless travel 'The
ticket checking activities have been
further intensified.

Posts of Judges lying vacant

7232 PROF. P. G. MAVALANKAR.
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether there are any postsof
Judges including Chief Justice vacant
in one or more of the High Courts;

(b) 1if so, full facts thereof; and

(¢) when will the said vacancies be
filled and how?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir.

(b) A statement indicating the va-
cancy position in the various High
Courts as on 13-4-1978 ig attached

(c) Steps are being taken to fill up
the vacancies expeditiously. The State
authorities and the Chief Justices con-
cerned have been reminded to expedite
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their recommendations. They have also fled time schedules in sending pro-
been asked to adhere to certain speci. posals.

Statement
_ Vacancies
Name of the High Court ot o e e
. Pmt. Addl
Allahabad 2
Andhra Pradesh 1 1
Bombay 4
Calcutta
-
Delhi . 1 3
Gauhati 4L e One of the vacancies
is tharof Chief Jus-
tice,
Gujarat . 1 4
Himachal Pradesh B 1¢ . *The vacancy 1s that
of Chief Jusuce.
Jammu & Kashmir . . 1
Karnataka 1
Kerala
Madhya Pradesh 1
Madras 3
Orissa 1
Patna 1
Punjab & Haryana 1 3
Rajasthai . . @ @One of these vacan-
Yasthan * 3 ‘4 ciesis that of Chief
ustice. The appoints
'Incnt has bcul:p:oti-
fied but the Chief
Justice designate has
not yet assumed
office.
Sikkim , ..
16 25

43

igh Courts which are

N.B.—In addition, there arc 14 newly crcated posts in the following High
sanctioned with effect from the date they are filled and which are yet t0 be filled :—

Allahabad

Himachal Pradesh
Madhya Pradesh

Karnataka
Patna

Pmt. Addl.
3
.e H
.o 6
1 ..
. ]
1 13
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Morement of Ceal by Railways to
Gujarat

7933. PROF. P. G. MAVALANKAR:
will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are aware
that the movement of sponsored quoia
coal in South Gujarat Is geriously
affected because of the recent abrupt
35 per cent cut imposed by the Rail-
way Board;

(b) it so, reasons for effecting such
a cut; and

(c) what stepg Government are tak-
ing to improve and augment the
movement of coal by the railway effi-
ciently and speedily?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRL
SHEO NARAIN): (a) No such cut has
been imposed by the Railway Boarc.

(b) Droes not arise.

(c) All efforts are pbeing made by the
Railways to maintain the loading of
coal to the maximum extent possinle.

Project Rates to Casual Gangmen

7934, SHRI A. K. ROY: Wil the
Minister of RAILWAYS be pleased o
state:

(a) the policy and principle adopted
by the Ministry in the matter of glv-
ing Project Rates to the casugl Gang-
men working it Open Line and
depriving them of the project rates
again in case of their absence for more
{han 20 days in subsequent 8 months
due to illness or other genuine reasons;

(b) justification for introducing 'prO-
ject Rates and C.P.C. Scales partially
to casual Gangmen for the same nature
and specification of work in open 1in€;

(c) total numbers of Casual Ga_nz-
men, given C.P.C. Scales and Project
TRates in Dhanbad Division since 1976;
and

(d) reasons for giving Project Rateh
mentioning the date of introduction

154

of this new system in o
Dhanbad Division? pen line of.

THE MINISTER OF STATE IN
MINISTRY OF RAILWAYS (sTH};Er'
SHEO NARAIN): (a) and (b). On.
thg open line Casual labourers are on
daily wages for the first 120 days. On
completion of 120 days continuous
service they are granted temporary
statug with monthly rates of pay and
are eligible for almost all the benefits
given to temporary Railway servants.
On projects, on completion of 6 months
they are given the scale rate of pay.
These are in accordance with the re-
commendations made by the Miabhoy
Tribunal. Project casual labourers.
cannot be allowed to abstain from
work for long periods. Hence they
have been given 20 days authorised
absence for contingencies like illness,
etc. Any ahsence beyond this limit is
treated as a break in the continuity
of employment and they have to com-
plele another six months of continu~
ous service before being entitled o
scale rate of pay.

(c) and (d). Information is being
collected and will be laid on the Table
of the House.

Strike by Technical Supervisors of
Sindri Unit of F.CIL

7235, SHRl A. K. ROY: Wwill the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to stote:

(a) whether it is a fact that the
Technical Supervisors of Sindri Unit
of the Fertilizers Corporation of India
are on hunger strike since 20th March,
1978 if so, details of their demands;

(b) whether it is 8 facy that the
demand of the technical supervi‘sors
are pending before his Ministry since
long and the matter ig still under con-
gideration; and

(o) it so, how long the matter will
remaip under consideration and what
steps Government will take to end the
strike of the Technical SQupervisors?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The Technical Supervisors of
the Sindri Unit resorted to hunger
strike to press their demand for intro-
duction of single channel of promotion
for degree and non-degree holder en-
gineers in the F.C.I. The agitation was
withdrawn quent on the decisi
of the P.C.I. to introduce single channel
of promotion.

(¢) Does not arise.

Award of Miabhoy Tribunal

7236. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that 160 gang
men of Barakay and Kalvobathen
PWI of Asansol division have been
stopped from duty since 16th March,
1978 as they refuseqd to accept artificial
break in service to rcmain deprived
of the CPC for ever;

(b) whether it i1s a fact that the
system of artificial break ip service
is not in the gpirit of the Award of
Miabhoy Tribunal; and

(e) it so, whether the Government
would give instructions to stop such
practice? .

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No. They, i
fact, refused {o accept appointment on
16-3 1978 against a new sanction after
the expiry of the temporary sanction
for the earlier work. They have, how-
ever, resumed working from 28-3-1978.

(b) and (c). The existing rules pro-
vide that casual labour should not de-
liberately be discharged with a view to
causing an artificial break in their
service. These instructions have been
reiterated from time to time,

APRIL 18, 1978

Written Answers 156

wef gl ¥ Rw W ormer

7237 st Wﬁ!: T
ug warr W o w9 fv

(%) xv w7 av=f grf ¥ g
/At ad fad arar 7 37 frwrar
wt g ;

(@) w0 feadt arm & e
S AT AT § Wk qw K g
W v § TR gfrmar v
g, ot

() ==k gré ¥ sfiy od whaway
feaar & ferr oy & maren
¢ am 9z wew vy A% g ey
Sy ?

Wiferan mo oA Wi Tiew
mﬁm#ﬁ(ﬁmﬁq)
(%) 18-1-1978 & zvaf grf ¥
TATET T 7T 8 0,000 A¥7 whafaw
T A5 o4 fro Wo o
sfhas Fqusv &1 5-4-1978 %
ATER ‘T% w1 Pt §7% o w:
IR0 arEgArET faer f v vy
zq T faay 'ﬂﬂal TR WiTey g
AH AT YA A TewnEw 2%
FTNT 100,000 &7 gfafe safq
5 fro ofto o7 ufy wd & aav

IR ST wHAT F 0
(=) gaar gwa & a1 o &

WY 79T T 9% o &Y T )

(n) ard 1880 & avaf gré &
forwrer srcor I1T gof % o ek ek
¥ qwrt sEmE gfved ¢ fye e
= X % & 6T 1981-82
Fwarl & qui A av geraw
10 fito Yo T sfy o g w1



157 Written Answers CHAITRA 28, 1800 (SAKA) Wntten Answers 158

Heavy Repair Shop Electrical,
Kharagpur

7238 SHRI DINEN BHATTA-
CHARYA Will the Mimister of RAIL-
WAYS be pleased to state

(a) 1s 1t correct that the Heavy Re-
pair Shop, Electrical at Kharagpur 18
not being put to full use and there is
wdle capacity while the work 1s being
transferred elsewhere,

(b) 1s it correct that after such
transfer of work the same 1s being
entiusted to private firms which costs
nearly double than Kharagpur esti-
mated cost,

(c) whether the Government has
recerived any representation on the
subject,

(d) 1f so, what are the facts and
demands, and

(e) what steps the Government
propose to take to do away with the
1dle capacity?

THE MINISTER OF STATE IN TIIE
MINISTRY OF RAILWAYS  (SHRI
SHEO NARAIN) (a) and (b) No

{¢) to (e) Yes Represcntation from
the Woiking President and Secretary
on behalf of Heavy Repair Shop Elec-
trical Staff Councl Kharagpur ad-
dressed to the Hon ble Railway Minister
has been 1eceived The issues raised
ind the actual facts are indicated be-
low

(1) Shifting of the work {rom
Heavy Repair Shop at Kharagpur to
Tatanagar

Repair faalities were set up t
Tatanagar as approved by the Board to
take care of the additional workload
on account of 1increase m electrical
assets The work between the two
repair shops has been rationalised
Kharagpur shops repair machines of
General Services and Train Lighting
while Traction Repair shop Tatanagar,
repairs traction motors, transformers
etc of [Electric locomotives The
rationahisation has been done to avoid
infructuous expenditure due to haulage
of defective and repaired equipment

(u) Entrusting of the work to the
private firmg at higher costs

The repair work has been off loaded
to the trade only after utihsing the
full capacity of Kharagpur and Tata~
nagar Shops and only to the extent
these shops were not able to under-
take repairs of defective equipment
thereby leading to heavy loss Works
Contracts were placed after due pro-
cess of tendering and observance of
all laid down procedures with Jue
finance concurrence The cost of the
work by trade for such works for
which facihities exist at Kharagpur
Shop 18 not higher than the estimated
cost of the same at Kharagpur shop

(1) Surrendering of the staff
sanctioned for repair of traction
motor armatures at Kharagpur

The total workload at Kbaragpur has
not come down No staff at Kharag-
pur Workshop has been rendered sur-
plus There 1s no 1dle capauty

Micro-wave section of 8 & T Depart.
ment in SE Railway

7239 SHRI DINEN BHATTA
CHARYA Will the Mimister of RAIL-
WAYS be pleased to state

(a) whether the Government have
received any representation agawnst
curtaillment of posts and reversion of
staff 1n the Micro-wave, section of
Signal and Telecommunication Depart-
ment 1n S E Ralway,

(b) 1if so, the details thereof, and

(c) the decision of the Government
on the same?

THE MINIS1ER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (¢) Norms
for providing maintenance staff for
multi-channel radio relay systems
(Micro-wave, UHF and VHF) have
been evolved by the Ministry after a
detailed investigation of the mawnten-
ance workload at different types of re-
peater stations and having due regard
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to the pattern of staffing followed by
the Zonal Railways and the Posts &
Telegraphs. With the implementation
of the new norms the maintenance
staff strength is to be augmented on
some of the Railways, while on South
Eastern Railway it is to be somewhat
scaled down. Staff rendered surplus
on the South Eastern Railway will e
utihsed for the maintenance of new
Micro-wave installations on that Rail-
way itself and there will be no re-
trenchment, whafsoever, on this
account,

Higher skill for Micro-wave work

7240. SHRI DINEN BHATTA-
CHARYA. Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that the
work in Micro.wave section is of
higher skill and the staff had to be
specially trained to tackle the work;

(b) whether initially certain rules
were laid down not to entrust cer-
tain work to staff of lower category;

(c) whether an attempt is now be-
ing made to lower down the highly
technical posts and increase work
load on staff; and

(d) what is the policy of the Gov-
ernment 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN). (a) It is a fact that
the work in micro-wave maintenance 1s
of higher skill and the stafl are given
special tra.ning both on job and in the
Railway Training Institutions.

() When imitially Raillways oro-
vided micro-wave networks they had
no experience of the requirement of
maintenance set up. Each Railway
was, therefore, following 1ts own stand-
ards. In 1975 the Efficiency Bureau
of the Ministry of Raillways conducied
a study and, after taking into account
the praclices obtaining in some other
organisations and the special require-
ments of the Railways, formulated
norms to be followed for the maintea-
ance of the micro.wave equipment.
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(c) No,

(d) The policy of the Government
is now to follow the norms as referred
to in answer to question (b) above.

Traction Distribution Workers' Asso-
ciation

7241. SHRI DINEN BHATTA-
CHARYA: Will the Minister of KRAIL-
WAYS be pleased to state:

(a) whether Government has pe-
ceived any representation from the
Traction Distribution Workers’ Asso-
ciation about their grievances;

(b) if go, the details thcreof; gnd

(c) the steps taken by Government
regarding solution of these grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) A statement 1s attached.

(¢) In accordance with Government's
policy, stafl representations received
from any source sre given due oon-
sideration and action 1s taken. The
demands of all calegories of slafl are
considered and solved through the
various tiers of the Permanent Nego
tiating Machinery and the Joint Con-
sultative Machinery.

Statement

1. High tension hazardous allowaiice.
2. Running Allowance

3. Workshop facilities

4. Risk Insurance.

5. Free diet.

6. Free Raillway quarters.

7. Job and workload analysis.
8. Acting in higher grade.

9. Payslip.

10. Promotion.

11. Safety.

12. Confirmation

13. 40 per cent B.T.M. Post,
14. Supply of duty dress.
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Estimators of Civil Eagineering De.
partment of South Rastern Rallway

7242 SHRI SHYAMA PRASANNA
BHATTACHARYA Will the Minister
of RAILWAYS be pleased to state

(a) why the Estimators of Civil
Engineering Department of South
Eastern Railway are not yet con-
firmed even after rendering twelve to
fourteen vears gervice and availabt
hty of permanent posts

(b) why the posts of estimatory
draftsmen and tracers m civil
engineering department of South
Eastern Railway are lymng vacant
since long thereby increasing work-
load on the existing staff, and

(c) when the posts are expected to
be filled up®

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHBO NARAIN) (a) Confirmation of
staff depends on a number of factors
Confirmation against available vacan-
ties was lust made in March 1977 Due
to non-availability of lien-free posts
ali the staff at present working a3
Lstimators could not be confirmed as
vet even though they have rendered a
long period of service

(b) and (¢) No posts of Junior
Draftsmen  Junior Estimators and
Tracers of Cicil Engg Department of
the South Eastern Railway are lymng
vacant A regards the higher grade
posts, the same could not be filled as
the Drawing Offices of the Civil En-
auneering Department on the Railway
are already over staffed An overall
review of the cadre has since been
conducted and the matter is now unde:
review by the Raflway Meanwhile
selections and sultability tests for filung
up the posts earmarked for promo-
tion are under process and the same
are expected to be finalised shortly

512 LS5

Strength of Rallway Employees in
Nagpur, etc, Divistons

7243 SHRI SHIV SAMPATI RAM
Wil the Mimster of RAILWAYS
be pleased to state

(a) what was the total strength of
Rallway employees 1n different cate-
gories over Bhusawal, Bombay, Jabal-
pur, Jhansi and Nagpur Divisions
of Central Ralway mcluding
Workshops, Constructions and Rallway
electrification during the year 1972
and up to 31st December, 1977,

(b) what 18 the total number of
employees 1n different categories 1n
all divimions over Central Railway
who were recruuted or promoted
during each year and what 1s the
total number amongst them who be-
longs to Scheduled Castes and Sche-
duled Tribes and others (list of SC &
ST employees be furnished), and

(c) what steps have been taken to
make good the shortfall in all cate.
gories in the divisions of Central
Rallway mentwned in (a) above for
the reserved vacancies earmarked for
SC and ST through direct recruitment
and promotions?

THE MINISTER OF STATE IN THL
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) to (¢) Informa-
tion 1s bemng collected and will te
laid on the lable of the Sabha

Strength of Railway Employees in
Asangol etc Divisions

7244 SHRI SHIV SAMPATI RAM
Will the Minister of RAILWAYS be
pleased to state

(a) what was the total strength of
Railway employees in different cate-
gories over Asansol, Sealdah, Cal-
cutta Coal Tpt Dhanbad, Danapur,
Howrah and Mughal Sarax Di-
visions, of Eastern Railway mnclud-
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ing Workshops, Construction and
Railway electrification during the year
1972 and up to 31st December, 1877;

(b) what is the total number of
employees in different categories in
all divisions over Eastern Railway
who were recruited or promoted
during each year and what is the
total number amongst them who be-
long to Scheduleq Castes, Scheduled
Tribes and others (list of SC and ST
employees be furnished): and

(c) what steps have been taken to
make good the shortfall in all cate-
gories in the divisions of Eastern
Railway mentioned in (a) above for
the reserved vacancies earmarked for
SC anqg ST through direct recruitment
and promotions?

THE MINISTER OF STATE IN THE
MINISTRY OF RA ILWAYS (SHRI
SHEO NARAIN): (a) to (c). Informa-
tion 1s being collected and will be laid
on the Table of the Sabha

Contracts/Licences Granted

7245. SHRI R. N. RAKESH, Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the total number of contracts/
licences granted by his Mimistry and
the share thereof, it any, to S/C and
S/T in each category of such con-
tracts/licences during the period of
Janata Government regime and if not,

why?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR
SINGH YADAV): Apart from petty job
contracts like contracts for repair ol
room coolers, air-conditioners, heaters,
lLivery items for class IV staff etc., no
contract or licence has been granted by
this Ministry since March, 1977. How-
ever, the Departir.ent of Company Aff-
airs has granted one licence for a
frultcum-pan sghop andthis licence has
been granted to a person belonging to
a Scheduled Caste.
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Pay of Primary School Teacherw

7246. SHRI SOMNATH CHATTER-
JEE; Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Government have
received any representation regarding
anomaly in the pay of Primary
School Teachers of S. E. Railway,
Adra arising out of orders issued by
Railway Board;

(b) if g0, the details thereof; and

(c) the steps taken by the Govern-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes

(b) Some junior teachers of Adra
Primary  School, S.E. Raillway erre
getting higher rate of pay than their
seniors on account of fixation of ther
pay in the authorised scale, with effect
from 27-5-1970, at the next higher
stage with date of increment remain-
ing unchanged.

(c) The matter i8 under considera-
tion in consultation with the Ministry
of Education, following whose deci-
sion to revise the scales of pay of
teachers, revision of scaleg of pay was
ordered in respect of Railway School
teachers.

Garbara Transhipment Sheds N, E.
Rallway

7247. SHRI SOMNATH CHATTER-
JEE: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that the
work of Garhara Transhipment Shed,
Novth-Eastern Reilway  regarding
loading and unloading is being done
with departmental labour;

(b) whether similar steps were
taken for Manduadih Transhipment
Shed:

(¢) if so, what pay-scale 18 granted
to the workers ay Garhara and at
Manduadih; and

(d) it not, the reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Loading and
unloading at Garahara Transhipment
Bhed is done by casual labourers who
have attained temporary status.

{b) No.

(¢) and (d). Scales of pay at Gar-
hara are as under;

Rs.
Transhipment labour .. 196-232
Tindals .. .. .. 200-250
Supervisors 225-308

The loading and unloading at Mandua-
dih is done by contract labour.
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Heavy increase in Salaries of Em-
Ployees of certain Companies

7251. SHRI KANWAR LAL GUPTA:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) 1s it a fact that some of the
Companies such as Bharat Commerce
and Industries, Southern Petrochemi-
cals Industries Private Limited, Hoe-
chst Dyes and Chemicals Ltd. have
increased tremendously the salaries of
some of their employees, including
their relations, with the approval of
the Central Government;

(b) if go, what was their salary be-
fore and how much it has been increa-
sed in 1975 and 1976;

(c) what were the special reasons
for permitting these companies to en-
hance the pay scales substantially;

(d) in how many other cases the
matter has been pending through the
employees, including the relations in
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;he other companies are highly quali-

. (e) what iz the criteria in the mat-
er;

() has Government received any
complaints about this; and

(g) if so, give the details thereof
and the action taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN). (a) to (e). The
emoluments of the Employees of these
companies have shown an increase as
per the information disclosed by the
companies pursuant to Section 217(2A)
of the Compames Act, 1956 in two
successive Accounts of the Companies
but in most of such cases approval of
the Central Government is not required
for such increases under the provisions
of the Companies Act, 1856. The ex-
tent to which approval has been sought
for and accorded by the Central Gov-
ernment after consideration of the
applications made by the Companies
1s stated in Statement attached. The
increases in respect of the cases cover-
ed under Statement ‘A’ have been
allowed in accordance with the guide
lines followed by the Department at
the relevant time.

(f) and (g). Yes Sir. The Department
received an allegation relating to sub-
stantial increase in salaries of the
Managerial personnel of these three
companies. On examination, it wa<
found that they mostly relate to in-
crease in the emoluments of the em
ployeeg of the Companies for which
the approval of the Central Govern-
ment is not necessary under the exist-
ing provisions of the Companies Act,
1966.

Statement

(1) Bharat Commerce & Industries
Limited

The Directors of the company were
together sanctioned 1 per cent of ihe
net profits of the company subject to
a maximum of Rs. 120 lakhs per



169 Written Answers CHAITRA 28, 1900 (SAKA) Written Answers 190

annum for the period 20-5-1872 to
31-12-1875. On a representation made
by the company, the celling was in-
ceaged vide thig Department’s letter
dated the 12th December, 1875 to
Rs. 1.50 lakhs taking into account the
increased profits of the company. This
commission is divisible among the
directors of the company who were 8§
1 number at the time ot application.

(2) Southern Petrochemical Industries
Corporation Limited,

The salary of Shri R. Narasimhan,
whole-time director of M/s Southern
Petrochemical Corporation Limited
was increased from Rs. 4,000 per
month 1n the scale of Rs. 3500-—~250—
5000 to Rs. 4,500 per month in the
scale of Rs. 4500—~500—6500 with eftect
trom the 15th July, 1974, keeping in
view his seniority in the company vide
this Department letter dated the 24th
March, 1975. As a result of the in-
spection of the books of account of the
company carried out recently, it has
come to the notice of the Department
that Shri K. R. Srivatsa, ex-Managing
Director has been drawing excess re
muneration from December, 1874 to
October, 1976 than what wag approved
hy the Central Government. Necessary
action 1s being taken regarding re-

covery of the excess remuneration

drawn.

(3) Moechst Dyes and Chemicals
Limited

The remuneration of Mr. F. S. Re-
porter, Managing Director of the com-
pany was increased by allowing com-
mission at the rate of 1 per cent of
the net profits of the company, subject
to a maximum of 25 per cent of the
salary, when he was re-appointed w:th
effect from 1st May, 1876, vide this
Department letter dated the 12th
QOctober, 1977.

Jhoogee Walag Living on Railway
Land

7252. SHRI KANWAR LAL GUP-
TA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that many
Jhoogee walag have been living on

the Railway land near the Railway
line in Rana Pratap Bagh, G. T. Road,
Delhi;

(b) that many accidents took place
and some children died in Railway gc-
cidents;

(c) has Railway written to Works
and Housing Ministry to clear the site
and rehabilitate them somewhere alse;
and

(d) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) No accidents have taken place
near Rana Pratap Bagh between Sab-
zimandi and Azedpur Railway Sta-
tions in the recent past mor was there
any case of children dying in railway
accidents 1n this area.

(¢) Delhi Development Authority,
who is the competent authornty ior
removing and rehabilitating the squat-
ters has already been addressed in the
matter.

(d) Does not arise.

Supply of Uniforms to Class I
Staft

7263. SHRI KANWAR LAL GUP-
TA: Will the Minister of RAILWAYS
be pleased to state;

(a) is 1t a fact that Government
has been supplying very shabby uni-
forms to Class III Staff;

(b) is it a fact that they have been
agitating since long for provision of
cloth and stitching charges; and

(c) if so, why Government have
not met their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No.

(b) and (c). There has been de-
mand from some staff for supply of
cloth and stitching charges for uni-
forms but it has not been possible to
accept the demand mainly on ac-
count of the following reasong:
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(1) With a view to saving money,
some employees might sell the cloth
and continue to wuse the old uni-
form thus appearing on duty in
shabby dress;

(2) Some staff may not be able
to arrange stitching of umforms
themselves by paying higher tailor-
ing charges prevailing in the mar-
ket;

(3) Staff at road side stations
might not be able to have their uni-
formg stitched for want of tailoring
facilities at or mear their places of
work;

(4) At present uniforms are cut by
the Railways in their centres/facto-
ries and are got stitched through
Mahila Samitis, Handicraft Centres,
Ordnance Factories, etc. In the pro-
cess, considerable saving of cloth is
effected because of bulk manufac-
ture and low stitching charges
This procedure is also considered
advantageous as it ensures additio-
nal income to dependents of Rail-
way employees working in Handi-
craft Centres, etc.

However, the procedure for manu-
facture and supply of umiforms has
since been streamlined with a view to
avoiding any complaints from the
staff and ensuring individual measure-
ments being taken.

Import of Diesel ofl from USSR

7254. SHRI MANORANJAN BHAK-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the diesel oil ymport-
ed recently from USSR contains high
sulphur content and is unfit for use in
railway and other machinery work-
shops, if so, details;

(b) whether a large number of
workmen have been physically affec.
ted for using this diesel oil; and
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(c) it so, what steps are being taken
to test it properly before use and to
make it it with Indian conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (c). The specification for high
speed diese]l oil prescribed by the
Indian Standards Institution stipulates
that the sulphur content should be
1 (one) per cent maximum by weight.
As per the contract entered into by
the Indian Oil Corporation with the
Soviet suppliers, the sulphur content
of high speed diesel oil is required to
be between 0.2 per cent and 1.0 per
cent. The parcels of diesel oil recent-
ly imported from the USSR had a
sulphur content ranging between 0.09
per cent and 0.26 per cent which is
within the limits prescribed by the
181 No complaints from any of the
Railways or other quarters about
the high sulphur content of diesel oil
importeq from the USSR or any ad-
verse effect of this oil on their em-
pg:yees handling it have been receiv-
e

Judges in various High Courts

7255. SHRI VASANT SATHE: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) what is the approved strength
of Judges for the various High Courts
in the country and the number of
judges actually in position;

(b) the number of vacancies as on
31st March, 1978 and steps taken to
have them filled;

(c) details of proposals approved
under consideration High Court-wise,
for increasing the strength of judges
and other supporting staff for 1978-79;
and

(d) the decision taken in this re-
gard?
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
[¢ SHANTI BHUSHAN): (a) and
(b). A statement indicating the sanc-
tioned strength, the number of jud-
ges in position and vacancies as on
31-3-1978 ig attached Steps are being
taken to flll up the vacancies expedi-
tiously. The State authorithes and
the Chief Justice concerned have
been reminded to expedite theiwr re-
commendations. They have also been
asked to adhere to certain specified
time schedules in sending proposals

(c) and (d) A proposal from the
Chief Justice of Delhi High Court for

174

the creation of 4 posts of Additional
Judges in that High Court hag been
received and ig being processed An-
other reference for conversion of the
existing 6 posts of Additional Judges
into Permanent Judges and the crea-
tion of 8 posts of Additional Judges
in the Punjab and Haryana High
Court hag been received from the Re-
gistrar of the Punjab and Haryana High
Court recently The reference 1s beiag
examined As regards supporting staff,
appointments of officers and servants of
a High Court are made by the Chief
Justice of the High Court in accord-
ance with the provisions of article
229 of the Constitution.

Statement
SNo. Namec of the High Sanctioned Actual Vacancies
Court strength strength

Pmt Addl Pmt Addl Pt Addl.
1 2 3 4 2 b 7 8
1 Allahabad 40 10 39 10 1 -—
2 Andhra Pradesh 18 ] 18 2 - 1
3 Bombay . 27 8 24 7 3 '
4 Calcutta 33 [l 33 7 - -
5 Delln - 18 9 17 —_— 1 3
6 Gauhau, . 8 - 5 - 3 -—
7 Gujarat . . 14 4 13 -_— 3 4
8 Himachal Pradesh 3 - 2 - 1 -
9 Jammu & Kashmir *y 2 2 2 { -—
10 Karnataka 14 4 13 4 1 —
11 Kerala . 18 3 18 3 —_ —
12 Madhya Pradesh 20 ] 19 q 1 -
13 Madras . . 16 6 16 ] — .
14 Ornssa . 7 1 7 — -— 3
15 Patna . . . 18 9 18 8 - 1
16 Punjab & Haryana 17 6 16 3 1 3
17 Rajasthan 10 4 6 1 4 3
18 Sikkim . . 2 -— 2 — —_— -—

et e e e
282 3 a6g 53 8 20
*355 316 38

NB In addiuon to the above vacancies, 14 posts sancuoned recently with effect fiom the dates
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they are filled up have yet to be filled up, 1he break-up of these newly created posts is

as follows *—
Prat. Addl,
Allahabad . - 3
Humachal Pradesh — 1
Madhya Pradesh . — 6
Kuminatala 1 _—
Patna - 3
: 1.
...._.__._—M..._._._._
*Jac post hept an a bevance and a post of Additiounal Judge was created 1 heu there of.

Passes issued during 1977-78

7256. SHRI VASANT SATHE: Will
the Mimister of RAILWAYS be pleas-
ed to state:

(a) whether the guidelines for 1ssue
of passes have been revised and details
thereof;

(b) what are the important consi-
derations and the procedure adopted
for issue of such passes, and

(e) the number and names of per-
song from Maharashira who have been
issued passes during 1977-78 and
the number and names of person/or-
ganisations to whom complimentary
passes have been discontinued?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI SHEO NARAIN): (a) and (b).
Government have laid down the fol-
lowing broad guidelines for the issue
of complimentary passes:—

(1) Institutions and organisations
devoted to social, cultural, scienti-
fie, hiterary, sports and educational
activities and whose work 1s of an
all-India character.

(1i) Organisations devoted to the
welfare of Scheduled Castes, Sche-
duled Tribes, backward and neglect-
ed sections, women, blind and han-
dicapped persons. etc.

(iii) Eminent persons engaged in
work of national importance for
which they are required to under-
take frequent journeys.

(¢) Two statements are attached,

Statement No. z
Vames of persons from Viaharashira who have been issuedjrenewed passes™ during 1977-78

Class of No of
Pass Pass
(a) New passes wssued during 1977-78
1. President, Dr. Ambedkar M 18l Society, Chandraput . Ist one
2 One office bearer of Mahatama Gandhi Institute of Medmul Sclmccs,
Sevagram with one Attendant i Iind class st one

3. One office bearer of National Leprosy Organisation, Wardha IInd one
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Class of No, of
Pass Pass
J(®) Passes renownd during 197778
1. Sh. P. N. Rajbhoj, President, Bharat Dn!lt Sangh Pune with one
mdant in Ind class . Ist one
2. Shri N. V. Tungar, Pune, a workcr or Gnndlnan phﬂosophy and
Untouchability . ” one
3. One oﬂice benm of the Tata Agncultural & Ru.ral Trx Cmtre of the
Blllld »” one
4. Sanchalika and/or Asistant, Matru Seva Sangh Nagpur, wnth one
maleffemale worker in IInd class . one
5. Any two workers of the Gandhi Memonal Lrprosy Faundaﬁon,
‘Wardha . . . . ” one
6. One oﬂiocbcam‘of Kastu.tba Hedth %cn-ty, Wardha, wuh one atten-
dant in ITnd class . ” one
9. Smt. Nirmala Gandhi of Sevagram Ashram, Wardha . . v one
8. One office bearer of Indian Secular Society, Bombay . . one
9. One blind worker of the Poona Blind \r[rn s Anocmuon, Pune, with
one guide . ” one
10. One office bearcr[worker of the National Association for the Blind,
Bombay, with permlsslon to mke one Personzl \ssulant when the
official is blind " one
13. Specified office bearer of Antar Bharati, Pune . o one
2. Shri Mnlmdeo_]mlu Mrmbcrof theBharatnya Sanskriti Kosh Mandal
. . . s one
13. Director or one more office hearer (to be used hy oncata nmc), Rnng-
manch Research Institute, Bombay . " one
14. Shri D. G. Kelkar of Rajﬂ Kelkar Muscum. Pune. with one
companion . ” one
15. Shri Ram Singh Bhanavat, Gem-ral Wrrmry, All Indm Bamm Seva
Sangh, Bombay . . one
16, One office bearer of Indian Council of Social Welf'are, Bombay IInd one
17. Any worker of the Gandhi Memorial Leprosy Foundation, Wardha Do. one
Statement No. II
List of Complementary Card Pasves cancelled
Q;Jrill i Namc of the party or orgamnuon- T
0.
1 T/ o -n T -

Fiyst Class

1 Shri Lalhan Prasad Vyas, Assistant Secretary,
World Hindi Convention, Nagpur.

2 One worker of Sant Sahitya Sadan, Bombay

3 One worker of Sant Sahitys Sadan, Bombay.
Second Class

NIL
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Heusing problem for Field Staff of
ONGC

7257 SHRI VASANT SATHE Will
the Minster of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether attention of Govern.
ment have been drawn to the
news i1epor{ appearmng in the Times
of India dt 22nd March, '78 under the
caption ‘ONGC fielq staff uneasy over
housing shorvage”,

(b) if s0, what 1s the reaction of
Government to the varioug observa.
tions made theremn, and

(c) details of the action taken pro-
posed in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
Yes, Sir

(b) and (c) The information 1s
bemng collected and will be lawd on
the Table of the House
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Oversess Exploration by ONGO

7259 SHRI JANARDHANA POO-
JARY Will the Mmister of PETRO-
LEUM AND CHEMICALS AND PFER-
TILIZERS be pleased to state

(a) whether 1t 1s a fact that ONGC
has suffered a severe setback in over-
seas exploration ventures, and

(b) 1f 30, the names of the countries
in which exploration was carried out
ang total los: in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b) The ONGC has so far carried
out o1l exploration only in two coun-
tries, namely, Iran and Iraq

In Iran two commercial discoveries
have been made and both the flelds
are under exploitation

In Iraq oil was discovered in the
well drilled by the ONGC but the
rate of flow of oil was not sufficient
to declare it a commercial discovery
in terms of the provisions of the cen-
tract The total expenditure incurred
on thys venture till March 1977 was
approximately Rs 968 crores includ-
ing Rs 120 crores as depreciation.

Gauge conversion of Sonpur-
Barabanki

7260 SHRI D N TIWARY: Will
the Minister of RAILWAYS be pleas-
ed to refer to reply given to Unstar-
red Question No 3784 on 21st March,
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1978 regarding conversion of Sonpur-
Lucknow section and state:

(a) the original scheduled time of
completing the gauge conversion bet-
ween Sonpur and Barabanki,

(b) whether more than 75 per cent
work between Sonpur and Chapra
Railway Stations has been completed;

(¢) when the remaining work is
likely to be completed; and

(d) the new gchedule for complet-
ing the gauge conversion between Son-
pur and Barabanki and the amount re.
quired for the same”

THE MINISTER OF STATE IN THE
WINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The project was
originally targeted for completion by
December 1977 but 1t had not been
possible to do so on account of limi-
ted availability of funds.

(b) to (d). 55 per cent of the total
conversion work has been completed
and the entire remaining project is
planned to be completed and commis-
sioned by 1980.

According to the latest assessment,
the cost of the project is about Rs. 69
crores and the expenditure on the
project upto March 1978 was Rs. 39.57
crores. A sum of Rs. 12.97 crores has
been allotted for the project in the
current year. A further sum of Rs.
1646 crores will be needed to com-
vlete this gauge conversion project.

Surcharge on Hal¢ Stations

7261. SHRI D N. TIWARY: Will the
Minister of RAILWAYS be pleased to
refer to reply given to Unstarred
Question No. 50 replied on 21-2-1978
regarding surcharge on Tickets to and
from Sher Halt and be pleased to
state:

(a) the number of Halt Stations on
which such surcharge has been
levied;

(b) the number of Halt Stations on
which no surcharge has been levied;

(c) the criteria for levying the sur-
charge on Halt Stations; and

(d) the circumstances under which
surcharge is levied on certain Halt
Stations while no surcharge is levied
on other Halt Stations?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) 273.

(b) 798.

(c) and (d). When the working of
a halt station is not found financially
justified surcharge is levied to reduce
the recurring loss.

Railway Bridge at Jamnagar

7262. SHRI VINODBHALI B. SHETH;
Will the Minister of RAILWAYS be
pleased to state:

(a2) whether Government are aware
that the Railway Bridge at Jamnagar
is in a dilapidated condition and is a
hazard m view of the same being
more than 70 years old; and

(b) what steps government propose
to take for either repairing it or re-
placing it with a new construction?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The
Railway is aware of some cracks that
have developed in the archeg of Vie-
toria Metre Gauge rail-cum-road
bridge (No. 376) at Km 324/9-12 near
Jamnagar on Rajkot-Jamnagar Sec-
tion, There is however no danger to
Railway trafic on account of these
cracks in the Bridge Structure.

(b) Strengthening of the arches by
cement grouting is already in pro-
gress and this has given good results.

After the completion of Viramgam-
Okha Broad Gauge Conversion Pro-
ject, the existing Victoria—MG.
bridge will be closed to rail traffic
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which will then be carried over the

new ralway bridge constructed up-
stream

Rauway Overbridge at Cuttack

7263 SHR] SARAT KAR Will the
Minster of RAILWAYS be pleased to
state

(8) whether any representation has
been received by the railway authori-
ties for Railway Overbndge at
Cuttack, and

(b) 1f so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THF MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) Yes

(b) Proposals for the construction
of road over-bridges m replacement
of existing level crossings have to be
sponsored by the State Government
together with an undertaking to share
broadly 50 per cent of the cost as per
extant rules Even though a propo-
sal for the construction of a road
over-bridge at Cuttack was under the
consideration of the State Govern
ment for the last 10 years they have
recently decided not to go shead with
the same Hence, the proposal has
been dropped Further action in the
matter can be taken by the Railway
only when the proposal is revived by
the State Government

Overhauling Cuttack Junction

7264 SHRI SARAT KAR Will the
Minister of RAILWAYS be pleased to
state

(a) whether there is any proposal
under the consideration of Govern-
ment for the overhauling of the Rail-
way Cuttack Junetion, and

(b) whether any representation has
also been received by Government in
this regard and if so the details
thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF RAILWAYS
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(SHRI SHEO NARAIN) (a) The ex-
isting faclities at Cuttack Station are
considered fairly adequate for the
present level of passenger and parcel
traffic However, some additional fa-
cilities such as a dormatory type re-
tiring room, water cooler on plat-
form a fruit stall and a Cycle Shed
are programmed for construction dur-
ing the current yeaa No other ma-
jor remodelhng of the station 1s con-
templated for the present

(b) Government of Orissa (Tiani-
port Department) in their Memoran
dum presented to the Union Mmster
for Railways at Bhubaneswar on 10-9
1977 had asked for mncreased terminal
facilities at Cuttack Railway Station
in view of the increased importance
of this Station and ncrease in pa-
senger t:affic

Work done by Department of Legal
Affairs

7265 SHRI P RAJAGOPAL NAI
DU Will the Minister of LAW JUS
TICE AND COMPANY AFFAIRS }le
pleased to state

(a) the work done in rendermng
legal advice to the Government by
the Department of Legal Affaurs
during 1977-78 and

(b) the legislative measures dealt
with by the Department during that
period?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICC
AND COMPANY AFFAIRS (SHRI
NARSINGH YADAV) (a) During the
period of 14 months from 1-1-1977 to
28-2-1978, the Department of Legal
Affairs attended to about 61908 ad
vice cases

(b) Although no separate record i¢
maintamed with regard to the advie®
matters relating to legislative mea
sures as such, yet according to the
available Information, during the re
levant period, the Department consi-
dered about thirty-five important le-
gislative measures
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Deprecistion Reserve Fund

7266. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of RAILWAYS
be pleased to state:

(a) the Depreciation Reserve fund
in the Railways now available with
the Government,

(b) whether Government are con-
templating to utilise this fund; and

(¢) if so, in what way?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) The De-
preciation Reserve Fund had a bal-
ance of Rs. 218.87 crores as on 31-3-
1977. The balance at the end of
March, 1978 is estimated to be Rs.
228.51 crores.

(b) and (c). The Depreciation Re-
serve Fund wag started from 1st
April, 1924 to provide for renewal of
all wasting assets excepting forma-
tion, fencing and ballast. Every year
a specified amount, as fixed on the
basis of the recommendations of the
Railway Convention Committee, is
appropriated to the Depreciation Re-
serve Fund from the Revenue and
the entire expenditure on replace-
ment and renewal of assets is charg-
ed to this fund. The amounts appro-
priated to the Fund from Revenue in
1976-77, 1977-18 and provided in the
Budget for 1978-79 are Rs. 135 crores.
Rs. 140 crores and Rs. 145 crores res-
pectively. The expenditure from the
Fund during 1976-77 was Rs. 125.22
crores and estimated to be Rs. 147
crores during 1977-78 and Rs. 151.42
crores during 1978-79. The expendi-
ture is incurred under various plan
heads such as rolling stock, machi-
nery and plant, track renewals,
bridge works, traffic facilities, signal-
ling and interlocking ete. The bal-
ance available at the end of 1878-78
is estimated to be Rs. 285.60 crores.
The amount available in the Depre-
ciation Reserve Fund is taken into ac-
count while fixing the overall ceiling
for the Annual Plan expenditure in

186

consultation with the Planning Com-
mission and the Finance Ministry.
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Jw wrew W v sy (it frw
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g« wiftw 87.67 &UT To { TgwT
86. 54 wr¥ To &Y MY )
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Far T AT A IAN AT g4 S
e

(%) 71 3% sfega Wi d=
dewE (W wAgY §9) & g
sfafrfudy & a9 28 wFIT, 1977
wFradrAFr Ay afaan, f aeds
& 2o 9z fra T ¥ 97 § ggaa
T ¥ % 3T A AT ) WX
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IFET 31 7T AT 99 97 HT q¥
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afe w1€ FAFEY 7 B 0f AT 9%
T w7

N v § T AWl (s fw
wemw) (7)) W (F) YF owEy
FTT 9T A F4d 77 5 74 & AIATT
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I qAGH ¥ A §O w63 Tl
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#F |19 78 9ar 71 § AT gl
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Ifaq wrafres argeET w0 qETETY
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A § | oY 9w H UF 5% oY
TR 9% FoAm  mie s gEnlom
Qe & A 28-10-77 ®1 gE
foad Zr gfmrdt & g9 vhafafy o
wrfae gg &

faa fagdr o= faare-fomst gor
q, ¥ § :
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7€ 1974%) W4 geATe Y qrafiay
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o & qiw et iy St
¥ der
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100 §o ¥ IT & 1,000 To ¥ TI
arey feeat & & wftam fget &
Yo Bo
1. ot Ko Ko TrF 1,25,000 1,00,000
2 =Y Tro Fo IR 1,069,000 8,000
3 Y &0 (To FamA 1,€5,000 30,000
4 =Y dro dre gy 2,21,000 -

TN Al ¥ wega fFd a¥  gaw qa & WA wikwn ¥ fawg gva fHyY a9
ufuw g7 q47 FEH A AT 47 fAEAARX § —

1974 1975 1976
Yo To
1 397 wrewy ¥ faeg S
wfaw g7 22,49,578 33,55,724 8,64,274
2 AEET q qAT 97 1,15,750 1,99,000 1,99,000

T.TE's anq Conductors as Running
Staft

7272 SHRI R P DAS Will the
Minister of RAILWAYS be pleased
to state

(a) whether 1t 1s not a fact that the
TTE'’s and conductors were classified
as 1unming staff in most of the zones
of the Indian Railways till 1981,

(b) despite the recommendations
of the Corruption Enquiry Committee
headed by Shr1 J B Kripalani, these
TTE’s and conductors have go far
been debarred from being classified as
running staff, and

(c) the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN). (a) No, only
on a few ex-State and ex-Company
Railways Ticket Checking staff were
treated ag running staff.

(b) and (¢) The Corruption En-
quiry Committee did not make any

specific recommendation in this re-
gard. However, only such staff as
are directly in charge of ,and respon-
sible for the movement of trains are
classified as Running Staff Since the
T TEs and Conductors are 1n no way
directly connected with the move-
ment of trains, they have not been
classified as Runnming Staff They draw
Travelling Allowance like other non-
running staff while on tour Further,
the issue went before the Board of
Arbitration under the Joint Consulta-
tive Machinery and the Board gave
1ts award on 30th June 1972 rejecting
the demand for treating the TTE’s
as running staff.

Appointment of Chairman and Mem-
bers of O.N.G.C

7273 SHR] SUKHDEO PRASAD
VERMA-
SHRI C K CHANDRAPPAN-"

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government’s atiention
hag been drawn to the news-item
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appearing in the Times of India,
Dethi dated the 27th March, 1978
under the caption ‘ONGC officials
against Bahuguna scheme’;

(b) if so, the facts thereof anq re-
action thereto;

{c) whether the selection for the
post of Chairman of the Commission
has since been done from outside the
ONGC;

(d) if so, the details thereof and
how Government propose to minimisc
dissatisfaction arising out of such
outsiders selection amongst the senior
officials and members of the Commis-
sion 1 its larger interest; and

te) why outsiders are being brought
in when capable people are available
within the ONGC?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (e). Yes, Sir. The follow-
ing are briefly the main points men-
tioned in the said news item:

(i) A large section of officials of
the ONGC 1s m favour of scrapping
the ‘restructuring’ scheme announced
in Parliament last year.

(u) The implementation of the
scheme will lead to dominance of “ge-
neralists” in what 18 basically a tech-
nological orgamnisation,

(iii) The status of the ONGC has
been downgraded by proposing to in-
duct as part-time members relatively
less senior officials of the concerned
Ministries of the Central Government
As a result the Secretaries of the
Ministries of Finance and Petroleum
will have the power to ‘veto’ decisions
of the Commission when these are
finally referred to the respective Min-
istries for their approval

(iv) Apprehension that the three
newly created posts of Executive Di-
rectors, Onshore, Offshore and Over-
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seas Operations, may go to some in-
fluentia] outsiders instead of to senior
officials in the organisation itself.

(v) Likelihood of tne successor to
Shri N. B. Prasad, Chairman, ONGC
not being from the organisation.

The varioug reasons based on which
the final decisions of Government on
the future organisational set-up of the
ONGC were announced, have already
been enumerated 1n the statement
made by Shri H. N. Bahuguna, Mmis-
ter for Petroleum, Chemicals and Fer-
tihzers, in the Lok Sabha op 6-12-
1971,

It is not correct to say that by no-
minating Additional Secretary/Joint
Secretary as Members of the Com-
mission, instead of the Secretary, the
statug of the ONGC hag been dowm-
graded.

All top level and second level ap-
pointments in the public sector enter-
prises of the Central Government are
made in accordance with the ins-
tructions contained in the Ministry of
Finance (Bureau of Public Enterpri-
ses) Resolution No. 5 (1)/74/BPE
(PESB) dated the 30th August, 1974
Action for the apopintment of Chair-
man and Executive Directors for On-
shore, Offshore and Overseas Opera-
tions, is being taken as per these in-
structions,

vt ¥ frlt ¥ oY anit W
Iyewr

7274. S warow™ e
fafl, v st wrnft et e oz aamd
& T w5 .

(%) = 7w ww d s go mraTea
7 ot ot W o A ko e
firerr § oY fesbr d o ;

(a) afzat, Do g
# war wrdemdy v it d; wix
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(7) #F=-FF qrsALF FATATAAT
q et & &t ) oygedr w7 wE
g?

fafa, @ AT waa w@ A
(st mfa wam ) : (F) ¥
(7). STAwTy SHESY A &7 @ & AT
I & 9T IT TG &T SAITAY |

Accommodation for Passengers at
- Pathankot

. 7275, SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that passen-
gers coming from Kangra-Chamba-~
Kullu side find great difficulties in get-
ting accommodation in trains at
Pathan,kot bound for Delhi-Bombay-
Howrah and Madras;

(b) if so, whether Government have
looked into the difficulties experienced
by these passengers at Pathankot;

(¢) if so, what are the details there~
of; and

(d) what remedial measures are
proposed to be taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
Representations have been received
for running a new train and to aug-
ment the loads of existing trains from
Pathankot to Delhi side. For the
facility of passengers entraining at
Pathankot, the following gectional coa-
ches are at present provided:—

(i) One II class coach ex-Pathan-
kot to Sealdah by 52 Dn. Jammu
Tawi-Sealdah Express.

(ii) One II class 3-tier sleeper

coach and one II class coach ex-

Pathankot to New Delhi by 60 Dn.
Srinagar Express.

(iii) One II class coach ex-Pa-
thankot to Delhi by 34Dn Jammu
Tawi-Delhi Mail.

Introduction of a new train from,
Pathankot to Delhi/Bombay/Madras
Howrah is at present operationally
not feasible for lack of line capacity
on gectiong en route ang of requisite
terminal facilities at the terminals.
Augmentation of loads of existing
traing is also not feasible for want of
room on these traing to haul an extra

- coach on a regular basis.

‘Institutions receiving Grants

7276. SHRI DURGA CHAND: Wil

. the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state:

(a) the names of the Institutions,
official, semi-official, non-official,
separately for which the grants are

given by the Ministry of Law;

(b) the names of each such Institu-
tions together with the amount of
grant sanctioned to them by the Min-
istry of Law during the last five yeary
year-wise;

(¢) what is the purpose for which
grant is sanctioned for each such
Tnstitution;

(d) what. is the criteria for sanc-
tioning the grant; and

(e) in what way the Ministry of.
Law, exercise control over these Insti-
tutions in their functioning?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) to {c). State-
ments I & II containing the requisite
information are annexed.

(d) The grants-in-aid are given to the
institutiong in accordance with the
principles laid down and the instruc-
tions issued by the Ministry of Finance
from time to time in this behalf.
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(e) Overall functioning of the programme of research work and
institutions i& watched from the programme of other activities of the
achievement - cum - performance re- institutes.

ports, audited statements of accounts,
Statement No. I
Statement containing the names of the institutions receiving annual grant-in-asd togethsr with the amount

of grant sanclioned.
(A) Non-OrmciaL InNsTITUTION
— - -
Year Institute of Consti-  Indian Law Institute International Law
tutional and Parlhamentary Association Regional
Studies Branch (India)
Rs. Rs. Rs
1973-74 . . . 2,00,000° 00 549,500 00 75,000° 00
1974-75 . 2,00,000° 00 4,50,000° 00 2,75,000° 00
1975-76 . . . 2,00,000° 00 6,00,000° 00 25,000° 00
1976-77 . . 4,00,000 00 5,66,972: 00 24.905° 00
1977-78 . . . 4,00,000° 00 6,00,000° 00 6,992° 09
(B) StATUTORY ORGANISATIONS
Central Wakf Council (set up under the provisions of Section 8A
of the WAKF ACT, 1954).
Rs,
1973-74 . . . NIL
1974-95 . . . I'5,00,000° 00
1975-76 . . . 10,00,000° 00
1976~77 . . . 15,00,000° 00
1977-78 . . . 20,00,000° 00
Statement I1

Statement showing the institutions to whom annual grants-in-aid are gwen and  the purpose for
which grants are given.

Name of the Institute Purpose
(l) Insti of Constitutional and Parli y  To meet the expend on publication of
studies. Journals relating to Parliamentary Studies

and tly on payment of salary and
muceﬁ:;wus cxpenses  of the Institute.




201  Written Answers CHAITRA 28, 1000 (SAKA) Writien Answers 2¢2

Name of the Institute

Purpose

() Indian Law Institute

(3) International Law Association,
Regional Branch (India).

(4) Central Wakf Council .

. (i) To meet the cost of research teaching and

training staff of the Institute;
(ii) To meet the cost of establishment of the
Inatitute;
(iii) To meet the cost of Journals published
by the Institute; and
(iv) T‘r: meet the expenditure incuf_red on

olding the Semi and C
by the Insitute.
For meeting expenses on—
() Cost of research project undertaken by
the Association;

ii ising seminars on ‘International
@ orpiis
(i) 1 by the; visiting Profe , etc.,
and

(1) publication of Journals of the Associa-
tion.

. For B:dvancing loans to the State Wakf

ards and Dargah Khwaja Sahib Aym -r
for the development of their urban wa kf

properties.

fagy @At ® I WA
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gATHl H gy emgAt & fmfo &
se 9T A= faar st |

Amount spent by ONGC on Explora.
tion in Irag

7278, SHRI M. RAM GOPAL
REDDY: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that huge
amount has been spent by O.NG.C.
on exploration in Iraq without any
success; and

(b) if so, losg incurred on this
account?



203 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). The ONGC had
signed g contract in August 1973
with the Iraq National Oil Company
for exploration and exploitation of
oil, Opn the basis of the results of
the geophysical surveys, the ONGC
drilled one well where oil was dis-
covered but the rate of flow of o1l
was not sufficient to declare it u
commercial discovery in terms of the
provisions of the contract The total
expenditure incurreq on this venture
til] March 1977 was approximately
Rs. 9.68 crores including Rs. 129
crores as depreciation,

Proposal to set up Petro-Chemical
Plants during 1978-79

7279. SHR; M. RAM GOPAL
REDDY:

SHRI AHMED M. PATEL:

Will the Minster of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is a proposal to
set up Petro-chemical plantg during
1878-79; and

(b) if so, location of these plants?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b). In addition to the
continuing programmes of the Indian
Petrochemicals Corporation  Ltd
(IPCL) and the Bongaigaon Refinery
&  Petrochemicals Ltd. (BRPL),
investment approval has recently
been issued for setting up of the
following new plants by the IPCL,
work on which is expected to com-
mence in 1878-79:

(1) A plant for the manufacture
of 55,000 tonnes/annum of PVC

(2) A plant for the manufacture
of 10,000 tonnes/ annum of
Acrylates

(3) Expansion of the capacity of
the existing DMT plant from
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24,000 tonnes/annum to 30,000
tonnes/annum,

No decision has been taken to set
up any other petrochemical project
in the public sector during 1978-79.

Railway lines in Punjab

7280. DR, BALDEV PRAKASH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any new Railway lines
are to be spread in Punjab in 1978-79;
and

(b) 1f so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
No new railway line will be under
construction in the Punjab during
1978-79. Survey for a new railway
line from Rajpura to Chandigarh is,
however, in hand Gauge conver-
sion of Suratgarh-Bhatinda metre
gauge line into BG, a portion of
which falls in the State of Punjab, 1s
alsp in progress and is expected to
be completed shortly.

Speed of Kalinga Express

7281. SHRI BAIRAG] JENA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what is the average speed of
superfast express train;

(b) whether Kalinga Super fast
express is maintaining its speed; and

(c) if not, why?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
The average speed of some of the
fasy express trains ranges between
49 KMPH, and 75 KMPH. The
average speed of 143/144 Kalinga
Express is 51/49 KMPH. Speeding
up of 143/144 Kalinga Express will
be reviewed at the time of next
revision of time table.
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Shortage of Rallway Wagons

7283, SHRI PRASANNBHAI
MEHTA:
SHRI R, V. SWAMINATHAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that ghort-
age of rallway wagons is the main
cauge of ghortage of coal to the steel
units in the country;

(b) if s0, how far this is true;

(c¢) the total number oy wagons
provided by the Government for
transporting the coal to the steel
plants during 1877 and up to March,
1978;

(d) whether in view of the serious
erisis to the steel plants the Railways
have decided to provide more wagons
to these plants for transporting coal
to them; and

(e) if so, to what extent the wagons
will be provided?

THE MINISTER OP STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Doeg not arise. \

(c) During 1877 1594 wagons daily
were loaded with coal from Bengal-
Bihar fields for Steel Plants. During
1978, 1636 wagons (Provigional
Figures) of coal were loaded daily
upto end of March 1978,

(d) and (e). Movement of coal to
Steel Plants aiready receives a very
high priority in allotment of wagons
for coal loading. The coal stocks
held by the Steel Plantg at the end
of March, 1978 was approximately
4.5 lakh metric tonnes representing
more than 10 days' consumption.

Resolutions passed by States regard-
ing abolition of Legislative Councils

7284. SHRI PRASANNBHAI
MEHTA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that some
of the States had passed resolutions
regarding abolition of the Legislative
Councils in the States;

(b) if so, the names of the States;

(¢) whether no action has been
taken on these resolutiong by the
Centre;

(4) whether all these resolutions
adopted by respective legislatures of
the States have lapsed;
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(e) it so, whether some of the
States have referred the matter to the
Law Ministry for clarification; and

() if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Yes, Sir.

(b) and (c). The Legislative
Council of the State of Punjab was
abolished by the Punjab Legislative
Council (Abolition) Act, 1969, 1n
pursuance of a resolution passed by
the Legislative Assembly of the
State of Punjab. The West Bengal
Legislative Council was abolished
by the West Bengal Legislative
Council (Abolitiony Act, 1969, in
pursuance of a resolution passed by
the West Bengal Legislative Assemb-
ly.

At its sitting held on 3rd April,
1970, the Legislative Assembly of
Bihar adopted a resolution that the
Legislative Council of the State be
abolished. On December 4, 1970,
that Assembly passed another resolu-
tion tha¢ the resolution for the aboli-
tion of the Bihar Legislative Council
passed on 8rd April, 1970, may not
be implemented before T7th May,
1974. In view thereof, no action was
taken on the resolution.

There were newspaper reports and
some communications m May, 1970,
to the effect that a resolution had
been adopted by the Legislative
Assembly of Uttar Pradesh recom-
mending the abolition of the Legisla-
tive Council of that State. No inti-
mation was, however, receiveq in
this Ministry either from the Secreta-
riat of the Uttar Pradesh Legislative
Assembly or from the Government
of Uttar Pradesh about such a resolu-
tion having been passed by the State
Legislative Assembly. JIn the circum-
stances, no action was taken by this
Ministry in the matter.

(d) Subject to what is stated
about Bihar and Uttar Pradesh
against part (e), there is no resolu-
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tion adopted by the Legislative
Assembly of a State for the abolition
of the Legislative Council of that
State pending consideration.

(e) No, Sir.
(f) Does not arise,

Decision to set up a mew Fertilizer
Plant at Sindrl

7285. SHRI PRASANNBHA]
MEHTA:
SHRI R, V. SWAMINATHAN;

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact tat Union
Government have taken the decision
for setting up of a new fertilizer plant
at Sindri, in place of the existing one;

(b) if so, the main reasong for the
same;

(c) whether the new fertiliser plant
will be eguipped fully with modren
techniques and know how;

(d) the cost of expenditure involv-
ed and time the plant to start pro-
duction; and

(e) the details of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (e). Yes, Sir. The exist-
ing plant at Sindri which is based on
coke and coke oven gas as feedstock
and on technology which is now
obsolete, has outlived its useful
economic life. To improve ammonia
availability and thereby overcome
the principal limitation to produc-
tion at the existing plant a scheme
of modernisation is being implemented
there. Thig project envisages the
setting up of 5 900 tonnes per day
ammonia plant based on partial
oxidation of fuel oil. Six hundred
tonnes per day of ammonia from
this plant will be used in the manu-
facture of 1000 tonnes per day of
urea in a new plant and the balance
of ammonia will be used in the exist-
ing facilities for the production of
ammonium sulphate,



209 Written Answers CHAITRA 28, 1900 (SAKA) Written Answers 210

The present estimated cost of the
Sindri Modernisation project js Rs.
162.0¢ crores. The project which
was originally expected to be
mechanically completed by Novem-
ber 1977 i8 now expected to be com-
pleted in May 1978. The Modernisa-
tion scheme will not only maintain
the supply of ammonia for the
manufacture of ammonium sulphate
in the existing facilitieg but will
result in an additional fertilizer
capacity of 129,000 tonnes per annum
of nitrogen in the form of urea

A@ # 3ew e W) w warfe
®W W g

7286. sY €WTW SWIM :  wAT
fafa, = st w=ft w7 a7
FATY FT Fqr FG 5 .

(%) ;a1 397 ¥3AW 7 adw
AIET A RS H I5T qAT R 4T
Ty #r faefror Y g, wivafz e,
At ag fawrfen w2 qragt, s

(=) =1 F17 ngifgma, 795 7
Wt 3w AFFTATAgAT & ot
¥75 § ISF AT FT AT AR Y
RETEY € § W/ afy gr, A7 99 o
FraEr A g ?

fafa, = dlv wwoat s s
(st wnfr wuo) (%) ar,
1978 # I I3 FYHIX ¥ WA
T &Y forar a7 fe oo ¢
3IqL wqw & afed) faat & fao 3w
AT Y CF I 3 ¢ qar F, 9t
1 IFR TX Rt sy fade #Y
fawifenr agt A & wer Gar &= vl
BT A | I 72 WY giea fear § e
W fae ¥ T% 59 qgae T G
seatfed &9 & wfivwfrar & e
W IF qry ey, §= warfow w9
¥ T wify v, wow weEe faEix

T §)

(a) gt ww a@wd
ng i favgr war § fs 9z 7o faeg
¥ EAEEIT 35 WL ¥ g
mmarfaafs & fa=re am w3 gl
w7 |

Issue of Licences to Forelgn Drug
Firms

7287, SHR1 JYOTIRMOY BOSU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to refer to the reply
given to Unstarred Question No.
2832 dateq 14th March, 1978 regard-
ing nationalisation of foreign drug
firrs and state:

(a) whether many foreign drug
firms have been given licences and
letters of intent to produce various
types of drugs since the submission of
the Hathi Commttee Report;

(b) if so, names of the firms who
have been given  licences/letters of
intent to-date since ithe submission of
the Hath1 Committee Report;

(c) types of licences given to each
firm, and

(d) the reasons why so much time
1 being taken to finalise Govern-
ment’s decisions?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) to (c). Thirteen foreign
drug manufacturing companies
(having direct foreign equity ex-
cceding 40 per cent) have been
granted 23 Industrial Licences/COB
Licences/Letters of Intent for the
manufacture of drugs and phar-
maceuticals since the submission of
the Hathi Committee Report to date.

A tatement furnishing the requi-
site information 1s attached.

(d) A statement containing Gov-
ernment’s decisions on the Report of
the (Hathi) Committee on Drugs and
Pharmaceuticals has been laid on the
Table of the House on the 29th
March, 1978.



212

Written Answers

APRIL 18, 1978

Written Answers

alx

*L4-8-62 03 zousd AnsTunpy 3 4q UIYK) SUOIRSP SR uo paseq |
*4L6 ‘prepy 0) 2013d panw] o8

*30U30F] AP PARPUILINS VWIS o
“1¢j 08 gL61 Bupnp uny uBroso) Auw 03 ponssr umAq FeY AT JO SRI/RVUNTT GOO/IUIN] [eLBNPU] ON  E'N

2] z 1 € 3 . L € . < vio],
t : ! " © wowmuy p oumy Wwms W St
! " ' - pwig ofay N 1
1 . 1 .. © smeq apeg SN n
I v . 1 zopueg “sfN [}
1 1 .. uﬂco—_u.g sgSnoamg sfiN 6
¥ t} . . 1 . 1 . £ puyng SN 8
5 .. 1 . el noqqv “sfN L
b ' 1 1 ©  obyues-fony SN 9
H . 1 ° mzyd SN <
z —.‘ e .e . . .n 1 - g‘—o n-\: *
T Iee . .e .. .. .. 1 ﬂcﬂlg .Lz €
I | PP pravuedd) sfN T
¥ 1 A T 1 WYOSOH “sfy 1
o1 1 o1 6 8 L 9 < ¥ € 2 H
(130dayy sonurnwop) npeH
Jo uomsyuIqns Jo Ep Y woiy)
junup  Aue g panssy juuy Aue jt pansst L R pansst
Jo rTE0D Y -pur jo “ar14Od  -Ir] “Pul jo  “orjdQDd NI °pul
SR JOON Jo CON SR Jo "ON Jo*oON W] jo "ON Jo "oN oN
oL LL61 9lL61 SL61 Aoedwop aq jo aureN ™uRg

mavsnmg



213

Use of Saloon

7288 SHRI RAJENDRA KUMAR
SHARMA Will the Mmnister of
RAILWAYS be pleased to state

(a) whether Government propose to
abolish the use of Saloons, luxury
cars and ACC by high ralway
offictals and VIPs to effect economy
and austerity in the country, and

(b) 1if not the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and (b)
Instructions have been 1ssued only
to use the Inspection Carriageg which
are generally referred to as saloons,
for functional purposes and to places
where suitable accommodation 1s not
available It has been decided not
{0 manufacture 1inspection carriages
on additional account Therefore,
the existing numbers will not jncrease
any further but may gradually come
down when some old unserviceable
stock are condemned without replace-
ment

Minimum cancellation fee per
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Refund of Fare for Unused Tickets

7280 SHRI RAJENDRA KUMAR
SHARMA Will the Minister of
RAILWAYS be pleased to state

(a) whether any refund of fare 18
allowed to passengers and students
with escorts who miss the train for
any reason on return of unused tickets
after the departure of the train,

(b) if so, to what extent, and
(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) ¢(a) and
(b) Yes the Station Masters are
authorised to grant refund on un-
used tickets surrendered for cancel-
lation within 3 hours after the de-
parture of the train in the case of
unreserved/wait-listed passengers
and 12 hourg after the departure of
the tramn 1n the case of reserved
passengers A clerkage charge of 50
paise per ticket 1s levied on un-
reserved tickets In the case of
reserved passengers, a  cancellation
fee of 30 per cent of the fare subject
to the following mmirrum and maxi-
mum as levied —

Maximum cancellation fee per person

person
AC Clas Ist Class/ and Class A C Clas Ist Class/ 2nd Class
atier AC/ 2u0er AC/
A C Chair Car A C Chair Car
Rs Rs Rs Rs. Rs Rs
96 18 6 72 36 18

—

(¢) Does not arse
Posts of Extension/Health Educators

7290 DR BIJOY MONDAL Wil
the Minmister of RAILWAYS be
bleased to state

(a) is 1t a fact that the vacant posts
of Extension/Health educators are
filled by Matriculate Health Inspec-

tors ignoring quabfied and experienc-
ed Field workers of the same branch,
and

(b) 1if so, the reasons therefor?
THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and
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(b). 50 per cent of the vacancies of
Extension Educators are fllled by
promotion of Health Inspectors with
10 years service and from among
other serving employees between 30
to 48 years who are graduates and
who have direct association with the
railway’s family planning pro-
gramme for a period of 5 years
continuously. The posts are filled
by sgelection. The remaining vacan-
cies are filled by direct recruitment
through the Railway Service Com-
mission

Facilities provided to Members of
Boarg of Directorg and Officers of
FCI

7291. SHRI C K. JAFFER
SHARIEF: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the item-wise details of facilities
provided by the Fertilizer Corporation
of India to the members of its Board
of Directors and 1its {op officers during
each of the last 3 years and the expen-
diture incurred on each of the items;
and

(b) the steps have been tuken to
economise on their perquisites and the
date from which such steps have been
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISH-
RA): (a) and (b) The information
1s being collected and will be laid
on the Table of the House,

Members of Superior Judicial Service
of States Appointed as Judges

7292. SHRI D, B CHANDRE GOW-
DA: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) how many persons Wwho were
members of Superior Judicial Service
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of State were appointed ag Judges of
the High Court of anothe, State after
the (Fifteenth) Amendment to the
Constitution of India;

(b) whether the Law Commission In
its Fourteenth report has made any
recommendations about such appoint.
ments; and

(¢) what is the number of persons
so appointed, the service to which they
belonged and the High Courts to which
the appointments were made?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
and (¢) The information regarding
the number of Members of Superior
Judicial Service of one State ap-
pointeq as Judges of the High Court
of anothcr State after the Fifteenth
Amendment to the Constitution of
India, the service to which they be-
longeq and the High Courts to which
the appointmentg were made, 1s being
collected and will be 1laild on the
Table of the House.

(b) In its 14th Report, the Law
Commission observed as follows:—

“59 Further the whole country
must be treated as a single unit for
the purpose of selection as 1t is
vitally important that the best
available talent which the country
1s capable of providing be mobi-
hized for the task of meeting a situ-
ation which has undoubtedly assum-
ed the proportions of an emergency.
If suitable persons of the necessary
merit and character are, in the opin-
1on of the appointing authority, not
available in the State, the authority
should not hesitate to draw upon per-
sons available in other States. Selec-
tiong from the Bar must necessarily
be of persons of outstanding merit
commanding a large practice who
may well be willing to make &
pecuniary sacrifice and render
public service by accepting these
judgeships. An effort should be
made to persuade suitable senior
practitioners to accept these judge-
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ships at least for a short period as
a public duty. Thewr position at
the Bar must be of such eminence
that 1t could not be suggested that
acceptance by them of judgeships
was lkely to increase their earn-
ings on their reverting to the Bar

60 We envisage that in some
States persons of the required
standing and competence may not
be available and the State Chief
Justice may not have information as
to the talent available elsewhere in
the country Our further proposal,
therefore, 15 for the crcation of an

ad hoc body presided over by the
Chief Justice of India to draw up a
panel of names of suitable persons
both from the Bar and the Service
in each State

We have already stated that in ap-
pointing these additiona}l judges due
regard will have to be had to the
avallabiity of suitable persons both
from the Bar and the services It
may be that the senior members of
the Bai may not be willing to ac-
cept a position which would involve
a considerable sacrifice on thewr
part It may further happen that
one may not fing swtable persons
at the next Jnwer levels of the
Bar In such cases, suitable talent
will have to be looked for in the
services In short, both these sour-
ces of recruitment should be treat-
ed as one field of selection with an
eye golely to appointing the fittest
men available from the entire field
During our tour of the country we
have observed that the judicial ser-
vicegs in certain States do not yet
possesg men of the calibre needed
to make competent High Court
Judges In some States, even the
Bar suffers from want of the neces-
sary talent It 15 1n view of these
deficiencieg that we recommeng that
the country as a whole be treated
as one single field of selection.”
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Theft of Crude Oil from the Pipelines
of ONGC

7298, SHRI FAQUIR ALI ANSARI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether it is a fact that some
persons had been chargesheeted in
Ahmedabad for involvement in the
theft of crude oil from the pipelines of
Oil and Natural Gas Commission;

(b) whether it ig also a fact that this
stolen oil was being sold to some mulls;

(c) steps taken to ensure safeguards
against future thefts from the pipe-
lines of ONGC; and

(d) the names of those mills who
used to purchase this stolen oil
and the action taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
to (d). There had been a case of theft
of crude oil from a Well of Mehsana
Project which was detected by police
authorities. Six persong were arrest-
ed including one driver of ONGC
Mehsana presently under suspension
and chargesheeted in the court of
Judicial Magistrate First Class, Kadi.

It was alleged that stolen crude was
sold to two rice mills, namely, Patel
Rice Mill and Bhavani Rice Mill of
Bawala. The case against the six ac-
cused persong for the theft of crude
oil is presently pending in the court
The question of taking action against
the two mills who are alleged to have
purchased this stolen crude oil would
depend upon the outcome of the cases
pending in the court. Intensive pat-
rolling is being done to guard against
such thefts in future.

Recognition of Trade Union in CL.W

7297. SHRI ROBIN SEN: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a policy decision of
the Railway authorities not to recog-
nise Trade Unjon in C.L.W.;

(b) whether it 1s a fact that C.L.W.
Employees have been pressing for
recognition of Union for the last twenty
years;

(c) whether the present Government
are thinking to recognise the Union
at CLW.;

(d) it so, when; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) to (e). Govern-
ment did not consider it necessary to
have any unions recognised in the
Production Units on Indian Rallways
mcluding C.LLW., as the grievances of
staff of these organizations are taken
up by the elected Staff Councils func-
tioning in these Admimstrations, un-
like the Zonal Railways, where there
are no staff councils.

Following g Tripartite Labour Con-
ference held in May 1977, a Tripartite
Committee was set up by the Labour
Ministry to make recommendations
wmter alia regarding norms for recogni-
tion of Unions. Government is consi-
dering their report and the question of
recognition of unions in the Produc-
tion Unitg including C.L.W, woulg be
examined on merits in the light of the
decision that may be taken by the
Government on the report of the Com.
mittee,

Drilling in Kutch Distriot

7298. SHRI ANANT DAVE: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state;

(a) whether it was decided to start
drilling work for oil after August,
1977 in Kutch district;
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(b) if so, whether any work of
drilling has been started; and

(c) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
No, Sir

(b) and (c). Do not garise,

Gandhidham-Lakhpat Railway
Line

7299. YHRI ANANT DAVE: Wi]] the
Minister 0f RAILWAYS be pleased to
state:

(a) whether the new Railway line
from Gandhidham to Lakhpat is under
consideration; and

(b) whether Government propose to
give priority to this new Railway hne
as this line is in backward district and
crores of rupees of minerals have
been found out after commercial sur-
vey angd it is in border area?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). The
question of gauge conversion of the
existing metre gauge line between
Gandhidham ang Bhu) and construc-
tion of a broad gauge line from Gan-
dhidham to Lakhpat via Mandvi were
examined during the course of surveys
carried out in 1871-72 The projects
were not found to be viable on account
of very limiteq prospects of trafflc and
were not, therefore, taken up. It will
be possible to consider this project
afresh when there is substantial im-
provement in the availability of re-
sources.

Conversion of B. G. line between Gan-
dhidham and Bhuj

7300. SHRI ANANT DAVE: Will the
Minister of RAILWAYS be pleased to
state;

(a) whether the work of converting
metre gouge line from Gandhidvam to
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Bhuj into broad gauge line is under
consideration as Kutch District is quite
backward district and Government
have accepted in principle that back-
ward District would get priority; and

(b) if so, the present progress of
work and time by which it was to be
completed in accordance with the
plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). A sur-
vey was carried out for the conversion
of Gandhidham-Bhuj metre gauge line
into broad gauge in 1971-72. The pro-
jeet was not founq to be viable on ac-
count of very limited prospects of
traffic and was not, therefore, taken
up It will be possible to consider
this project afresh when there is sub-
stantial improvement in the avail-
ability of resources,
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Recrultment of 10,000 Additional Staff

7305. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether recruitment of 10,000
additional staff for implementation of
RLT Award as announced on 18ih
December, 1977 has been completed;

(b) if so, has the Award been im-
plemented; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN)- (a) to (¢). Recruit-
ment of these 10,000 posts belonging to
various class III and class IV catego-
rics will take gome time as the procesg
involves recruitment and training of
staff Railways are making all efforts
to complete the work as early as possi-
ble The accepted recommendations
of the Raflway Labour Tribunal, 1969
on Hours of Employment Regulations
are in the process of implementation
Since these recommendations take
effect from 1-8-74, the time taken in
implementing them will not go against
the existing gtaff who are getting
overtime wherever due.

Violation of Rules in regard to
Employment

7306, SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived any complaint about violation
of the rules in force in the matter of
employment, retrenchment, artificial
breaks, grant of temporary status, ab-
sorption in permanent departments:

(b) it so, their numbers, zone-wise;
and
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te) what steps the Government
propose to take for disposal of these
complaints?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Some com-
plaints in this regard have been
received from time to time,

(b) Statistical information in this
regard ig not being maintained,

(c) These are looked into and re-
medial action taken wherever warrant-
ed. Instructions have been issued to
the Railway Administrations to avoid
artificial breaks and to gear up the
personne] depariment to ensure pro-
per redressal of grievances.

1974 Strike

7307. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government are
aware that some employees of South
Eastern Railway who were removed
from service for participation in May,
1974 strike have not been taken back
to duty as yet;

(b) if so, their mumber;

(c) whether Government had re-
cejved any representation for thewr
reinstatement; ang

(d) what is the decision of the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (d). Only two
such persons remain out of service.
They are undergoing life imprison-
ment and the question of thejr reins-
tatement does not arise.

Rajlway Concession to Blind Men

7308. SHRI R. K. MHALGI: will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the
Government have received a repre-

sentation from Bling people of Pune
(Maharashtra) dated 3rd December,
1977 suggesting a change of procedure
in utilizing effectively and convenient..
ly the concession offered by Railways
to Blind men;

(b) if so, what action have Govern-
ment taken or propose to take; and

(c) the reasons for delay?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (c). A re-
presentation wag received from the
Poong Blind Men’s Association in May,
1877, and not in December, 1977, sug-
gesting the issue of concession tickets
to Blind persons on production of
identity cards insteaq of the requisite
medical certificate as prescribed under
the extant rules. The request could
not be agreed to and the Association
wag replied accordingly in May, 1977
itself,

Under the existing procedure for
availing of the concession, Blind per-
sons can have the concession tickets
direct from the station concerneq on
production of a requisite medical cer-
tificate, which is maintained as a re-
cord by the station staff for internal
check and also forms an authority for
the jssue of a concession ticket. In
view of this, it has not been considered
possible to have the cancession ticket
issued on production of identity cards.

Propoials from MRTP Commission to
amend MRTP Act, 1969

7309. SHRI CHITTA BASU: Will
the Minister ot LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseg to
refer to reply given to Starred Ques-
tion No. 388 on 21s¢ March, 1978 re-
garding turn over and profits of
Industrial Houses and state:

(a) whether the MRTP Commission
submitteq some proposals for suitable
amendments of the MRTP Act, 1969
turther expansion of the authority of
the commission; and
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(b) if so, the nature of the propo-
sals and the reaction of the Govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) (a) and (b)
Certain proposals have been made by
the MRTP Commussion They wnter-
alia include proposals for amendment
of the MRTP Act to enable the
Commission to exercise ils powers of
enquiry and investigation more
eflectively and 1n particular,—

(1) to enable the Commission to
function when there 18 a vacancy/
absence of the Chairman,

(1) appointment of Director of
Investigation and other members of
staff,

(i1) to enable the Commission to
have the same powers as a Civil
Court under the Civil Procedure
Code and the proceedings before the
Commission be deemed to be judi-
cial proceedings,

(1v) reference to the Commission
of monopolistic trade practices in
dulged m by one or more under-
takings,

(v) the power to the Commission
to enquire into rejection of applica-
tions for industrial licence, and

(v1) to empower the Commission
to pass interim orders

These proposals are presently under
consideration of the Export Committee
headed by Justice Rajindar Sachar
which is reviewing the provisions of
the Companmies Act, 1976 and the
Monopolles and Restrictive Trade
Practices Act, 1969 so as to simplify
them and to make them more effec
tive The Report of the sald Com-
mittee is expected to be submitted to
the Government by the 30th June, 1978
and thereafter, the Government would
eonsider it and formulate its views on
the recommendations made by the

Committee
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Propesa] to appoint Representatives in
the Boards of Management Multi.
nationg] Drug Companies

7312, SHRIMATI PARVATHI
KRISHNAN- Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government propose to
appoint its representatives in the
boards of management of multi-nation-
al drug cempanies operating in the
country; ang

(b) it go, the details and objectives
thereof and the steps being taken in
this direction?

THE MINISTER OFP STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI JANESHWAR MISHRA):
(a) and (b)., There ig no guch proposar
at present. However, paras 15 and
19 of the Statement containing Gov-

emment decisions on the (Hathi)
Committee on Drugs and Pharmaceu-
ticals Industry, a copy of which has
been laid on the Table of the House
on 28-3-1878, provide for acquiring of
disinvested shares of foreign com-
panies by Government financial and
public sector institutions. Represen-
tation on the Boards of such com-
panies would be decided in each case
depending on such equity holding by
Government financial and public
sector institutions as may result.

Representation from Senior
Stenographers

7413. SHRI ISHWAR CHAUDNRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether any representation
dated 18th August, 1977 has been recei-
ved by the Government from Senior
Stenographers of Northern Railway
against their revised grade of Ra.
4251700 (LS);

(b) it so, what action has been taken
to redress the legitimate grievances of
Senior Stenographers;

(¢) whether it is a fact that prior to
revision of their grade, maximum of
their grade and that of Chief Clerks
was the same le. Rs. 425 but where-
as the maximum of the grade of Chief
Clerks has been raised to Rs, 750/- in
the revised scale of pay, maximum of
Stenographers have been fixed at
lower level Rs. 700/- only; when both
the posts of Chiet Clerk and Senior
Stenographer carry equal importance
and responsibility;

(d) if so, why this discrimination in
fixing the revised scale of both of these
categories has been done; and

(e) what steps Government propose
to take in the matter to remove this
disparity in pay?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
Representations for improvement in
pay scales have been received from
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the category of Stenographers from
time to time,

In accordance with the recommen-
dations of the Third Pay Commission,

—
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the following scales of pay have heen
allotted to the category of Steno-
graphers and Chief Clerks on Rail-
ways:

Category Authorised scale Revised Scale
Rs. - Ra.
(i) Steaographers o (1) ar0—4a5 435—700
(ii) 21:(’—/;4(.)2.5 plus Spl. Pay Rs. 550—750
(ii) Chuel Clerks 335—425 (1) 495—700 (1/grd of posts)

(1) 550—750] (afgrd of posts

It has not been found feasible to
make any deviation from the recom-
mendation of the Third Pay Commis-
sion. Since the scales of pay recom-
mended by the Pay Commission have
been 1mplemented, it 15 not considered
that this constitutes an anomaly.

Payment of Wages to Parcel Porters
at Allahabad

7314. SHRI BATESHWAR HEM-
RAM: Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 5709 on the
2nd August, 1977 regarding Payment
of Wages to Parcel Porters at Allaha-
bad and state:

(a) the specific month and year from
which the Society started paying Par-
cel Porters @ Rs, 3.50 per day;

(b) the total payments made to the
Parcel Porters and Supervisory staff
employed for performing Parcels
handlng work at Allabhabad Railway
Station during the period July, 1975 to
July, 1977 month-wise separately;

* (c) whether these payments were
made to the Parcel Porterg in presen-
ce of the representative of the “Princi-
pal Employer” as per provisions made
under the Contract Labour (Regu-
lIation and Abolition) Act, 1970; and

(d) if not, the reasonsg therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN), (a) From
August, 1975 to June, 1976

(b) Information is not available as
the account books of the Society are
stated to be under the Government
Audit

(c) and (d). Payments have been
witnessed by the Rallway representa-
tive with effect from September, 1977
only, Prior to this, a certificate that
“fair wage ig being paid to the work-
ers” furnished by the Society along-
with the monthly bills was accepted

Licensed Porters at Allahabad

7315. SHRI GYANESHWAR
PRASAD YADAV:
SHRI N, K. SHEJWALKAR

Will the Minister of RAILWAYS Le
pleased to refer to the reply given to
Unstarred Question No. 3635 on the
13tk December, 1977 regarding
Licensed Porters at ANahabad and
state whether entire question of
introducing the ‘decasualisanion
scheme’ at Allahabad Railway station,
after taking all pros and cons of both
the systems into consideration, has
been examined in the Ministry and
what is the final outcome of their
examination?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): The matter
is still under consideration.

Werkmen Engaged for Parcel Hand,
ling at Mughalsaral

7316. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 3610 on the
18th December, 1977 regarding work-
men engaged for pareel handling at
Mughalsarai and state:

(a) the total amount paid to the
workmen during the period Novem-
ber, 1975 to March, 1978 month-wise
separately and whether the entire pay-
ment was made in presence of the
authorised representative of the prin-
cipal employer;

(b) the total amount paid to the
Supervisory Staff during the above-
mentioned period month-wise geparate-
ly; and

(¢) the details of payments made by
the Eastern Railway against work done
billg for the period November, 1975 to
February, 1978 month-wise separalely?

THE MINISTER OF STATE 1IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
The information ig being collected
and will be laid on the Table of the
Sabha.

Barell to Sagar Railway Line

7317. SHRI HARI VISHNU KAMA-
TH: Will the Minister of RAILWAYS
pleased to state:

() whether it is a fact that a
survey was undertaken some years
ago for the construction of a railway
line from Bareli (district Rairen,
Meadhya Pradesh) to Sagay (Madhya
Pradesh);

(b) if so, the outcome thereof;

(c) whether Government propose to
include that project for implementation

(SHRI

» s NUMber

in the near future particularly in view
of the backwardness of the tract; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF TRAILWAYS
SHEO NARAIN): (a). No,
Sir,

(b) and (c). De not arise.

(d). There 1s extreme shortage of
fundg and the limited funds which are
available are not sufficient even to
meet the requirements of the projects
already in hand.

Idling of Wagons

7318. SHHRI VASANT SATHE: Wwill
the Minister of RAILWAYS be pleased
to state;

(a) whether it is a fact that large
scale idling of wagons is in evidence in
the delay caused in the carrying of
whole cement, fertilisers and other
goods both for public and private
sectors and the situation has become
critical enough to call for immediate
action to normalise the position;

(b) if so, furnish details regarding
the reported idling of wagons; and

(c) details of action iaken/proposed
in the matter?

THE MINISTER OF STATE iIN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
There have been cases of delay in
loading and releases of wagons at
loading and unloading points res-
pectively, resulting in blocking of a
of wagons mainly in the
Collieries, Steel  Plants, Thermal
Power stations, Fertilizer unloading
pointg etc. The following steps have
been initiated by the Ministry of
Railways in coordination with the
other concerned Ministries, to Im-
prove the situation:—

(i) Frequent meetings by the
Director, Rail Movement, Calcutta,
who controls the allotments of coal
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in Calecutta, with the representatives
ot the Coal India Limited and the
Steel Authority of India.

(f1) Seiting up of a Task Foroe
consisting of senior officers of
Mimstry of Railways, Energy and
Industry following the meeting of
Mnisters of Railways, Industry
and Energy to review the position
with regard to supply of coal to
cement plants The Task Force is
also reviewing the position regarding
supply of coal to Power Houses

(i) Constitution of  Working
Group with representatives of the
Department of Agriculture and Rail-
wavs to review the loading of fei
tilizers and the release of wagons
at unloading points and to rationa-
lLise movements to the maximum
extent possible

(1v) Periodical meetings with the
representatives of the Department
of Food for streamlining the move-
ment of foodgrams
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RE. CALLING ATTENTION
MR. SPEAKER: Calling Attention,
Shri Somnath Chatterjee,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Up till now, we have not
Tecelved any statement

CHAITRA 28, 1800 (SAKA)

Commiltee on 242
Publwc Undertakings Report
THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I was
collecting all the facts; I have collec~
ted the facts....

MR, SPEAKER. 1 will take it up
at 1 O'Clock. Will that be all right?

SHRI SURJIT SINGH BARNALA:
I have got the statement ready.

MR SPEAKER: Is it a long one?

SHRI SURJIT SINGH BARNALA.
It 15 three pages.

MR SPEAKER I will take it up
at 1 O'Clock Is it switable to all the
hon Members?

SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): I would suggest 4
O'Clock

MR SPEAKER,
up at 1 OCluck

We will take it

12,01 hrs,

PUBLIC ACCOUNTS COMMITTEE
SEVENTY-THIRD REPORT

SHRI C M STEPHEN (Iduklka): I
beg to present the Seventy-third Re-
poit of the Public Accounts Commit-
tee on paragraph 48 of the Report of
the Comptroller and Auditor General
of Intha for the year 1875-76, Union
Government (Civil) on University
Grantg Commission relating to the
Mnistiy of Education ang Social Wel-
tare

121} hrs

COMMITTEE ON PUBLIC UNDER-
TAKINGS

FourtH REPORT AND MINUTES

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
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following Report and Minutes of the
Committee on Public Undertakings: —

(1) Fourth Report on Extraordi-
narily High Expenditure on Publi-
city by Public Undertakings.

(2) Minutes of the gitting of the
Committee relating tp the above Re-
port.

12,02 drs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTEENTH REPORT

SHRI NIRMAL CHANDRA JAIN
(Seoni): I beg to present the Seven-
feenth Report of the Committee on
Private Members' Bills and Resulu-
tions. ,

12.2} hrs.
COMMITTEE ON PETITIONS

THIRD REPORT

oft gfc faeey wraey (Fiamiig) ¢
WG HE T, § T B WH W A
arfarc wfnfy &0 gl SfageT wg
¥ar g |

12.63 hrs,
MATTERS UNDER RULE 877

(i) REPORTED WITHDRAWAL OF CONSENT

BY CHIEF MINISTER OF KARNATAKA TO

THE EXERCISE OF POWERS BY C.BI. 1IN
THE STATE

SHR] KANWAR LAL GUPTA
(Delhi Sadar): With your permission,
Sir, T want to make a statement under

rule 377. 'l

The Chief Minister of Karnataka,
Mr. Devraj Urs, has withdrawn the
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State Government’s consent tp the
exercise of powerg by the Central
Bureau of Investigation for criminal
offences in that State. The consent
was given many years back by the
State Government, Thus, the Chief
Minister has opened up possibility of
a potentially explosive conflict with
the Centre in another sensitive areas.
There are reports that gome other
State Governments will follow in his
foot steps. The Andhra Government
has also withdrawn its consent. Thus,
the CBI wil] not be able to operate in
many parts of the country and thus
it may pose a serious problem for the
Centre.

The background for the withdrawal
ot the consent by the Chief Minister
ig that the Central Govermment in
exercise of 1its powersg appointed the
Grover Commission last year to look
into the charges of corruption and
nepotism against Mr. Devraj Urs. The
Commussion found him guilty on four
counts. It s stated that gnother lst
of charges of corruption etc. wag gub-
mitted to the Grover Commission after
the dismissal of the Karnataka Mins-
try headeg by Mr Urs The Commus-
sion 15 supposed to look into all these
charges. By withdrawing the consent,
the Chief Minister wanted the Centre
to drop further proceedings against
him on the plea that the people of
Karnataka had given him a fresh
mandate. But the Centra] Govern-
ment hag refused to agree with him
The Central Government rightly feels
that any person, whosoever he may be
small or big, must be punisheq it he
has indulged in corrupt practices as
everybody is equal in the eye of the
law.

The Karnataka Chief Minister has
refused to accept thig principle and he
hag now retaliated by striking at the
C.B.I operation at Karnataka. The
news that the Commission has been
facing hostile demonstrations have
also appeared in the press. This ac-
tion of the Chief Minister is a crude
attempt to save himself from the
clutches of the Commission, If he IS
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inhocent, he should be ready to face
the Commission boldly. It happened
many times in the past that many
State Governments had requesteq the
Central Governitent to give the help
of the C.BJI to investigate serious
oaseg of corruption, bribery, gtrocities
etc. The withdrawal of the consent
will amount to the destruction of a
useful instrument hke C.B.I, It will
algo disturb the Centre-State relations.
It will crcate many complicated pro-
blems because there are many enemy
agents, saboteurs and anti-social ele-
ments 1n al] parts of the country and
the Central Government js supposed
to keep a watch on them. If the Cen-
tral agencies like C.B.I. are checked
by the State Government 1n this way,
a peculiar situation can develop, which
may pose a threat to the security of
the country, It should also be presum-
ed that the Centra]l agencies 1like
C.B.I should work in the States, in-
dependent of any political influence
The withdrawl of the gonsent has
made the conditions from bad to
worse.

I demand that the Home Minister
should make & statement on this jssue,
If the Home Minister wants to say
something on this, let him say.

(11) REPORTED DELAY IN SUPPLY OF
ENRICHED Uranmium BY US.A, FOR
ATOMIC POWER PLANT AT TARAPUR

SHRI HARI VISHNU KAMATH
(Hoshangabad); By your leave, 1
proceed under rule 377 to make the
lollowing statement: There has ap-
parently been inordinate delay on the
part of the Government of the United
States in arranging for the shipment
of enriched uranium needed for our
Atomic Power Plant at Tarapur. There
are also two statements made by the

ter of External Affairs in Lok
Sabha, one on 23rd of February, 1978
that “President Carter in one of his
communications to our Prime Minister,
has reiterateq his hope that India
would see its way to accepting the
comprehensive  international safe-
guards on all of its nuclear activities,”
ang secondly by the Minister of State
in the Ministry of External Affairs on
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the 2nq of March, 1978 that “Govern-
ment are at present studyihg the
legislation, mesaning, Nuclear Non-
Proliferation Bill passed by the U. S.
Senate, the legislation in the context
of its implications of Indo-US Nuc-
lear cooperation.”

The Government would do well to
take the House into confidence with
regard to the exact position today on
thig matter.

(iii) RepoRTED DROUGHT CONDITIONS IN
MANIPUR

SHRI N. TOMBI SINGH (Inner
Mamipur); Mr. Speaker, under rule
377, 1 woulq like to raise a matter of
public importance. Severe draught
condition all over the State of Mani-
pur has caused indescribable hard-
shup to the people of Manipur. Rains
are late this year. Usually the mon-
soon starts in March. Thig year upto
thig time of April, there is no rain.
In that region, there js no big river.
All the small nivers originate jn the
hills surrounding the Manipur Valley.
They are all rainfed. Dry season
started from the month of December.
Owing to the unique topographic con-
dition of the region floog and drought
follow each other quickly. Every day
1s precious. All the sources of water
in the hill areas wel] ag in the Valley
have dried up. The State QGovern-
ment, the Municipal Board and all
such bodies are addressing themselves
to the task of emergency water supply
spending huge amounts of money
every day. May I request the Gov-
ernment of India ang Agriculture
Minister to rush to the rescue of the
people in this plight? It i time that
permanent measures be taken to
avoid such situationg in the future by
digging suficient number of tanks in
the Valley and by creating more
catchment areas near foothills in the
northern portion of the Valiey from
which the Valley acutely slops down
towards the south, The forest depart-
ment also shoulg see that jndiserimi-
nate destruction of forestg for fre-
wood or shifting cultivation be stopp~
ed to ensure rainfall throughout the
year,
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(1v) RapoRTED THREAT TO RESORT TO
STRIKE BY OFFICERS OF NATIONALISED
BANnkg

SHRI VINODBHAI B  SHETH
(Jamnagar) Mr Speaker, Sir, with
your permission, I would lhike to rase
the following matter under Rule 377 —

The reporteg threat to resort to
strike by 38,000 officers of 14 nationa-
lised banks, the State Bank of India
and 1its gubsidiaries throughout the
country, against the unilateral decision
of Government to implement the Pilla;
Committee’s recommendations from
May 1, 1978, hag created widespread
discontent in business circles

The Finance Mimstry 15 requested
to discuss this matter with the All
India Confederation of Bank Officers’
Organization 1mmediately to avert
thiy impending strike, which will
otherwise paralyse the entire economy
of the nation

(v) RePOrTED FIRE IN INDIAN EMBAss:
AT MANILA

o wwgwT W (¥ )
wesaq off, & W0 ¥ Ao ¥ @
ot O ATTYH GHEAT T ALE ARTCHT
tr fearqerg o fred 25 ant Wy
faweft & weT WYX 29 ATk WY gun?
fa2m aet off 7 us awaey foar fir gw
TR T ST W E 1 oY g1
after ¥ g wadY ¥ e e,
o fafeeyr aw g1 7€, AU ened,
AT, g4 NF 97 $T AT H K
o 41 Agt 9w o) §, S
e gE €hiY, ¥ IR w1 wemr s
avy £ ¥ ot uir-fr tmag W
weard we W, Taga famar w1 faem
g Hgwrdatrearg ...,

MR SPEAKER Mr Lal, I would
ke to point out one thing The rule
is that you have to give a written
statement and stick to that You have
given gomething, but are making
another pont If you depart a little,
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I do not mind But the rule iy that
you have to stick to your written
statement

ot wwgwe ww ;& wae
wgea, At aner T g | W
¢fmar AT Gard qRiEY & v WY
A ¥ 0T TG &, Wl T gl B
T 8, o an w2d §, wf o wmd
€1 % ogw v gu faar a1 fr
o eT qarEr FArk g, Tk o
I ¥t grar & fog §9 v wxw R
o1 @Il oA ¥ A oeW
ey % W ¥ o wgIAr W W
qar gy 7€ &, I9RY g T & fug
& WW P W sTw Wigg |
afs gv @A T o1 At Trwr aw,7 A
o M@ N wgmar -gWr A
qat w1 arar 9T W ) <@ &, W
wor T faw ¥x o omr & o5 8B T
g I N AT 3T NT R 9 "y
T frgomanr 91T g 9% S WY e
¥ w1 e |
SHRI KANWAR sLAL GUPTA
The Home Mimster may like to say

something on the matter that 1 have
raised

MR SPEAKER It 18 upto the
Minister, if he wants to make g state-
ment, I do not object

SHRI K LAKKAPPA (Tumkur)
When matters are raised under Rule
877, stataments should come from
Ministers

MR SPEAKER
them to do it

1 have requested

Mr Stephen has given a notice

——

SHRI C M STEPHEN (Idukki)
There is a small matter which I want
to raise on which, I am sure, all Mem-
bers of this House wil] be united in
supporting me The point is what was
raised here yesterday, though off the
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record, about the law and order situa-
tion in the country. Enough has been
said—and enmough has happened—in
the House and outside, by high and
low, to give the impression, the feel~
ing, that the situation in the country
15 grave. You were pleased enough
to announce yesterday that there will
be a discussion. I expected it would
be scheduled for today at least ang I
wag disappointeq whep I foung it was
not there. I am not making any ac-
cusation or any such thing, bui the
matter is very, very urgent. I do not
want to use the name of the Presi-
dent—it should not be used—but when
a certain announcement has come, it
behoves us that the Parliament does
take note of it with a sense of urgency,
with the highest priority; and 1 urge
upon you to allow a discussion in this
matter, with sufficient time, on a very
carly gate If possible, today or to~
morrow it must take place: it i a
matter of very, very urgent import-
ance which I am submitting for your
consideration.

MR. SPEAKER: Now we go to
Legislative work.

SHRI HAR! VISHNU KAMATH:
Before we take up the Demand, may
I make a request that, firstly the time
allotted for this Ministry’s Demand
be extended by one hour and, second-
ly, in order to ensure that the Home
Minister's Demands are also not guil-
lotined after only a partial discus-
sion, the House, if it is so agreeable,
may git till 7 o’ clock today, tomorrow,
and next Monday and Tuesday too
Otherwige, because Thursday will be
only half-a-day—as there will be
Private Members' Business. ..

MR SPEAKER:
holiday.

SHRI HARI VISHNU XAMATH:
Thursday is half-day and Friday is a
holidday. So 1 would only request
that, if the House so agrees,—since the
Home Ministry, which is the key
Ministry, hag been put last, I gm sure
there is the danger of your letthal
Weapon, the guillotine...

Friday 15 a
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MR. SPEAKER: Not mine, jt is
that of the House.

SHRI HARI VISHNU KAMATH:
Yes, ours, but you wield it. There-
fore, I am anxious that it would not
descend on the Home Ministry by any
means. (If the Steel Ministry goes
scot-free and if the Energy Ministry
goes scot-free, I don't mind.) There-
fore, the only way out is for the House
to sit till 7 o'clock today, tomorrow,
next Monday and Tuesday, Yesterday
the Minister of External Affairs took
about 40 minutes. He iz a young
bachelor Minister who was making
hig maiden speech, and we didn’t want
t{o upset him ....

MR SPEAKER: All Dbachelors
should not speak about maidens.

AN HON. MEMBER: All—young
or old!

SHRI HARI VISHNU KAMATH:
The time allotted which is five hours,
is far too inadequate, Already, I
think one hour and forty minutes has
been taken....

MR SPEAKER: I ghall place your
suggestion. ..

SHRI HARI VISHNU KAMATH:
How much time has been taken so
far.

MR. SPEAKER: Out of the (five
hours, one hour and forty minutes has
been taken up and the time remain-
ing is three hours and twenty minutes.

As for your other suggestion, whe-
ther today it should be extended or
not the House can decide. For other
days 1 will place it before the Business
Advisory Committee which is meecting
today in the evening at 4.30, for sitt-
ing beyond six o’ clock upto seven.
Thereafter, it will come before the
House. That is the normal procedure
But so far ag today is concerned, the
House will decide whether it will be
extended or not.

SHRI HARI VISHNU KAMATH:
The House is supreme.
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MR. SPEAKER: That is why I have
said that the House will consider it.
We will consider it at the appropriate
stage. i

SHRI KANWAR LAL GUPTA: May
I maeke a submission with your kind
permission? Today we receiveq List
II of ‘No-Day-Yet Named Motions.’
This List has been approved by
you . The last is 252 which is regard-
ing the law and order situation. You
mentioned it yesterday also, that Mr.
Stephen has sent a motion. In this
connection I want to make a gubmis-
sion, This very motion is already
there in the first List which you ac-
cepted and circulated, anq that ig in
my name. So, I think, those who have
given the notice first should be given
the first priority and those who have
given the notice later should be given
the second priority. If my name is
first, 1 should be given the first
chance; i some other hon. Member's
name is first, he should be given the
first priority. That is my submission.

MR. SPEAKER: Business Advisory
Committee will consider that.

12/21 hrs.

DEMANDS FOR GRANTS, 1978-79—
Contd

MintsTRY OF EXTERNAL AFFAIRS—
Contd.

MR. SPEAKER: The House will
now take up further discussion on the
Demands for Grant under the control
of the Ministry of External Affairs.

Shri Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, in the
fielg of external affairs I feel that the
pregent Government can claim to
have made some achievements and
Shri Atal Biharf Vaipayee has, 10
some extent, redeemed himself. The
greatest task of this Government was
to restore, amongst the nations of the
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world the faith that ours was a de-
mocratic country and that our
people believed in democratic prin-
ciples and civil liherties and were
against authoritarianism and that
this country meant what it said
in severe contrast to what the
people had experienced during the
last regime. There are still various
distortions in the world politics and
our foreign policy should be based
upon the realization that the days of
colonjalism and imperlalism have not
yet come to an end and the stronghold
of the colonial and imperialist pow-
ers has not been loosened. We realise
that the direct colonial political rule
has ended in majority of the coun-
tries, but still the people of Zimbabwe,
Namibia and South Africa are groan-
\ng under the worst types of repres-
sion, misrule and colonial hegemony.
Still, in South Africa a large number
of people are victims of the vicious
policy of apartheid which is the very
negation of a civilised system of Gov-
ernment  Still millions of people have
been denied their right of self-deter-
mination and are held as hostages of
a repressive white minority rule.

Sir, as 1T was saying, although direct
and over political rule in many coun-
tries by colonial powers has ended,
vet the imperialist forces are still ope-
rating in multitudinal forms. We have
seen the neo.colonial exploitation of
the under-developed and developing
countries by the developed and im-
perialist countries. We find that in
the fields of monetary reforms and
economic flelds like procurement and
supply of raw materials, adequate pri-
ces of finished goods and in sharing of
orofits by multi-pronged activities of
the imperialist countries through their
agencies including multi-national cor-
porations. These are the various fa-
cets of colonial and imperialist strategy
that has been taken by the developed
countries in the world to exploit the
poor and developing countries, In
South Africa, where Mahatma Gandhl
had started his struggle against colo-
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njalism and imperialism, the people
are still fighting for their emancipa-
tion, political and economic. They are
fighting against the inhuman policy
of apartheid and it is our solemn res-
ponsibility that we should pledge our
total support by all means political,
diplomatic and economic to those peo-
ple in Africa who are fighting for
their political liberation and against
exploitation of all types and forms.
We should see that the imperialist and
the colonial powers do not get any
foothold and do not get any opportu-
nity to create divisions amongst the
people who are fighting for their libe-
ration. One of the methods of entren-
ching the minority rules in these coun-
tries like Namibia and Zimbabwe is to
tiy to create divisions among the peo-
ple of the country. As we have seen
the recent Anglo-US proposal with
regard to Zimbabwe is dirccled to-
wards creating a division among the
black majority there and I find there
15 some anomaly in our foreign policy
with regard to Zimbahwe because in
the apnual report of this Ministry we
find that our government has welcom-
ed the so-<called posilive clements in
the Anglo-US proposals which are
supposed 1o be directed towards
achueving independence for them, but
we find these Anglo-US proposals are
nothing but an attempt to create divi-
sions amongst the majority people. We
have expressed our strong support for
democratic rights of the people of
Zimbabwe and in their siruggle against
the white~<dlominated minority regime.
At the same time, when we are sup-~
porting their fight for liberation and
freedom from the white-dominated mi-
nority regime, and I request thisano-
maly to be removed, we also welcome
the Anglo-US proposals and there are
supposed to be some positive elements
in these proposals which are no-
thing but an attempt to create divi-
sions as we have seen, amongst the
maiorily people and which will seri-
ously affect their united struggle for
emancipation and for political and
economijc freedom.
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We must thank our Foreign Minis-
ter for the policy which he has taken
in forging good neighbourly relations
with the countries surrounding ug and
we particularly welcome the steps
taken in that regard and the visits
which the hon. Foreign Minister had
undertaken to different countries like
Pakistan, Bhutan, Burma, etc. It is
essentia] that we should have the best
of relations with them. The relations
have improved. We should have bet-
ter trade relations. We should have
better travel facilities. We should
have more and more cultural exchan-
ges and this is a welcome change we
find from the policies that bad been
followed by the last regime,

Many apprehensions had been ex-
pressed by some of the Members on
the Congress side of both houses but
1t appears that Mr. Atal Bikari Vaj-
payee hag taken to this Department as
a fish takes to water and we very
much welcome and I must thank him
for the way he has tried to cement
better and better relations with our
neighbours.

With regard to China we also  wel-
come the Government's decision to im-
prove the relationship with China. One
aspect I want to make it clear. The
Communist Party of India (Marxist)
was the subject matter of various types
of a slander campafgn. What
was advocated by them? They
had advocated that all outstand-
ing problems should be solved
by mutua! negotiations and that is pre-
cisely what the Foreign Minister has
said in respect of our relations with
China. We find after a long time posi-
tive steps are being taken to improve
the relationship with China and I must
welcome this approach of the present
government. It is essential that we
really reciprocate all attempts to
improve the relationship with China
and we hope that greater and grater
co-operation will be there and with
greater and greater understanding bet~
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[Shri Somnath Chatterjee]

‘ween these iwo countries we shall have
the best of relations between us.

So far as West Asia is concerned we
must protest against the attempt of the
U8 Government to divide the Arab
world. We have accepted as the basis
of our policy that the occupied terri-
tories must be returned io Egypt and
that the representative character of
P.1.O, has to be acknowledged But
the recent atlempt by President Sadat
who has really played the role of the
U.S. imperialists has been directed to-
wards creating a division in the Arab
worlds which the United States Gov-
ernmen{ 1s encouraging

We are supporting the PLO  but,
on the other hand, the Government has
been looking upto President Sadat's
visit to Israel fo hring about a real
change in the situation in West Asia
These types of anomalies are creating
hittle distortions 1n our foreign policy

Sc far as the policy of non-align-
ment is concerned, we feel that we
should continue with this policy of
non-alignment We should follow the
Colombg Resolulion of the non-align-
ed countries and we want that India
should be in the fore-front in the fight
against imperialism and neo-colomal-
ism and we should vigorously pursue
thus policy of non-alignment.

With regard to South Korea, I have
something to say Thig is a country
with which our relations should have
been on the basis of our own experi-
ence We should have remembered
our own experience jin our couniry
This is the regime which has heen
propped up by US. Armed Forces and
specially after the defeat of the US.
imperialist forces in Vietnam, the U.S8.
and Japan are holding military exer-
c1ses 1n this area and, unfortunately,
I find there is no mention in the Annu-
al Report of this Minisiry to the pro-
posal for unification of the two Koreas
and what this Government is going to
do and what is its policy with regard
to unification
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With regard to the Indian occan we
want that this should be a zone of
peace and there should be abolition of
bases. I find there is no mention ab-
out Dicgo Garcia and our attitude to-
wards that and it has been referred fo
as if therr 1s a major power rivalry
and that is creating difficulties in the
situation.

1 seems that the U.S. imperialist
forces have been equated with the so-
calist forceg and as if we are trying
to minimise the danger which Diego
Garcla poses for us,

We want that in the field of econo-
mic co-operation there should be great-
er and greater participation by this
country We <hould not only help m
the struggle for liberation, both poli-
tical and economic of all the countries
but we should do our best to have
hetter and hetter economic relations
as well.

SHRI HARI VISHNU KAMATH
(Hoshangabad) Mr Speaker, Sir, when
we lLift our anxiougs mindg from the
semewhat disconcerting, if not dismal
domestic scene to the global scene our
hearts do warm up somewhat. But.
Sir, that scene, that landscape is also
over-shadowed by some misgivings.
some doubts. There are trouble spots;
there are difficult spoty and there are
many areas of conflict where we can
play a useful role.

1 will come to that presently. Rac-
ing against time, I 'will not indulge in
a long speech. T think you will per-
mit me o make my few points.

MR. SPEAKER: That is true. You
are right,

SHRI HARI VISHNU KAMATH:
But, Sir, I should have been given
more time The two Ministers will
take one and half hours between
themselves and out of what is left, at
least twenty minutes should have been
given to me.
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SHRI ATAL BIHARI VAJPAYEE:
I am prepared to forego my speech.

SHRI HARI VISHNU KAMATH:
Give me twenty minutes.

MR. SPEAKER; Only ten minutes
for you

SHRI HARI VISHNU KAMATH:
I would rather not speak.

MR. SPEAKER: I hope you will
make a very useful contribution and,
in ten munutes, you know how to sum-
marise. I know he can compress that.

SHRI HARI VISHNU KAMATH:
Before [ come to the main issues, I
will hare just for a few seconds a
glance at the Demands of the Ministry
of External Affaits, On pages 5 and
15, in the printed booklet I find there
are two curious items—first is the en-
tertainment charge Under that, there
15 an item —entertainment of the digni-
taries.

SHRI ATATL. BIHARI VAJPAYEE:
Including those of the United Nations.

SHRI HARI VISHNU KAMATH:
1 am glad that you have raised this
point. But, Sir, this is blank. Nothing
1s shown agawst it. Under Entertain-
ment charges and Entertainment of
dignitaries  that is blank. Nothing is
shown.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): They do rol want to
tell us about others,

SHRI HARI VISHNU KAMATH:
Fortunately, the expenditure is shown
on page 15: there is an item called—
‘entertainment of foreign dignitaries!
That means to say, does it include
Irdian dignitaries as well? I do not
know. That should be made clear. I
am glad to find that the budget esti-
mate is now reduced from the last
year's estimate of Rs. 104 lakhs, This
year's estimate will be only Rs. 63
lakhs. That, I suppose is due to the
policy of prohibition. I think it is a
welcome reduction in our budget for
entertainment.

512 LB--3.
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SHRI JYOTIRMOY BOSU: Prohi-
bition could not make such a puny re-
duction.

SHRI HARI VISHNU KAMATH:
Now I will come to the other issues
which are very important from the
point of view of our policy. It is a
truism to say that a nation’s foreign
policy should conduce to and promote
its national interests in conformity with
its basic domestic policy.

MR. SPEAKER: It is an exiension
of the domestic policy.

SHRI HARI VISHNU KAMATH:
Thank you very much, Sir. It s in
conformity with the basic principles of
peace, friendship and cooperation with
all nationg and here we have to see
and show that our national interests
are promoted. All the whole, while we
are promoted. All the while, while we
to the basic principles.

The main trouble spots are in Asia
and Africa. As a matter of fact, the
entire world, all the countries of the
world, are now free except, as far as 1
can see—or as far as I am aware, some
countries of Southern Africa and
certain Islands in the Pacific, and the
Atlantic. The other countries are na-
tionally hberated. Whatever their in-
ternal systems are, we do not bother
about.

Now. we ar¢ mending our fences very
well with many countries, with our
neighbours, particularly due to the
personal relations, personal contactsof
the External Affairs Minister who in
his amiable flexible style has managed
to shed many of hig former Jan Sangh
predilections and adopted himself very
well to the Janata Party and Janata
Government's foreign policy. That
shows his resilience and flexibility and
adaptability and thereby it has promo-
ted the country's interests very well
indeed. But Sir, even then with regard
to China, with regard to Pakistan,
with regard to Kashmir—I mean—in
answering a question of mine in the
Lok Sabha recently—-he said thatso
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far as Kashmir is concerned he has
had so many talks with the Pakistan
representatives here recently; he has
been to Pakistan also and 1 do not
know what detailed talks he had there.
It has been a sort of top secret. I do
not think he has told us all about it
so far. The latest statement made by
him in regard to a question of mine on
the 6th of April, with regard to Kash-
mir, was that the Government of In-
dia’s position on Kashipir is well-
known. The whole of Jammu and
Kashmir s constitutionally and legally
an integral part of India, that is to say,
it is only a de jure part of India not
yet de facto, because a par{ of Kash-
mir Is still in Pakistan’s possession and
perhaps g little part is also in Chinese
passession 1a Pakistan....(Interrup-
tions)

MR. SPEAKER: He will be disturb-
ed.

SHRI HARI VISHNU KAMATH:
I think the Minister should make the
Government's position clear on this
subject as to what exactly the Govern-
ment proposes to dn with regard to the
Kashmir issue whether it is by peace-
ful negotiations, whether there ;s any
prospect of a successful outcome of
peaceful negotiations. So also with re-
gard t) China, the Prime Minister
made 1 statement recently in regard
to a Call Attention by me last month,
1 belleve saving that we would certain-
ly setile border disputes by peaceful
negotiations and he suggested that it
would be done on the basis of the five
principles of Panch Sheel. Now, un-
fortunately, Pandit Jawaharlal Nehruy,
as Prime Minister, who was shocked
and dismayed and who finally inter-
nally rollapsed after the Chinese ag-
gression at the beginning was insis-
tent that China should withdraw from
the occupied territories, But then Chi-
na unilaterally withdrew not from
those territories, 'withdrew from India,
and then threatened to come again.
That was the statement which was
made by one of the Chinese Generals;
“we have come to India once, if need
be we will come again.” That is what
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one of the Generals was reported to
have said. At that time, Six Colombo
Powers, Six non-aligned Nations, met
at Colombo and decided on a plan.
Pandit Jawaharlal Nehru, the then
Prime Minister, accepted the plan with
alacrity though it fell far short of the
original proposal made by him for the
vacation of aggression by China of
Indian territory, The Prime Minister
Shri Morarji Desai, wants a change;
the only change in the resolution
which Parlilament passed in 1962, the
historic resolution passed by the Lok
Sabha in 1962, the only change that the
Prime Minister made was that the
words ‘drive the aggressor from the
sacred soil of India’ should be changed
to ‘vacation of aggression’. Even in
the time of Pandit Nechru a special
session was called in January 1963,
one-week-sesgion, in the history of free
India there was no other special ses-

sion in January for a special purpose;
it was called to endorse the proposals
made by the 6 Powers which had met
in Colombo, and Parliament also en-
dorsed the proposals made by the Co-
lombo Powers and accepled by the
Prime Minister at that time, I should
like to know whether any communica-
tion has bheen received by the govern-
men! from the Chinese government
from any Chinese authority, the Chi-
nese President or the Chinese Prime
Minister with regard tn  this subject
after the Prime Minister made the
statement 'in the House, whether they
are 'willing to enter into negotiatinns
and if so on what basis.

Then there is the question of ge-
nuine non-alignment. Non-alignment
is 2 much bandied word, sometimes
misused a'so. Genuine non-alignment
real non-agnment, Can we at all say,
so far as West Asia is concerned, can
we place our hand on our hearts and
say thatIndia is genuinely non-align-
ed so far as West Asia is concerned?

MR. SPEAKER: It depends upon
the nature of the heart.

SHRI HARI VISHNU KAMATH:
While in the Opposition, he was a8
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vehement also or even more vehement
than some of us used to be with regard
to government’s West Asia policy, at
that time Congress Government's West
Asien policy and now of course the
Janata governments policy which he
has to follow Look at the prepost-
rousness of this policy It is only a
hangover of the moronic policy 1ni-
tiated by Jawaharlal Nehru and car-
ried on for 25 years and pursued with
cven greater wvigour by his daughter
Shrimat: Indira Gandhi The hangover
1s still there, 1t 1s difficult to shake off
30 years policy hangover But some
beginning should be made 1 should
like to suggest that in the world there
are countries even small countries like
Nepal and Burma who are our neigh-
bourg who hate got full diplomatic
relations with Israel as well as Arab
States I have got a list here I do not
have the time to read the whole list

MR SPEAKER Your time 1s up

SHRI HARI VISHNU KAMATH

1 have got two or three points to make
and 1 hope they are not unimportant
(nes you will appreciate There are
European countiles, African countries,
Asian countries—there are about 48
countiics that have got full diplomatic
rclationg with Arab States as well as
Istacd  Among them are States hke
Nepal Burma Turkey among the
ITuslm States Iinan aiso But we are
not hiving even hilateral consular re-
Litions T do not ask for more at pre-
sent  What 18 this if not pusillani-
mity?

w7 gEuga g e e 9wy |

They have got a consul here, but we
have no consul 1n Israel

SHRI JYOTIRMOY BOSU We can
ask this consul to go away

SHRI HAR] VISHNU KAMATH
That 15 alright If we can do that, 1t1s
alnght But look at the absurdity
The British Embassy in Israel 1s sup-
Posed to look after our interests 1n
Israel, used to, I do not know what
the pomtion is today That is the
absurdity pf the whole position. The
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Government should look into this and

rectify the posiion Then two more
pownts

MR SPEAKER You have already
taken fifteen minutes

SHRI HARI VISHNU KAMATH 1
will take another five minutes This is
what the first Speaker used to say:
fifteen minutes and 1f the Member 18
making substantial points, five minutes
more

MR SPEAKER At that time you
were lucky because there were very
few speakers

SHRI HARI VISHNU KAMATH
Time can be extended by one hour

There 18 a conflict going on between
Vietnam and Cambodia in Asia, both
are communist countiries Bui the
Minister for External Affairs was re-
ported by the Samachar Correspondent
on the 3rd of January to have observ-
ed that the confiict was unfortunate,
especially as both Vietnam and Cam-
bodia were non-aligned countries” I
do not know where he got this con
ception from that both Vietnam and
Cambodia were non-aligned countries
This was Samachar report I do not
know whether 1{ 1s wrong report or
misreporiing

SHRI ATAL BIHARI VAJPAYEE:
Are jou objecting to the word were’
or to the substance of the matter? Both
are non-aligned

SHRI HARI VISHNU KAMATH
Both are non-aligned” One 18 pro-
Moscow and the other 1s pro-China
They are non-aligned? (Interrup-
tions).

Now one last word Mrs Indira
Gandhi, who 1s taking every oppor-
tumty to condemn this Government in
season and out of season, has now
come out with a statement preposter-
ous statement, that too many pacts 18
a sign of weakness That she herself
indulged in too many pacts it does
not matter | But our Government
ghould not Look at this
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DR. SUBRAMANIAM SWAMY
(Bombay North-East): She is jealous.

SHRI HARI VISHNU KAMATH: Of
course. Lastly, she says: “who was 1t
that brought Kashmir within the folds
of India?”

Look at this.

“....those verv Janata people were
opposed to 1t because Nehru was a
Kashmiri”. What ijs this? If people
go about saymng this kind of thing, I
think, the sooner they shut up the
better.

SHRI ATAL BIHARI VAJPAYEE:
There 13 freedom of speech.

SHRI HARI VISHNU KAMATH It
is a lLicence. One last word about
external publicity, External publicity
is so badly arranged, particularly
public relations in  our Embassies
abroad, that the speech made by the
External Affairs Minister in United
Nations did not get even one word
coverage in the American Press, not
even one word coverage. I do not
know whether it is due to our rela-
tions with them. I am afraid that in
many of the Embassies abroad, the old
toadies and flunkeys of the Emergency
regime are still rubing the roost, and
that should be looked into,

Lastly the question of Hindi in the
United Nations. The Minister for the
first time made his speech in Hindi
and all kudos to him for it, but the
difficulty of making it a language
among the languages of the United
Nations 18 very great. Hopes have
been aroused. But apart from the
money that we will have to spend on
that—our contribution to the United
Nations Budget, is at present only
068 per cent of the entire Budget,
it 18 not even 1 per cent; it is just 068
per cent of the UN budget—ave have
to depend upon the votes in the
General Assembly for getting Hindi
accepted. We are third in the queue
80 far ag languages are concerned.
Japanese and SBwahili are already in
the queue in the United Nations and
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unless the question of Japanese and
Swahili is decided, Hindi cannot be
taken up at all in the United Na-
tions.

1 hope all these questions which I
have raised will be looked into by the
Minister, and next year we will have
a few brighter things to say about the
performance of the Ministry in foreign
affairs.

it T e ey (vl ) ¢
wom  wgnya, & fadn daeg &Y
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MR SPEAKER Now we go back to
the Calling Attention

1306 hrs.
[Mr DrEPury-SPCakERr in the Chair]
MR DEPUTY-SPEAKER Now Cal-

ling Attention Mr Somnath Chatter-
jee
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

CYCLONE IN ORISsA

SHRI SOMNAIH CHATTERJEE
(Jadavpur) I beg to call the attention
of the Muuster of Agriculiure and
Irtigation to the following matter of
urgent public impoziance and request
that he may make a statement thereon

‘the reported death of 150 persons
ind 1njury to several hundied others
as o result of the freak cyclone
which swept five villages in Keonjhar
Distriet 1n Orissa on 16 April 1978

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) Sir with a sense
of great sorrow I have to inform the
House that there have been consider-
a ie losses to human lives and proper-
tis due to a tornado which struck
lo1 a few mnutcs parts of Cuttack
and Keonjhar Districts in Orissa Ac
cording to the information 1eceived
from the State Government the de-
vastating tornado lashed parts of these
districts at 16-30 hours on the 16th
April 1978 with wind speed of 70 kms
per hour We are advised by the
India Mcteorologic 1l Department that
1 was a localiced tornado and not a
fieik cyclone I'wo blocks —namely,
Dingadi and Korai of Jajpur Sub-
Division in Cuttack  district were
iffected As per the latest report 9
persong have died 100 persons mjured
and 1%9 houses f{otally collapsed 1in
Cuttack district Ghasipura block of
Anandapur Sub-Division in Keonjhar
District was woise hit where as per
the State Governments latest report,
151 persons died and 250 persons mn-
jured, 500 houses were wiped off and
1000 houses collapsed The figure of
partly damaged houses is under col
lection A large number of cattle,
goat, sheep have died More dead
bodies are expected to be aalvaged
from the debris which is being cleareq
It is expected by the State Govern-
ment that the exact number of deaths
would be known by this evening.
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Relief operations have been started by
the State Government Special Med:-
cal Team has reached the affected
areas and the tempoiary hospital has
been opened Injured” peisons have
been hospitalised and serious cases are
being removed to Cuttack Medical Col-
lege Hospital Besides normal diet,
spectal nutritive diet Like fruits and
Horlicks for affected patients have
been sanctioned Graluitous relief for
7 days has already been started Water
tinkers have been engaged for supply
of ar nking watcr  Disinfection  of
wells and {anks 1s being done Tents
tatpauline bamboo mats are bemng sup-
plied for temporaiy shelters Clothes
medianes and emergent relief in shape
of dry food 1s being distributed Four
companies of Omssa Police have been
sent to assist the local authorities n
1ehicf and  rescue operations The
State Chief Minister Minister ot Re-
venue Minister of Irrigation Minister
of State (Tribal Welfare) have already
visited the affecled tribal area The
Special Relief Commussioner along with
the Revenue Divisional Commissioner
are camping 1n the areas for directing
relief operations The concerned col
lector< are on the spot for personally
looking after the woiking of the relief
operations

Instructions have been issued from
the Ministry of Health to the Central
Government Medical Store Depot Cal-
cult: for meeting the immediate re-
quirements of essential medicines and
equipments for relief operations The
Indian Red Cross Society 1s arranging
to send two Medical Units 200 famuly
tents 2 tonnes of milk powder 20
hales of assorted clothes, 500 kgs of
biscutts 500 kgs of baby food, 100
utensil sets and 250 pieces each of
Dhotig and Sareeg to the affected areas

Local voluntary organisations are
supplying cooked food A team of
veterinary services 1s also operating
in the affecled area Special Control
Room has been opened at Rama-
chandrapur

The BState Government has reported
that a number of badly affected wil-
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lagers are to be shifted to safer sites
for rehabilitation and Central assistance
for construction of new houses, pur.
chase of bullocks and assistance for
agricultural operations 1is necessary.
The requirements of Central assist-
ance are beimng worked out by the
State Government. We are in con-
stant touch with the State Government
and I may assure the House that all
necessary action 1s being and will be
taken to assist the State Goveinment,
in mtigating the  distress of the
affected population.

The Government of India has decid-
ed to provide an interym Advance Plan
asmstance of Rs 2 crores to assist the
State Government to meet their 1m-
mediate commitments This will be 1n
addition to the margin money of
Rs 358 crores already available with
the State Government for relef
operations

An amount of Rs 3 lakhg has been
provided to the State Government from
the Prime Minmister's Relief Fund also
1 may also add that the Government
of Onssa is doing commendable work
and 1t has taken up relief operations
m very quick time

SHRI SOMNATH CHATTERJEE:
Mr Deputy-Speaker, because of this
natural calamity a large number of
poor people of our country in the
State of Orissa have been affected We
find that what has happened In that
State 1s devastating. It appears from
the newspaper reports that hundreds
of dwellings, mostly mud huts, col
lapsed like a house of cards The report
says

“According to an eye-witness,
wmundreds of trees were uprooted and
many catile lost. Corrugated tin
sheets, bamboo poles, doors and
windows were geen flying in the air.
The impact of the whirlwind was
so severe that cattle were lifted high
in the air and a building in which
100 people had taken shelter col-
lapsed, trapping almost all of them.

Another eye-witness said that
hardly 25 per cent of the inhabitants
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of seven villages under Rama-
chandrapura police station were be-
lieved to be alive. Those who have
survived are still dazed and unable
to give a graphic description of what
had happened "

The Times of India has given the grim
details of the tragedy It says

“That impact of the cyclone was
so great that in one case the head
was severed from the body. Some
people lost their ears or eyes A
ten year old child was seen cry:ng
for his parents who were believed
dead”

This 1s the magmtude or seventy of
the problem According to unofficiil
reports the death toll has almost
reached 500 Though the statement
says 9 persons in Cuttack district and
151 in the Keonjhar district”, accord-
g to other reports, the figures are
much more This magnitude of the
devastation should be fully appreci-
ated A large number of persons hav?
been njured So far as Purnabandha-
guda wvillage 1s concerned, it appears
that all the houses have been destroyed
and the entire village has been razed
to the ground The difficulty 18 that
most of the houses are mud houses
or huts and they could not possicly
withstand the violent tornade which
hit them It has very seriously affected
the cattle population also of that area

1 am happy to note that the Stafe
of Orissa, with its lhmited economic
resources, is trying 1its best, and the
Minister has been good enough to ap-
preciate the commendable effort that
has been made. But we want that the
Central Government should also play
1ts role. We notice that the assistance
which has been given is the very
mimmum. Only gratuitous relief for
seven days has been started. When
faced with a calamity of this magal-
tude, relief for seven days will te
hardly adequate. Apart from provid-
ing iree medical treatment, we think
that immediate arrangements shoull
be made for gratuitous relief and sup-
ply of food for at least a month, in



273 Cyclone in

view of the situation that has been
created.

It is also essential that these woor
people in the viliages who had only
mud hutg should be given full reha-
bilitation grants. Otherwise it is im-
possible for them to rebuild their
houses. It may be necessary to see if
they can be shifted to other sites, 1n
which case the land necessary should
be provided to them. Otherwise they
cannot rehabilitate themselves. For
rebuilding their houses and dwellings,
1ull financial assistance should be given

What 18 indicated in the statement
15 that the Orissa Government 1s
being given interim advance Plan as-
s.stance of Rs. 2 crores. I do not know
whether the Central Government should
give outright relief or not because it
will affect the State of Orissa which
1s a backward State if Plan expendi-
iure is to be diverted. In the circum.
stunces, we request the hon. Minister
to tell us whether the Central Govern-
ment will undertake to bear—and we
demand that it should bear—all ex-
penses that have to be incurred not
only for giving them temporary relief,
but also for the relief of the affected
people in full. For no fault of theirs,
they are victims of this calamity, and
it is not fair to require that the State
Government, which is under financial
constraint like all other States, should
bear all the expenses or the major vart
of the expenses for this. Therefore,
we want an assurance, and I request
the hon. Minister to tell us what the
policy of the Central Government is
with regard to providing assistance.

Secondly, for the purpose of proper
co-ordination, a team should go from
ihe Centre and be there to see that
proper co-ordinated relief operation
as well as rehabilitation operation is
carried on and all necessary facilities
are given by the Central Government
to the State Government in this
connection.

Thirdly, we would like to know
whether the Central Government
Will set up some sort of a permanent
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relief body. We find that whenever
thege calamities take place, non-offi-
cial bodies go there to help, but their
resourcs are inadequate. To imeet
calamities like this where the State
Government's resources are limited,
where the resources of the non-offi-
cial bodies are limited, there should
be, apart from the Prime Minister's
Relief Fund, a permanent machinery
for giving relief to the people as soon
as possible. May 1 know whether
such a proposal is being mooted?

Lastly, as the Plan resources of the
State Government are going to be
affected by reason of the advence that
is being made by the Central Gov-
ernment, we would like to know
whether there would be an outright
grant.

SHRI SURJIT SINGH BARNALA:
The hon. Member has mentioned
that gratuitous relief is initially pro-
vided for only seven days and that it
is not sufficient. This is just the
beginning. Gratuitous relief is being
provided for the time being for seven
days. It will probably be extended
according to the needs of the people
there and if any assistance is required
from the Central Government in the
form of food, we will be very glad to
provide jt as we have done in the
case of other calamities also.

So far as the advance Plan assis-
tance is concerned, as my hon. friend
already knows, efter the Sixth
Finance Commission’s recommenda-
tions, the earlier method of providing
ad hoc Centra] assistance has been
stopped. Since 1st April, 1874, the
method of providing relief has been
through advance plan assistance and
some marginal money is provided to
various States. As I had mentioned,
Rs. 3.58 crores had been provided as
marginal money to Orissa Govern-
ment also. So, that money is avail-
able for purposes of relief in these
cases. Whenever a calamity like this
is faced by a State, the State Govern-
ment normally asks for relief and the
relief js advanced from the advance



275 Cyclone in

[Shri Surjit Singh Barnala]
plan assistance. Previously, during
1977-78 floods also, the Orissa Gov-
ernment had asked for some relief
and Rs. 8.52 crores were advanced as
advance plan assistance to Orissa
Government,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Science today has
enabled many countries to tackle the
fury of the nature. In India although
we are independent for 30 good years,
we become victims of nature's fury
so frequently. We have cyclone,
tornado, we have flood, we have
drought and we are helpless victims
of these furies. I have said it more
than once on the fioor of this House
that certain super powers are ex-
perimenting with weather warfare, I
am again requesting the Government
to enquire into the matter because
this 18 happening much too frequently.

In China, recently they had repeat-
ed carthquakes but the suffering
compared to the fury of the nature
that came on China was negligible.
The Government tackled the situation
in such a manner that people's suffer-
ing was reduced to nothing practi-
cally and they refused help from out-
side countries also.

Here I read a telex from the Chief
Secretary of Orissa Government. I
talked to him Dbecause the Chief
Minister wag out of Bhubaneswar; he
had gone to the affected areas. Here
he says: “All houses in these two
villages with 900 population have
collapsed.” This is a very important
point. The point is that 900 houses
had collapsed at 430 p.m. If we take
half a person per house as dead be-
cause it was tota] collapse, uprooting,
it comes to 450. The news item of
the Times of India of this morning
cannot he scoffed of. Although the
Government have said in telexeg that
the death comes to about 158 or 159,
I am afraid, T am not quite able to
accept that because, as they say, all
the houses in these two villages of
900 population collapsed. This is the
most important point. Therefore,
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this is a matter where I would like a
clarification from the hcn, Agricul-
ture Minister.

This is qne of the worst tragedies
that Orissa has faced. Besides this
severe loss of human lives, I am told,
property worth about Rs. 2 crores is
totally written off, It cannot be used;
it cannot be salvaged. Nothing will
happen. But the only trouble is—I
do not understand-—ag sgeen in this
case, most of the deaths gre due to
house collapse. Most of the dead
bodies are being pulled out of the
debris. Thig 15 what the Chief Secre-
tary told me on telephone. The only
remedy one can do in that sort of
situation ;s go to the open field, if
you had the carlier warning, and lie
flat on the ground. That is the only
remedy that you can possibly think
of. But what is happering to the
warning system. Mr. Barnala on 6th
December had said about Andhra
Pradesh cyclone:

“So, a definite information, a
positive information was received
by ahout the mid-night on the 18th
and the warnings had been given
But, unfortunately, it appears spe-
cific warning regarding evacuation
was not given, I do not know why
the authorities did not think it pro-
per to give that waring also be-
cause that was one of the essential
warnings that should have been
given at that time. I do not blame
anybody for that. There might be
a lapse on the part of somebody
But the only thing is that it was
not done. Otherwise, possibly some
more pumber of people could have
been evacuated from that place and
could have been saved. Without
entering into any political contro-
versy—etc. etc.”

The question, here, that I woul@ like
to ask i8 as to whether any kind of
prior warning was given to the peo-
ple of the affected area.

Only the other day, we had in
Delhi a tornado, exactly of this type
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and almost of the same duration,
How severe wus the tornado in
Delhi can be gauged from the fact
that a double-decker bus, full of
passengers, was lifted up and dropped
in a ditch. I am again asking, in the
context of weather warfare, or wea-
ther modification techniques, whether
anybody is cxperimenting on that. Is
it an outcome of our own human,
economic and scientific activities? Is
it due to climatic instability owing
te our expelling every day huge quan-
tities of fossil fuel burning and
synethetic chemicals into the bros-
phere? This is what we have to find
out. Thig 15 not a matter which can
be just ruled out hke that. The
setellites can predict cyclones, ete. It
is an expensive method. We may not
be able to afford it. But there is the
modern Doppler Radar which the
Bharat Electronics, a public sector
undertaking, can easily undertake to
manufacture. That should be tried.
The modern Doppler Radar with a
real time processor and colour display
will do.

I would like to know from the hon.
Minister as to what this Government
is doing? Are they all the time be-
hind the quacks and generalists of
the Indian Administrative Service or
do they consider these people as
scientists adopting scientific methods?
The world is moving ghead fast with
weather warfare techniques, change
in weather technology and al] that.
This is a very serious question. I
have been saying it repeatedly—it is
throwing pearls before swine. This
Doppler Radar is an outcome of the
study done by Dr. Harold W Bayton
of National Centre for Atmospheric
Reaarch Boulder.

I am making a concrete suggestion.
I would like to have a categorical
reply and an assurance from the hon.
Minister that they are going to look
into the matter. BEvery time, we can-
not sacrifice hundreds of people and
end up with a debate in the Lok
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Sabha. We cannot do that. I want
to know from the hon. Minister
whether, as it was jndicated earlier,
a National Calamity Insurance Fund
has been created and, if not, what is
the reason for the same. We have
repeatedly said, let there be @ Na-
tional Calamity Insurance Fund.
Whenever something happens, let the
money be taken out from that fund.

No need to beg. I know, my hon.
friend from Orissa will say that he
needs Rs. 10 crores, and rightly so.
You must give a minimum of Rs. 5
crores grant, not less than that. I
would like to have g clear and cate-
gorical assurance about having g pro-
per “previous warning system” which
science has already provided.

Secondly, adequate grant should be
given, no loan, no assistance. The
whole nation shares the sorrow of
Orissa, the poorest State in the coun-
try with the richest natural resour-
ces exploited by other States which
have become richer at the cost of
Bihar and Orissa. We know all these
things. Therefore, I want to have a
clear and categorical gssurance from
the hon. Minister that at least Rs. 5
crores grant will be rushed to Orissa,
You leave it to the State Government
to do what they think best. We do
not want subedars going from the
Centre. I would like to know in con-
crete terms how much do they pro-
pose to give and in what shape and
form.

SHR] SURJIT SINGH BARNALA:
My hon. friend hms correctly said
that in some villages, there has been
a colossa} loss. I had also mentioned
in my gtatement that about 3500
houses have been wiped off, that they
have lost their existence ag such and,
about 1000 houses have collapsed, I
also stated that by this evening, pro-
bably, after salvaging from the
debris, we will be able to know the
exact number of the casualties that
have taken place. And we are in
constant touch with Orissa Govern-
ment to know the latest figures, so
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far as this is concerned. So far as
warning js concerned, in case of tor-
nado, the warning is not possible. It
18 not of cyclone that it can be seen or
some advance information can be
gathereq about that.

SHRI JYOTIRMOY BOSU: Tim-
Ing may not be possible, but the fore-
cast is possible.

SHRI! SURJIT SINGH BARNALA:
As regards tornado, 1t is not possible,
but we did have a warmng in this
case also. For example, the India
Meteorological Department, issued a
general bulletin also and issued a
warning also on the 16th April, 1978,
at 12.30 P.M. The station at Bhu-
baneshwar issued a general bulletin
as wel] ag a special weather warning
and a bulletin for fishermen. This
special weather warning was as
follows:

“Isolated thunder squall wind
speed reaching 70 km, per hour in
individual gusts likely in north
Orissa during the next 48 hours.”

This is the maximum they could do
because it is under that thunder
squall that the tornado forms and we
do not know until we see actually
that it has been formed; we cannot
give any warning. In other coun-
tries, this is the only system. They
keep a watch; they can only see;
they can find out that in an area of
100 kms by 200 kms. there will be
thunder squells, etc, So, they give a
warning and they keep a watch.
Whenever a tornado is seen, a warn-
ing is issued that it has occurred at
such and such place and now if is
travelling in this direction, etc. That
warning is issued. That is the only
method. There is no other method.
That i8 why in Delhi ulso, within
three minutes, o much damage was
caused and nobody knew what was
‘happening.

In Orissa also, Mr. Biju Patnaik
was there. He did not know what
actually had happened unless he got
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the news ufter a long time. My State
Minister was also there. He said: 1
was about to board a State plane, He
said: the pilot told me that Sir the
wind velocity is increasing. Pro-
bably there might be a thunder storm
or something like g cloud burst, so,
we must start. So, they immediate-
ly storted towards Calcutta and
reached there safe in time. But on
the way also, they found out that
there was a formation of thunder
storm. Probably there might be a
squall, etc. This was what they
could get. So, I was submitting that
whatever possible could be done was
done and information wag given.

So far as assistance of Rs. 5 crores
ag suggested by my hon, friend 1s con-
cerned, I have already submitted that
now the Seventh Finance Commission
ig sitting. Probably, they may re-
commend such things, But, so far, we
have to go, according to the recom-
mendationg of the Sixth Finance Com-
mission ang according to that, we have
provided assistance that was required
for the time being.

SHRI JYOTIRMOY BOSU: Seventh
Finance Commission is not a tornado
commission,

MR. DEPUTY-SPEAKER: Don't try
to create g tornado in the House,

SHR] JYOTIRMOY BOSU: I want-
ed an assurance that money will be
rushed as grant and there will be no
reference of this matter to the Finance
Commission and all that. Let the
Minister give an assurance. Other
wise, it ig very unfeir on their part if
they do not do it.

SHRI SURJIT SINGH BARNALA:
Direct grant cannot be given, accord-
ing to the recommendations of the
Finance Commission. We only advance
from the plan assistance whatever
amount js required.

SHR1 JYOTIRMOY BOSU: On 2
point of order.
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MR, DEPUTY-SPEAKER; There is
no point of order. Mr. Naik.

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. DEPUTY-SPEAKER: There is
no point of order. I have calleg Mr.
Naik.

SHR! JYOTIRMOY BOSU: On a
point of order. In camse of Andhra
Pradesh, the State Government had
been good enough to pay money as
grant. 1 am a party to that.

MR, DEPUTY-SPEAKER' 1 know
the facts, ag far as Andhra is
concerned

ot ot ATTTRY ARew (AR ) :
Fureger o, Wt wreAtw wfy o
TWrew ¥, IOAT gFF ¥ FEw W
i f § o oA AT S9R
F1n a1 g gt IuF wiws fem ?
¥ tar wrear & f srar ot # geec
1 W wrwd ¥ wfew 90 SEw
fe gearey & @ §, Wy A & agv
grr, qiw /Y & Faww @ Wl §
¥y Wt ngRT ¥ w@MnT FEAEW 9
wzw o ¥ ol 151 wmefoad §
o wH 1 Twavg @ rwiwd fay
W g3t A g f & aga W
g1 ww wiwe 3T ¥ faemdy wgram
awt wgwh  wfe, sad A o
T &

oY et St & wgr fF oow
mear @ gE N g g€ &, ¥
o woer @r i & AggE FA
# v ¥afty greTe ot ag w5 w1 e agt
¥ gon uF ol sfafafy sew agt
avr wnfe o7 W e Rate § ag
wiw gt wfge fr | war  gewT
g et wifge ff 1 daw
SR T §Y T WTH By W),
& Qurafi A Wy woRTC W
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Wt g e § e qoFw gt
sfafafyr sizer agt s wfeg av W
TEF WIGTT T TR FgraaT &Y AT
wifgg 4

i sgr gt fegm d g &
& fog gaw) amr fear &+ wfen
R oY geen faefr §—x e faal
¥ ot iy snfae go §—3 aw e
s srfeardt aiw §, ¥ fra? wrordw
wf weew Y I% & 1@ fad
wga sy agrgar fasey oy @er
¥ A & q Sft ST @
g S ¥grawt wEIAF I Ay
wETHaT #Y ST A1 I F AR
Fox }, W ag 7 ¢ 9 fou e
ga® fad wem aay wfed 1 g
7@ g wfge i o9 3T A aw
o gt e #< g, afer gad afc
i ¥ fag wvm @ W R
arfed |

a4 AR R QAT WA 9T, 9
qAq ST W oY F g% 3w § v
Fr ot fiF agi o wgmEaT gAY ST |
& arger g s s we ot A STy
et oY AT AR AW FT ST § o
¥, e & A gt aw wEw, R gw
ggg wee! ¥ WY qdflw =%, arfe agh
T SOTET ¥ ST WETGAT TEH WK
WY O wreer g7 & warfaw gu §,
IJTH O A fawad i

ot gy mar fe 250 arfewt &
g Wy frfrrargdid
geFY 19 &Y Sy & (250 wnfeat
Yo ravary? UmaA@ag e
e S-HY an Frwerdy sy, w7 &Y
T guwd Ay @ e frard et
7y ¥ Sorew wERd, oY ofa
swifem ge &, 97 & avgu o T@
| R T A wdweT AT g
st & wr w¢ v 211 fe garr
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[sfr weelY ArTmor AT

weft afvfom e & ®  wred
Wt ™ ¥ ming 9 wfgm | e
w1 wifge ar fe o st A
for § 1\ wmm DY @ gu g, Q@
et SUERR el coF ST 05
¥ g & T q wrrd fer snd wnfeg
& WfF 38 F wraTC T SR WY qERRT
faer @@ ) wqEY #y SRt & SaTRT New
IT #) qgur Tifg |

it Frew faaer & 3§ wgr
fem ¥ 12 a& guar & Wik ag-
T T wFA v vy ger?
& gg wwar g fr wfa fawmr ¥ =fy-
Y O wrE vw qvz ¥ fag
gl B 7€ ¥ 1 T gE @
sy 9¢ Ffr wEY oY ¥ agr wE
fam fr 12 a& guar & af, gt
T 7efY S o g A% gw 9, 9 oA
TAE T AN ATATT A TE Y
T FE FT I AT I @A A 8
AAT ¥ 1 IWE wAET gHT Ay
¥ W@ F F qTe fram o g9
Ira ®Y AAFI 7 FAv & o zw@ g
A ogar I ¥ s § AT
ar 4d s frR aw Y aeaeT)
T EAT BT AT @ Y waA
QY &7 T S ATy gAr e
&1 9T SAET FEN—IF 9 w5
o ox graree Frava sy d @A 3
fer g AR faam & wfaard,
forer 3 =79 3 fir 5w gew A gaew
g d egmm At avem qmw ¥
g feware 7w § | I3 qrer
@ AT | W T AAT 9T A
2 W oY AT A I T FEGy Ay

U AW TR ST AT T
9T B¢ faar &, g avEe § 9
foad argT §, ST wErAAT &1 9g
w0t ), AfeT F0 avee W ae
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¥ g sfafafa weer s omar arfad
Ay ATy w2 | e aa &
sfafafa wem & w3, 2% 1w 2y g,
AR T AT MiEd e N wergar
€ 9 Y &, wE O T ¥ ww @y
7€ & a1 7, 37 ) et & sy
HEIAAT & eI &, I¥ KT =oeqr
oY st £ A anfgd

7 =g ¢ fr vy wey oY g7 amy
* art w A )

it gl fag xonen : wwifag
TEw i dzaamsrfis gw &
B &Y qET A HRA O w6t Ay dHY
e ggara wr Yy frer & fr e &
YT YA AT A FAAT WY
Y T W17 qrar & gATAT € ) oE WY
T 97 qFAY AOFTT FW T EIE,
IFHFFITAIIFITHE TEE AT
AT & fudt eey 7, A Wl fagy
& §v 35T &7 AL w1 IR 7 Frswrer
T} ¥ 1 9 7T 7 W A S ART A
o7 A} Fg &y o fr wmr g @
& o fraa mradt fersr ST vE 27
oI &1 G| AT HRTAT AATY T
&7 97 | WF T g3 war fw a1 7w
a9 7% § § T6T & Qg T FT FEA
ZH f gaTe TaY wraEl 4T A 1 AT
RET TN ¥ IO fae a3, 3a% ar
Az g1 %€ 3T EeT | gafaq 97 A7
wr fars w@q @7 deaw ¥ FW
QT g raar ey qarar It awar &
fFad wrawt WA | qufae d=TE
e wyE W aRt 7t wg Wi s
ST TE AT WA A | o e
A FTadmr o o & T =2
quide § o wwd A= § S W
iferarie #t qarar orer & o KA
SOl qCF T WPT HT AT T a6 |
I 160 wrafia) w7 whwer KT 1
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RT WAT LR O KT AYT £ 1,000 AT
3 a1 A 3O T qw T XA e
1 W Y FATAT TeAr ¥, N £
i ¥ g frear 8 e o
AT g H AT Y ¥ grow ¥ AT W@
fea &1 &Y g Foay a1 fr vy aw
3% wiTE gAR aTe WA AY 99 &
AT T AT awE

o A o afadt & T §
w&t fF & wa Gt w1 ot Sl
w1t et oY, 34 At o, a€ VY
wigt Afow & ag 941 vy wr For ey A
TEFHASEAT | ©F T 7 250
gl w250 AT qf wE 2 Wi
20 379 AT W ¥ GF W £
g TH W T GWC 1 qg wAT A&
P R AT AT w7 qTL AT |
foadt w2 ¥ wewa gril, 3adt wae
& ST

HATS § T 7 H) A AeE |
FET 1 3G F A1¢ A 9 AF F7 H
z fov f5ad warer o wreTy goiT AR
AT g ®r G WA, W AN
Fr darT @

SHRI GOVINDA MUNDA: Mr.
Deputy Speaker, Sir, 1t is very un-
lortunate that, on seeing the state-
ment of the Minister for Agriculiure
ang Irrigation we find that it is a
totally incomplete reporl. Of course,
the Government's intention is very
£0ood but in the figure mentioned in
the report there jg , difference of Ilell
and Ieaven, I find from the paper
Hindustan Times that the Chief Minis-
fer of Orissg hag stated to the Press
that 400 to 500 peovle have already
died. 1 believe they are poor class
people—Harljans and Adivasis. You
know that Keonjhar is a District (this
is my Constituency also) where there
@re very, very poor people—Harijans
and Adivasis, They are very poor
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people who have lost so many lives,
along with their cattle and other
things.

Any way I am very much grateful
to our Hon, Prime Minister, 1 thank
our Hon. Prime Minister who has
kindly sanctioned a sum of Rs. 3 lakhs
for the relief operations from the
Prime Minister's Relief Fund. But, so
far as the loss caused 1o the area is
concerned, the amount sanctioned is
unsufficient. 1 therefore urge the
Prime Minister to kindly look intg the
matter more sympathetically and
graciously, so that these distressed
familieg could find a shelter again.

Again, I beg to draw the kind atten-
tion of the Hon. House to the disaster
which has occurred due to tornado in
the five villageg of Keonjhar Districf
of Orissa State on April 16, 1978. The
houses of about 700 families in the
five villages have been razed to the
greund and 1500 persons are feared
to have been dead. Even now dead
bodics ang injureq persons are being
taken out of the debris.

Even though some rehef work is
being done by the District authorities,
the Central Government may think
very seriously, to give substantial
financial help for the relief of those
distressed  people who have  been
affecteq by the tornado. Indian Red
Cross may be a<ked to send the re-
lief supplics immediately. 1  would
request that the Central Government
may send a Central team 10 assess
the loss. The Metereological De-
partment has failed to warn the peo-
ple of this impending tornado. It came
upon them all of a sudden. I would
request that the Central Government
should strengthen f{he Metereolo~
gical Department to be an effective
instrument for the good of the peo-
ple. Since the area is very fertile
and paddy grows in abundance, the
Ministry of Agriculture may be ask-
ed to give financial help from their
funds to the affected farmers in the
shape of sheds, fertilizers and other
instruments,
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The House may be well aware that
all the houses in the villages of Keon-
jhar district are thatched ones. For
the last thirty years after indepen-
dence not even a gingle house in
any of the villages has been made
pucca. May I earnestly request the
Government to kindly set apart cer-
tain funds from their Rural Uplift-
ment Fund and create an organiza-
tion which may select certain villa-
ges year after year and make them
pucca? This will create a sense of
confidence amongst the tribal people
and Harijans.

May I know whether the Minister
for Agriculture will agree to send
a team of Members of Parliament to
this area to assess the actual position
there? Secondly, will he himself kind_
ly agree to visit the area and have
a complete picture of the situation
there?

SHR! SURJIT SINGH BARNALA:
Sir, I have all the sympathies with the
hon. Member in whose constituency
the tornado has caused such a big
loss In fact, he should have been
therr by now and ghould have Sup-
plied more information to the House,
That would have been very good.
Whatever information he hag got, has
been collected by him from news-
paper reports. As submitted earlier,
we cannot take all these reports as
correct. We are submitting only those
reports which we are getting from
the Government there.

So far as the reliet and rehabifli-
tation work ig concerned, necessary
measures are being taken and as I
stated earlier, probably some of the
villages will have to be shifted to
some other safer places and then the
construction of houses will also come
in If they are keen to have pucca
houses, they can ask the Government
that thev want pucca houses. This
is a good suggestion that has been
made by the hon. Member. However,
as the entire villages, aq stated by
the hon. Member have thatched hou-
ses, probably all houses cannot be
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pucca also in that area. If one vil-
lage is made up of pucca houses, it
will cause a great heart-burning to
the other villages, the neighbouring
villages, and it would create difficul-
ties for the hon. Member himself,

——

13.49 hrs.

DEMANDS FOR GRANTS, 1978-78—
Contd.

MINISTRY OF EXTERNAL AFFAIRS—cOntd,

MR. DEPUTY-SPEAKER: We will
now resume further discussion on the
Demands for Grants of the Ministry
of External Affairs.

Shri Mayathevar,

SHR]} K. MAYATHEVAR (Dindi-
gul): Mr, Deputy-Speaker, Sir, I
rise to support the Demands for
Grants of the Ministry of External
Affairs on behalf of All India Anna
DMK. It was the late Pandit Jawa-
harlal Nehru, who, in 1954, propoun-
ded the foreign policy of India, which
was also styled as non-alignment
policy. He taught this country and
other countries of the world much
about the policy of co-existence and
panch sheel. We were able to pro-
pound s0 many non-violent policies
and very good policies which are non-
violent according to Mahatma Gan-
dhi's principles and policies. In spite
of our preachings of non-violence and
peaceful co-existeance and the Panch
Sheel and in gpite of the fact that in
1954 we stood shoulder to shoulder with
China and declared to the world
‘Hindi-Chinj Bhai Bhai’, the Chinese
stabbed us on our back in spite of
our sincerity, honesty and straight-
forwardness in our foreign policy to-
wardg the Chinese. Therefore, we
must be very careful, very cautious
and alert tuwards China.

We had great respect for Britaln
The British Government was respon-
sible for dividing our motherland.
Mahatma Gandhi said India is like 8
cow. The cow is respected by us as
it is considereq a representative of
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God, Gandhiji said ‘Cutting India in.
1o two amounts to cutting a cow into
two’. But the former President of
Pakistan said, ‘No I do not want to
hear your words. I want India should
be divided’ And accordingly it was
partitioned and it hag created so many
troubles. Who is responsible for
dividing the country? Is it not the
cunning Britishers who are responsi-
ble for dividing our motherland into
{wo? Therefore, we must be very
careful with the British fox also so
tar as the foreign policy is concerned

Then we come to the Commonwealth
of Nations. We are not ashamed to
say that we are still a member of the
Commonwealth of Nations, When
there was a tussle beiween Pakistan
and India, the British Government,
our old master—I am ashameq to say
and we do not admit but some people
say they were our masters, the Bri-
tish Dorais—in Tamil we call Dorais
but we never accepted them as our
masters an actually we are the mas-
tera of the Britishers—created another
trouble. They not only divided the
country but they created Kashmur
also with the object and intention that
we must have an international trouble
throughout our life. That trouble is
even now continuing bui our hon.
External Affairs Minister who is one
of the very responsible and senior-
most leaders of the country and even
at the time of Jawaharlal Nehru he
had vast experience so far as Indian
politics ang foreign affairs are con-
cerned, is making his best efforts to
solve our problems,

Then, Sir, we must be very careful
about America also, not alone with
China anq Britain.... (Interruptions).
Anna DMK is very non-violent. It
believes in Mahatma Gandhi’s poli-
cies of nonviolence, Therefore, you
need not be careful about us, It you
are careful, we will be careful about
you..,

MR, DEPUTY-SPEAKER;: Anyway,
it does not come under External
Affairs,

512 L8—10,
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SHRI K. MAYATHEVAR: Regard-
ing USA even before 1947 they were
not in favour of our Independence
but Russia was in favour of our inde-
pendence—subject to correction, In
the course of our fighting and the in-
ternational clash with Pakistan the
American Government was pouring
arms and ammunitions and extending
all kinds of military aig to Pakistan
but they withdrew their aid to our
government. Even the little aid they
were giving us was withdrawn by the
Americans but they gave double the
quantum {o Pakistan. At the time of
Indo-Pakistan war, it jg shametful on
the part of the American Government
that they sent Seventh Fleet in sup-
port of Pakistan. Although I wel-
come the genuine non-alignment policy
of this Government, although I ap-
preciate the genuine foreign affairs
policy of non-alignment, I request
the hon. Minister of Foreign Affairs
of the Governmet of India to be very
careful about the USA Government.

Yesterday, we were discussing
about the nuclear powerpack. Hon,
Prime Minister made a lengthey
statement in this House. I quote:

“The remote sensing device with
a nuclear powerpack was installed
at the highest point of mountain
under an agreement between the
Government of India and the United
States.”

If 50, why was it not announced to
the people, in thig House if this was
In the interest of the country to instal
such a device at the height of 20,000
feet, If it was in the interest and
security of our motherland, why after
the Chinese clash, it was pot disman-
tled. Why were the people of India
not informeq about it? We are high-
ly disappointed about the secrecy. I
accuse the former Congress Govern-
ment also which alloweq impliedly,
directly or indirectly, this kind of spy
system in our mountain. 'This should
not be allowed to continued hereafter.
This Government should be very
careful towards guch kind of spying
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activities by the American Govern-
ment. CIA is working, for what?
CIA is working to depose certain
Government clected by the people
The democratic Government are de-
posed by the CIA. Therefore, we
must be very careful about the CIA
and its activities in India

SHRI K P, UNNIKRISHNAN
(Badagara): Shri Subramaniam
Swamy gets excited when the word
‘CIA’ ig uttered.

SHRI K. MAYATHEVAR: 1 wel-
come genuine non-alignment on be-
half of my party. Do you think that
the former Goverument was follow-
ing non-genuine op in-genuine non-
alignment policy? I go not accept
that. You should not, once for all,
shift the burden on the Indira Gov-
ernment—thgt Indira Government was
not sincere I am not going to accept
that. That Government was also as
sincere as this Government 1s.

14 hrs.

So far ag India 1s concerned, we atu
genuine to everybody, cven to Ame-
rica or China. But I doubt whether
anybody is genuine to our policy. that
ig my doubt. Is any country genuine
to our country? No. Yesterday, the
hon. Prime Minister said, we are res-
pecting China and we are going to re-
vive our relations with China, Pak-
istan, Burma ang all the countries in-
cluding America and British Govern-
ment. But I doubt very much, verv
reasonably I am doubting that no
Government is following our non-
alignment policy which was being fol-
lowed at the time ot Pandit Jawahar-
Jal Nehry when we were gtabbed by
China and Pakistan twice,. We must
be very careful. Other countries are
behaving as jf they are following that
non-violent policy tfaught by us. But
nobody is following. They are talk-
ing from their lips only, They are
stabbing and shuoting on our back, on
our shoulders, if not on our chest. 1
request the hon. Minister to be
very careful about the policy of gen-
uine non-alignment. Although we
appreciate it we must be very care-
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ful about these things because at the
time whep the Israe] Arab war was
on, the Americans were supporting
Israel. We were supporting the Arab
countries, At the time when North
Korea and South Korea were fighting
we were supporting North Korea and
they were supporting South Korea,
Finally Americang beaten t; mil in
the battleflelq of Vietnam. When Vit-
nam war broke out Americans were
supporting South Vietnam ang we sup-
ported North Vietnam. Therefore I
request the hon Minister to be verv
careful in regard to our foreign policy
towards America anq Amciican CIA
and American foreign pohev.

Then, Sir. we had the highest rc-
gard, honour and respect to the pre-
sent President of the U.S A, Mr Car-
ter. We accorded him the biggest
welcome and reception in wu; Central
Hall when he came and wisiteg out
country. But he did nothing. It 1s
love’s labour lost! We loved him, we
laboured for him, we lost everything
finally here in the Central Hall' He
did not help our country He did not
support our hon. Prime Minister’s
policy regarding uranium. i gpite of
our sincerity ond honesty towards
America  Therefore even Carter, I
am gorry to say, is not sincere. I am
told his mother was working here in
India as a nurse. We thought that
the American President would have
greatest respect and sincenty from
the bottom of his heart towards India,
not from the lips, just like the othei
former Presidents of USA like M:
Eisenhover and others. But this man
has unfortunately, accidentally and
unexpectedly proved that he is also a
legal heir of those former Presidents
of America. e is only following the
old American foreign policy and he
is not an exception. Therefore we
must be careful about Carter also.

I am coming to the last point. This
is regarding your Report for 1877-78,
issued by the Ministry of External
Affairs  Please gee page 56, para 2.
It says:

“This Ministry has two specialis-
ed fields of work, ie., protocol mat-
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ters and iniernational relations. In
these two fields, Hindj was regularly
.useq durlng the year under review.
Documents like ‘Letters of Recall’,
‘Letters of Credence’ ang ‘Commis-
sdons of Appointment’ as well
a8 other protoco] documents, were
prepared in Hindi. The Ministry
algp advised  Ambassadors and
Heads of Missions that while pre-
senting credentials, they may as far
as possible, make their introductory
speeches in Hindi.

My submission on this point 1s this.
1 want to know whether the Foreign
Affairs Department is a Hindi propa-
sating Department or propagating
Indian foreign policy? This is a sim-
vle question. On behalf of the non-
Mind: speaking people, on behalf of
the South Indians, I am asking this
yuestion Thev are giving special res-
et to Hindi and Hindi alone in
foreign affairs to make the world
understand that Hindi alone and Hindi
only 15 the onlv language available
in India 1n the language market.
Are no other languages available
here?

Therefore, Sir, I do not oppose this.
But, my submission is this. The non-
Mindi speaking officials will lose the
upportunity in the matter of appoint-
ment or selection in different services.
Therefore, this discrimination should
10t be made against the non-Hindi
~peaking people. Yoy must encourage
all the languages of our Indian peo-
ple.  The people who do not know
Hindi will not be gelected in the IAS
1F8. ote. gervices.

The hon, External Affairs Minister
made a speech somewhere in Bhopa:
aut he subsequently denied that. That
was on the question of the Hindy
anguage being the official language
In the Public Service Commissions.
The hon, Minister later said that he
did not make a mention of it in his
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speech. On the first qgay we were un-

happy. The next day we were ex-
tremely happy to hear his speech
here. You should net take away the
opportunity of the non-Hindj speak-
ing educated people in the matter of
selection ol officials in your ministry
for these higher postg on the basis of
the language.

I would now quote one sentence
from. page 58 of this report. See the
last sentence of the last paragraph. I
quote:

“The Council regularly sent Hind:
books for presentation to the cultu-
ral institutions and also arranged
to project Hindi films in foreign
countries”.

Why Hind: films alone? It means that
it includes, indicates and reveals also
that the Hindi picturcs alsone are des-
patched to the foreign countries for
screening.

Fqual opporiunity shoulg be given
to the Tamil, Bengali, Malayalam,
Kannada, Telgu and Marathi pic-
tures also and not only to Hindi pic-
tures. (Interpuptions). Under;, Art.
14 of our Constitution there should
be equality for all before the law.
Under Art. 14 we say we allow equa-
lity of opportunity before law. Simi-
larly, there should be equality for
every language picture. Equal oppor-
tunities should be given 1o all the
language pictures that are produced
here. With these few works, I con-
clude.

MR DEPUTY-SPEAKER: Dr.
Subramaniam Swamy,

SHRI HARI VISHNU XAMATH
(Hoshangabad): I want to know
when the Minister will reply.

MR. DEPUTY-SPEAKER: Well,
some time in the evening We had
three hours twenty minutes when we
started. So, I have to calculate the
time because we have been doing it in
blocks.

SHRI HARI VISHNU KAMATH- I
think the time may be extended by
one hour. The Speaker said that he
will consider the matter.
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MR. DEPUTY-SPEAKER; We shall
see at the end of the day.
Now Dr. Subramaniam Sway.

Mo guEer 2  (graf o7
) : SuTsne wEIE, ¥ gw e F fged
¥ S TSy AT ARATE | IW &7
e ag & for gt e el & Agw
e 9 & ug Qfagrfaw o fet
Y faar 97 | 1@ w0 §, T @WIO
7 & W wTe fed) § s e g
BT 5% THY 419 77 w1 of! fadwr welt
T T A T §7 9% Y q9H 7
fordY wrar AR w1 wd 7@ ¥ A
oY, g& w1e AR Y qT wET &

¥ wgy g s qgar g
zardy fadm Afr avwr @ & 1 @
TadaT wte diwree gfie & A
¥ WoS T A 5T F1 grerT fovar swar
% ww ¥ * e A w awar
wtr & off 79 qwreRt & a9 g7 Am@
Fgr W i gE fedw wel wv
ra & g aurd Y wThed

wit gefet ame fawrdy (e )
gy gt § o A 7 Y 3w F7 A
fFar g

To ywrsaw et : gT, dHTAA
Frgfed FwHrawr e
9 qAMA 0F Ay & oW fage
AN 1 ST AY T W= F AT
for g &Y gfma sar§ 3 w1 AT
Forer wear & 1 & fardey welt oft o frdme
=% 5 § q@ aT aT =T FY, WT
s g dofaw ww ¥ fadw Aifa
oY 73 & 99 o7 Gifrme w5 ) o
AT G W AT S Am-
weTEAiE ®7 o W o § | qW
ARET waE & B srafiy gy & 1 v
¥ S 1Y wrfgg | St fe
s S wgy @ € Honest trade
policy is the best foreign policy &
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T HvAT 7Y &, Tadk W oY fawer
& A § 1 T faweq € wwar §
WYX NI H1 UF F ATAT1 {7 HqRHA-
fovrzaT | T g W S ATA-UATEARE
Y @ #Y JAEY §oa 9w ad § ot
AT g€ BT qE &1 g o7 § wwHEy
oY & | 1€ FEa 4 fF wAOwT ¥
arg 4% Sy o £ F7A 4 fr ww
% Ay 99 o 9vvg e 9g feafq
g E ) wE RO AT E AT
aft §, 9T WeE AT qe€ WA AT ¥
&1 IFH WTTE W T Fe 0 WTTA %7
ol fer T wmfgm-—w W
FEqAT EHAT aThR |

gy faRw welY off o9 9gdr T
g ¥ fadefr 7w & ggww ¥ *q N
& ¥ @ 77 @ WAy aEw ¥ ey
¥ sx v & fadw ey @ T ar
IR ¢9 q19 %) O fagr ) ¥ ag 4

National interests do not change
with the change n Government

# ogrer o wr ) (wawaw) ¥ 0%
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wen wign § fe ugfr 9 oW
“@‘“v@ilnﬁm
¥ ¥ 9¥ wAw, wefgy wr § SEN
wETEA WA & A% AT ¥ fomr av
siYe 36 gay gy fadw wefy oY vt
WTHTC 9T N ¥ | ow ¥ wF fo ot
Tt @t §, I Afy Hifr §, s
wwadd XA , 9N AW IW G WY
¥ g%y ardf ¥ o Hade § Qwra
AT T WA wO-qg W A
g warar wrafe A T EY § ) @y
7% oar qrl ¥ Afade A aw
TN A AR A § WK IEw 39
#r foz fagrm s awn § 1 wfag
§ fA3za v fF 9 qA-gATSANTE
ez 1w ger Hfaw | 3y waATEe
ATer & Avr & Sev gem § W o o
FATEL AT F AW F qET gAT ¥, AT
78T ®Y StAar et ¥ € vy ¥ fog
Y s sren & frg firy Ty €y awn
2 1 g fom aw ¥ fadwr e oY afeq
fr s & far A€ 7ar o7 g3 1 & O
THTE 3 TwaT g—wre wfgg—srenfadcan
A wfgd W@ W oF Few wrAAT
=rfed | x& worT ¥ gfe sre S A
¥ aawar g fr €7 & g frg ot ey
2R Wi wrar & fag o @y
& ag 2y we v ¢ fie fadw woft e
srew wr Aife awd 1 3z fesgw
& gy gwar § 1 wAEY W 47 WL AT,
Werguw AP\ Y e qg & e
Areafwar @ & 7

fm #efr & ofesare & war o1
Jan singh is dead It is no more Let
t rest in peace

L L g ¢ S —
}ouw g, 99 W v wifge | g
o Ay ¥ faedr fae fofeny & o
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¥ ot wgr qr, % 9 w1 @ v
§ | I wgr w1 #% @ o o Wy
qT, ¥g YR &% W a7, ¥9 fag &Y
FET 9T, WT TIHY TIAX &7 $f qarer
a0 § 1 ¥ fag o qendy Aife g, oY
39 F97 oq WY 7 oY, ag Ay T,
o|T %3, aw g WWT ) g ghw
wx q® tar fawrw § fr fRw wdy
oft s fowr At a1 WA | I R A
ST qay ot g § @ orAew
¥ fafirez &, ¥ g @ & & geweft
21 sfy | ot qey € Ay & qEew
9, 38 gwg W 4OrC WI ¥ gg qHAr
oY fiF wewr fagrdr Tt a2 TR
2, 37 97 1l % uy AT S qARATT
T & Afew § aga wAwEc B T
At 3@ waw W ¥ wwwT T o
o g@ Ty W S wrewT gy ¥ o
% o Cur aawd y-afx & fadw wefr
9 oF a gy gwar § .

sirfinfgoar dto dadwe (amf
T Aey)  ww A s fandt

g

o gugeaw woflt  F i
ey gag @Y s wwl ¥
sy Frardf o Gar Y v & 1 A
# oyeardY g, o faq & A wer
TN g-x@ ¥t ¥ exafre fow ady
arwer § W ww g fowa ot 7 &%)

svrft ofgen @l et
gfrar ¥ s v ofy dam wgd &, Sfew
iy gar Y 1 wrwr ot o fargr€ gfrar
wfae § 1

o gugww et § s
g fv wir fijw A w1 737 W
e ¥ | GRET W9 & ax fadw
#if ¥ ot ofcadn wrar & ¥ 9@ AT
TR FATE |
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o a1 X qrfeeTr a1 , TR

fr gart wrea & A & Ay g &5 S fear, g@ & fo o

et ) Ty g W I R,
et waww T wifgw ar, ) fely oY
W & arq g @ A adr g
vt feed W 3w w1 eI 9T T
Tifye 1 9w ag Afr a5
ot wewsar & fF ofssm & oAy
Tl Aifx wgr @Y ? rfeweary & A
ZaTd g gul, § W e ow g,
gy fraet wee wifie, 38 &0 =ifi
WAE BT AWML, TN IT A B
FYTRT QAT A & | AAAT ¥ W A7
AT AW qT ATFAO w97, A7 AT
fox g¥m~—F ®g A ww | Afw
37 A gE T qam ¥ Ay afgoe
fir 7g 81 ¥, gw %€ § frenfody Y
g & wifeear & =% Y wrwEr
T & 1 e a2 s @ e orfeere
* a7 1 aifad gl wfw
TrfeeaT & AT T T HIATAEA )
qifFeT wew W gy v 7 fafew
qrETIE ¥ 59 A9 7 @) fawEt & A
ar 1 % fow T ) greaw WA, F
#r aw gt wfew a1, Hfew 3w aw
X | K TA FT OF A H {7y AT,
oz, 5w ag Qdwriw gfee <2, &t
wOE R EET § AT wEA
#1 9% waew Agr § fe w1 gqorga
dar @ 9w £ ag A1 QEETy A T
T W &, TAVE WA A AV &7 v@r
¢ 1 & guw wra 9 g ad
FTQIE | FE A a1 97 A &
¥ S A wew oA fgeay & e
fear wav, I § gower dar &Y T
&Y 59 WY garaT Wifygw, WY ope S
aqT q1, IF WY FEAT AU | iR
& ®F0 & feel1 ¥ 9 I wedr wvfege
fir fgrgrama & AW @, §, 97 % fomr
§, 7g @ I ¥ few & ol sfige

Furg ¥ qrr &1 W wA GIET FE
Y TWEE & F1e o T T T o,
T ARTAT w7 ¥ Az W ad
T G Y, IA B AT ATFT A T
fewen faar, oveg w8 ¥ W @ W
¥ fAg g woAy o Trfy g @y,
21 20t %1 oAy e v ar awar
g, @Ay wifge, Y g€ I E, w9 W
RO 7 & 7 @--dar afe F
qAm & A ¥ quwer g froew eyt
aw & fom ot s &rm W miisem
% fag oY waw g

R @ & 9z FEAr TgAT g f
T AT ATRAT 4T qATHA B, T H WY
ufrads zu & o faw famr & garar
AT T & T AT Wy I WY
fTog® AT F7qTE 1 AP AHREH
FagEw ur a3 § ST Sy i o
T & AT AT § TG 7 AL A I
TR FEY § FEAT AEAT E

oY WrEAT I W F fadw ¥
g o FWTAT BUAT } B ¥ AT
TEaTT § B9 NG, I AW § fager
qama ¥ afay, fom gaem &
mifeforea g1 ¥ Ewa R & ¥ ¢
W o FATATC A oA §, W A
97 84T § AT RATT A A ¥ WY
T¥qeq AT grar § Afew 9w q@r Juv
A o A N ¥, WA A &
wGaTd 7 A4 S & ) wft i
[MEAT F 'drgen TR Fam Y wrgar
¥ wfuwa o7 ¥ wqw foay nar g, o
wfRtEd oAy ar, fag & wm W
T gz Y ok ot % Y ey gt
&1 R A 1 gur 91, W Aw W
IFW Forar a7 ot gEATEew ¥ g
Ay wr ek’ o wve weft ofr ) g B
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it #t e it & sore gl § 4%
wmmtmmmm
g e e ¥ T 9 Ol s
g Fredt $1E wTR T T & A1 g
& wrarr qv @Y @Y qelY, oo ¥ oy
wrEe WA wEay § e oo T garae
TR A9 F AT ALY WIAT | NF EETRT
w1 8¢ wryfree T 5o e § fo

Vajpayee 1s a reaclionary

Morarjibha: 15 an imperialist

A &% 1 wET 7oA o &t
fadw waEw FINT 4E AW BWIY
T & qud &1 a9 faay v ) O
¥ ) AR W & faemE g2,
& @y ot s & Afe Ager =0 W@
el T sFT AT g Wi Sw A
i ow urRifigy feer § AT s
W *Y ggar &7 ok &, 99 &
¥ T T FET W &1 0 ¥ 3w
oy awar g ? R g ag ¥ e
&7 FRTnT we W A g
¥ qqT w7 WY Btr Ofve oY TEAT %
“frgey Tt i oY form &, 59 Y Y S
ffag 1 4T 771 v Hifsg, Jfer e
ERTRTT & Q9T & FATNTC FAT & AT
FqT Uy F1 A@Y ol Nfa

% oy ot wgwy wpwr g fv g
¥ o At A ww &1 v N oY SR v
v ot wafver Aoy wor @ wwr §
e ¥ MR T it @
g ok wrd ¥ f o afew o AR
o & uw dew ¥ ¥Aw Ak
wyaeft sl § e 39T & Y
Freft 1w & ag g gur b The
o ¥} e WX To s AgE
ot sz dlY o W)Y o g
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dreafiaT e fre st i s & 10
% wgm ¢ f ot ug feur o
(sawarw) |

SHRI K P UNNIKRISHNAN (Ba-
dagara). How dare you talk?**

WMo gwgem @l ;0¥ SO
wit v @mr g faar g oic H wgar g
fir wmr aw, gl FWIT TN AW,
WYY FT UL e q 1A, a7 Frx A
T fro wrEo Uo q o %7 qq fear
qT1 1969 T3y RTEAnT fibwr wav )
MAFIET A gy o g 8, &
dro wifo wo My FA § 1 H Y wgm
fis dro mrdo vo wT AT AR g
ws sfea wew £ owfgg aw
Emﬁ'ﬁ?ﬂfﬁ!ﬁomfol'{o%
i et v Ay feur & 9w enew
¥ safer 7 971 9T 37 47 §to wrfo
To & WRT MY AW AT (T ARAfFT &
| ¥Ew U fr THaRY medr § uiT
gog My 71 ogrgw fafreer aw

:few

“Because Sanjay Gandhi is emi-
nently purchasable we have got a
lot of monev and he 1s foolish
enough to take money”

AT i " & 9T H A ey 9
=T g 7 gy HAFGT Y gEv
¥ geifa foar frsfeamit siv sa
are yfeEne & a¥ a7 aF fawa qry o
¥ otT 9wy i w7 qATY 9T, 99
wY IEI &Y 2T | & § o w7 g
g T < wT g e arfeg o g @
ZuaAY Gt v AT T §, TH YT ER
Hraat Wiy ) (wawemr)

v f Wid 1966 & WAy
= ¥ Wifvig, s g i of v
QAwr ¥ 78 o 3 waw & wow 3

— e e e
sti%bungéd a3 ordered by the Chair
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fere gugues wHl)
o uT | 3¢ oA TR wy @ fe
Aot o frvaay ¥ s 8, 0
fasge off wc T §)

“We have sympathy with America
about Vietnam"”

g A /N W WE AN 9X
4T |

oft wqw w8 (W) WIT Ao
o To Y wFT AT WA
7§ ?
o QUEER WIS T YR §
AT FLR & 1 s Ato wrfo
To w1y B WYL (vowamY)

PEER R Fga ange g e ot
gEm Kame ¥ 8T R’ E TR
oy e w2

stwawad  Wo wre To ‘F'}'
oradm eI s AT gAY 9 F
¥, T AT FT WYX T AET A AT
o1, A= ?

To g w7 ¥
e Y g A g e gamk dw o
ag T wrarw § fv 7t & axgfm,
| frare T 19, yamero Ry
T ¥ wgawr ¥ mE waw ay osf
wey fagrdr amier gaiv 2w & fadw
et ¥ (vawawy) 4 oty gl Ay &
QU dgud AR T T At amr
e & oreg wgar W 7 e qod
w3 fadw welt g 3w & o oY 7Y
¥ oR vew § qar a1 e dwr
areT & ¢ ¥ and gu o of wny R
t g 3fr €Y &) g g e
U% T 9% 7T g @Y am E Wi
IHEY RTAY TOAT W AT § S
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agrr wifey (wmwwm) wg e oy o
T I WY T | I 9 gy ¥ fr
gag &+ % SRy erawnr v ' z
fis v & 7 ww wo F | Frllwec BN
WA §— (wawerry)

£ arenfary ok gy w €
2 Hyear & wRr & fadww oA
=g g e sramgen™ Age w A @

g fAw fife = me s oyt
Jawaharlal Nehry was a failure all

through S qrdofr =g § o)
ey ol Wi fofrer ¥ W)Y s
WE-aer oY | g% wry Y wreafad o
& HUTC 9T wAT FET Y

TE AT WORy : TE eI
fgE gy 1)

o gugMew Wt THo wWYo
F9rE %GR 9g F GAR i w7 o
TR %Y wael) W wi o qrarhon
feafer & ag it areedy o ot & o
stew WA ¥ wrre a3 fadw iRy
aré o’y S SEET wenwr SRy )

T g v & uoy A WY ey
FOU Z 1

SHRI L. KX DOLEY (Lakhmipur)
We take ohjection to the allegations
made by Dr Subramaniam Swamy
against Jawaharlal Nehru ang M
foreign policy Let it go on reecord
that we take objection ty this

MR DEPUTY-SPEAKER No ques
tion of objection It 15 hys view and
that 18 your view Mr Chandrappan

SHRI C K CHANDRAPPAN (Can
nanore) We are discusaing about
India’s foreign policy in the context
of very mignificant developments in'the



308 D.G, 1W1-%  CHAITRA 28, 1900 (SAKA)

internationsl field. In the report pre-
sentad by the Ministry of External Af-
fairg, the very introduction of it be-
gins with a half truth. It says that
a consensus pn foreign policy had
developed within the country cutting
across party lines immediately after
jndependence when the process of de-
colonisation was going on. I am only
saying that it js a half truth.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): There is some voice of
dissent, but there is consensus.

SHRI C. K. CHANDRAPPAN: We
heard a bit of that dissent. We have
seen in the gpeech of Dr. Subrama-
piam Swamy, the unashamed manner
m which Dr. Subramaniam Swamy
tried 1o denigrate the policy this
coyntry had evolved in relation to
external affairg at the time of Nehru.
We may have had so many differences
with Nehru, but the fact of the mat-
ter remains and it will pe upheld by
history that it was he who enunciat-
ed a foreign policy which was fully
n {une with the national tradifions of
this coumtry,

The anti-imperialist tradition of this
country was upheld by Shri Jawahar-
1al Nehru in enunciating India’s foreign
policy. The same forces which are
now trying to denigrate Shri Jawahar-
lal Nehru and India’s foreign policy
of non-alignment were there even at
that time, Dr. Subramaniam Swamy
might have been very young. At that
time Krishna Menon was the target
of attack in the Bombay elections. I
do not know whether you were elected
from the same place. Some of the pre-
sent leaders of the Janata Party raised
all these issues of relation with China,
relation with Soviet Union, non-align-
ment, India's relation with America,
ofe. even at that time to oppose
Krishna Menon. Today strangely these
people are so friendly with China! Dr.
Subramaniam Swamy was speaking in
the tone of Brzezingki, National
Security Adviser to the U.S. President.
Mr. Brzezinski was speaking before
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Jimmy Carter came to Indla. Explain-
ing to the press the importance of ihe
visit, he said two things. Firstly, he
said that Jimmy Carter was coming to
India to change the tilt in India's
foreign policy. He said, there was a
tilt towards the Soviet Union and the:
US President wanted to tilt it towards
USA. He also advised that India
should become friendly with China.

We have always stood for normal~
sation of relations with China, We
want it. But why did China Aand
India become enemies?

There were reasons for that. If
China changes those policies, we are
for friendly relations with China. But
today with Dr. Subramaniam Swamy,
there are other gentlemen like the
Shah of Iran and Brzezinski who are
advising this prescription to India:
“You become friendly to China!” It
was the same forces of imperialism
and their agents—I do not know
whether the words ‘running dogs’ are
parliamentary; it it is parliamentary,
I would say—these running dogs of
imperialism were the forces who wee
trying to seuttle India-China relations
when it was in the interest of worli
peace, non-alignment and progress of
mankind. But today you are speaking
Lke this and the world will under
stand.

In this report, there are certain

other factors missing. 1 do not know
whether 1t is not for us to say some-
thing more positive against the at-
tempt of US imperialism to make
bigger defence preparations, and lo
manufacture the neutron bomb. 1 am
happy the Prime Minister is going t»
attend the UN disarmament confer-
ence, if I am not wrong. Certain ques-
tions will come up there in relation to
disarmament, There is a very positive
proposal for disarmament advanced hy
the Soviet Union ang other gocialist
countries, but mainly by the Soviet
Unjon. There is no use bracketing both
USA and Soviet Union as super powers
as your report tries to do. At least
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in our interest, 1t 1s not good to say
that there are two super powers in
rnalry and we are non-aligneq
between That 1snot the fact Take
Indias own inteiest As Mr Subra
maniam Swamy said I agree with him
we have to take our own national
i tcrests and we have to see which
fovces are tor us and which aie against
us Our policy towards the Umted
States Mr Foreign Minister 1s not an
a dent you will agree with me Dur-
g the last 30 vears whenever the
interest of India was attected we have
seen the US 1imperialism  standing
agpunst India in the other camp On
the question ot Kashmir on the ques-
ticn of Goa s liberation on the question
of Bangladesh and on ever so many
questions on all the wars that India
h d to fight against her aggressors we
hove seen the US mmperialism stand
1, on the other mude In the early
diys of Indias Independence there
were cven attempts made to be friend
USA but they did not succeed because
the imperialist nation as the USA 1s
it 35 always against the interests of
developing countries So they will be
Jdways agamnst us and today also So
if you tike the national interests Mr
Subramaniam Swamy you cannot gain
anything by making friendship with
the United States and this Report 18
trying to make a white-wash Our
relation with the Shah ot Iran your
new friend—not vours but his

wret wasie feg (FHfg 9v)

o w77 fad W WA S A @ X7 A
qpmrmam e’

SHRI ¢ K CHANDRAPPAN Sir
the Shah of Iran the first product ot
US destabihsation pohicy 35 years ago
1s the result of that Ihey killed
democracy there butchered thousands
of people He has some petiro-dollars
and we became so friendly with him
We are bartering our economy to the
Shah of Iran Your Kudremukh 18
nothing but hartering away India’s
economy And what 18 this Rajasthan
Canal” You are becoming share crop-
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pers, Indian peasants of Rajasthan wiil
become share~croppers of the Shah of
Iran That is the policy

AN HON MEMBER How”

SHRI ¢ K CHANDRAPPAN Yes
you will understand If you read it
Then the policy of Iran is presented
in this Report The new traditional
historic relation 1s being revived They
subvert they butcher people and kili
them We have a responsibility to
hght these people also

DR SUBRAMANIAM
What about Mr Sakharov?

SIIRI C K CHANDRAPPAN 1
dont know who he 1s

Sir the poiwnt 1s that the Shah of
Iran 1s playing a sub-imperialist role
in this part of the world (Interrup-
tions) It 1s again he who played a
destructiive role in the heart of Africa
ibout which the Government says that
we are not concerned No You should
have take to a policy which would
hine been appreciated by the African
t 1l0 thre OAU The OAU adopted
the polcy of supvorting Ethlopia The
Soviet Union was on the side Of
Ethiopia just as it was on the side of
India and Bangladesh at the time of
the Bangladesh liberation struggle The
(ubans are on the side of the national
Liberation movements Strangely, we
tound that the Shah of Iran going
with his arms and eveiything And |
you lake the South-East Asian policy
your Report 1g irying to depict—my
friend Mr Samarendra Kundu was
there in Vietnam He has done some
good job there What 1s this ASEAN’
ASEAN 15 nothing but the presentation
in cvihan clotthes, of SEATO which
isdead and buried It could not sur-
vive with his arms  and everythng
Andif the onslaught inflicted on it bY
the people of Indo-China-~Vietnam
Laos gn Cambodia They had to swal-
low the SEATO gnd they presented
the ASEAN, a colour in civilian &kess
but the US imperialists are tryitig t
rmake it a militar yground amd you
say that we are frying to develop
very good relations with them

SWAMY
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): Ask
your friend, Mr. Dong.

SHRI C. K. CHANDRAPPAN: I will
ask them. Let ug not quarrel. I have
ng guarrel with you.

These are the developments that are
taking place. In my opinion, the Gov-
ernment of India should take more
positive and more forthright stéps in
gelation to the coming Disarmament
Ponference, the North-South dialogue
and all that. They have taken some
good steps. I welcome them.

The last point is on thé question of
Bfrican liberation struggles, especially
in the southern tip of Africa. Your
stand is good. I appreciate it. I do
pot know whether some of your people
agree with it My point is that it is
not enough. You will have to be forth-
fight in supporting them, helping them
financially in a much bigger way—and
not merely in expressing solidarity
with them. The time has come for
the Foreign Minister M. Vajpayee to
put it correctly. The last chance, he
described it. The Anglo-US plans for
Zimbabwe have been rejected by the
African pgople and their representa-
tives; and to-day as Mr. Vajpayee said,
the only solution is the armed insurg-
ence there. And there, india should
play a more positive role. And about
Bangladesh, Sir, ‘it ds good that Gov-
ernment are frying for good neighbour-
ly relations, but it should not be at
the cost of the democratic elements
there. When people are butchered and
democracy Kkilled in Bangladesh, I
think India has a moral responsibility
to come forward in support of the peo-
ple there. It is not an intervention
in the internal affairs of_ the country.

MR. DEPUTY SPEAKER: You will
have to conclude now.

SHRI C. K. CHANDRAPPAN: The
really last point is about the CIA.
Yesterday, Mr. Swami was very happy-
1 knew he will be happy. Yesterday
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CIA was white-washed here. An inno-
cent, angel-like CIA fluttered in India,
with the consent of the Government.
1t is very good. But let us not forget
one fact. I was reading one book.
During the last 5 years, CIA had
interfered 660 times in the affairs of
other countries. In this connection,
Mr. Krishan Kant will remember it.
I think he also participated in the
«Rampart’ magazine interview about
the revelation made in this House.
At that time, the present Prime Minis-
ter, Mr. Morarji Desai was one of the
trustees off the Indian .gxssembly of
Youth which was involved in receiv-
ing CIA money. Mr. Morarji Desal
was honest enough to say, “] resign
from it.” The Indian Assembly of
Youth has changed its garb; and to-day
with the blessings of the Swamis.in
this country, it is there—our own
Swami.

At that time, is it net a fact that the
Indian Covernment as it was told by
the Foreign Minister and the Prime
Minister—agreed to the CIA coming
and plarming that highly sensitive
plutonium device with a nuclear ex-
plosive there? 1s it not a fact that
the Govefnment at that time could do
it only after butchering Krishna
Merfn? Yes; there is a story behind
it. The whole proposals of the US,
including.....

M’R._.g'DEPUTY SPEAKER: Please
conclude. You cannot go on with the

story now.
{

SHRI C. K. CHANDRAPPAN: The
whole proposdls of the US, ineluding
the proposal of nuclear umbrella were
stoutly resisted by Krishna Menon;
and he was pbutchered at the altar of
US imperialism; and then this coneés-
sion was made. I hope the Foreign
Minister who revealed that bombshell
yesterday, will reveal thig bombshell
also.

SHRI C. M. STEPHEN _(Idukki): One
year back, when the new Governmeént
starteg functioning, they began with
an assertion that they were continu-
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ing the foreign policy of the former
Government. The foreign policy was
the one thing on which the present
Government asserted that the policy
will be one of continuation and con-
tinuity, and that there was not going
to be any deviation. At that time,
this policy statement by the External
Affairs Minister of the Government,
it was more or less clear, was not
the unarumous voice of the Janata
Party. We had, for instance, persons
like my very beloved {friend, Mr.
Subramaniam Swamy, coming out
openly and gtrongly against

SHRI ATAL BIHAR! VAJPAYEE:
Beloved?

SHRI C. M. STEPHEN I said “be-
loved”; and lovable

SHRI ATAL BIHARI VAJPAYEE-
Is he lovable?

SHRI C. M. STEPHEN: He came out
strongly against the basic tenety of the
foreign policy. He had gone to the
extent of demanding the scrapping of
the Indo-Soviet Treaty. On the basis
of that, news was floating about that,
in spite of ‘the identity of their party
affihations within the party, there was
much of confrontation between them
and there was not much love lost bet-
ween them. Today we {found Mr.
Subramaniam  Swamy giving very
handsome compliments to Shri Atal
Bihari Vajpayee. It is a fact that he
gave very high complimenig to him
and there was an appearance of com-
plete friendliness.

Now I am wondering whether there
is something which could be read bet-
ween the lines, whether some change
s taking place or not. I do not think
that Shri Swami is the type of person
who can change that easy, because
with respect to these matters what
he speaks is not what really is his.
He is bound fo speak by certain com-
mitments,
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AN HON. MEMBER: Indira.

SHRI C. M. STEPHEN: Forget about
that.

AN IION. MEMBER. Why?

SHRI C. M. STEPHEN: But then
there is a change. I have got before
me documents which spell out certain
new propositions. Last year, when
the 1976-77 report wag presented,
they said:

¢.. .the substance of the coun-
try's foreign policy was not an issue
during the clections....the new
Government reaffirms 1ts commit-
ment to the policy of non-alignment
and affirms that s continuing that
pohcey.” .

Today also thtey have said something
like that. They have said.

“,...during tthe years immeda-
tely before independence and subs-
quently when India played a domi-
nant role in the political process of
decolonisation, a consensus o
foreign policy had developed with-
in the country cutting acrosg party
lines. Against this background, it was
only natural....”

Then they went on to say’

“This did not. however, mea:.
that this major political transforma-
tion did not have any influence on

the content ang style of foreign
policy.#

Here we get the first indication
openly stated, that the forejgn policy
is not going to be the same as it was.
They now say that there is a change
in the “content and style” ot the
forcign policy, new phases are coming
in. I am putting these two together—
the present attitude of Mr. Subra-
manian Swamy on the one side, and
the statement in this document ©of
the Government on the other side,
where the Government says that the
content ang style would remsain chang
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ed. If the content and style, if these
two things are removed, what remains
in the foreign policy, I do not know.
Ag far as the content and style of the
foreign policy are concerned, they are
not going to be the same, they are
going to be changed, the change is
taking place. What exactly the
change 15 what the Minister of Exter-
nal Affairs ipn truthfulness must ex-
plain to the people and explain to
the world

Now you have high-lighted certain
new points, certain new philosophy
and certain new phrases have started
coming. In this Report you have
stated about “neighbourhood diplo-
macy ¥ Yesterday, Shri Kundu coin-
¢d & new phrase *“Asian image of
India” or something like that

AN HON MEMBER: Asian perso-
nalsty.

SHRI C. M. STEPHEN: Yes, Asian\
peisonality of India. as if it was ever
in doubt that we are an Asian country
that we have got an Asian image or
Asian standing. They are going to
find a new Asian personality. The
question is whether this endeavour to
discover a new Asian personality is
the same as the personality that we
wantedq to project.

As far as good neighbourliness is
concerned, this is what the docu-
ment of 1976-77 says:

“India worked for the extension
of detente in its own region by
trying to normalise and improve
relations with all the neighbours. A
number of jssues were seftled
through Lilateral negotiations, The
entire maritime boundary with Sri
Lanka was deliminated on the basis
ot agreement signed with that
country. An agreement was con-
cluded with the Maldivis for deli-
mitation of the maritime boundary
between for two countries. Friend-
ly ties were maintained with Af-
ghanistan and Nepal. Excange of
visity with Afghanistan and Nepal,
at the ministerial and official levels,
and the discussions held during
these vigita reflected a spirit of
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goodwil] and wunderstanding. Ini-
tiative was taken to normalise
relationg with China und diplo-
matic ties were re-established with
that country at the level ot
Ambassador.”

The whole chronicle, as far as the
neighbouring countries are concern-
ed, 1s that normalisation took place,
that agreements were arrived at, that
we were on the path of normalisation
and good neighbourliness. It wag at-
tempted in 1876-77 itself, and that is
acknowledged. Therefore, the question
I am now asking i this. Apart from
this, what is the new element in the
neighbourhood diplomacy that you
are evolving, what is the new Asian
Personality that you are projecting.
that you want to project? I am not
saying that you are doing something
wrong or anything like that. but tell
us, when you use the phrases of
“neightourhood diplomacy” and
“Aslan  Personality”, against the
background of what was being at-
tempted earlier, what is the new
thting that you are attempting? This
is a matter which has to be explain-
ed.

Somebody said that India  must
lead the other countries, somebody
else saig that India must go to the
assistance of the other countries.
Another Member sajq that India
must give confidence to the neigh~
bouring countries. One Member went
to the extent of saying that Morarji
Desai's statement on Sikkim gent
terror into our neighbouring count-
ries. So, what is the role that
we are playing® Are we playing
the role of only an Asian
country, are we playing the role of
leading somebody, are we playing
the role of a big brother, giving mo-
ney and everything to everybody?
That was not the role that we were
playing We had been playing the
plain role of a country which knows
its mind, which knows its inherent
strength, which hag got an economic
sub-structure to rely upon with a
personality of its own, not limited to
Asia or the Southeast Aslan area
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only. but covering the entire world,
the non-aligned world, not linked
with any particular bloc, not being
under the umbrella of any ‘particular
bloc, but having its own personality
ang projecting its Jomestic policies on
the international field, Therefore the
sort of thing that we are now finding
is rather gisturbing. .

Mr. Atal Behari Vajpayee does
make occasional visits to India, I
know! when those occasional visits
to India are made, he $hould make
an attempt to understand what ex-
actly the economic pohcy of this
country is or must be. "Thls attempt
has got to be made.

There are new phrases coming up
like “genuine non-alignment”. Is it
different from the non-alignment that
" We had been following gg far? Or is it
suggested that the non-alignment that
Pandit Nehru followed was not gen-
uine non-alignment? If that wag mot
non-alignment and non-alignment
characterised by genuineness -is now
forth coming, then you candidly con-
cede that you are changing the foreign
policy. You have got the sanction of
the people, you can do it, but do not
come out with the statement  that
this is nBn-alignment.

India has its own concept of non-
alignment from the Power blocs. We
are not part of any Power bloe. we
are not subject to anybody. Non--
alignment means, ag far as we are
concerned, not neufrality, not inacti-
vity, not just blindness, but a posi-
tive pohcy in the interests of the
country, in our self-interest,

Every foreign policy of any country
projects its foreign policy from its
own interest, its own -welf-interest.
Our internal democracy or our inter-
nal economy has got fo be develop-
ed. TFor that, we want peace in the
world, We want relationshiv with
other developing countries. We want
freedom from attack from foreign
areas.- With this, we project our
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foreig.y pelicy. On issues, we take a
particular stand. We refuse to “bé
tied down to any country at all. On
the international field, we have geot
our preferences. Let us not forget the
fact that two forces are operating in
the international field. The force o#
imperialiSim, colonialism, suppression,
exploitation is functioning openly or
unopenly. On the other hand, there
are forces which are supporting the
developing countries and the imperi-
alism  and the colonialism. These
forees are there. We have got to take
our sides with one of these forces. I
is natural, therefore, that -certain
countries which take up our own po-.
sition come nearer t{o us. You call it
a tilt, Whether we tilt to somebody
or somebody else tilts to us is a ques-
tion. It has been acknowledged in
this Report itself that the Soviet
Union has felt that non-alignment
which was being followed by India, is
a bulwark for international peace
and internationa] harmony ang pro-
gress. They acknowledge ug as an
independent country which takes its
own stand. ‘As we think on many
lines similarly  whether the socialist
transformation or economic policy,
not everything but many things, they
get tilted to us. Nobody need be
ashamed of it. Nobody need to take
it as a sort of deviation from non-
alignment. But you need genuine
non-alignment. You say that we
would be  equi-distant from both.
Now, you are going to say that we
will be equi-distant between the op-
pressor and the oppressed. You would
say that we would be equi-distant
between Israel and the Arabs. You
are going to be equi-distant between
the African countries and the oppres-
sing nations. You just cannhot be. We
have to take a position. That is not
a deviation from the policy of non-
alignment. A new concept is being
evolved. I would appeal to the hon.
Minister to spell out what exactly he
means by the new concept of genu-
ine non-alienment. Whether it is any
way different from the non-alignment
that we have heen pursuing. You
kindly explain this matter,
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A new discovery has been made.
“They say because of restoration of
democracy in India, the attitude of
America has changed, the attitude of
different countries has changed to-
wards us. I ask in all humility, be-
fore emergency is it your case that
there was no democrsicy? During
Pandit Jawaharlal Nehruw’s time, was
there no democracy? During Lal Ba-
hadur Shastri’s time, was there no
democracy? Before emergency, You
_ say that there was no  democracy.

There was democracy in the coun-
try.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL  BIHARI
VAJPAYEE): What dbout emergen-
ey?

SHRI C. M. STEPHEN: I am speak-
ing of the period before emergency.

Now the question I am putting is:
Pakistan and India came to war. Was
Pakistan a democrat? Was not India
demoeratic? And what was the atti-
tude of this great democratic count-
ry. the United States of America?
It they were in love with democracy
they should have supported us against
Pakistan. Pakistan aftacked us dur-
ing Tal Bahadur Shastri’s time. Un-
der Shastri, there wag certainly de-
mocracy in the country and Ayub
Khan's Pakistan was certainly not
democratic. What did this great
democratic country do during that
time? Whom did they support? The
point I am making is that no country
postulates its attitude to any other
country on the basis of its political
system. It postulates its attitude on
the basis of the basic interests that
they have. If they are a capitalist
country with a capitalist interest and
the other is also a capitalist country,
then they will be nearer to  them.
That ‘was why the USA were nearer
to Pakistan. That is why, they are
conniving with all sorts of sabotages
tbaﬁ are taking place everywhere.
“They were very much against the

CHAITRA 28, 1900 (SAKA)

DG, 1278-719 318

Emergency here. But they had noth-
ing to say about the butchering of
Banga Bandhu; they had nothing fo
say about him; the whole lot of them
wag murdered, but not a whisper;
they were not pothered about that.
But about this they were gathered.

15.00 . hrs.

The point that I am emphasizing
is thai, when they project a particu-
lar attitude, they know where the
bread is buttered, they -understand
that they have got their own econo-
mic philosophy. They want a colonial
economy in this eountry.

You now say, ‘Come back to the
rural economy’. They are happy
about it. They wanted us to suspend
the nuclear explosion, and you, have
agreed to suspend itf. They are happy
about it. About every step you are
taking, they are absolutely happy.
Therefore, Mr. Carter comes here
not ag a friend but as a victor who
has cond®ered thig country, and he
addresses us in that particular tone.
1 do not want to put it in this parti-
cular fashion, but this is the picture
which -you ‘cannot avoid. One after
another, a long galaxy of Western
bosses dre coming to us, the Red Car-
pet is being thrown out, and we
Members of Parliament are being
drawn out every alternate day to the
Centiral Hall to hear the speeches
that they are delivering. With one or
two persons, it was allright; but then
the benches were empty; the officers
were put in and the whole thing was
filled up in order that we might hear
those gpeeches.

Let ug not forget that India is 2
great country, it is self-reliant  and
completely self-supporting. It did not
bend itself to anybody. Let us not °
be petty-minded in our behaviour,
Le it with a small couniry or a big
country. Let there be a sense of pro-
portion in our dealings with other
countries. Agreements can be evolv-~
ed. Talks can take place. But forget
not that India is~India with 60 crores
of people det that balance be main-
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tained, and without maintaining the
balance, let us not give an impression
that we are so anxious to get on with
anybody; they get away with what
they want and we give away one
after another, kindling hopes which
cennot be satisfied, ultimately creat-
ing hostiity all around, promising all
sorts of financial support which we
will not be able to satisfy, ultimately
creating hostility all around.  This
sort of an attitude 1s certainly not
the one we have got to foster.

What has been stated by the Gov-
ernment when they assumed the ad-
ministration and the government in
this country in the line of the foreign
policy? Here is something which was
evolved during the years, by a con-
sensus, cutting across party lines,
which stood the test of time, which
has elevated the position of India in
the international arena. If you want
to deviate from that, come out with
a clear statement giving the points of
deviation that you want to inculcate
and say where the foreign policy has
been drawn, what it is going to be.
Tell us clearly rather than play this
sort of hide-and-seek game.

Again, political controversies, there
can be. When Mr. Atal Bihari Vaj-
payee was on the Opposition Benches,
—1I hope, he will acknowledge this—
we had the highest of respect for
him—even when he was in the Op-
position attacking us. There is &
level below which we do mot expect
him to go. One or two of hig recent
utterances gave a real shock to me.
He told about Mrs. Indira Gandhi
that there was a secret deal with
Kashmir Come out with the terms
of that deal, if it is there. That has
been denied by her. That has been
denied by Mr. Aga Shahi. That has
been denied by everybody. If there
is a secret document that you have,
then you tell the Parliament—rather
than go to the platform and say—what
iz that secret arrangeme This is a
thing which you have tell us
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and prove, Otherwise, you will have
to apologise to the nation—if what
was said was incorrect.

He said about ‘bombshell’.’ What
exactly is the ‘bombshell’?....

MR. DEPUTY-SPEAKER: There 1
something like time ..... .

SHRI C. M. STEPHEN: One minute
more.

SHRI ATAL BIHARI VAJPAYEE
Here is a time bomb.

SHRI C. M. STEPHEN: Yes; it can
be a time bomb. He came out with a
‘bomb-shell’. I thought something
big was coming and wondered
what was that bomb-shell. The
bomb-shell was that when in
1960 this plutonium device was
planted. Mrs. Indira Gandhi was
responsible for that—that she was
responsible for that and that she
was in leageu withe America
Are you saying that this is something
which you are against? What exactly
is your attitude? We on these Ben-
ches were never against any Govern-
ment at all: we never wanted to get
away from anybody, We made our
best efforts to be friendly. But. on
the basiz cf the self-respect of thi
country, on the basis of the sove
reignty of this country, on the basis
of the economic interests of this
country, on the basis of the personali-
ty projecteq not on the Asian field
but on the international fleld, on
the basig of profection of the inter-
national personality of this country.
1ts 60 crores of people will be a stand-
Ing source of strength for the pur-
pose of evolving peace, lasting peace
and progress. Let ug not ridicule it
International questions are not ques-
tions for politics] parleys on the be-
sis of ridicule. That manner should
not be adopted. T would only submit
to my friend that he could perform
his task fairly well without stooping
to this sort of low-level rhetorical
performances.
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While coneluding, I would like him
to spell out the deviation that he
is attempting. It ig clear that devia~-
tion is being attempted. Spell out
where and to what extent you want
to deviate in the different areas. Be
honest with us: be honest with Par-
liament: be honest with the nation,
rather than attempt deviation by a
revolutionary back-door method.

With these words I conclude,

SHRI KRISHAN KANT (Chandi-
garh): Mr., Deputy Speaker, Sir, 1
am happy to speak in support of the
Demand of the Ministry of External
Affairs, Whatever people may say
about the performance of Govern-
ment in various other fields, this 1s
one field where there is unanimity
that it has been successful. The
credit goes, by and large, to the
Minister of Foreign Affairs Mr. Atal
Bihari Vajpayee. I would like to
offer my personal congratulations to
him for his dynamic stewardship of
the External Affairs Ministry. But I
would like to say that my compu-
ments gre not left-handed or right-
handed or many-sided, like my friend
Shri Subramaniam Swamy's. My
(ompliments are genuine, because 1
fee] that he has taken the national
policy which hag been evolved over
the last 30 years. And when Mr.
Vajpayee says; .

T ITIT & TE
fat wamer 7 &,
he ig correct. Subramaniam Swamy
has criticised him for that. He may
have been saying other things too.
Generally, 1 ignore what my friend

Subramaniam Swamy says, but he has
said today in Parliament House, in
the Lok Sabha, while speaking on
the Demand of the Ministry of Ex-
ternal Affairs, and people might toke
it that he speaks the voice of the party
and the Election Manifesto of the
Party. Our Manifesto has the words
‘genuine non-alignment’ but he 8
against the word ‘non-alignment’.
According to me, as I understand the
policy and the Election Manifesto of

512 LS—11

CHAITRA 28, 1900 (SAKA)

DG, 1978-79 322

the Janata Party, definitely and deli-
berately the words ‘genuine-non-
alignment’ were put in the Election
Manifesto knowing fully well the
backgroung of the various constituents
of the Janata Party and I feel and
consider that Mr. Vajpayee represents
the majority view of the erstwhile
Jana Sangh which has merged with
the Janata Party and has the right to
say that we believe in ‘genuine non-
alignment’ and to gpell out the histori-
cal growth of the non-alignment
movement,

Mr. Subramaniam Swamy has hit
own views. He may be representing
certain forces which are in a minority,
which we had been fighting earlier
and which we continue to fight even
now. (Interruptions). 1 do not want
to enter into a controversy; but these
forces, I can assure the House and
the country were never in a majority
when Gandhi wag leading the freedom
struggle. This force was hever in
majority even for the last thirty years
after independence. We thought,
these forces have taken new know-
ledge, new experience and have
suffered and changed. Well and
good, if they have not changed, then
we have to fight those forces again,
because they go not represent the in-
tegrating forces, they are not the
uniting forces.

He says that he does not want to
hear the name of Nehru; he wants to
completely cut himself off from the
foreign policy of thirty years and the
foreign policy of Janata Government
now. He js making the game mistake
which his erstwhile party and the so-
calleq voluntary organization wus
making. You cannot cut out history;
history is a continuity; you cannot
cut out the Mughal period; you cannot
cut out the Muslim period. They are
a part of history, they are our life
and blood. We have to learn from
them and we have to learn from the
experience. If you want to cut off
that history, you will not be the India
which you are today. I am glad thaf
Mr. Malkani who hag written thal
book about the jall experiences, hat
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changed his interpretation of history.
He says, now we can say that Muslims
and Hindug can live and should live
&g brothers. Later on in other chap-
ters because of his experience at the
feet of RSS, he hag pot changed that
much,

Dr. Subramaniam Swamy wants the
Janata Party to cut off from the
foreign policy developed by Nehru in
the background of freedom struggle
of Mahatma Gandhi and others,
wihuch is a very valuable aset for us
ang on the basis of which the Janata
Party hes built up its foreign policy.

He mentioned gbout our relations
with Pakistan. When Mr, Agha Shaht
came here, he said that he has built
up more trust not only in the Janala
Government, but in the Prime Minister
and in the Minister of External Affairs
in spite of the background of Shri
Atal Bihari Vajpayee. Shri Vajpayec,
while speaking at the press con-
ference in Islamabad, when he was
asked about his backgraund of
Jansangh, said, “I have shed off that”.
He gaid, he has become part of the
Janata Party which adopted the elec-
tion manifesto, where we menticned
about genuine non-alignment. If the
forces represented by Dr, Subramaniam
Swamy want to continue the same
approach towards Pakistan, the same
approach to non-alignment, I feel,
they are heading towards a dismal
failure. This country is not going
to waccept that. He gstill talks of
Akhand Bharat. History has changed
He feels Iike the RSS that the Muslim
period, the Mughal period be cut off
from history and cap be linkeg to two
thousand years back. He feels that
we can start from where we started
in the beginning an?@ Nehru is no
more in history. No history of a
nation, no history of a people can be
cut off from the people. Whatever
mistakes Nehru might have made, {t
ig the duty of the future generations
to learn from those mistakes and go
forwerd, but not to decry them, That
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is a valuable heritage that Nehru has
Jeft. 1 must say that he talked
dangerously, he said, he would like to
have a situation where there is no
border between India and Pakistan
When the Prime Mimster and the
Minister for External Affairs are build.
ing up bridges of trust, such a speech
at this time can be harmful to the
foreign relationg of India. Mr, Chaii-
man, I would like to dissociate myself
from that. He has tried to lefend the
Prime Minister and criticised the Mmis-
ter of External Affairs. I think the
policy of the Janata Parly and the
policy of the government are the same
Whether ;t is Prime Minister or the
Minister of External Affairs, it is the
Janata Party policy as a whole and
there is no division between the two.
Assuming division in the basic
approach of the Janata Party by thosc
who are representing the minority
forces of my friend—I can tell you
it will not help them.

He then referred to China Perhaps
he 1s talking of the new friendship
with China as if we were not friends
earlier 1 think we arc more than
friends of China. We want that
friendship {0 grow, not at the cost of
our self-respect We want friendship
with Soviet Union We want friend-
ship with America, but with our
dignity remaining intact, He sav
that hecause we are afraig of Russia
so we do not want {0 become friends
with China. Theén tFere are fears in
Russia ghout this country. Thig is
wrong And we are not guided by
these  considerations. I ecan say
whether of the previous government
or this government, ag far as our
foreign policy goes there is po diffe-
rence What Russia likes or does not
like i immaterial to ys. What is
India’s interest, it is on that we
decide, He criticised the Nanda Devi
expedition and fhe plutonium device
and everybody connected with this
I am sure, in’ those circumstances,
anybody might have reacted in the
same way as the three Prime Minis-
ters, Nehru, Lal Bahadur Shasiri and
Indira Gandhi did, Perhaps as the
Prime Minister said he would have
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agreed to that. If the forces repre-
sented by Dr. Bubramaniam Swamy
were in power at that time, they
would have not merely allowed the
expedition but they would have even
calleq the American forces here.

Some of his criticism, I think, was
because he does not like the word
nomalignment, Other friends also
said it. But I would like to say some-
thing about that. [ have held the
view that friendship with the Soviet
Union 1s a geo-political necessity
whatever government comeg into
power, rightist, centrist or leftist. We
may not like their method of working
in their own country. That is their
look-out. When we talk of genuine
non-ahignment, I would like to clear
it very much as to why we call it
genuine non-alignment. Genuine
non-alignment meang that we did not
want to become a part of the cold
war. Because of our genuine non-
alignment we steered through and we
became  successful. Non-alignment
has an element of reciproaity. It
does not mean that somebody attacks
you and you will be still friendly with
him. So we did take side on issues
and we will continue to take side on
issues. When the United States acted
against our nationa] interests in 1971,
we went in for the Indo-Soviet
Treaty of friendship, but not at the
cos{ of our policy of non-alignment.
Even there is an article in that treaty
that Russia respects our policy of non.
alignment. We said while signing
that treaty that we will not participate
in the rivalry of the super powers.
When we talk of genuine non-align-
ment, I want to make it very clear
what we mean, During the emer-
gency and earlier when certain
forces in the Soviet Union trieq to
criticise JP, Morarji in 1974-75 and
also suported the emergency, it was
interference in our internal affairs.
When Mr. Brezhnev made his speech
at a public meeting near the Red
Fort supporting the programme of the
Congress Party, I objected to it as a
member of the Congress Party that
he had no business to do that.
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What I mean genuine non-slignment
is non-alignment on the basis of the
five priciples and non-interference in
each other’s affairs. I think Mr. Atal
Bihari Vajpayee will make it more
clear. We know the Soviet Union has
come to our help in every difficult
time, whether it was conflict with
Pakistan or the queslion of u steel
mill. We know all that. In gpite of
that, we Wwould not like them to in-
terfere 1n our jinternal dffairs. Pro-
bably they were misled by our friends
in the CPI and they have also now
changed and they have said that their
support to emecrgency was wrong.
When we say genuine non-alignment,
it is non-alignment-—clear and honest.
No friend cap interfere in gur internal
affairs. That is what I would like
to say.

1 would like to deal with another
point. Nobody has dealt with that
point and that point is......

I am glad Mr. Stephen said we
have always cared for neighbours, It is
true and I think when Mrs. Gandhi
was the Prime Minister, I also prais-
ed that we were giving more attention
to our neighbours. Though Nehru was
trying to build up non-alignment,
somehow our people bureaucracy in
the foreign office in the earlier years
were trying to be friendly with the
richer people than others. Slowly, the
policy was developed and 1 think
what Mr. Vajpayee has done after
taking over the Foreign Ministry,
is that he has tried to mend fences
with the neighbouring countries. Why
should we not praise him for that?
He has done that. He has done a
good thing. To-day in the sub-con-
tinent there is greater relaxation than
there was at any time in the last 30
years. Because of many historical
events Vietnam has changed. So
many other things have changed. We
are trying to have more moves of
friendship with China, but not at the
cost of Soviet Union or anybody else.
Another important thing that has been
done is that the foreign economic
policy ig slowly becoming an impera-
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tive and important component of our
foreign policy. As the Report shows
our technical help to Asian African
countries, our economic agreement
with Vietnam breaks fresh grounds.

SHRI K. LAKKAPPA (Tumkur):
What about economic policy?

SHRI KRISHAN KANT: We are
not discussing on economic policy. Do
you want economic agreement with
Vietnam or not? Then why do you
speak like that.

I would like our food and foreign
exchange reserves to be utilised in a
way that the new concept of align-
ment grows, having gelf reliance, not
based on the support of the big po-
wers or industnalised nations, but
mutual help of the non-aligned coun-
tries. That should be given impetus.
I think, in that direction Mr. Vajpayee
has gone ahead. I think now initia-
tives have been taken during the 1last
one year of his stewardship of the
Ministry of External Affairs. I think
now oppfrtunity has come when a
specia] session of the General As-
sembly ig being called to discuss dis-
armament, I would like him to take
initiatives in that.

One facior—awtul and terrible to the
whole world—is nuclear power growth
all over the world. The nuclear stock
plles are growing with two super po-
wers. This has led to rivalry. This
has led to intervention in the develnp-
ing  countries. I would like Mr.
Vajpayee and the Prime Minister--
Mr. Desai—when thtey go there, take
more serious action m this respect, I
know he has written latters to his
counter-parts in non-aligned countries.
But writing letters would not suffice.
Just as we did earlier, 1 think, a re-
solution must be brought in Parlia-
ment and later on in the United
Nations saying that these nuclear
weapons are a crime against humanity.
As we did in Nehru’s time in 1961, we
must bring  in a Resolution. Regional
nuclear weapons-free zone idea must
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be given up. It must be given the
shape of global free zone because any
other thing below that is to legitimise
nuclear weapons of the big super-po-
wers whether it is NPT, whether it is
nuclear power free zone whether it is
in South America or Asia or it ig the
question of taking nuclear protection
from big powers. 1 would like to
warn him, the bureaucracies all over
the world ure the same, They have
been influenced by money and pro-
paganda and the media which was to
legitimise the super-power hegemony
in the nuclear stock piles. Many of
you must have read a book by Ashok
Kapur on ‘India’s nuclear option’. He
has mentioneqd the names of two im-
portant officials—Shri C. 8. Jha and
Shri Jagat Mehta, who have been
propagating in favour of the N.P.T.
and other things. I would like that
such things should not be allowed to
happen again against our national

policy.

I wanted to give lot of points on
this. But I would like only in the
eng to say that this js the time when
we should take the initiative. We
have lost that initiative after the
Chinese aggression. We have lost
this for the last 15 years because many
other thingg developed in the world
and in the country. I request you to
take that initiative which may lead
us to a situation where production of
nuclear weapons becomes g crime
against humanity, against the con-
science of the people. And, in the
next General Assembly of the UNO,
you please try to get a Resolution
passed to that effect, g0 that later on
you can go ahead with the idea, so
that in the shortest possible time, our
real dream when we took to non-
alignment is realised, Before conven-
tional disarmanet takes place, nucleer
weapong disarmament has to be
realised. With these words, I would
once again request the hon, Minister
that he should not lose this oppor-
tunity, because, genuine non-aliga-
ment policy is the only corvect policy
and India must play itg historic role
and we are confident, Because We
are powerfu]l in nuclear technology,
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we have the credibility and we take
our gtand on right lines. With these
words 1 conclude my speech.

MR. CHAIRMAN: Now, Mr. Un-
nikrishnan.

DR. SUBRAMANIAM SWAMY
(Bombay North-East); I have a point
of order, Sir. I have to draw yuur
attention to Rule 357. (Interruptions)
How can he gay that there is no point
of order? 1 draw your attention to
Rule 357. It says:

“A member may, with the permis-
sion of the Speaker....”

I am asking for your permission, Sir.

MR. CHAIRMAN: Nr. Subrama-
niam Swamy, you are referring to
Rule 357. It is very clear that a Mem-
her may, with the permission of the
Speaker, do so. But, I am sorry, 1
am not giving you the permission...

DR. SUBRAMANIAM SWAMY:
My point is a smal] point only. I don't
want to take the time of the House,
Sir.

Sir, an allegation hag been made
against me. Have I not got the right
to defend myself?

MR. CHAIRMAN: But he has not
made any allegation.

DR, SUBRAMANIAM SWAMY: I
woulg like to make one point clear.
I would request you to give me per-
mission to make a brief personal Ex-
planation.

SHRI VASANT SATHE (Akola):
What is the use of his Personal Ex-
planation? He uses every kind of
word for others. If he is given an
opportunity to offer a Persona] Ex-
p}anation, then, we should also be
given an opportunity to give a Per-
sonal Explanation.

MR. CHAIRMAN: Mr. Subrama-
niam Swamy, you please resume your
seat, Your point iz not relevant.
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SHRI VASANT SATHE: Let him
write to the Speaker.

MR. CHAIRMAN:  Mr. Subrama-
niam Swamy, you also made go many
allegations against others. They have
not made any allegations against you.
As a matter of fact, I have not given
you permission, there is nothing now.
I am not giving you permission...

DR. SUBRAMANIAM SWAMY: 1
don’t understand why you shoulq not
allow me to speak. (Interruptions).

MR. CHAIRMAN: Mr. Subrama-
niam Swamy, will you please resume
your seat? ‘You please refer to Direc-
tion 115 C. It reads as follows:—

“No member ghall be permitted to
make a staiement by way of per-
sonal explanation under rule 357
unlesg a copy thereof hag been gub-
mitted in writing by the member
to the Speaker sufficiently in ad-
vance and the Speaker has approv-
ed it.”

So, that is the Direction of the Spea-
ker. You have not given me in writ-
ing and I have not given you the per-
mission.

DR, SUBRAMANIAM SWAMY: 1
wil] give it, Sir. Let me quote again.
Thig is not a long speech or anything
like that. If a member is present he
can interrupt. I do not want to 8o
out of the way. If a Member ig pre-
sent, he can interrupt. After all, I
have g right to defend myself jn this
House. If an absurd allegation is
made against me, have I not got the
right to defend myself? I have got
that right here. You just allow me a
minute.

MR. CHAIRMAN: You gre only
wasting the time of the House.

SHRI VASANT SATHE: 1t shauld
not go on record. He ig speaking with~
out your permission.

MR. CHAIRMAN; Now, Mr. Unni-
krishnan,
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SHRI K. P. UNNIKRISHNAN
(Badagara): Mr. Chairman, Sir,....

SHRI K. LAKKAPPA: He is weep.
ing.

SHRI B, P. MANDAL (Madhe-
pura): Sir, I rise on a point of order.

A g WG T gg § v Ave
geali ¥*4qg grON ¥ W v AT
wifgn, foprd o ) T e
e wET W PEW I I W,
forYdsy w froaer &)

MR. CHAIRMAN:
point of order.

There is no

SHRI B. P. MANDAL: There is
my point of order.

MR. CHAIRMAN: There is no
point of order.

SHR! B. P. MANDAL: Thig is my
point of order.

MR. CHAIRMAN:

T AT, WY ¥ AT 5ET §,
IJAR % Wy TG W 2E A
q:ferar- ¥ ad § @Y 9U Y T AR

There is no point of order. There 1s
no time at all. There are several
Members from your gide only who
want to speak. Why do you waste
your time? 1 will examipe if there
is anything Unparliamentary. Then,
1 will expunge it There is no point
of order.

SHRI GANGA SINGH (Mandi):
The unparliamentary expression must
be removed from the records.

oft qwo qMo AR (Herare):
wg Pt wrerm afi d W@
T w fager sy
**Expunged as ordered by the Chair,
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MR. CHAIRMAN: [ will examine
it whether it is unparliamentary or
not. Now, Mr. Unnikrishnan.

SHRI K. P. UNNIKRISHNAN: Mr.
Chairman, Sir, I do not want to take
away Mr. Krishan Kant ...

st gwe Umo wEwrt . Wiy
gaer faggr wETRd |

SHRI K P, UNNIKRISHNAN: Mr,
Chairman, Sir, I do not want to take
off where my friend, Shri Krishan
Kant left off. I do not want to go
into various things that Dr. Swamy
had said because, I know that this
House does not share his views and
he will not only be isolated but may
fing himself in microscopic minority
in the whole country.

Jawaharla] Nehru stands ; bove all
this din of controversy. Jawaharlal
Nehru articulated the hopes and as-
pirations of milliong of our people. As
a great captain of our nationa] strug-
gle, he moulded the national destiny
before Independence and, later, as an
architect of our nationa] ang interna-
tional policies, does not neeq any
bouquets or brick-bats here now and,
whatever Swamy may have gaid—one
objectionable word which he used in
relation to Nehru-—]I hope, will be
expunged He used the word gaddar
1 do not want to go into thig contro-
versy A great contribution of Jawa-
harlal Nehru was not only in the evo-
lution of the concept of non-alignment,
but also associating the House and the
people with thig concept of non-align-
ment. We function in g particular
milieu, in a particular international
environment and our policies at any
given time must have relationship
with this international environment
and forces which gperate for the in-
ternational foreign policies are pri-
marily concerned with the forces that
are generated in the international
community.
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The foreign policy, goals and ubjec~
tives are sought not in a vacuum but in
a broad international environment.
This will change obviously when the
forces that operate change and when
there is any deviation from certain
things~1 do not take it that there
should be no deviation—there can be
and there might be deviations, But,
we have been hearing for quite some
time over the months the Prime
Minister and the Minister for Exter-
nal Affairg have been talking about a
national consensus ground the foreign
policy goals. But how can there be
a national consensus is a basic ques-
toon. Is there one? That is my basic
policy question. The question of
continuity and nationa] consensus is
more important because, over the
years, we have changed from a bio-
polar world into a multi-polar world
where the position of India bas also
changed.

Now, the Report of the Ministry of
External Affairg talks about ‘Neigh-
bourhood diplomacy’” ang about
‘Genuine non-alignment’. Sir, these
vears, we have changed from a bi-
polar world into a multi-oolar world
Office, after Mr. Vajpayee has taken
over,

Now, I would like to know, what
15 the content of this term ‘Neighbour.
hood diplomacy'? S8ir, neighbourhood
issues and our relationg with our
neighbours are something which s
very crucial ang which is very impor-
tant for us angd our bilateral relations
should undoubtedly improve. But
the other point ig this: Is it right on
our part to prop up unsiable regimes
with no gocial base? Thig is an im~
portant question, This question is
very relevant when we discuss the
question of our relationship with cer-
tain neighbours.

_ Then the next question is this. Is
it our objective to enhance the ex-
pectations of our neighbours to g level
which we can never fulfll? What
shall be the consequences of such a
moliey for our future relations with
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the neighbourhood? These are the
crucia] questions which would come
upl when we talk about ‘Neighbour-
hoog diplomacy’.

Also, there is yet another related
question. That question has been
raised here earlier jn the House,
namely, the question of authoritarian-
ism and buman rights, an issue over
which your party came to power, an
1ssue over which you sent people all
around the world, including My frieng
Mr. Subramaniam Swamy, you tried
to show that there was an authorita-
rian regime here. It ig as though
Indian History was to be divided bet-
ween pre-emergency and post-emer-
gency periods, as if this is the great
dividing line.

Sir, it would be a Breat historical
fallacy to suggest such a thing. But
that does not mean that you defend
or condone everything that went on
during those 19 unfortunate months.

But the other point is this; What
1s our attitude towardg the gspirations
of freedom-fighters in Bangladesh?
What is our attitude to the great
freedom-fighters like Mr. B. P. Koirala
in Nepal? What is again our attitude
on the question of human rights and
the democratic right of people like
Mr. Bhutto with whom we may have
disagreed? These are the questions
which assume importance when they
talk in geason and out of geason abnut
human rights. And when you want to
rajse many issues relating to human
rights in the Uniteq Nationg and other
forums, the international community
can legitimately pose this question:
What is your attitude to the question
of human rights in your own neigh-
bourhood, with whom you wan: to
improve your relations?

Sir, I am not arguing for any kind
of paternalistic approach or that we
shoulg dictate to them, nor am I argu-
ing for a policy of benign neglect!
But it is very important that we -
should have a clear conception of what
we want to do in the entire South
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Asian region. The whole attitude of
what U.S, ang the West pursued, of
building up Pakistan a3 a countervail.
ing force in South Asia against us has
faileg since 19871 and this cannot be
revived.

1 would like to say that in this
country we have a stake in human
rights. We have a stake in democracy
and more s0 in our neighbourhood.
we do not want the dismemberment of
Pakistan and we do not contribute to
the idea as & nation to ‘Akhand Bharat’
whatever might have been the views
of Mr. Vajpayee ji and many other
friendg on the other side on this ques-
tion. People who talked about Akhang
Bharat like Shri Aurobindo, who very
much disagreed with the partition of
India said that ‘the unity that will
come in future will be different 1n
texture.’ And therefore, what we
should undoubtedly pursue is a policy
of friendship and concern for the de-
mocratic rights and help for evolution
of emocratic regims. We cannnt
have anything to do with ynstable and
authoritarian forceg operating in our
neighbourhood.

MR. CHAIRMAN: Mr Unnikrishnan,
may I know this? From your partv
are you the only last person to speak
or you are also given a chance?

SHRI VAYALAR RAVI: He may
take ag much time as he wants we
don’t mind.

MR. CHAIRMAN: I am saying this
because your party has 84 minutes and
17 minuteg are over. Please continue

SHRI K. P. UNNIKRISHNAN: So.
Sir, India is a major power between
Suez and Singapore. It iz not only a
regional power but a major power.
Tndia’s voice counts not in terms of the
arsenal it has; but India always had
a certain moral authority. I would
not like this authority to be diluted
by considerations that we are only
concerned with our own neighbour-
hood. That is why it i very impor-
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tant that we have an involvement with
what goes in Asla or in South East
Asia. It is good that Mr. Kundu had
gone to Vietnam and, I hope, it will
turther strengtaen our relations. But
it you are gong all rounq the world
1o every country and say that we want
to be friendly with you, that means
you have no conceptual framework
of foreign pohcy! You have a pulicy
of no thrust by putting your eggs in
hundred baskets! While it is impor-
fant not to put all your eggs in one
basket, it is equally important that
you do not put your eggs in a hun-
dred different baskets!

Sir, Vietnam 13 going {o be a bul-
wark of non-alignment. 1t is going to
be a power Centre in Asia and the
earher we realise it the better it
will be.

Another related question is the
question of the Indian Ocean. The
very concept of super-power has to be
re-exammed in depth, The Uni-
ted States wants stabilisa-
tion of existing mlitary situa-
tion in the Indian Ocean area
That js very different from what we
demand that it should be a zone of
peace and that there should be total
de-militarisation in the area. There
18 a distinet difference also 1n
the approach in building up of the
Diego Garcia base It is a military base
and you say there ig military presence’
This subtle distinction can impart a
new element to your approach on
Dieqo Garcia and the question of
peace in Indian Ocean zone.

Similarly, on the question of West
Asia There were murmurs when
certain initiative were taken by Sadat
-—some officials of Foreign Office start-
ed saying that there ia a great achieve-
ment ag though he has glready achiev-
ed a great deal! I would like to re-
iterate that the policy that we had
even during the Freedom Strugsgle
has been a commitment tv the cause
of Palestine and Arab nationalism
and also we have made it clear; I am
dlad that the External Affairs Minis-
ter did say that the basic question is
one of vacation of aggression,
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Our concern with problems of
Africa is vital. You cannot contribute
anything in Africa unless you accept
the role of imperialism in Africa and
alio understand the role of neo-
colonialism. If you reject these con-
cepts, you cannot play a positive role
in the African developments in Zim-
babve, South Africa and Namibia or
help front line states and above all
meet the aspirations of African people.

Now, I find that in this Report even
the typographic letterg have wunder-
gone a change when it came to the
Soviet Union. When jt comes to
Western Europe there are bold letters
but in the case of USSR and Eastern
Europe there are smaller Jetters which
meang they have been relegated to
background!

THE MINISTER OP EXTERNAL
AFFAIRS (SHR1I ATAL BIHARI
VAJPAYEE): It is not deliberate.

SHRI K. P. UNNIKRISHNAN: 1
know the Minister of External Affairs
hag a correct understanding and pers-
pective. Simultancously efforts are
going on to subvert the Indo-Soviet
relations. I will give a small example.
There is an Indo-Soviet Corhmission
on Social Sciences. Now, an attempt
is being made to propose a man—who
is an intellectual undoubtedly and a
professor but who is totally anti-
Soviet—ag Chairman of this Indo-
Soviet Commission on Social Sciences.
He is totally -—unwelcome. He has
laken a distinet position of certain
things. He {g a person whose institute
—Centre for Development Studies or
so—wag financed for years by the Asia
Foundatjon, which was expoged by the
New York Times in American Mass
Media to be a conduit for CIA funds.
He is sought to be imposed by the
Ministry of External Affairs and the
Ministry of Education as a new Chair-
man of the Indo-Soviet Commission
on Socia] Beiences, This is how you
want to promote cooperation with
Soviet Union! Attempts are afoot to

CHAITRA 28, 1800 (SAKA)

DG, 197879 338

sabotage Indo-Soviet relationg though
there are public declaration to the
contrary.

I would like to say a few words
about the bilateral relations petween
India and United States. Undoubted-
ly, we on this side want to improve
the relations but not at the level that
Vajpayee ji would like to have. Once
he took a letter of Guru Golwalkar to
the President Jhonson which saig “you
are the leader of the Camp of Dhar-
ma."”

SHRI ATAL BIHARI VAJPAYEE:
Took to whom?

SHRI K. P. UNNIKRISHNAN: Took
to the President Johnson.

SHRI ATAL BIHARI VAJPAYEE:
No. You are wrong.

SHR] K. P. UNNIKRISHNAN: You
can correct me. I said you took a
letter of Guru Golwalkar.

The most important question is to
understand the case that Uniteq States
has certain global interests These
global intcrestg are dictated by the
Military Industrial Complex of the
Uniteq States ang they cannot be
changed. It is my friend, Mr. Chan-
drappan who quoted Brezenski an-
other exponent of the new trilateral
view. That is the view which holds
gooq with President Carter—the views
of ftrilateral commission. Harold
Brown, the US. Defence Secretary,
has said recently that the situation in
Asia, India and particularly South
Asia is better for us How do they
look at the situation! I quote:

“We want to ensure that this en-
vironment continues. In the next
five years, we will be strengthening
our forces in the region by the in-
troduction of several advanced wea-
pon systems, trident nuclear missiles
for our submarine fleet, cruiser mis-
siles for B-528, F-14 fighters for our
carriers, F-158 for Air Force squa-
drons, ete, etc.”
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{Shri K, P. Unnikrishnan]
This 15 how Mr, Harold Brown hopes
to improve the situation in Asia. So,
what the Umited States want ug is to
be an honest broker between thesc
people who have these neo-clomal
projections and the rest of the third
world. Are you prepared to play this
role? That 1s the basic question whe-
ther you raige 1t in connection with
Brown's remarks or Brezenski's or the
views of the Business International
Team which came here and which was
given a red carpet treatment.

Now, again you have a threat to cut
off uramum supplics by Joseph Nye,
Before I conclude I would say we had
a disarmament workshop here at g
considerable expense—Rs, 30 lakhs or
so—to the exchequer Afterall the
Papers had been prepared and accept-
ed for the UN Special Session on Dis-
armament! I did not know what was
the need for thig kind of lavish get-
together. Undoubtedly, disarmament
18 a question with which we should be
concerned and we should have taken
nitiatives 1n the matter as we had in
the earlier past in 1950s. I would hike
you to revive this interest but the
whole question is how you do it I
hope this kind of workshops—expen-
sive workshops—may be good enough
for some people why claim to advise
the Foreign Office in their non-official
capacities; but I do not know whether
they can really contribute anything
more than that On disarmament,
what is more important is that you
seize your opportunities ang initiati-
ves and take a more active role in
international forums—ga decisive role
—which you can take only if you are
clear in your minds as to what you
want.

Before I conclude I would only say

one thing When he assumed office a
year ago, we welcomed hig assertions
of continuity and course of Indian
foreign policy We will continue to do
so, despite Dr Subramaniam Swamy,
but we would have much to say, as
we have pointed out, on these ques-
tions, we have quite a few apprehen-
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sions because there have been dis-
quieting irends during the last year.
I hope he will not gllow himself to be
a prisoner of thig disquieting trends
and of the non-official advisers who
crowd around him. I hppe he will
himself clarify the issues to the satis-
faction of this House so that g genuine
consensus can be built up which is
vitally important But on the basis of
what you have shown, there can be no
consensus, there can only be disquiet-
ng apprehensions and doubts. I hope
he will be able to clear it up.

MR CHAIRMAN: Mr, Patil, you
have got only three minutes, But I
will give you five minutes.

ot go qRo wifew (w7 )
&7 3n %Y fred dw aver & dife afr g
st qrEt & ofy o Aifer ) v fe
¢ Wy arg ‘I www e
gy fear & 1wl weew, Y powr
w1 ¥ o ‘S &1 weew gAY
wt wifew &1 X o O W
¥ gfers war § i< oW & wrow
ot wTe & A T

Tg AH-UATEH AT & ifer @y Al
a7 oY oYt e ¥ fag
WA OTRITE WY W Aw o
fram womaRr st dfeforen w1
fram w1 &1 wifm Ao
qiferdt Y wo ¥ AY wg v @
¢ fr & Y aTpY F—arwdwr & ofY
W @ F W—ua o, S o=
9T W S O, frer ol o v A
& wredidier Y qog & fireran ofr w0
21 A w8 1w & womT wdy fer
ot e & v g e waf ded
e ard i @ae § v
I Rt & avy gATTr oy 3 ardr i
T AT AT AT AT ¥ & wror
Z7 % v e efror wrdsy rfedt
¥ fre g ow war @@t ? @ W
# ., Y dfiw ey T A g |
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e & adft A we & e
woie & wedr ox ufedt i & g
sy aweltw &Y 1 ¥few e oY g
TR AT W xR Ao
e WMo ¥ A &1 wRAWW ¥ F
gy wXur ¥ o fran, ot agr Af-
argz ¥ A1 ¥ Q0T 07 FY A6 )
afer A qraaE W 9T Agwd ¥
farerres A A qTA ¥

ey o & yAr T ¥ oty qrfareas
¥ AIa qg g, &1 wAdw 7 gArdy
rarfr & ferw dwr AT AV e et
77 ag ¥t st & fr gl & qifee e
1 g & gre gfame &5 w@
it fore oft g Wt avevt & faerw
A @ wFT & TERY awg o
& gfwenfar s fandar amv &
oar & fead & fag g sy s
a1 f§ gq wa Ty & Ay AT A
AL

gart  wéom Siv FEEET 74
gfre wiv dfgefare & w0 ew e
TR A1 ST a7 fegs w7 g o
A it amem o g zw feg
faf w2 w2 aew oy §
f& v v, FrEAT o7 ARdET ¥ FEEey
F harew qwow fem g WY
TH qm X GEr g Wi oqar § o
1@ A fad wo e 91X wgt ¥ @R
AT TOF oA ¥ g #T g @g™
A

WE ARV &7 47 §) vgr 4T, ar
TEART T Aa T JATT A g
Toarmr | ww T €T gET
T g, forg & ow wfewe oy ar
f& wre O gt ¥ ¥ felt e ow
T gRAT Y, &Y § gF FuR & &0 -
TR W ¥ pEne s | g W
T ag gur fe Yww e T
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TR AT WAT a0 0 afew oo oft
o qg ) vy awd § e e ¥
I AW Torft ¥ Wi A ATV TR
1 g glen & aww oW & gy
qafawr w1 § few for oY W
T g @ § v ag gra germ b
awg Trd & T, R w ¥
g & fr g ogecd | W
w1 frdve s, we e faormy oY SEY o
g o wafor Faw
ag AT agY o R §, ag qmr
R W oE aat
T 3g e @ erEvge § e odmns
¥, fafreire & s=my & wie fomed &
3T FT FTEY g9 g & 1 & A
% 2% § &fs gret o w5 9 e
¢ g ¢ g v qeefat o3 smanfar
T Y Tar wx W AR faw T Ere
g A 78 Fg g%a ¢ | ¥ I T R
o g1 F ugwg wrg e
a5 20 &7 fAgiory Ay awee . |
(swaar ) .. gfew andY &1 W a@r
gt @ § i arer o grer gy e
my Wt Tt g g A @ afe g
ggar  faem, woar faew wed
TN O7 WY ALY FW 1 gETE O
#x  qraT FTr &, iR §, 3 e
8, afes wre aw g fawdy «r fasely oY
T Y &1 agw § el B
U W E ) R 9w
FmT oW &, T I AR
Afag | F aem A fagre wifeg
g fF 37 o Sl 7@ A A
wafeer & WY o7 $ly T Y
Trvrest fvar ot e A & Y
g @i &Aooy § aY dw wwe ]
T ANAAE W g AT dw Wi QT ¥
ar qgat &,y frtwa & e
oY ST & Wi qed &, dur oY e &
strar § W gy ug vy A oy @ fw
gl s arfedY argaTEiz @
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t gw worg § €W WO 3T ¥ wwly
#fifer o wTwwd § 1 AY @R Gygrmw
frg s Ry M gar y fe
oy T AT G wETHATEY cERe
it g 7)Y ST, o o gw vt
iR gEt dwd ey ¥ Ay qv Ay
frda @ @I 99 9% ™ W W
A qifadr Wt T g s |
I Tw wwdfar g W S
- TSNS ¥ a9 1Ey ey § g
Fr 7 ag feew g <fmar an few
t mfmandfigmyl @
ZHF ¥ TR W % fadem ww @
2 o Zwd A A ¥ 9U T
g X § ar g YT SR W I
2y & wiforrav e 3 & wafar
¥ woy g oo @ oy 9% gy AW
AW NWAHT I A Ew
FT oAl 9E g ¥ Av a4y
st & fr wiw v e & s ws
A  FEW AQ FI q@ GF W
g ¥ & afr Afw o T
oy gAY | W At g ol
af aw @ & S O\ w5 w7 o
H E1 vew et A warg )
gwi® Agar 9| oAt fafree & @1
I 7g w71 a1 fr g9 & vdw ewfaay
o gEmmeea & fig wed 2w @
T o T W g W o o A
9w T ¥ oY
afY o § | [g ANET AT W AT A
R § 4¢3 wieT A1 A1 T F1 W
g g g e M AT Y ) EW
%1 fife smorg gy w1y 7 oy f wwd
§ T gW W9T AW T WA AT X
TASA Y AP W 1 Wi T 4qg
& T T § 9w qw aw off g

SHRI RATANSINGH RAJDA
{Bombay South)' 1 have hearq with
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rapt attention various speeches by my
hon friends with regard to foreign
policy It there 1s any domain about
which 99 or 100 per cent unanmmity
could be obtained, it is in the domain
of the foreign policy of thigs country
It has been evolved for historical rea.
sons, all these years and there 18 un-
animity, by and large gg far ag this
policy 13 concerned I am very much
distressed that some voices had been
raised not only denouncing this policy
of non-alignment but also suggesiine
that 1n the Janata Party this pohcy
does not exist or should not exist I
am very much distressed because this
statement has come from my friend
Dr Subramaniam Swamy The Janata
party manifesto 15 clear

“The Janata Party 18 commtteld
to genuine non-ahgnment free from
attachment to any power bloc, to
peaceful settlement of international
disputes and to work with the other
third-world nationg to establish a
new ang )ust nternationa] economic
order "

16.00 hrs.

Anybody who denounces this state-
ment which 1s enshrineg in the mani-
festo of the Janata Party has no right
to remain 1n the Janata Party and he
cannot be the spokesman of Janata
Party’s foreign policy I was further
shocked to hear when 1t was said that
Jawaharlal Nehru was a traitor I can
have difference of opinion with Jawa-
harlal Nehru or Atalj or Shri Morarn
Desal, but to question the bonafides
ang to describeg Jawaharlal Nehru as
the traitor of the country, I say, the
man who speaks this, either he must
be suffering from bouts of jnsanity or
he must be sent to a lunatic asylum T
am very sorry that my friend happens
to be in the Janata Party and he ha<
made this gtatement He is not a
spokesman of the Janata Party &nd
Janata Party’s policies gre not clearly
enunciated by him I fully endors
the views expressed by my colleagn®
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Shri Krishnan Kant on this. What is
the foreign policy of a country? It is
atter all an extension of the national
mnterest and extension of the domestic
policy on the international planc
Looking from thig view point, any
1ndian and in fact every Indian would
be proud of the record that Jawaharlal
has created in the international field.
Pandit)i is not only a deyen of vur
foreign policy and an architect of our
toreign policy, but he hag also given a
new direction and new thrust to our
internationalism in thig country, Even
the common man in the street became
very conscious of the internationalism
and he knew what was the foreign
pohicy that was being pursued in the
interest of the country. The entiie
country would be indebteq to Jawa-
harla]l Nehru for centurieg to come, I
am shocked to hear Jawaharlal being
described as a traitor and I am asham-
ed that this wag spoken on the floor of
thig House; this shoulq not have been
uttered.

Having said this, as far as thig policy
15 concerned, after the change in the
Government, a new wind of change
hag come in this country and I would
like to pay full compliments and con-
rratulation tp Vajpayee, who hag been
pursuing the right foreign policy en-
unciated in the manifesto of the Janata
Party. Yesterday, one of my collea-
gues in the Congress Bench was teli-
Ing that Atalji being an erstwhile
Jansangh Member would behave like
a bull in a China shop, But now they
woulq have known that he is In no
Mogd to oblige them. He is working
throughout in the interest of the na-
tion. He is a patriot ang if anybody
criticises Atalji and finds fault with
hl{n, I would say that he is doing great
mnjustice not only to Atalji, but to him-
self also and to his party and his
colleagues. That should not have
been uttered on the floor of the
House. After all, there were
certain  deviations. I would say
that genuine and proper foreign policy
!s being pursued by this Government
what does it mean? We definitely
Supported the non-alignment policy of
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Jawaharlal Nehru. But at the same
time, we believe that there were
certain deviauons, Some elements
were there and they triea
to it he balance. We wanteu
to rectify that imbalance which
was introduced ang if that is so, the
entire country would be indebted to
our present Prime Minister and Exter-
nal Affairs Minister. Whatever tilt
was lhere, tnat is being removed and
we are not titing towards Russia or
USA. We say that hitherto there was
a phenomenon in the name of pro-
gressivism ang leftism; some people
were pro-Russia, some were pro-USA,
but there was nobody who wag pro-
India. This is & real patriotic policy
that ig being pursueqd in this country.
Now the tilt has been removed and
we genuinely say that this is the
genuine policy of non-alignment.
Krom this pomnt of view, I would
beseech and appeale to all my friends
in the Congress Benches to under-
stand the implication of proper and
genuine non-alignment. If they un-
derstand it in the proper perspective,
I think, they would also agree with
us and by and large support this
foreign policy. Since the time at my
disposal 18 ghort—I am told that you
have warned the Members that the
time at our disposal is very short—I
would like to make some suggestions
to our Foreign Minister.

So far only rhetories and cliches and
lobbying was going on in favour of
particular interests, but now it is very
essential that we must create a non-
bureaucratic cadre. I go not criticise
or condemn the bureaucratic cadre.
We have got fine patriotic youngmen
in our External Affairg Ministry. At
the same time, it is net that we
must create a non-bureaucratic cadre
comprising of academicians and many
other people who geriously study the
foreign policy in depth. They must
be constantly invited by our Foreign
Office and a constant dialogue should
be carried 0k with them so that con-
structive and refreshing suggestions
can come from all thege friends. That
would go a long way in helping us in
our decision-making,
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[Shr1 Ratan Singh Rajda]

We have got our Policy Planning
Division It requires revamping 1
am told that dynamic Ataln has al-
ready introduced new changeg in the
department It must be under a cons-
tant revamping process If that 1
done, our policy would always be
dynamic

We are suffering from poor pubhcity
if our publicity is carried on syste-
matic anq scientific lines, that would
go a long way in creating a good
1mage for our country It must be our
duty, and our new government has
been doing 1it,—to mobilige the coun-
tries of the third world to resist the
pressures, economic and political
exerted on them by affluent nations
This 1s very essential from the point
of wview of our countrys policy
Economic 1njustice and explojtation
on a world scale 1s one of the chief
destabilising factors 1n the third
world India shall have to continue
to play a positive role 1n fostering
umty among third world nations to
improve their bargaining  strength
We shal] have to take the lead So
far, after 1958 we had lose our moral
leadership Now we are going 1n
the direction of gamning that leader-
ship 1n the third world

Other members have spoken about
normahisation of relations with China
and I do not want to go into it in de-
tail We want to be friendly with
China but not at the cost of the self~
respect of this country If we can
normalise our relations with China
that will go a4 long way ang 1t would
help stabilise ug in our foreign policy
and stablige the positron of nationg in
thig region After normalisation of
relations with China, we shall have a
zone of peace from Australia to Iran
and beyond, and in Africa, South of
Sahara, we shall have to pursue a
policy of graduateg response, develop.
g closer tieg with enhghtened gov-
ernments of Kenya, Tanzania, Zambia
and Nigeria

8ir, as the time 18 short I would
conclude with this words: I would
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hike to congratulate our Foreign Min-
ister who has been pursuing a correct
genuine and proper non-alignment
policy and the entire country of 85n
million people are with him

st frdw wxda (faad)
e ARy At faaw vt ag
g TEH Mo AHZHOAW FATHY 9T o7
T &fga @v of & 1 a7 vw welhw oY
are 3 fr w7 g fa0g amr & oz Wl
@ ¥ fr g s g W Y
FIHAAT & gre7 wawrd € Afy 9 79
FH § sy ¥ SUAT WAF o
qwEwonn FAnY &1 XA AF WA
Fr oy oY grdy e Freder A afveifa
Y g3t v agY =7  Afea @7 @
T war & IAAY qwg a7 af
grereg  Aife 77 waew qg A g
fr 7a g7 A=Y & oAt Dy & a
¥ 3T waw gz g & fr gy
e gl Aifg & Aty ® owr A
21 gfy gardy ANfa ¥ arv w 334 99
¥ wFT T gt JEr § qr gArd Afa
faem & oYz fasaar w1 A™RAT
oft &% &R w0 77 97 91 A7 fr
a0 T G 3 frogw qz frdw
¥ v A w23 ¥ fr ga e T fowa
£ | wRdYET ®A A AAT 91 AT WA
Qe & qEidy o ¥ Vg A AN
™ & e 4 qpd of vfmn & oo
T & waw ¥ | gt qF Hifar Ao
AT A0 &1 wage foar qr 1 K o¥
sfafafi s ¥ a9y war qr ) vw AT
¥ iy & arx ag gz qrwrd fafdy
qTT AMqrA WYX qrEw wter @
o7 | I gfean qifearied dRed
®) qarar a7 1 37 § wat & g @
T¥ ez ®q ¥ 7g amwra fadt 5
§ g7 ¥ gy q¥ wfivez @ AFA 2
e Mo rad fr@ T
fraae & | oft qod ¥ & wgAr TR
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¢ fr g} weed were & Wi &
TRy g .

SHR] VAYALAR RAVI: You have
got a good certificate from the Amert-
can colomes. South Korea is an

American colony and you are getting
a certificate,

SHRI NIRMAL CHANDRA JAIN I
think I disagree with you.

SHRI VAYALAR RAVI; Of course,
you disagree with me But you can-
not 1gnore the fact.

wt fobe wer A ot 9T gwTd
fRoAfr e fegmad &y
sfere &1 faafn wgar s & o
Jq 7% gaF gg fw wgart g aw
fafram ®q & gurer fady gwr 1 0w
Tga ST & A ¥ 1 afy w1 b
qETT qT AL @A § TG AT AR qTA
= e § &1 TAHT Ga Fvr D2 feart
3 § Wi A A1 9 W @ 3 97 waa
qgTE g7 =TT T Y ¢ AT I TN
o fagr 3T & | TW AT AF qRTE
9T & | AT AW A TIHAT FT AL
FE A o foar & IAE AW A 77
arew g mar & fr ogw arega ¥ aF
wf f gfe & frafg a@ &7 =
g awaE @ Iw ¥ Al QoA
wotfae woar argd &

SJx gw gEAr @y € I@ FQ
§ oY 5w & wrary 9 § fooqw
Wy da @ E A are & A Av

A wTg WY I § Y g o § A
& weer Y w @ § A st ady g

W WY A IF W F dWT 9T, EW AT
dd 8 murm ant T W & Wk
AT & o wzer fagrdt arorde o
et g oY ErewTT WY Jfe oY arET
Lol S
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g5 fagg & weC sk wwA
<@AaT WTEET § 1 1977-78 W @Y
foiE & 398 Q= 0 9T §F A A1 AN
Rrywamad e sl

gadsy e § E A
faargrar & fagg wwan qz W
2 A & T T 59 vy o< faww
adr wear f ey o 2w ¥ ara feraran-
qof wEew fedy @7 dw ¥ @19 €9
Y& & qam fasfor &0 & an
¥ AgF T qAT 8§

TR e & oTome A R
wft av gax wd feon fafrez =)
#t & 7fw g Fa@y § fr ooz s
we® 2w AT oW | o7 frod
# g Tyez wg faam v A g T AW
1 97 ¥ Frere &0 wifgs fo 9oR
7w 2o &Y ol qar A ) Ew R
AW IR B L, i sT @ &
FRT gTEr T TaT AT § 1 EW gAY
fraaiqst wra ef FTAT ANER
& 1 g9 3FT X w97 gaTETe W @
ferar &, weaew grgrey wT fay §
Afes gw wat ad w7 IEY TAEA
¥ arg, 7@ a9 @y ? & s fE
TR & q ¥ gAtaare fear o

g4 & TR T OF 9 FHL
XY dsrdt Wiy Y, THEY oF wRAtw
foqie sy &, it 3w 9X fae e
W@y A T Al @ Ay A
¥fga faey & Far<r ST o wgA0
29 WG § | GATATL & OF §ATE-
zrar o v §, Afea s & et
qF W GOTRET FIT ¥ IAET oHaT
Y & | IE T 9§ 9T off fawi
FTAT T1fE | AT @A ¥ fog g
qrerfes oarg WiT wgry wfed |
Wit mw A st wE g fE e &
whufafr sew w1 waTg ot FaAr wifed
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[} fadw = S
FAIMITTA F AT 1w q ¢
@ FF W & AT TF Ao A e
F AT wgar g fr weAw Aot
o ¥ fi ga¥ Qe o H1 & w9
wfafrfurr 2 1 faf a2 S tnd A
sfafafars 33 ¥ w7 = % 1 AW
F7 Wrgy § 5 smewr A AgT
ST AIFT &7 T T30 AT AT W
AW, g NeW U F aqIId #Y
oY gareY, fad, foeelt & qawrd #1 &Y
uH¥Y 7 T 4, g ¥ famw fadew
g

% ¥ ag fadew fear i ansfas
gy g Tifgd a1 st S| faww
¥ qget &Y %Y 7 &, AfFT T TAFS
gagrafr A 7 1 g vfeere
F TaF WX AT W WA T8T g,
Afr garT F Y TEE H AE) 9w’
g T ¥ ) ¥F V" W R gl
Tifgd 1 gezfas a3t 1 0w T
qETT R & 1 g8 §m w3 sifvar
wF ¢, "fIHT qrEa gATC AT 4, T|;
ax faad «vr W f77, o amak
¥ qfaw dza fad, wgm g7 weal
¥ gar WA AT W @
fe W gz ¥ 2w & w@  wTAfAd #w
wrA § fF w92 @a e ag
wid § | HET OF WG § | WIS qIEde
ad qg F AW T FA NI qEH
sgreT & SIS qIfqA wT §FA § |
oft semifaeart & g5 AfFar fasy
A srmm A § fr gt
Y srerfas g g € I oK
Tt wifgd arfes @Al feaar &
e s ot weS g /% |

% ara & o fady A e
fir s} fadm waem ¥ WfouHoqHo
o fafire s g ¢ &9 W
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e Wit gk fedwm A s ok
FEE AT T WY oY AT wefgd ) AR
F AR H, o F A, AW AHT THT
¥ AT qg7 g warAw ¥ weawia fead
7 @, W WRr w9et 4w ¥ W
&%, YRifedey T 97, @@ @ N
FEA WTARFAT § |

o TTo Wlo W AT TAVAMT
AT W A W F 19 FFAT 9T §
fe ol ol TF Svr oY, e ¥
=T w17 § 9q7 g few 9w § ot 7%
7218 f5 fgemm o9 agy T W
ar it  faeg I # E at gwaTy
TR # frraR Ay daravasT g ?
fogeam # maww v & O amR
e {58 FA § 97 AT T TR T
Tfed W @fad FouAomlo #
a AN T W ST ange
AT AT § 99F A F g qavar
@ aifed |

fEt it ara o FEAT AFAT
AT AT g TF AT A F ART I
TRIF AR § A G0N A gy o
A AFaaa§sRm
I AN § .

SHRI VAYALAR RAVI: 1 am
speaking a clarification. A very seri-
ous allegation has been made, because
a member of the UN. delegation
spoke there . .

SHRI NIRMAL CHANDRA JAIN-
You know it I have just referred to
it

SHRI VAYALAR RAVI: I believe
it ig only ;n India Then it is all
right I know whom the hon, Mem-
ber means.

sft finter wx ww: fg= wr wgrn
g wrfed, site & AT B g
g AT Aot off WY Raegi oo
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wto ¥ a7 v gt § wyAT wrawr fear
qr | W @wfaR & 9 firdew won
gy s avge fed & s wU
w1 T on forr sl & fF g
o vy geoled wff § o fadely
wransil ¥ gardy wrar 9 grcde AR
#% I TAN TET WG FT QAT
wAT qear & 1 & frdaw v fe @
ar ¥ fawie sarer foegr o

fem) & o= garrre & o awfa
A T w@ § A Ay T
wEvphrdr s 1dfsr 6, 6
oy aw wry § agt & ety A #
T W sepfa § wre & o agt T
st & f geafer o A oy o §
o At IR § ¢ § v amF
&1 I Wt T 6 WEN w o
¥ i o v wgt g & @ R
1 oy g Faerelt § A agtaw fn
Frd T aF € oy §, el
&7 agy gua v ot § geifed
g weafe o @ adr wf

gaR gamATEt § N wEAd w
FA § I asal & fadwi ¥ W
afe gueren § 1 &€ g firew
aga 5@t § 1 Py fimenr e ok ar
8w ¥y g e )
zafed sdwfedt & o oY frar
#Y 9T oY sar fear o | & AT
g fF g7 aw aml ® o flw
e ST & |
SHRI RAM JETHMALANI (Bom-
bay North-West); Mr. Chairman,
Sir, [ rise generally to endorse
the foreign policy of my Government
and to compliment my distinguished
Foreign Minister on the substantially
successful conduct of biy Ministry.
Sir, I must say that in the traditional
style of secret ang silent diplomacy,

without resorting to spectacular pub-
lic statements, which often land us
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in glorious contredictions and notor-
ious embarrassments, he hag succeeded
in creating a two-fold image of India
on the world stage; internally com-
mitted to freedom, democracy angd the
rule of law and externally committed
to international decency, world peace
and umiversal friendship for all
nations of the world, whether they are
our neighbours, or are situated at a
great distance from our grontiers. It
ig gratifying that our Government
hag not only maintained but strength-
ened friendly relations, with the
Soviet Union, the German Democratic
Republic, other countries of the
Soviet bloc and the somewhat unique
Government of Yugoslavia, because
this friendship ig vital to world peace
and for this country a political and
economic necessity. But what is gtill
more gratifying is that the distin-
guished Foreign Minister has succeed-
ed in reconciling this friendship with
our friendship with world demo-
cracies.

The democracies of the world, I
say, must cultivate a joint commit-
ment to their own peculiar values,
namely, the worth and dignity of the
individual, hig basic human rights
and, gbove all, a dedication to the
defence of these values, wherever
they are ‘threatened by forces of tota-
litarianism of ull kindg and shades. I
hope this friendship ghall continue to
flourish to the mutual advantage of
not only the friends invioved, but
also of the world in general.

I must advise my Foreign Minister
not to be influenced or dismayed by
the advice or criticism of those people
who continue to use a dictionary, the
first and last edition of which ap-
peared in 1844 in which “democracy”
is “imperislism” and ‘“4mperialism”
is “democracy”. Let us not forget
that thiz is a country of Gandhiji,
and Gandhism is not inconsistent with
gratitude, Let us not forget that
when the Combrades acrosg the Hima.
layas attacked us, it was the Ameri-
cang who brought arms and other
supplies and helped us to repel that
attack. ... (Interruptions).
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I must congratulate not only the
Foreign Minister but also the dis-
tinguished Prime Minister of our
country, who have
their own trumpets, and who have
not taken credit for something for
which they should be taking credit,
namely, a revelutionary break-
through in the foreign policy which
had been practised before.

The previous regime talked of non-
alignment and we also talk of non-
alignment, but the glaring difference,
iof which we ought to be- proud, is
that though Pandit Nehru gid start a
very sensible policy of non-aligh-
ment, and to - that extent my hon.
friend Shri Rajda was right, equally
let us recognise what ir his own way
the great Subramaniam Swamy told
us, namely that in course of time,
ultimately, that gensible policy which
the great Pandit Nehrp started de-
generated inbo an undignified posture
of spurious neutrality. But the
neutrality of our Prime Minister and
Foreign Minister and of the Janata
Party Government in general is pre-
gnant with robust manliness and
transparent genuineness. Don’t be
dismayed by the Congressmen think-
ing of you as a bull in 3 china shop.
Whether you are a bull ig a matter of
concern only to the Congress cows.
It is not that they are happy that
you are not acting like g bull. They
are disappointed that you are not. My
suggestion is that you do occasionmally
oblige them,

While I have said all this, I do not
wish to create an impression on this
House or on anybody else nor on
your Ministry that everything is per-
fect and, therefore, incapable of im-
provement in many spheres. It is in
this spirit of constructive suggestion
that I have taken upon myself the
somewhat irksome task of moving
four cut motions, but believe it or not
I would not have moved them if our
consyltative meetings had not been
very rare and if our own party meet-
ings in which foreign policy could be
discussed continuonsly were not
themselves very rare.
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Our record of commendable com-
mitment to the principle of universal
friendship for ali and genuine non-
alignment carrieg an avoidable black
spot, a black spot which has been
very ably pinpointed by the distin-
guished Mr. Kamath and by my young
friend, the distinguished Mr. Jain
here who spoke a few minutes Lefore.

Our policy in the Middle East pre-
sents a look of unforgivable crooked-
ness, which must immediately put an
end to. We must polish up and
round off the angularities of that
policy.

I value our friendship with the
Arab countries. I am next to none
in believing that we must sympa-
thise with Arab objectives, at least
some of them, but the manner in
which we have irrationglly identified
ourselves with some obscurantist ele-
ments in .the Middle East has robbed
our vpice, robbed our advice, robbed
our counsel, of that moral authority
ang political effectiveness which are

. due to the voice of this great country.

It is in the interests of our Arasb
friends that we should have some
effective channel of communication
with the small but gallant country of
Israel. We should be more reason-
able in our denunciation of that coun-
Rry. ... (Interruptions)

MR. CHATRMAN: He has got his
own views.

SHRI VAYALAR RAVI: Here is a
lobby speaking on behalf of Israel.
Is it in the interests of our country,
of the Janata Party? They are the
ruling party. (Interruptions)

SHRI RAM JETHMALANI: I
suggest that we should be more
reasonable in  our denunciafion ef
that country. We should be more
conscious of the imperatives of its
survival. And above all, we should
be more even-handeg im the judg-
ments which we pass upon issues
which mrise in that region. Let me
say for the bemefit of my learned
friends on the other side that Israel
is not a western counfry, it is an
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Agian country and when all our com-
redes and all our Arab friends had
deserted us d the Bargladesh
war, it wug the Forelgn Minister of
Israel who made a speech which
should have been made by the
Foreign Minister of India. Let us not
forget that and let us not be carried
away by our spurious secularism
which we have been practising in this
country for so long,

I wish to remind this House that
our Government welcomes all kinds
of people from wull countriezs but it is
a matter of some shame that we did
not aliow the great Zubin Mehta, a
world gentus in the field of music,
and this orchestra to come to this
country. Does music become bad be-
cauge it is producd® or played by a
Jewish musician? This is not secu-
larism, this ig not Gandhism wnd this
is not Indianism. ¥ ig something
which is destructive and frustrative
of the very objectives of helping the
Arab cause. We welcome all peoples
from Arab countries but why cannot
we welcome philosophers, scientists
and musicians from that democratic
and brave country? The people of
this country shall not tolerate it for
long. I wish to declare that I deeply
deplore the Palestinian raid on the
12th March upon the legitimate terri-
tory of Israel, not on disputed terri-
tory but on legitimate and lawful
soll.  The commandoes went on that
soil, got hold of a bus, moved down
with fire armg innocent men, old
men, pregnant women wund children
in arms. (Interruptions)

SHRI VAYALAR RAVI. He can-
not speak like this. Thousands of
Palestinians have been butchered.
Thousands have been killed. You
cammot speak like that,

MR. CHAIRMAN: Mr. Ravi, you
have wusted two minutes time un-
necessarily. It is for Mr. Vajpayee
to see to it, why do you bother about
it? Mr. Jethmalani, please conclude.

SHRI RAM JETHMALANIL: I will
take five minutes for my cut motions.
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MR. CHAIRMAN: I know that you
can contribute something. You are
a good speaker, But what can I do?
If jg left to your whip. If your name
wus first, you could have got some
time. But always, your name is in
the last.

SHRI RAM JETHMALANI: While
it is true that all violence breeds
counter-violence and it did produce
massive counter violence from Israel,
but I want to ask why you kept your
mouth shut when the first act of vio-
lence took place and you opened your
mouth wide only when retaliation
took place. T plend that hereafter at
least let this country rise to its full
Gandhian statute and let our moral
authority be found effective in the
world. If we are prepared to throw
away crores of rupees for the purpose
of prohibition, we can spurn a few
petro-dollars if speaking iruth in in-
ternationul councils costs us a few
petro-dollars.

In our manifesto, we have taken
upon ourselves a great obligation—
the obligation to denounce the vio-
lation of human rights whenever and
wherever it occurs. In 1966 when
Mrs. Gandhj came into political ower,
it is precisely at that time that the
United Nations brought into exis-
tence two of those monumenta) docu-
ments relating to the preservation and
support of human rights, the two
United Nationg Covenantg with the
Optional Protocol. T have been ask-
ing that these should be ratified by
the Government. 1 wish to congra-
tulate the Forelgn Minister for having
told mg that this iz going to be done
very soon. I want a firm statement
of policy from the Foreign Minister
because the entire intellectual world,
the world not of Mr. Lakkappa but the
world of those who are wedded to
human rights, is waiting to have that
ratification soon, We have already
announceg it at internationa] Con-
ferences and it is time this country
ratified it....

SHRI SYED KAZIM AL] MEERZA
(Murshidabad): May T put a question
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to my friend Mr. Jethmalani? Whom
is he gsupporting? Is he supporting
the aggressor Israel which has been
committing brutalities and atrocities
against all human rights condemned by
all nations of the world.... (Inter-
Tuptions)

MR. CHAIRMAN: Mr. Jethmalani,
please conclude.

SHR1 RAM JETHMALAN!: A
word about the third point which
I wanted to mention, which s the
subject-matter of the third Cut
Motion—the manner in which the
provisions of this outdated Emigra-
tion Act of 1922 are being enforced
in this country....

SHRI VAYALAR RAVI: I support
you here

SHRI RAM JETHMALANI: I am

glad, sometimes you see light.

That Act embodies the text of 1860.
It incorporates the colonial ideas of
the last Century when the British
wanted to have the monopoly of the
use of Indian manpower for the pur-
pose of their being exploited in the
Brilish colonies and not in other
colonies That Act today has become
the instrument no longer of exploi-
tation by the colonial powers because
we are free, but it has become an
instrument of corruption and bribery
in the hands of a large number of
officers who collectively call them-
selves the Protector of FEmigrants.
But they are not the protectors of
Emigrants they are out to destroy
and exploit them for their own profit.

There is an Ambassador of ours
living in one of those countries—I
do not wish to name him here—who
has issued a circular in which he has
said that the passport of any Indian
who accepts employment for less than
the particular figure which he has
prescribed shall be impounded. The
position in this country is that we
cannot give a man Rs. 100 or give him
an employment. And if that man

APRIL 18, 1978

D.G, 1978-79 360

goes and gets Rs. 2,000 there, your
Ambassador tells him that unless he
gets Rs. 2,500, his passoprt will be
impounded. this, he is not serv-
ing the national interests. He ought
to go....

MR, CHAIRMAN: Please conclude.

SHRI RAM JETHMALANI: One
more minute Sir.

I admire the efforts of my Govern-
ment in developing friendly relations
with our neighbours, particularly
with Pakistan anq with Bangladesh,
But let me remind the Minister that,
in developing this friendship, we
should not forget the obligation of
our manifesto. The obligation of our
manifesto is to denounce violation of
human rights wherever and whenever
that occurs. That Is our Bible. I
do not accept the suggestion of Mrs.
Gandhi because she never talks on
principle, she talks on the basis of
personalities. She has said that we
must talk about Mr. Bhutto. Mr.
Bhutto is not a person who should
be very loved in this country because
he has been the cause of discord bet-
ween India and Pakistan and he is
the man who, like a common urchin,
had presided over the burning of the
hijacked Indian plane in Lahore.
Therefore, we have no sympathy with
him. But we have gympathy with
principle, we have sympathy with
conscience, we have attachment to
human rights. Mr. Bhutto, considered
from the point of view of a lawyer
thas not had a fair trial in Pakistan;
he has been denied that human right.
We should denounce the verdict on
the ground that he has not had a fair
trial, a basic right. Even the worst
criminal is entitled to a fair trial and
that is what he should have. Our
stock will rige in the international
world it we supported Mr, Bhutto
not because he is Mr. Bhutto but be-
cause he is the victim of an unfair
trial, his conviction is the result of
that. ,

We are today playing host to a
Rugsian Parliamentary Delegation.
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While I say, angq I have gaid, that I
am next to none in my advocacy of
Indo-Soviet friendship, let us din
very politely and gently into the ears
of our Russian friendg that we admire
them for the Helsinki Accord which
was arrived ut in 1975. But the proof
of the pudding is in the eating. Today
are imprisoned almost without a trial
eleven persons who have been tell-
ing their Government ‘why are you
not following the Helsinki Accord’.
Read the latest bulletin of the Inter-
national League for human Rights—
a document which my friends wcross
will not touch because for them it is
poison: they do not like it. But let
us tell our Soviet friends that we do
not approve of this.

SHRIMATI AHILYA P RANGNE-
KAR (Bombay North-Centraly: You
were the Chief Guest when the Soviet
delegation came,

SHRI RAM JETHMALANI: I told
them. I had the courage to tell them,
which you did not have.

Let us rise to our full stature and
talk of human rights, It does not
matter if it costs us some inconveni-
ence and loss of fair weather friend-
ships.

MR. CHAIRMAN: If Members do
not cooperate with me, it will be very
difficult; I cannot accommodate the
Members. After all, I am trying my
best to accommodate everybody, but
vou don't listen. That is the situa-
tion.

Only five minutes please.

SHRI BALWANT SINGH RAMO-
OWALJA (Faridkot): First of all, I
appreciate the external uffairs policy
of my Government, But before ap-
Preciating the Externa] Affairs Minis-
ter Sahib I want to appreciate some-
one else also. Who is that? Before
appreciating the Hon. External Aff-
airs Minister 1 want to give my thanks
and appreciate the great people of
this great who provided
enough opportunity to the Hon, Mr.
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Vajpayee to do something for non-
alignment—the non-alignment policy
which got eclipsed during Mrs.
Gandhi’s regime.

There were some friends from the
CPI ang others who, with the help
of the Russian people, said in this
country that if Mr. Vajpayee, Mr.
Desai and Mr. Charan Singh come to
power, Delhi will be converted into
‘Chile’,  (Interruptions) They said
it. Even the CPM said it. But the
whole world can see that Delhi has
not become ‘chile’. (Interruption).

Sir, after appreciating the non-
alignment policy and foreign affairs
policy, I want to bring to your kind
notice two or three things which are
of utmost importance to the Sikh
community. An Arab country—Saudi
Arabra—hags banned the entry of Sikh
people into that country Shiromam
Gurudwara Prabandhak Commuttee
the biggest representative organisa~
tion of the Sikhs of the world and
the Akali Dal leader and the Punjab
Chief Mimister had written to Hon
Mr Vajpayee to take up the malter.
Now two and a half years have elaps-
ed and yet nobody has talked about
the Sikhs’ entry into Saudi Aralna.
Sir, a third nation is creating a wedge
between citizeng of the same country.
A third nation ig creating a wedge
and it is a challenge to the capab'hity
of the Hon. External Affairs Minister.
(Interruptions). Even I had applLed
for a visa to Saudi Arabia as a \Mem-
ber of Parliament but because I am
a Stkh, I was denied the visa to
Saudi Arabia. I hope the Minister
will take it up.

Further, T want to say that the Sikh
Community lost property, houses etc
during Partition and we lost our
Gurudwaras also. At that time there
was a provision that 25 Sevadars of
Sikh community can go to Pakistan and
live there to gee to the organisation
of Gurudwaras. Thut also hag been
denied. Now, the Salal Dam has been
discussed and other things have been
discussed, but I am sorry that the
Hon, External Affairs Minister has not
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taken up this issue which 13 a burn-
mg 1ssue for the Sikh Commumty.
I hope he will do justice to that also.

The Foreign Exchange Regulations
Act was enacted in the year 1973
There are many Indian who went to
some foreign countries ten years back
or twenty years back The Govern-
ment enacted a law in 1973 which 18
causing great harassment to such peo-
ple A person, some members of whose
family went to England, Malaysia or
some other country about twenty
years back, is now being harassed by
the Enforcement authorities and they
ask such a person ‘“Where from did
you get this property or this house
etc” 1 would request the Mimster of
External Affairs to see that at least
such people are not harassed under
this Act Such people who went
abroad before 1973 should not be
harassed

Then 8Sir, Uganda expelled Indians
and Burma also expelled Indians,
When they came to this country, they
became a burden for us Such a situa
tion can be created in certain other
countries and thousands of Indians
who are there can face the same pro-
blem and have the same ill-luck
Countries Like Pakistan, Italy and
Bangladesh have dual citizenships
When Indians are expelled from any
country and they have some money,
they would not be a burden on this
countrv I would humbly request that
the Government should think on the
Lnes of dual citizenship for such
people

In the end, I would submut that I
have been recetving hundreds of
letters Shiromani Gurudwara Par
bandhak Comnuttee as also Gujarat
Association of Foreign Persons have
been receiving hundreds of letters that
when persons of Indian origin came
from abroad to gee their villages, to
meet their friends and kith and kin
or their families, they are harassed
like dogs by the Customs authorities.
I would request the hon. Minister
kindly to do something in this regard
«so
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Mr Chairman, Sir, I have taken the
mimmum time of the House and I hope
the Minister will consider my requests
with maximum of g attention,

MR CHAIRMAN The whole House
is grateful to you.

Wt wenfre g (firroge) -
wwTafa wgvey, & wmier wowd fafirey
T gaE war g fn R 4w
Frgdy Aifa oY g@ o7 ¥ worar fe g}
qw & Iad wow T ) TR W
o1g W v arfan w3 fear § fr oot
AT TS i@
fdw tfr o & 2T ¥ dv ¥ °efr Fis
LSRR G U G
*F qEn gl a¥eft Al 1 v &
T E Y wi &)

W W ot por g o o ¥
s qw wT ad foer gk ) e o
¥ o i, off e, st wegem
|7 T WK W I FT FEAT A R
= AR A g | e I aw
Gt a1 FEr O weEw guT 0§ A
afer Age ¥ o e g Y
¥ uw o ) ofeq dgw @ o wrow
arfereY ot SEk 13 ¥ ff ¥ W e
v fe for | 1962 X i & g ¥
a2 afew e & wr a7 fr £ g
w1 frer aamaT a1 a o gk fier
q, wx aF & grrf g & @
ot v i et o ¥ o g
I¥ T R qahe A afad w
srRTaT @ W ‘fpedroindy Wi wné,
T HTXT WTAT o7 | 9% Ara fay O
¥ w1t & e a1 fm i Wt we wor
Wt wgen ar 'wie fyrgerrr Y wo
Yty ey oy | B aiwir § P gl
flw Aifr oo ofy ou & ww awlt
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T g i | g7 Yy g
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fe Sgid AN e faer, W w
7.6, gifmm ¥ e &
arg WY fggear & wur Sy off derd
o A w1 gqrE A qer ¥
Y AT F IR OF oy W ;7
dez faadt Wit gan & e gw woy
sE ¥ wa-faus 3 o D
wadwr w Agmar frw wd-an &
syfa® of, 36 ¥ 98 O oY 5 wrw
I Wt wY ewR 7Y, afew
AR TUT HY ¥ TR AT HT
¥ frgeam & graTe agrar AR N4
fegart  amfe & &Y wag
[wE

17 o0 hrs.

g WEYa ¥ qrx gefrdwar w0
1, yeifafaen o sraf e vt
AT yfifafaon g g T, AT
TF Ay ¥ &' et on
Ty gefrdwas w qard ) ofendy
Rw, A1 2% §) a1 WAt Y, w0 wngd
T fir gt uw'firarE B o W Wt
W awi Tare TTewe IA woR
T ¥ wr¥, 37w o AT W e
wwrfey w¥ 1 oftwn o fivar ot §
Ao sryfee yam g, dw g g,
afer wrr Ry £ e xet SoT o
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aff X &1 agt afiwsdt 3 W T
e IF qaad adf ¥ wmgE

AT WTTR FY A e Hife oy
& o qger warfrs  fogwe TmT
g1, T T4 g T 9% HT &Y 9
fr gn Wiofre wher w1 99amT SO
Tt gz ¥ faw £, 3w § wfes
o gfesam vt w1 fawrg FX §
wTER wToifine wivy WY wif e
gaare ¥ v X s@ATy vy o Aify
sfra et & ff |, IR a7 T
AT 97 WX WA F @ U B W
o an 7 faewte ToreqTa & e
¥ o frar 1 g wadr soere W
wraarr & fe 3713 way & fr gw dd
qrEes AR arr Ay o

g AT TG FORIC T G0 §,
W WA @
w1 F1§ ARy 1 5, Afew @
aar ¥+ A E Ge g9 qrem ¥ fafadr
¥ fadely saaar AT R EW @AFR
A wedft qd-soper [t candiear
N W9F TG Jd FY AT qA9 &
... (wregmw) .

g & aRanht 8 a7 fear
¥, AL T AAA § 1 w@ wiww ®Y
fradr gfrar o el afer & frmior
¥ g wnfgg oY gfar X quar &
T 9T X ATTT FEMH ¥T QAT
wCEwt § 1 wmfars wfer & o
dure st forafor & oy gfer gy afien s
auw dH@ oft ¥ st s & o oY
ghEw vy, TEy framy o
fewr whier w1 owar @ Afent o
fergeart WY £ war &

s X ¥ OF ary i WA W
{ mrganedtz ot wef st & o



371 b.G., 1978-79

[=fr =t geor fag

sgd A4 9 fredr 3099t § w5 gy
AT FT TF Fa 9C Fazmar o s+
wGHY | U HeY 9 weT fF gw w0
Fr it s M gar ¥ 557 &
oadeRT & &gia # AT die umo
480 FTRE TR _ATHMT, FW w7 F
dfes et & fog @ =7 § Whr
FEAT AT 1w AT AR uw
o, forar frw fewdg < &
U Y § 9 A7 HHeTATEe
g ? g RwafaeEa s s
Fr g, aar 1 qerw 78 A, g
a8 W R Iwd JwY
g Fm oAl mvmﬁz% ?
gu fawr Het #7 geage & v s
SR AT CARARC A A A 1 A
gw I @ g1 Soggard aw
go a9 wE Suw oS ¥ a9 ufvw wy
fawarer g ot & &5 wraay § afwras
g, dEETT F 1 W AP ¥ gWAG
s g 39T 1R85 -ga Y &u) Fraam
FT AT gURY AT T & 1 W #W
AT AR TvIT ag F fag S o
FoFr grm,  far fely & w@ %
T 58 g IY  HYAET | HOA
qRIfegl F1 AW FIT F AT T AT
ST €99 T g9 IR WA a@E |

g e seEdt 7 o9 § f
Ig SET T-ueTEANe A § 7 gdew
27 wrar § f5 amuEade WK
g =fr gagwow @rir 7w e
fo= Wit & N8 ATz A Al
FY AT, I W T 4 A I WIT
g A, AfET a1 9g Il O S
JF T F1 fomaT war ? - gw gEeneaw
Ty F1 TG FQ Efr g0 =
AT g MER AT AE) FE afe
ggaT  wEX ¥ B frew awf | S
qAAT @ TA-GAIEE, SEH! -gH
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eSvaar #r Aif, erafe A Aifq o
FEN 1 g AT AfET FY AN g
F fau, seaisdta afvaul ¥ dgaT
F g s w870

MR. CHAIRMAN: I think Prof.
Mavalankar and Shri Chitta Basu
want to speak. I have every sym-
pathy -for you. My difficulty is that
I will have to call the Minister.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Because so much time has
already been extended, I request
that we may be given some time.

MR. CHAIRMAN: How much time
will you take?

PROF. P. G. MAVALANKAR: I
shall take from five to seven minutés..

MR. CHATRMAN: You will please
stick to the time schedule of five
minutes. Yourself and Shri Chitta
Basu wift take fiYe minutes eacn..
And then 1 shall call the Minister.
Prof. Mavalankar.

PROF."P. €. MAVALANKAR: Mr.
Chairman, -Sir, I am very grateful to
you for Biving me a chance to speak
in this debate. I will speak for five
minutes. If I go beyond that and
if you stop me, I shall sit down.

17.07 hrs.

[Surr N. K. SHEJWALKAR in the
Chair]

I shall begin with a suggestion. It
is this; like the Annual Economic
Survey which is presented to Parlia-
ment every year in our country fér
mény years, I should be happy: and
grateful if an annual survey of “India
and the World” is presented to “us
so that the House can .get an oppor-
tunity of disc‘ussm.g it. An account
of 'Fndi#’s fole* Tn ‘World affairs should
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be presented on annual basis for dis-
- cussiop for at least a day or two as
we have in the case of the Economic
Survey. Going abroad I find that in
several foreign countries, such oppor-
tunities are increasingly available' to
Members of Parliament to take legi-
timate interest in the foreign affairs,
and if such an annual survey comes
to our House also, I think it will give
us a chance to discuss foreign po-
licy issues, and if the House extends
the facility of discussing the annual
report on foreign affairs in such a
manner, it would be helpful to us. I
have gone through the 96-page annual
report of the External Affairs Minis-
try for 1977-78 and as far as reports
of any department or any association
go, they are good, but they do not
tell us in succinct manner what the
Government’s emphasis is going to
be on various important aspects of
foreign policy. Therefore, it is of
utmost  importance that an annual
survey is presented to the House as
it-would be very useful to us.

Foreign policy as a matter of fact
is largely and broadly the result of
a national consensus. ] agree with
Mr. Vajpayee when he said that.
But this debate has clearly shown
that even within the ruling party and
other sections here and elsewhere out-
side this House, there are bound to
be differences in emphasis or shifts
on priorities. Therefore, we may
«not harp toe much on natienal con-
sensus. At the same time I wish to
say that foreign policy of a country,
especially, our country has been go-~
ing on for many years on the basis
of a consensus, and there have been
-basic and fundamental agreements.
So, on our side, T do not think we
should do anything which will dis-
turb that particular situation.

Now, Sir, our foréign policy is also
dependent on our home policy. It is
unfortunate that our domestic policy
in the last one yéar is not as happy
as it”should "have been. 'Bit, fortu-

nately, for us, the foréign policy -

has had miaty gains and advantages.

CHAITRA 28, 1900 (SAKA)
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In fact, Sir, there has been some.
kind of a fortunate imbalance; I
want to suggest in all humility that.
the country’s foreign policy, how-
ever good it may be, cannot remain.
good unless the couniry’s domestic
policy is taken care of. If the domes-
tic policy of the country goes to dogs,.
if there is no law and order, if there.
is no sense of justic and if there is.
no fair play, if there is no discipline
and a commitment to Rule of Law-
by all, then no matter how good our:
foreign policy may be, it is only go--
ing to upset the entire balance and
it is bound to have its disturbing
effect. The Janata Government, in.
the last one year, has made a good.
start in the field of foreign affairs.
In fact, it has taken many welcome-
initiatives. I am happy to say that.
it has taken positive steps on its own
in various fiélds. But, what is more-
important is this. Since 1977 we-
seem fo have grown in maturity in.
the conduct of our foreign policy.
After all, if you believe in an open.
society, then let us remember that
other countries also believe in an
open sqgiety. We must be prepared
to take the risks involved in the open.
society. After all, foreign policy does-
not depend on our own wisdom only.
It depends also on factors which are
unforésden,’ factors which are of a
contingent nature, factors which are
unstable, factors which are rot per-
manent, and, moreover, it is also
somejching like this that you may
drive very carefully and eautiously-
but if you get involved in an acci-.
dent because other vehicles may make-
mistakes, then obviously you get into-
difficulty. Sp the foreign policy of
our country should be viewed from
a largprr point of view. Now, 1 will’
"say three things,

One is of course about the extere.
‘nal piblicity. Although Shri Vajpayee-
has been telling us again and again-
“In tétims of aSsurandes, it is far from
Satisfactory. I want him to go into
fhls niatfer sinde our itmage abroad is
‘hot comérisurate with the image
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[Prof, P. G. Mavalankar]

that 1s actually in the minds of the
peoples of the various countries. Se-
condly, we have about 127 Embassies
and Missions abroad, but many of
them are not functioning satistactorly
and they are not serving the Indians
who go abroad. That 18 the complamt
in which you will have to go in  de-
tail

Finally, I find that IFS(A) and
IFS(B) 1s inconsistent with the gene-
ral objectives of administration of the
Government Why are these two se-
parate categonies still continuing” This
was done on the basis of the Bntish
pattern, but the British have done
away with it There 18 utmost need
to decide the merger of these two
cadres 1 do not understand why
these two geparate cadres should con-
tinue 1n our country. These two must
be merged so that the service condi-
tions and benefits are uniformly ap-
phed to all. In conclusion I would
only say that the foreign policy of
our country has to be viewed in the
context of India’s political system, par-
liamentary set up, its democratic func-
tioning and also in view of the fact
that we are a sub-continent causing
awe and causing suspicion and there-
fore in our relationship with our
neighbours, we should not let them
feel that we are adopting a big brother-
ly attitude towards them We should
be cautious

Finally, I would say that the signi-
ficance of India's size and shape, its
population, its richness as well as po-
verty, 1ts past heritage—both as a bur-
den and an asset—and its vastness and
vanety may also be taken into consi-
deration. And, whatever we do, we
must be active and dynamic, we must
embrace all, we must be concerned
with everything that causes assaults
on Freedom and justice; but at the
same time we must be cautious and
wise and we must not overdo in any.
thing or overplay our role and over-
play our attiudes in implementing our
foreign policy.

APRIL 18, 1978

D.G., 1678-19 376

SHRI CHITTA BASU (Barasat):
8ir, I want just to make certain points,
I think the foreign policy of the coun-
try must depend on certain funda-
mental premises and to me, funda-
mental premises must be formulated.

They are

(1) Projection of the enlightened
interests of the nation at the given
time,

(2) The assessment of the chang-
g variables in the International
relations,

(3) Steadfast pursuit for a com-
mon aim of establishing a near so-
cial order of peace and friendship,
free from dangers of war and con-
fhct

Let me say that tested on these touch
stones, the foreign policy pursued by
Shr1 Vajpayee 1s commendable. It is
practicable, it 1s in tune with the
national aspirations which we have
been thinking all these years But
while saying so, 1 have to mention 1n
this connection that the policy pur-
sued 18 termed as genuine non-align-
ment But in practice it has been the
policy of equi-friendship for all. But
so far as non-alignment 1s concern-
ed, I am not in agreement with the
Foreign Mimister. But I am sorry to
say that the policy of this genuine non-
alignment should not be equated to
it. I am afraid that the geniune equi-
friensdhip, 18 not, according to me, the
gemune non-alignment. The genuine
non-alignment should be equated with
equi-friendship. I am sorry to men-
tion that more and more the trend of
equi-friendship 1s becoming predomi-
nent in the whole policy of formula-
tion of international affairs. Because
we should also know that India which
has fought against imperialism and
against foreign domination hag still
t%o remember that Imperialism is not
dead. The imperialist offensive against
peace, security and independence of
the nations is still there and in some
cases is also mounting.
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The four major aspects of India's

foreign policy are:

1. Indo.Soviet relations;
2. India<China relations;

3. Indo-Pak relations; and
4. Indo-U.B. relations.

1 am afraid that the practice of equi-
triendship {s being pursued in all
these cases but equi-friendship is not
to be the criterion as we have got
certain values and aims to be achie.
ved. Imperialism is not there for
peace, stability, social progress and
new gocial order. I will only say that
1t wul be wrong on our part to equate
non-alignment with equi-friendship. I
am afraid and I must say that under
the garb of non-alignment the prac-
tice of equi-friendship is being prac-
tised I think the Foreign Aflairs
Mimster should take note of it and
exercise genuine non-alignment for
the purpose of international peace and
bringing about a new social order and
that must have a thrust against impe-
rialism. The more and more the thrust
ag-unst imperialism ig blunted, the
more and more our foreign policy
might be mis-directed. I only warn
against that possibility of mis.direc-
tion of the foreign policy. It must be
for peace and against the forces of
imperialism.

foicw At (s wew fgret wrwiat) -
gurafy off, & qgr fg=Y & Qe Wi
ey wwdy ¥ g qw O 9g-
Wt 2w & ot aw g & fr gaedw
quim & & fielt & ey Aficw T Y
T W # R SAe FT SV WO
TR wife & gamer g owmr
TEAE ¥ ¥fpT WETOF AWT Y, WS
T & e g sy wiaT § el §
a wrr freft WY e et 2

sy goro Tredare Ty ( Frommamame ) :
T qaX WY wray § vy afr wnfyge ?

CHAITRA 28, 1900 (SAKA)

DG, 1078-19 37§

o wew frgr Wl ;R
T aeht

wrafe off, o arrly oo Y
¥ agw § wrr faar § & 9 i Ay
T JTIGATE | W &Y wgH A
F9 Y &Y ot ¥feT wrw oEd wew
Fwrramw ot | o T ow
T8 ¥ fadw Afe & wwEm Wi IR
v 7 iR Ay aog A § 9%
& awame A g § Sfaw owd
ufes & ¥ oI ¥ oW g
fogi eI AT Y 1 qad § W
o —fEE ™ 9T wed dAd—
freer w79 Tl ®7 97 91w F A
Tifgr AT Wiwdd § qfwm ¥ @
¥ W T U ¥ faaT & TR
AR g F gwA 1 Ffew a7 wEww
% fi sy o & g st wrerET
gy & xwa gry wfgr 1 W WY
w4l gk &, AAEEEr @ e w/—
¥ wawe W zwast
g wig wre g wf g fe AR dmoaw
o ¥ faw fe ¥ qg= oTowE A
wgafa ¢ 1 fRw Afe ¥ 3o wa st
Y ATEAT WAL T F gE) T Ay A
t ot 7o ugoi & wviar fadnly
et 9 WY ¥ ) i fadw ife
frutcor w7 oo @@-a=T § AR
e A e amn ) AR ER g fEqe
frcorn &7 @ #1 AwT AT wEaT
dar GTE R

awrafar oY, 1057 § Sta § qgelt 12
o et w7 qwen fraifee g v wmar
q1, o FATET ATH AT IT g Sy
§, EATLETR ey & st fadw sl oY
§1 T I Svfeafe s & werar—
AT ¥ ang W wiie o g wrf
oY qvff wrer & oy W dfen of v o
orrg wYE Wi WuTR wWelr ovr, oY oY



379 DG., 1878-79
(=7 wew frgrér wrondad)

refrdwar W fifr o Wy &
wTaT g ATy Wi W wra
qr | T R ¥ 9w W
fieet iz & wfaw Y s ? oW
g st T e o frof
w7 e fAAwe g W
g w R fa ¥ faww
t 1 7z S g fe dure e Y @
¥ oagw Q) ww ez g,
wfie & waw ¥ gwe T §, Afew
¥ ¥ qe-frdemrr o A frds o
Eicid !

gy fam el oft =gy &
fis gn we-frdear # %§ ¥ W
frsbaar #t Afr w8 | A @ g
53—z -frcderar v dife w1 wmaTe
& —urew fnarr 1 s gw Rt
¥ wifgw g1 73, fody a8 e 9%
fde @1 71 &Y fox wenfniv 4

vl wga, wror o fadw Afy
® T9f ) M ofer fge AT A
forr ary oY ag o wwee % o e
wrRr——GT w9t g Wy o, gen
wr Wi | & o
fxr  wanit off oY v & wriw §
s ¥ wrte wafer §, g
woT & wrawpr § 1 9% ¥ grbwog
vyl aw Ip g—ag  fewrowhr s
&, ¥ ww ¥ fadw wwreT v arx
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wraTaT Wi 59 ge & fukw Ay &
AT et wrwer fiear, @ ¥ 9o WA
. ge & e i gweray syt
o5 w s @Y R, o ¥ wher wrgae
wive fem @1 | e W &Y garh
TTTT W A W §, I8 g i
wifeer ) 9o ey AT o e
T o< 8wt WY Wl former Y,
Afe wq wfY SWET 1 AWy ", A
¥ gq ¥ wror ¥ v oy fear
T ¥ are O afe = § s
g ¥ Wt @o fagw dife 9
RAAT IR ¥ ey & fag we-
wE g1, vrer ¥ wifas fawre & forg
wawaw 471, favemfa & fag W
WTARGH T |

0 G WO IS AT Y fw av qw
aF ¥ wr goaterwr g€ § 1 o
v, qay oy forat-fireg ar S
i ¢, SfFw e 7 AT /T aTw-
s s fremd ) o A &
W% 9T w9 § gfeew s@ar g ar
AT qUW UT QT A T
Iwismr ¥ favm & ww wrwr WY
ot wfet 8, SwAT 1062 & ang WY
oy v ar o A & avg wo
TR graew fora® wed §, wad wrordt
Pazogh e AT @ 1 O
dx & wrer oY fawradiger fraeft
T §, Iafr aw 11 a9t & wfy my d
fvw W aft oo # W TE
wiwT & & wrea O sz bl whn
N ygIab ATy § W W
W ot g W o6 swerd & Wi
w1 T, W s s R ot s
fro¥ ws Wt ¥ dar g o @1, W
T 3w Afe W fog & o awry,
afen fdwr ifr ¥ qfiy qror W WY
g wTaTw, Wy e ¢
v R P noesr § o e
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W & g R T wivy w8
gr o o dw fevfad o &
¥ WY Fame o & o wwrar Gt
L 3]

wwefy o, Wy W dwEr & 6
fodw fifr wrely § T oy WS 3
# gor wan g e s ofcRataal
@79 o1 ¥ fdw Hifx W 5 @
wigg? fadw Hifa ¥ ghrrd fagmel
9T qFAT & ™Y wEw WA go, afe
fafmt & ofdw & s, 9@y
e AR §, aNEA wTeEs ¢,
qfadT WA §, %7 gTW oA fear
3l sy wAR, feaar &
wrawEr §, a8 gAw AT &Y
9% W areR & g I T ¥ Swar
qrft &

W R A gEA T A g
iR A @ @9 fe ame’ O
YT R ofEaAgwT g oW
gfrafa g &, awmfa  wgew, &
TF AW T AEATF ) W
T AN AN G 1 9w ¥ ag
TR wwTATw Wy ¥ Foie
g g @ gt &) e
W M IA NO ARy g ¥
frrgmd | AT A AW s qT
& smare % fag s |y S =g,
AT aTge & X & fo gwer ofe
g w1 ge weeR R oW
arr & wftere A fer o wY afY
foar, og & wff wvow W | W
BT & wrewr AR gl § Y Sam)
Asx & forg AT 2wt WY sy T
| e @ wd ww ww §

&1 af g v o o et QR
WowN | g @ efwat W o
T ol Qv & forg oy st
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sTfr 1 qg wRwe § Nt ar
§ gt Wb W
awrer w1 fipere Wi w9 § qwwar
qreft 81 W ¥ TR e e #Y
wmfa o gF wfeg

SHRI VAYALAR RAVI: Are you

accepting the suggestion for a corri-
dor?

it zw fagr® wwddY - No corridor,

my dear friend, Mr. Vayalar Ravi.
That 1s why I said I would like to
say something in English,

avmafa Y, g a1y § A9 (FIT A
aFar ¥ e gt U & oY afean
¥ AT TP BT AT qATY HY wifaw
, 7 o 12 w6t ¥ vt w7 A
gt qrfear AEY AT ST ST
FTFI & 973 wat ¥ w7 ¥ o qge a1
qfFEaTa FAT | qE EIEH FT A
(srrar)  wavifeg 7Y @ ¥feT & fedr
12 AT AT AT FE L |

SHRI VAYALAR RAVI: Simla is

the beginning.

ot wzer fagrdy @l : 1 admit

that you make the beginning but that
was also the end.

qTWETGF W ¥ AT 9% T
Tl A & ATy Ay T B qrdwaT
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[t wew fagrd avdad)

wrea #1 fadw ifr w1 Few fae-
i, sarfeer aqr weidT agT
W AT T &1 gETR o fgn
FaAv agqT aada & ferg, ug syww
tHET Fawgnt ww N Wi &)
freq faer & Wy mffa & amaEw
w | wmiage e ¥ & fair
v ) w7 fto % famr Tonittos
wod sy g gw WRd E fw
qarx o faew ¥ < wfray q09 & 4=
g€ ¢ aw 3fmar & ot w7 6 )
g ag Wt 3 & v fosiwr &
IRy P arel aat ¥ Y ¥ i
& fwd favr & difore wmae feamars
T & =g I ¥ o g, W
NI R Ty TE s sHY
;Mo !

™ a9l g a9 9T W Ao
foear aur & & Am-uenEREE O &9
qaer & Afew 7w S Aam-gaTE-
Hz W7 TN AT qET Al 4
W Fgran g g fx @ o A19- qETe-
e ffafr g F wgmmamarg fr
HIHAT CTAT @A T &1 ¥ A
aoardy § 1 Afew fredr ol W
¥ 9@ ¥ S 7B g 9EE 4T FET
e gy & f5 sear aff gy
swaa ¥ faware T &0 S
AR AT FB gur ag o O AwaA
& a0 9T gav v | ur B 5g fa
oY @Sl e &7 ayq T wT e §
qrraa a1 wiad g 8, e W g
wr § & & sgn wg g fe g
st e & ¥ foar § i qer
AT T W BT WFaA A Pan
§ 1 swaa & aow aT s sfuAs.
T T AT ey @ A Qe Frdwar
ARG ¥ firery wr o N fod
qre fear o gwar § @ daw @
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frcte g ff wrir iy & 1 3w
Y ay frard i ¥ wigg fr gw =
fim &1

o gfar kA dw § For WY
wfy a7 firdelt {7 ahopr § Wi N
froqer R % AT GTeT T Wi
g wyEgw o WA ¥ ? gfmry
R g N et Gfre o
T & maﬁmsﬁmwzfmma

we W & v faeqew @F w7
daert {wa ag e Frcvrer oy sefos
aratararar 1 R ey adr ST @
13 77 v <@ wtfen fn 9w TR
7z frlm FEA & o ETEw ¥ e
@t W7 TxaATr dunr ¥ 9§
aferT W7 mr &Y mfer ¥ g
w WE & agr 7z Frederer A AW
FTERAT | gud IR Az frcde
& fift & wyamar &1 & fige wET
wrgen § fi ag Aifa fordy sufeer oy Af7
aft 3, forell zor B T &, WX T
fAAfa) auzfary agagaae
03 ¥ ¥y ez frcder www T
qeen wA% & fag amg s RN T
frciey 2 #r wwr wawer 4 B
wf & o gk aw § v g
% faae M wraTw 33 A GART
wifge i gan? fag faer Aifr & wooer
az ey orc mgad & faare &
aelr ¥

# wget Wi § fr gz froaa
€Y Hifer 96 o Afr ot 3, T
WAV, GETUHT Wi T
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gt 7 daw wade fa ¥ gerd
g-wear o7 faeare ¥ afer e ow 7@
favr AT @ w3, ¥
fawm #  vvar w1 fow § Todtfas
qardt Ay ERf, wifew Wwor
Frmr w\ wudt ¥ &7 av e 3 e
g WY ¥ DT a1 g2 A gEwe
ST |

Tz facat sar & 3, www aw
FEAMT = qnf §  ATAZA® R 0
gg awe ¥qr wfgw fw qr-favwer
ATeAT W@ R
Non-alinment 15 not neutrahty
AT HY7 A T A F, W7
eara < 19, T 9T AT A A
T @7 ® weAvrdm |gAnT M
wAT I A7 R AW F,
mifgr  wmw 77 mpiafra favg
sy W v e 7 g <A
T T | WA AEG AE TF AFAT |
TN TITRAT ¥ OO A §, A9 Wi =nay
¥ pw wrdr AAAT & Aed & frerT
oty rq af favxr wd AT O fem
T g

qumfa wgrgm, farw Hife S
AT T A § OF O wrard gy
&R &, wrer Fw A7 O and AT S
T WA agaA ¥ Wi I oaTar
7 %t o o v T § A oy
HIATTE | FSEE AW AW WS
Foft oot oo frr Sy e At F, o
i v oY ¥ g AT WF T wiw-
arfee aTer & |

e Y, eq fadiw &1 e
F7H &, e tar 3 fog o wred Ry
freg & Fre o fovr smemsr &7 garer
TTET g IR Ao YT HH W W
SarEy &, wTeY &9 i wEaw wfyw
&, qwt w, ot W o wamar &
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e o wgy o f fader Afer & warer
A wrrT F A F foaw v
Fag Wy e Wiv age e
T QF WA G2 71 o Pifow w7
& &Y ey A e

areE w1 AW a7 & 5 oag oy
AT AT OF AT & & Py
ag g P A AV wyaTy 7 ST
TR FE T, 047 FEAT T A/
framt a197 F AR 5 T A @ o
71T FRT AT B 2 gr EewY TAX A
gy 4wy a3 fro v T oW
QFTT WA TR 1 I3, 37 @,
arr, @1, o, @, fros @ oara
FEr a1 7 ¢ fF AT avET wR
A arafrgld amemd
T oAsPEg EF Y ? oy
afas wafaa avr &€ @y 20
W §AAT  weT w6y 2 fr o3y frd
T 1 TR FgTad o
TEATT AT AT &7 H | wwifa g
arat &, T ge gEi fau oF
TTNT GUITE 1 T AT AN AT
& 9gF 77 g AT ZAT SqTAT qEE
Eaull
awrafa ugew, 7 \T 777 9T @

t:

The Janata Government depen-
dent on the West India leaving the
non aligned path The present gov-
ernment s moving awav from non-
alignment 1 a way that would please
western countuies  Janata  policy
may tngger war i the Indian Ocean
Non-alignment diluted to sumit US A
Indias stock ebbing among non.
aligned Some powers plotted to
oust me"”

SHRI VAYALAR RAVI* Whose quo-
tation it 18”

17.40 hrs.
[MR. Sreaxrr 11 the Chair]
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o wew fgr®t wrwddt : 9w QT
W T KA

o frdww § fw faQdY oo % @
¢ Ty oy Y sreer § sl
%Y, afaw ot ww'aT o e ok, gwe
oAt WY 7, N gl 7, f5 oA Awm
§ yame ¥ g ft A ww g

# gferr ¥ ag e i s s
ag ¥ A ¥ IO A afcew &,
wre v fadz @ fr faldw Afe &
waTE QAWM AT Aty H w1 A
wifge |« faae & fao, wE & fag,
ST aF qgan & fau wiw e f,
WX qF sy @t gEr g arfeg fe
fomd mre ga gt ofvadsr wdf
foar 2 &Y 39 o7 ¥ g% fow wT FIH T
T, TIT AT qATT TRAT AT

g

ft awa A Aw FA-F-EH
T @ T 1 afoam fifen

st wew  fagdt wwagt s
wTar g

Wt Fw WS WTAES ST T
Ty dfex &

SHRI ATAL BIHARI VAJPAYEE:
Now, I would like to say a few words
in English. The price of our democra-
tic freedom will always be eternal
vigilance. We can, however, claim
that without any sacrifice or short-
sightedness, India today has iess rea-
son than ever before to apprehend
threats which would distract us from
bending our best efforts towards cons-
tructive endeavours. The sub-con-
tinent, as a whole, pulsates with a new
desire and confidence in peace and
cooperation. We have moved a long
way, indeed faster than anyone thought
was possible, to arrest the corrosion
ef suspicion and rediscover the ii.-
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controvertible logic of the geographi.
cal compulsions of good neighbourly
cooperation and the vision of regional
stability. Having visited or met the
leaders of all our neighbouring coun.
tries, I can assert that the confidence
of a new era in relationships with
India is shared by their leaders. These
new perspectives are, of course, as
much due to their leadership as our
own. We can all feel more confident
that if we can sustain these efforts
towards mutual understanding, the
sub-continent will remain free from
the play of malevolent politics as it
affects many other parts of the world.

The House is aware that the year
under review has been an unusually
exacting and intense period for our
diplomacy; and concrete improvement
has been made in the wide circles of
external relations. The louse is fa-
miliar with the number of high level
visitors from different continents re-
presenting different social systems
who have either visited our capital
or have invited our leaders to their
own countries. These visits have
been mostly at the suggestion of hich
dignitaries and are proof enough of
the regard in which India is held. 1
cannot think of any other countryr—in
fact, even our own in the past—which
in such a short time has been honoured
by so many important Heads of States
and Governments,

The interest which these leaders
have shown in our country is a tri-
bute to this land and its people. What~
ever their own social systems, our
demonstration of a mature commit-
ment to democracy has earned their
respect for the political wisdom of
our people. Our partner nations have
also been impressed that however
poor we may be, in statistical terms,
our potential in the field of agricul-
ture, industry, technology and science
is significant.

These visits and contacts have not
been for purely ceremonial or protocol
purposes. Each visit had a character
of its own and ail of them deepened
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understanding and identified new po-
tential of bilateral economic comple-
mentarity with our own developmental
dynamism. Such occasional criticisms
that the Government’s policies were
tilting in one direction or tilting awa>
" in other directions, are often based on
an antiquated understanding of the
world situation.

Consistent with non-alignment, our
purpose has been chartered within a
conceptual .Jramework of promoting
and enriching relationships based on
beneficial bilateralism. We have, with
full confidence, carried Indo-Soviet
friendship and economic cooperation
1o levels well beyond what existed be-
fore. At the same time, we have
restored mutual confidence in our re-
lations with the United States. Prob-
lems, no doubt, exist or may arise,
but Indo-US relations are no longer
clouded with unwarranted and acrimo-
nious mistrust. Without pretending
to overlook the existence of difficult
problems and the ups and downs of
our past relations, we have created
the basig for improved bilateral ex-
changes in the economic, commercial
and cultural fields with China,

We have truly broken new grounds

in responding with sincerity and ala=

crity to co-operate with Vietnam in
the immense task which that brave

country faces in its national recons-.

truction. We feel proud that India
may be the first country outside ® *he
socialist bloc with which such links
are being forged with the Democratic
Republic of Vietnam. We are poised
for improved relations bilaterally and
regionally in our sub-continent. We
have prepared the ground for closer
rapport and greater economic and col-
laborative relations with Japan.

There is a new warmth of under-
standing in our relations with Aus-
tralia on the one hand and, at the
other end, with the United Kingdom.
We have concluded far-reaching agree-
ments for new fields of economic co-
operation with Iran. Our public sec-
tor undertakings have, during the
year under review, forged new eco-
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nomic links in Libya, Irag and the
Gulf States. We are hopeful of high-
er technological and scientific and
trade co-operation with the Federal
Republic of Germany and France, »8
with Western and Northern Europe.

‘Our strong ties of technieal co-opera-

tion with many counfries, notably
Afghanistan, Mauritius and East
Africa, continue to grow in diversity
and scope. The thrust of our foreign
policy has moved on a broad front,
and everywhere our diplomatic effort
has gone hand in hand with an infe-
grated effort to strengthen our eco-
nomic links.

May I, at this point, say a word
on the national problem of interna-
tional co-operatioh in the field of peace-
ful use of nuclear energy? Our policy
on this has been made clear by the
Prime Minister. Our entire foreign
policy is one which has always recog-
nised the need for discipline on all
matters which may be a threat to in-
ternational peace. As such, we strong-
ly believesthat the world should not
make use of nuclear energy for des-
tructive purposes and should aim not
only at non-proliferation but the eli-
mination ‘o’f~~g§,isting weapons.

o

Our problem arises out of a contrac-
tual obligation by which the Tarapur
reactor was planned on the presump-
tion of -a. pledged supply of enriched
fuel for its functioning. We have ad-
hered to our side of the contract. We
have noted the recent American do-
mestic legislation on non-prolifera-
tion, which seems to imply that even
past contracts may be sought to be
re-negotiated  with new conditions.
While willing to adhere to our side of
the obligations and while continuing
the dialogue with the US Government,
we certainly hope that such long-stand-
ing co-operation will not come to an
end. But we will have to face the
contingency, if this should arise. -

MR. SPEAKER: Just one minute,
I will ask the House to extend the
time of the House till the Demands
are voted. Because, under the
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[Mr Speaker]
rules, I have to do 1t 15 munutes be-
fore the scheduled time of adjourn-
ment Is 1t the pleasure of the House
to extend the time?

SEVERAL HON MEMBERS Yes

SHRI ATAL BIHARI VAJPAYEE,
Thank you

SHRI K GOPAL (Karur) You
should thank us

MR SPEAKFR All
cluding me

SHRI ATAL BIHARI VAJPAYEE
May I say that we do not believe in
the use of the option of nuclear wea-
pons’ We cannot but maintain that
1t 1s unrealistic that these chance, of
nucieal war can be averted and sen-
sitive technology can be exclusively
preserved for peaceful uses unless
there 15 a  universalised discipline
against nuclear weapons

of us not ex

Some of the hon Members referred
to our poor pecrformance m the tield
of eaternal publhicity I have  been
all too aware of the need to re-orient
and give a more purposive content to
the efforts made by our  Miss ons
abroad and the orgamsational struc-
ture 1n India to project the correct
mmage of contemporarv India the
policies, and programmes of the Gov-
ernments and the hopes and aspira-
tions and traditions of our people

The Report of the Ministry of Ex-
ternal Affairs alludes to some of the
efforts which have been made in the
past year to give meaningful content
to our publicity efforts abroad I
must say that whereas I am gratified
at some of the progress which has
been made I fully recogmse that
there 13 scope for improvement A
committee headed by Shr Chanchal
Sarkar was recently set up to go into
the various aspects of our publicity
efforta The Chanchal Sarkar Com-
mttee has made far-ranging recom-
mendations on not only strengthening
and reorganising the institutional
framework of the external publicity
organisation but has made recom-
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mendations on equpment, formulation
of publicity literature, tramning, hai-
son with Indian organisations and a
number of other related matters I
would lke to assure the House that
we are carefully evaluating the re-
commendations made by the Com-
mittee and Government will take ex-
peditious decisions to streamlhine and
mmprove our publicity effort abroad

It has long been recognised that
evokes considerable interest and
fascinating among the scholars and
intellectuals and indeed the public
at large abroad who see in our cul-
tural heritage the panacea for many
of the 1lls which affect present-day
civilisation It 13 recognised that our
national ethos which stems fiom this
cultural heritage has an abiding rd
tionale 1n a world which 15 beset
with increasing materialism <nd
neglect of the values of yore IL 1
for thi- reason that we have long
recogmsed the importance of ou1 cul
tural  diplomacy as a vital aim of
our foreign diplomacy

Apart from the bilateral relations
we have continued and indeed inten
sified our participation 1n the Umt d
Nations and other international or
gamisations and in the gamut of mul
tilateral diplomacy It would be pe:
tinent to recall the suceess of  the
meeting of the Non aligned Buiciu
which took place in Delh1 soon aftcr
we assumed office We are at presunt
engaged in consultation with friendlv
Afghanistan for the preparation of
the Kabul Bureau meeting This will
be followed by a meeting of tre
Foreign Mmusters and the entire
movement which will take place m
Belgrade where 1t will be recailed
the first major meeting of the move-
ment took place in 1961 These meet-
ings are coming at a time when the
non-aligned movement faceg many
challenges They will demand sober
judgment and careful adherence t0
the spirit of the movement

It was I believe, well recogmsed
that our Prime Minister’s contribu
tion played s significant role in the
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success of the Commonwealth Heads
of Government meeting in London
last year and the first ever Regional
Commonwealth Conference in Sydney
two months ago. In all these and
other international meetings, our
approach is one not of trying to seck
leadership—and here 1 would like
to draw the attention of my  dear
{friend, Shri Subramaniam Swamy—
but responding with whatever ox-
pertise and capability we possess to
fulfil the ideals of constructive inter-
dependence and beneficia] solutions to
internationa]  problems. We  have
consistently sought to play an active
and responsible role to help fashion
a new economic order and joined the
developing countries in their quest
for development and correcting eco-
nomic imbalances through interna-
tional co-operative effort and the
promotion of cconomic collaboration
within our fraternity.

Notwithstanding the consensus in
favour of peacefu] solutions the in-
ternational scenc today is beset with
grave problems. We still have t{o
see the vacation of aggression and
the fulfilment of the rights of the
Palestinian people, so that the seri-
ous efforts and hopes to see peace
and stability established among the
States of Asia are fulfilled.

We have been active directly and
in internationa] formus, striving to
underline the urgency of bringing
about majority rule and democrati-
cally granted independence for Zim-
babwe and Namibia. We are alarm-
ed at the diverse conflicts between
fellow non-aligned countries such as
in the Horn of Africa where we have
counselled the eng of conflict and
respect for established frontiers.

Though the U.8. and the US.SR.
have made a beginning, we have yet
to see a genuine break-through to-
wards making the Indiap Ocean &
zone of peace. Here I would like to
correct the impression—I dy not know
from where he got that impression—
of my friend, Shri Unnikrishnan. Indis
is opposed to all forelgn bases in the
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Indian Ocean. All foreign bases in-
cluding Diego Garcia must be elimi-
nated from the Indian Ocean. There
is no change in our stand. But we are
living in a strange world. The pro-
blem of Indian Ocean is being dis-
cussed by two big powers without the
participation of any of the littoral
countries. But we have been exerting
our influence in the United Nations
and outside that the pace of the talks
should be accelerated and there should
be an agreement between all big
powers to make Indian Ocean a zone
of peace. We do not believe that if
the big power rivalry is eliminated,
there will be a vacuum. The littoral
and hinterland countries are in a pasi-
tion to guarantee freedom of naviga-
tion. The Indian Ocean will be free
for all countries provided they do not
indulge in military rivalry and we pro-
pose to accelerate the efforts in this
direction in the United Nations at the
forthcoming session.

While I do not pretend to catalogue
all the world’s problems, 1 can assure
you that on the basis of our well-
established policies of independent
judgment, non.alignment and inter-
national cooperation, we shall strive
vigorously and play a constructive role

wherever possible as a responsible
member of the international com-
munity.

Now I come to the question, a deli-
cate question whether there was some
secret understanding between Mrs.
Gandhi and Mr. Bhutto in Simla or
not. When I was in the opposition, I
had made an open charge. But now
when I speak, I speak as the Forelgn
Minister of India and I am in posses-
sion of all the records.

SHR] K. P. UNNIKRISHNAN: You
must lay it on the Table.

SHR] ATAL BIHARI VAJPAYEE:
Not necessarily. All the records can~
not be placed on the Table of the
House. I would like t, take the House
into confidence.
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SHRI K. P. UNNIKRISHNAN: This
is an important issue.

SHRI ATAL BIHARI VAJPAYEE:
I do not speak on unimportant issues.
Let us have the discussion in a cool
and calm atmosphere.

Ever since I took charge of the
Ministry of External Affairs, I have
been trying to know the circumstances
in which the talks between Shrimati
Gandh; and Mr. Bhutto in Simla in
1972, which had rup into serious diffi-
culties, suddenly culminated in the
Simla Agreement.

I myself was present in Simla when
the talks were going on between the
two sides and it was common know-
ledge there that the negotiations had
run into rough weather. Therefore, it
puzzled me and I am sure it must
have puzzled many other observers of
Indo-Pak relations at that time, how
all of a sudden an agreement had
emerged. Several journalists, some of
whom had interviewed Mr. Bhutto,
have given stories of a sudden change
in the course of events after a post-
dinner meeting between the two
leaders. In fact, the country at large
was surprised that a reference to “final
settlement of Jammu and Kashmir”
had been included in the Simla Agree-
ment,

Since assuming the charge of the
Mnistry of External Affairs, I have
made an effort to acquaint myself
with not only various documents re-
lating to the discussions but also have
held personal discussions with a num-~
ber of knowledgeable individuals.
Piecing together all the evidence from
different sources, I cannot but reaffirm
that some sort of gecret understand-
ing was reached by Shrimati Gandhi
in her confidential conversation with
Mr. Bhutto. ...

18.00 hrs.

SHRI K. P. UNNIKRISHNAN: Is
he telling us from the minutes? Were
any minutes kept, I would like to
know. He is saying this on the basis
of. ... (Interruptions)
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SHRI ATAL BIHARI VAJPAYEE:
I have not yet completed.

Let me add straightaway that, in
drawing attention to this, I am look-
ing at it as an internal matter....

SHRI VASANT SATHE: That does
not make any difference.

SHRI ATAL BIHAR! VAJPYEE:
So far as external policies are con-
cerned, contrary to what has heen
suggested by certaip interested quar-
ters, we have maintained continuity
and adherence to the broad parametres
of our non-aligned foreign policy.
Perhaps, it was being hoped that
India’'s image will have a setback
after the Janata Party came into office.
This may be the reason fom annoyance
and disappointment in some quarter.

As tar as Pakistanis concerned, what-
ever may have been my diffcrences
with our Government in power at the
time of the Simla Agreement, we have
accepted in letter and epirit the obl-
gations undertaken by India in that
accord. We have indced managed
ana improved the climate of relations
with Pakistan. We have assured
Pakistan that we would continue to
follow a policy of strict non-inter-
ference in Pakistan’s internal affairs.
In fact, the House knows, even with
regard to the legal processes affecting
Mr. Bhutto, we have observed scrupu-
lous detachment.

Keeping in view the fact that our
foreign policy which is strictly and
transparently in tune with our
national interests and has been based
on a broad national conensus, I would
urge that any discussion we may have
on this subject should not weaken
our efforts for peace in this sub-
continent.

Mr. Spesker, our foreign policy, I
believe, has a conceptual coherence
and transparent logic from the point
of view of both national interest and
international stability. Indeed I would
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stands for a cooperative world order.
1 would beg of the House not only
to approve the modest demands put
forward on behalf of my Ministry but
also give its blessings and support so
that the standing of India continues
to rise and commands respect amongst
the comity of nations.

SHR] VAYALAR RAVI: On a point
of order. Rule 370 reads as follows:

“If, in answer to a quetion or
during debate, a Minister discloses
the advice or opinion given to him
by any officer of the Government
or by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document con.
taining that opinion or advice, or a
summary thereof on the Table.”

Here, the hon. Minister made some
observations. He hag referred to a
certain document which, he says, is
in his possession and on the basis of
that he comes to the conclusion that
there was a secret agreement between
the former Prime Minister of India
and the former Prime Minister of
Pakistan, Mr. Bhutto. Naturally this
House is competent enough to demund,
under this rule itself, that we must
know what is that document, and we
have every right to demand that it
should be placed on the Table of the
House, because rule 370 clearly pres-
cribes that it must be laid on the
Table. It is & very serious matter,
and this House must know what hap-
pened and what conspired between
the two Prime Ministers, whether it
was in the interest of the nation or
not.

SHR] ATAL BIHAR] VAJPAYEE:
Mr. 8peaker, Sir, before you give your
ruling, please hear me.

MR. SPEAKER:

I will certainly
hear you.

SHRI K. P. UNNIKRISHNAN: A
few days ago, the Minister for Exter-
nal Affairs made a charge outside the
House which has been contradicted
by the former Prime Minister.
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The charge in substance was that Mrs.
Gandhi, acting as the Prime Minister
of India entered jnto a secret geal
over Kashmir...,

SHRI ATAL BIHARI VAJPAYEE:
Understanding.

SHRI K. P. UNNIKRISHNAN:
‘Deal' or ‘understanding’, whatever it
was—if you want to put it that way.
Now you know that we have been
trying to raise this issue also through
various Motions but, since you felt
that the Demand of the Ministry was
coming up you probably did not al-
low us. Now he has repeated this, but
left it very vague—delightfully vague
—so that anybody can say anything
and got away with it. He said he was
present in Simla—of course not n
the capacity of Minister but as a Mem-
ber of Parliament,—and he heard cer-
tain things. And, again, he has =said
that Mrs. Gandhi had a meeting with
Mr. Bhutto because there was a dead-
lock. And now, he says, after he
became Minister he has gone through
the relevant records and also had dis-
cussions with what he calls ‘know-
ledgeable people’. Now, I would like
to know whether any minutes of these
discussions have been kept and whe-
ther he has gone through those mi-
nutes. Or is he basing it on mere as-
sumptions? Is he basing it on the ad-
vice given to him by the Ministry? Or
are these just deductions? This is very
important for the House and the coun-
try to know. If Mrs. Gandhi is gulity,
she shall be punished. If Mr. Vajpayee
is bluffing, he shall be exposed, but
the House is entitled to know.

SHRI VASANT SATHE: We are
really surprised that the Hon. Exter-
ngl Affairs Minister, having made &n
innuendo or an indirect hint or sug-
gestion that there was some secret
agreement or understanding on the
question of Kashmir, has not, even to
day placed before us what was that
understanding, what was the rature
of that understanding, what was the
purport of that understanding relat-
ing to Kashmir. The Simla Agreement
is & recorded decument. Therefore, we
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do no¢ {ind any such understanding,
covenity or overtly. Now, if the Hom.
External Affairs Minister has come to
know, whether from documents or
frcry knowledgeable sources wnom
he has contacted or fiom his petsot.al
knowledge, having been present there
—1 do not know whether he met Mr.
Bhutte, himself or Mr. Bhutto convey-
od something to him the other day
when he went there; I do not know
whether Mr. Zia had some document
which he showed to him, hut the Advi-
ser to the Pakistan Government on
External Affairs. Mr. Aga Shahi who
was here the other day, demed having
any knowledge of any such understan-
ding and the previous Prime Minister
also, hag categorically denied 1it.
Therefore, the country must not be
left 1n the lurch or with any sense
of suspicion, particularly by a respon-
sible Minister like Mr. Vajpayee.
Therefore, he owes 1t to the House—
whatever the consequences, it does not
matter, but he owes it to the House—
if the consequences are of a personal
nature and 1f the consequences are
going to fall on the previous Prime
Minister, let her face the consequen-
ces; but I do not understand why
he is trying to keep the House—to-
day if he does not, having said 0
much, take the House and the country
into connected about the nature
of the understandig.

The two concerned persons are the
ex-Prime Minister of India and on
the other side is Mr. Bhutta and
both are fortunately alive. Unless
the Minister corroborates it or con-
iradiets it: we cannot allow it—to go
as one man's word against another
man’s word. This would be very
unfair to the country if this is not
made clear in the garb of the matter
being in national interest. How is it
an internal matter any longer? When
it is an understanding between two
Prime Ministers of two different
countries, it is no longer an internal
matter. I do not think, Shri Vajpayee
can get away by saying that. Al-

APRIL 18, 1978

D.G., 1978-79 400

though he asserts and reaffirms that
there has been such a secret under-
standing, yet he is not willing to
disclose what that secret understand-
ing is. In the interest of the country,
Shri Vajpayee owes it to this
Hcuse to disclose what that under-
standing is and what evidence he has
to justify that.

-

MR. SPEAKER: Before I call upon
other Members, I would say that 1if
you have anything new to mention.
kindly add, otherwise leave it.

Shr1 Desai.

SHRI D. D. DESAl (Kariar): Mr.
Speaker, Sir, under the garb of sec-
recy, the Minister should not dep-
rive . . (Interruptions).

SHRI RAM JETHMALANI: Sir,
on a point of order. The House just
resolved to continue these proceed-
mngs only until Shri Vajpayee
finishes. ..

MR. SPEAKER® Until the de-
mand 1s voted.

SHRI RAM JETHMALANI: Until
Vajpayee finishes, this is what you
said.

MR. SPEAKER:
demangd is voted.

SHRI RAM JETHMALANI: We
can have it tomorrow, this is a matter
of jmportance.... (Interruptions).

Desai.

No, until this

MR. SPEAKER: No; Mr.

SHRI D. D. DESAI: The principle
is whether the Government or the
Cabinet operates under the supervi-
sion of Parliament or whether they
are entitled to have some secret nego-
tiations and treat the country or &
part thereof as a private property of
individuals. This is the principle.
Therefore, we must decide once for all
that whether the Parliament should
be teken into confidence and within
the parameters laid own by Parlia-
meat, the Government would operate
and not that they would have some
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private negotiations and private set-
tlement for the country, which would
be binding on the country.

PROF. P. G. MAVALANKAR: Mr.
Speaker, Sir. I do not want to repeat
what has been said, but I must say
that my esteemed friend, the hon. Mi-
nister has been treading on a very se-
rious and delicate ground. He did say,
if you recall his words that not only
did he believe that this kind of a pact
existeq when he was not a Minister
hut he said and 1 am quoting his
words,

“I take full responsibility as
Foreign Minister to repeat what I
said.” Therefore, this is no longer
a matter which can be taken hghtly.
Here is a Minister of the Cabinet
and that too, a senior Minister like
Shri Vajpayee, coming out with a
statement on the floor of the House
and not substantiating that state-
ment with any convincing details.
All I would suggest is that you may
kindly consider this aspect of the
matter. If the Minister stands on
the point that there are certain do
cuments or understanding or discus-
sions, with knowledgeable persons
that he had and these are of such
nature that it would not be in the
public interest to disclose any of
those things, I can understand that
posture that he may take,

.. .. (Interruptions).

SHRI VASANT SATHE: That stage
hag gone.

PROF. P. G. MAVALANKAR: My
contention is that a Minister in any
Government has a right to even come
to the conclusions without telling this
Houge as to how he came to the con-
clusions if he thinks that the process
of coming to the conclusion is some-
thing which is a matter of secrecy and
which is not to be disclosed in public
interest. Then, my submission is, let
him say so that there are certain docu-
ments and papers in his possession,
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which he thinks are not to be disclosed
in public interest, (Interruptions).
That is one aspect of the matter, I
am not discussing merely the question
of any secret agreement between Mrs.
Gandhi and Mr. Bhutto. This may
again happen on some other matters.
I am discussing a fundamental ques-
tion. Therefore, if any Minister takes
the view that there are certain things
which he will talk publicly, but will
not give all details because it should
not be disclosed in public interest, let
him say so, let him go on record say-
ing that there are certain things which
should not be disclosed in public in-
terest. That™ is right. Certainly the
practice has been that if the Minister
thinks that there are certain things..
(Interruptions). As a matter of fact
We pass so many things an dwe give
so many powers to the Government
and if the Government says that it
would not be in public interest to
disclose certain things, we accept it
in bonafide. That I have said.

My second and last point is, if the
Minister has certain documents and he
said, “I would like to take the House
into confidence”—that is the phrase
which he used—if he feels that he has
certain things in his possession which
he would like to share with us all, his
hon. colleagues in this House, withont
detriment to national interest at
publicity, etc., there is the other possi
bility of converting this House into a
secret session, let the press and the
strangers be called off and let the
Minister tell this House in full con
fildence what he has got to say in this
That is also the second course left to
him. But if he does not take either of
the two courses, then we are left in
the lurch and darkness and in a situa-
tion which we cannot accept as Mem-
bers of Parliament.

SEVERAL MEMBERS. rose—

MR. SPEAKER;: I am calling different
party members.

This i8 not going to be another

debate. Mr. Chandrappan.
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SHRI SAUGATA ROY' I am on a
point of order

MR SPEAKER I have called Mr
Chandrappan

SHRI HARI VISHNU KAMATH
T0S€—

MR SPEAKER Are you on a pomnt
of order?

SHRI HARI VISHNU KAMATH
Yes Sir I am afraid, the rules regard-
mng laying of the documents on the
Table of the House have not been fully
and 1n their totality, brought to your
notice ‘iz Ruleg 368 369 and 370

Now Rule 368 says

“That if a Minister quotes in the
House a despatch or other State
paper ’

The Minister has not done so at all

‘* which has not been presented
to the I{ouse, he shall lay the rele-
vant paper on the Table’

The Minister has not done anything
of that sort He hag not quoted any
despatch nor any other State paper
The provisos do not apply because he
has not quoted any despatch nor any
other State paper The provisos of
public interest does not arse at all
So, they are misleading the House, the
other side 18 completely, totally and
deliberately misleading the House
(Interruptions).

MR SPEAKER Let there be orderly
debate

SHRI HARI VISHNU XAMATH
Now please see Rule 370 also

It reads’

«If 1n answer to a question or
during a debate, a Minister discloses
the advice or opinion given to m
by any officer of the Government or
by any other person or authority "

As far as I am awere, 1 histened to h's
gpeech wery elosely with all respect
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and attention, I do not think he dis-
closed the opimon of any officer or
authority on the subject at all He
said he had access to all papers in the
Mmistry but he did not name any
officer, by name or designation This
rule, therefore, says

SHRI VASANT SATHE Any other
person

SHRI HARI VISHNU KAMATH No
he has not disclosed any name I
histcned to him with all my heart and
with ail my mind This rule says

If in answer to a question or
during debate a Mmnister discloses
the advice or opinion

He has neither d sclosed the advice nor
the opinion given to him by any officer
or any other person

SHRI VASANT SATHE Knowledg-
able person

SHRI HARI VISHNU KAMATH No
he has not disclosed
(Interruptions)

SHRI K P UNNIKRISHNAN
Knowledgable persons Hundred times
he has said

SHRI VASANT SATHE He 18 not
on the Point of Order He 18 defend-
ing the Minister

SHRI HARI VISHNU ®KAMATH
The Rule says— he shall ordinarily

SHRI VASANT SATHE Give the
reasong now

MR SPEAKER Rule 377  orderlv
debate

SHRI HARI VISHNU KAMATH
Neither of the Rules 368, 370 has been
broken He has not quoted any des
patch, nor he has given the opinion
by any officer or any other person, of
authority, nor he has quoted any advice
in the House So he 1 not bound
under rules to lay any document or
any paper.
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MR. SPEAKER: I have understood
the point.

SHRI C. K. CHANDRAPPAN (Can-
nanore): My point is there are no two
opinions in the House that the charge
made by the hon. Minister is so seri-
ous. The Minister himself said that
he took the entire responsibility for
levelling that charge. The only ques-
tion is that the Minister said that in
the public interest he cannot place
those documents on the table. But
afterwards whatever explanation he
had given was not convincing to the
Housc though he tried to take the
House into confidence.

There are certain practices in this
House. Perhaps, Mr. Vajpayee, when
he was sitting on this side as one of
the leaders of the Opposition, would
remember that this House discussed
the Pondicherry Scandal case and at
that time the argument advanced
from the treasury benches was that
the files were confldential and in the
public interest it could not be re-
vealed. Then the House found out the
solution because the whole country
wanted an answer and the House also
wanted an answer and then the House
took the Speaker infto confidence and
a Committee of the House was con-
stituted. The whole files were placed
at the disposal of the Speaker and the
Speaker constituted the Committee re.
presenting various members from
various parties. I think including
Shri Morarji Desai. I do not know
whether Shri Vajpayee himself was a
member seeing those filles. If he was
not, then somebody from Jan Sangh
was there. My Point is....

SHRI ATAL BIHARI VAJPAYEE:
This is not a scandal.

SHRI C. K. CHANDRAPPAN: This
is the biggest scandal. If the Prime
Minister of that time had entered into
an agreement over the head of the
Parliament, over the head of the coun-
try, it is a crime, Shri Vajpayee by
making it public, he wanted the coun~
try to know that such a crime bad
been commitied. There is no reason
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to keep that a secret. My suggestion,
therefore, is that the Speaker as the
custodian of the House should be taken
into confidence and the Speaker should
constitute a Committee as was the
tradition of the House and the docu-
ment should be gone through because
you owe an answer to the country. No
doubt, there is no escape.

Some time back another thing was
also said, I think Mr. Vajpayee may
be you and your friends said that
there is a secret provision in the Indo-
Soviet friendship treaty.

SHRI ATAL BIHARI VAJPAYEE: 1
did not say that.

SHRI C. K. CHANDRAPPAN:
Somebody at that time had said in-
cluding people from the party. But
then after coming into power the
Prime Minister came and said there is
no secret provision. Here again comes
another gecret deal. The House has a
right to know and the country too. My
concrete suggestion is that the Speaker
should take the consensus of the
House and you may constitute a Com-
mittee and the records should be placed
pefore you and the Committee o see

that.

That is the tradition and so I am
pointing it out.

DR. SUBRAMANIAM SWAMY: One
point was missed,—a short point..

MR. SPEAKER: Mr. Somnath
Chatterjee. I have called Mr. Somnath
Chatterjee.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Speaker, Sir, refer-
ence has been made to Rule 368 by
my friend here.

SHRI HARI VISHNU KAMATH: [
cited it,

SHRI SOMNATH CHATTERJEE: it
has been pointed qut that on the basis
o¢ that rule it is incumbent on the
Minister to lay the paper on the
Table.
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MR SPEAKER Rule 370

SHRI SOMNATH CHATTERJEE
Rule 368 18 obviously not applicable
because there has been no quotation
from any document So far as Rule
370 15 concerned, what is stated here
18 this —

If in answer to a question or
during debate a Mimster discloses
the advice or opinion given to him
by any officer of the Government or
by any other person or authority he
shall ordinarily lay the relevant
document or parts of document con-
taining that opinion or advice or a
summary thereof on the Table

As such 1 am not holding any brief
for him But 1t 1s obvious that he
was not referring to any advice or
opmmion given by somebody which 1s
contained in a document He has not
referred to 1t Therefore there 18 no
question of applicability of Rule 370
in a matter hike this There 18 no
applicability of Rule 370 Therefore he
cannot be compelled to do it Further
SiIr 1in a matter like this we have to
rely on the judgment of the Foreign
Minister that in the public in-
terest 1t 18 not to be  dis-
closed Sir we are not surprised that
there was such a secret understanding
because the person who was a party
to 1t was quite capable of doing it
She played with the lives of millions
of people of this country The people
of this country had been denied their
freedom They lost their civil iberties
They lost everything Therefore she
15 quite capable of it (Interruptions)

SHRI SAUGATA ROY 1 nse on a
point of order
St ogww WA weNw  WeEy
YT, M9 CF Z7 § (697 AR Ay
TATHY |
MR. SPEAKER 1 am going to give
you adequate bearing

o) JUR W YT W7 UT IW
gfeny i w g
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MR SPEAKER 1 have not called
you Mr Kachwai Mr Shankaranand,
you may say, if you have to add any-
thing

SHRI B SHANKARANAND (Chik-
kodi) I am not repeating anything
Sir, an attempt 1s being made by a
few members to defend the Foreign
Minister under the technicalities of
some rules I do not think he can be
defended in this way By making
reference to a secret understanding he
has really damaged the prospects of
smoothening the relations with our
neighbouring countries

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ
PAYEE) I have not

SHRI B SHANKARANAND Now
the main point for us to consider 1s,
whether the Foreign Minisier 15 re-
cognising respecting and following the
Simla Agreement He 1s not

MR SPEAKER Mr Shankaranand
we are not on that issue We are on
another point Let us have a lmited
debate (Interruptions) We are not
on that point eW are on the scope of
Rule 370

SIIRI B SHANKARANAND Hav-
ing referred to the secret agreement
or understanding

MR SPEAKER The debate 18 not
whether it is right or not What shall
I do? What 18 my power under Rule
3707

SHRI B SHANKARANAND I am
coming to that, Sir He has referred
to certain knowledgeable persons The
House is entitled to know the names
of those persong as to who they are
(Interruptions) If he refers to certain
documents, we are entitled to look into
those documents [He cannot get away
by saying that there was secret under-
standing because he wanted to justify
himselt or defend himself by saying
all this outside What has the Foreign
Affairg Minister got to say?
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SHRI SAUGATA ROY: Let me be
heard.

MR. SPEAKER: I shall hear you
also.

SHRI B. SHANKARANAND: Sir, he
has referred to the persons saying that
they are knowledgeable persons. Who
are those persons—whether they are
in his ministry or outside. How did
he come to know? All the relevant
materials we should have.

MR. SPEAKER: Mr.
malani.

Ram Jetha-

SHRI RAM JETHAMALANI: Mr.
Speaker, Sir, the question of legal
obligation of the minister to comply
with Rule 370 must be distinguished
from the question of propriety of tak-
ing this Housc into confidence.

Purely on the construction of rule
370, it appears that on the face of it,
that Rule 370 comes into play only
when the Minister has voluntarily dis-
closed to the House the advice or
opinion given to him either by an
officer or by somelody else.

What the Muuster has actually done
is to give his own opinion, conclusion,
judgement, formed. (Interruptions)
The hon, Member will not understand
the law unless he hears something
from me. He has purported to give his
own opinion which is based upon cir-
cumstantial evidence which he has
ascertained from others but not upon
the opinion of others. You know as a
judge, that when you record an evi-
dence of an expert, then you are act-
ing on opinion evidence, Based on ‘he
circumstantial evidence, he draws
upon his own conclusion from that cir-
cumstantial evidence. He is not rely-
ing upon the opinion of somebody
else. Let us not take what the Minis-
ter said. I am not going into it.
(Interruptions).

SHRI C. K. CHANDRAPPAN: Is it
a criminal evidence?
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SHRI RAM JETHAMALANI: For
example, the Minister said that there
were lofs of difficulties. The difficul
ties appeared to be insoluble. Then
there was a dinner. Then, after the
dinner, there was a meeting. After
that meeting, the difficulties dis-~
appeared,

Now it is possible for somebody from
the circumstantial evidence to form
an opinion that there was some secret
agreement; he is giving an opinion on
it but he is not relying upon the
opinion of others. Therefore, some
other witnesses, some other gentlemen
have come and given some materials
and on the basis of those materials,
he has formed his own opinion which
he has given to the House.

May I say one word? I want to
appeal to my learned friends not to
embarrass the Minister by insisting on
disclosure of a thing so delicate.

MR. SPEAKER: That aspect is for
the Minister to say. Dr. Subramaniam
Swamy.

DR. SUBRAMANIAM SWAMY: I
support the ponts made by Shn
Kamath and Shri Jethamalani. Listen-
ing to the Minister it was quite clear
that he was summarising in his own
words and he had put that in his own
words.

I now come to the second provision
namely:

“provided further that where a
Minister gives in his own words a
summa‘y or gist of such despatch
or Stat» paper it shall not be neces-
sary to lay the relevant papers on
the Talle.”

Sir, even assuming that he had used
the words ‘state paper’, where it is
done by his own words or where he
is using a gist, it is not necessary for
him to lay it on the table. Therefore,
they have no case on either ground.

SHRI SAUGATA ROY: Mr. Speaker,
8ir, while rising on a point of order
under Rules 368 and 370 I shall point
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out two precedents from Sixth Lok
Sabha One was about the Farrakka
agreement which was signed There
was lot of turmoil 1n Lengal Youa
allowed a debate I made a charge
that the Prime Minister of India Shri
Morar): Desai made a secret deal with
General Zia Rehman The Foreign
Minister denmied it Since the Foreign
Minister demied it we did not press
the charge because it was on a delicate
matter of foreign relations

-

There was another precedent 1n
which the Home Minister Shry Charan
Singh had made the charge that the
former Prime Minster had thought of
shooting off of people in the jails We
asked him to substantiate the point He
could not We brought a censure
motion against him He could not
prove the point at the time of the cen-
sure motion

Now Sir this case 1s still a more
serious case The Mimnister has made
the statement 1n the House If he
makes 1t on gome plaiform outside in
a public meeting to whomsoever he had
spoken could go to the court and sue
him for Libel But here in the House
when the Minister speaks he speaks
with all responsibility The Minister
could have entirely avoided making a
reference to 1t Here he says that now
1 am the Foreign M nister of the coun
try and 1 have in my possession full
documents and I have talkedg to
knowledgable people who have told
me about 1t

SHRI H L PATWARY What 1s the
new powmnt? What 1s the new pomnt
that you want to make?

SHRI SAUGATA ROY Now 8ir,
there are two alternatives open to the
Minister As Dr Subramaniam Swamy
has correctly pointed out if the Minis-
ter cannot prove the point then the
Opposition will have to bring a cen-
sure motion aganst mm If the
Minister wants to take protection
under Rule 368 then the Mimister has
to make a statement on the Floor of
the House that I have got in my pos-
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session all these documents but it is
inconsistent with public interest and,
therefore, I take protection under Rule
368 Or the Minister can say what
I have said is from my personal in-
ference I take protection under
Clause 3, 1z,

Provided further that where a
Minister gives in his own words a
summary or gist of such despatch
or State paper 1t shall not be neces~
sary to lay the relevant papers on
the Table’

He can say from the gist of summary
of State papers I have come to thus
conclusion and I do not want to lay
1t on the Table of the House Let him
state that clearly What I want to
stress 1s that you instruet the Mims-
ters to be very responsible in thei~
utterances on the Floor of the House
in future If they are not they can
take protection under Rule 368

SHRI NIRMAL CHANDRA JAIN
Sir there are two most important
points in this matter In Rule 370
first it is said discloses the adwvice or
obinion given Kindly see the latter
portion where 1t 1s said ordinanly
lay the relevant document or parts of
document containing that opimion or
advice or summary thereof on the
Table The first thing 1s that opinion
or advice must have been taken from
somewhere This forms part of a
document If there is some ewvidence
somewhere then 1t would stand n
contravention of advice or opimon fer
which there 1s relevant document
Secondly you will kindly see that there
15 one important word ordinarnly’
Here the responsibility has been given
to the Minister to use his own dis-
cretion Here 1t says like this

‘370 If 1n answer to a question or
during debate a Minster discloses
the advice or opimion given to hm
by any officer of the Government or
by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document con=
taiming that opinmion or advice, or &
summary thereof on the Table’
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80, he can take shelter under this and
#ay “ordinarily I would not lay it”
and be has got certain reasons for that.
The discretion would be hig and not
of the House,

SHRI D. N. TIWARY: Mr. Speaker,
Sir, the Minister has made certain
statement which has been doubted by
the Opposition Members. They think
that he has not made the correct state-
meat. Whether it is a bluff or a stunt
whether it is true or not, Mr. Mava.-
lankar has suggesied formation of a
Committiee under you..... drerrasaraas
" (Interruptions).

SEVERAL HON.
No.

MEMBERS: No,

SHRI D. N. TIWARY: My submis-
sion 13 when the Minister says that
it 1s not in the public interest .....
(Interruptions).

MR SPEAKER: He has not said
that. 1 w:ll hear the Minister.

SHRI D. N. TIWARY: My sugges-
tion 1s that he should show the pa-
pers or the statements to you...... ..
(Interruptions)

SOME HON. MEMBERS: No, No.
{Interruptions)

SHRI D, N. TIWARY: And you may,
after you are satisfied tell the House
and the matter will rest there.

MR, SPEAKER:; Now, the External
Atfairs Minister.

SHRI VASANT SATHE: Sir, on a
point of order under Rule 353.

MR. SPEAKER: I have heard your
point of order.

BHRI VASANT SATHE: That you
have heard under Rule 370. This is
under Rule 353.

MR, SPEAKER: A Member cannot
raise point of order on the same sub-
ject, one time under 374, another time
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under 358 and so on, No further point
of order,

SHRI VASANT SATHE: But you
will refer {t Sfr.

MR. SPEAKER: I will refer ii.

SHRI ATAL BIHARI VAJPAYEE:
Sir, 1 did not quote a despatch or any
other State paper. So, the question of
laying the relevant paper on the Table
does not arise, Nor did 1 disclose the
advice or the opinion given to me by
any officer of the Government or by
any other person or authority........
(Interruptions) If I am not allowed to
complete how can I make my point?
Please hear me.

SHRI SAUGATA ROY: What about
the Simla Agreement?

SHRI ATAL BIHARI VAJPAYEE:
Whatever I have said on the subject
is the conclusion which has been de-
rived from circumstantial evidence
after talking to so many people, after
examining so many documents. As the
question relates t{o national interest,
Jet it not be compared with the Pondi-
cherry scandal.

(Interruptions) **

MR. SPEAKER: Ruling 1s reserved.
I shall examine the matter carefully
and T will give the ruling. ... (Interrup-
tions)

AN HON. MEMBER: The Minister
cannot make a statement.

MR. SPEAKER: I have heard all of
vou. I am not hearing any more on
this. I am going to examine the
matter carefully and I will give the
decision.

(Interruptions) **

MR. SPEAKER: Don’t record........
(Interruptions) If necessary I shall
hear the tape also. No further debate
on this.

SHRI ATAL BIHARI VAJPAYEE:
Will you allow me?

**Not recorded.
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MR SPEAKER I am heanng you
completely Do you want to say any-
thing more? I said that after hearing
the Foreign Minister I will give the
ruling

SHRI ATAL BIHARI VAJPAYEE
The House 15 not discussing the Pon-
dicherry scandal nor the opmion of any
particular Minister This 18 a delicate
question where Pakistan 1s involved
We are having (Interruptions) You
must allow me to conclude Here are
the statements made by the former
Prime Minister and I will hit back
(Interruptions) It will not be in public
mnterest to disclose the details about the
secret understanding between Mrs
Gandhi and Mr Bhutto (Interrup
tions)

“SHRI VASANT SATHE This will
not do This 15 net 4 question of Mrs
Gandhi

(Interruptions) **

MR SPLAKLCR Dont record I am
gomng to coxamine the matter (In-
terruptions) I am neot concerned with
other matters I am only considering
the legal aspect 1 am going to give
my decision after carefullv considering
it  Now therc are some cut motions
Before I put the cut motions to the
vote of the House I should ke to
know whether Mr Banatwalla and
Mr Ram Jethamalanm are withdrawing
their cut motions

SHRI G M BANATWALI A (Pon-
nini) Calunly not In the face of
such artitrary attitude of the Foreign
Mimister I am not withdrawing In-
stead of hitting the person outside he
18 ebusing the floor ¢f this House to
hit back it 1s politica'ly motivated
Therefore in the face of such attitude
T will 1n protest certainly not withdraw
any of my cut motions It 1s political-
ly motivated Speak outside  (Inter-
ruptions)

SHR!I ATAl BIHARI VAJPAYEE
I know what to speak and where to
speak [ am not to learn from you

T #¥Not recorded
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MR SPEAKER 1 shal] now put the
cut motions to the vote of the House

The question is

That the Demand under the Head
‘Ministry of External Affairs be re-
duced to Re 1"

[Increasing number of restric-
tions being imposed upon persons
going abroad especially to Middle
East countries for employment
and the consequent hardships fac-
ed by them (1)]

The motion was negatived

MR SPFAKER Mr Jethmalan: are
you withdrawing your cut motions?

SHRI RAM JETHMALANI Yes
Sir

MR SPEAKLCR Has the hon Mem-
ber the leave of the House to with-
draw his cut motions Nos 2 to §

SEVERAL HON MEMBFRS Yes

Cut motions Nos 2 to 5 were by leate
withdrau n

MR SPEAKER Now I will put the
cut motion No 7 moved by Shri Banat-
wally

Cut motion No 7 was put and
negatived

MR SPCARER The question is

‘That the respective sums not ex-
cceding the amounts on Revenue Ac-
count and Capital Account shown in
the fourth column of the Order paper
be granted to the President out
of the Consolidated Fund of India
to complete the sums necessary 1o
defray the charges that will come
1n course of payment during the year
ending the 31st day of March, 1979
1n respect of the heade of demands
entered in the second column thereof
agamnst Demand No 31 relaling to
the Mimstry of External Affairs”

The motion was adopted
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Demand for Grant 1978-79 in respect of the Ministry of External Affairs voted by Lok Sabhe.

—

No.of Name of Demand Amount of Demand for Grant Amount of Demand for Grant

Demand on account voted by the House  voted by the House
on 16-3-1978
1 2 3 4
. Revenue Capital Revenue Capital
MINISTRY OF EXTERNAL AFFAIRS
31 Ministry of External Affairs 18,92,88,000 2,46,38,000  94,64,40,000  12,31,89,000
18.54} hrs. -

BUSINESS ADVISORY COMMITTEE to present the Fifteenth Report of the
Businesg Advisory Committee,
FIFTEENTE REPORT

18.55 hrs,

THE MINITER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR The Lok Sabha then adjourned till

(SHRI RAVINDRA VARMA). I FEleven of the Clock on Wednesday
RMA): TbBeg  iril 19, 1078/Chaitra 29, 1900 (Saka).

GMGIPND—S 1512 LS—15-6-78— 880.





